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LEGISLATIVE ASSEMBLY. 
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QUESTIONS AND ANSWERS. 

1:NTBODUCTION OF TEA LESSONS IN TEXT BOOKS IN ScHOOLS OF THE UNITBD 

P'Bo.V1JfO&a. 

1. -]lr. O. If. ]luthuranga ]ludaliar: (a) Is it a fact that the Educa-
~  Department of the Government of the United Provinces has approved 
of a proposal for the introduction of tea lessons in text books to be tised 
in Vernacular and Anglo-Vernacular Schools? 

(b) Has the above proposal been put through at the instance of the Tea 
Cess Committee? 

(c) Are Government prepared to consider the advisability of instructing 
the Tea Cess Committee not to do propaganda for the consumption of tea 
among young children? 

The Honourable Sir Jluhammad Zafrullah Khan: (a) In the instructions 
issued in September, 1935, by the Director of Public Instruction, United 
Provinces, for the preparation of new common language ~  for classes 
I to IV of primary schools for boys, 'Tea Topics' was mentioned as B'subject 
on which lessons may also be included. 

(b) The Indian Tea Cess Committee did make a representation, but the 
principle that lessons on common industries might also be introduced had 
already been accepted by the Government of the United Provinces. 

(c) Government are informed that the lessons in question contain no 
propaganda on behalf of ·tea but are confined mainly to the importance to 
India of the indigenous tea industry. They see no reason, therefore, to 
issue any instructions on the subject to the Indian Tea Cess Committee. 

FALLIN PRICES OF IMPORTED RAW SILK AND Sn.x PRoDUCTS. 

2. -:Mr. O. If. ]luthuranga ]luda1iar: (a) Is it a fact that there has 
been a definite fall in prices of imported raw silk and silk products since 
the Tariff Board reported in 1933 and since the protective duty was intro-
duced in 1934? 

(b) Was the above scheme of protection partially based on an ad valoTem 
duty? If 80, was not the scheme of protection proportionately reduced? 

(c) Are Government aware that the imports of silk and artificial silk 
products have either remained unaffected by the protective duties, or have 
increased in spite of them? 

(d) Are Government aware that large quantities of surplus stocks are 
held in Japan and designed to be dumped on the Indian lnarket at below 
home prices? 

(e) Are Government aware that India has lost her foreign market.s? 

(f) What ~  do Government propose to. ~  to protect Indian pro-
ducers of raw SIlk and reelers and weavers of mdIgenous !lilk? 

(g). ~  Govet;lment ~ to consider the advisability of ~ an 
expedItIOUS enquIrY by the TarIff Board with a view to ascertaining the 
exact degree of enhanced protection required? 

The Honourable Sir ]luhammad Za.frullah B:b.aa: (8) and (d). Govern-
ment have received repreaentationa to this effect. 

(  2  ) 



QUESTIONS ANI) ANSWERS. 

(b) and (f). The attention of the Honourable Member is invited to the 
Indian Tariff ('l'extile Protection) Amendment Act, 1934, and to the debates 
-on the Bill. A further measure of tariff assistance was granted to the 
industry under the Indian Tariff (Second Amendment) Act, 1936. 

(c) I would refer the Honourable Member to the Sea-borne Trade 
Accounts, copies of which are in the Library. 
(e) As the Honourable Member no doubt realises an industry which 

requires tariff protection in the home market is hardly in a position to 
o(lompete in a foreign market. 

(g) No, Sir. 

PRoTECTION OF THE INDIGENOUS SILK INDUSTRY. 

3. -:Mr. O. N. Muthuranga Jluda1iar: (a) Is it a fact that Government 
recently received a deputation on behalf of the Mysore Chamber and ~ 
Mysore Silk Association? 

(b) What steps have Government taken or propose to take to protect 
ihe indigenous silk industry in India? -

(c) Are Government aware that the increase of duties on spun silk 
from 25 per cent. ad valorem to 25 per ced. ad valorem pl1L8 14 annas a 
maund has not materially helped the bulk of the industry? 

(d) Are Government aware that the application of ~ duties to 
<>De small section of the industry haB left. the bulk of the industry exposed 
:to foreign competition? 

Th& Honourable Sir Muhammad Zafrullah lD1aD : (a) Yes, Sir. 

(b) If the Honourable Member is referring to the Government of India, 
they have, with the concurrence of the Legislature, imposed fiscal duties 
for the purpose and are a-lso making an annual grant to assist the industry. 
'The Local Governments concerned also assist the industry. 

(c) Government heve received representations to this effect. Inci-
.dentally, I would point out that the additional specific duty is 14 annas 
'per lb. (not per maund). 

(d) The industry as a whole has been protected under the Indian Tariff 
(Textile Protection) Amendment Act, 1934. Under the Indian Tariff 
(Second Amendment) Act, 1936, the protection previously grhnted to the 
industry was merely supplemented. 

SAFEGUARDING OF THE INTERESTS OF INDIANS IN CEYLON. 

4:. -Mr. O. N. Jluthuranga Mudaliar: (a) Is it a fact that the Civil . 
Service Ordinance of Ceylon has completely shut out the Indian community 
jrom entering the State services of any kind whatsoever? 

(b) Are Government ,1.ware that "the Destitutes' Ordinance" is being 
invariably invoked for application at Talaimann£1l" in respect of any Indian 

~ wh?se I!0litical complexion is ~ ~ ..  and in resped of !lily 
other Indlan lmmigrant who does not satlsfy t.he technical requirelllent of 
having Rs. 250 on ~ person? .. 

(c) Are Govl'lrnment awarn that the Branch of the Britiph Medical Asso-
ciation in Colombo BuccessfulIy got passed an Ordinance to the effect that. 
no Indian medical graduate is registerable, and consequentlv shut them 
'Out from practising the profession among the large number of riJ.dian sett.lers 
in Colombo and the provinces? . 
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(d) Are Government awal'e that the Branch of the British ~  
Association recently submitted a m6morandum to the sub-comnllt.tee 
appointed by the ~  of Health to. en9uire into the ,,:orking of ~ 
College of Indigenous Medi.cine by castigatmg the Ayurvedic and ~  
'Quacks' as real social dangers, thereby implying the ~  ~  of 
gagging the Indian Ayurvedic practitioner .and the ~  Hakzm from 
prac-tising their professi.ons in Colombo and m the provmces? 

(e) Is it a fact that a Land Commission was recently appointed which 
recommended that on1v those who were included in a list kept by Govern-
ment could bid at auction in Crown Land Sales? 

(f) Is it a fact that the list referred to in part (e) above excludes the-
Indian merchants? 
(g) Are Government aware of the anti-Indian ~ ~ ~  ~ . 

restriction and repa'triat,ion and finally towards the ehIYllUabon of Indian: 
element in the isbnd? 
(h) Did the Agent to the Goyernment of Indin. stationed in ~  

take :my steps to ~  against such discriminatory measures being taken 
against Indians in Ceylon? If not, why not? 

(i) Do Government propose to take drastic action to safeguard the-
interests of Indians? If not, why not? 

Sir Girja Shankar Bajp&i: (a), (c), (d), (e), (f) and (g). The answer is in 
the negative. 
(b) No; but, possibly on account of unemployment which is said to have 

resulted ~  the economic depression, the administration of the Ordinance-
appears t.o have been tightened. 

(h) and (i). Both the Government of India and their Agent in Ceylon' 
are constantly watchful of the legitimate interests of Indian nationals ill' 
Ceylon and have eyery intention of doing their utmost to safeguard tqem" 
if they should be threatened. 

TRAINING OF INDIANS IN FIELD-WORK IN THE ARCHlEOLOGlCAL DEPARTMENT-

5. *JIr. O. If. Kuthuranga Kudaliar: With reference to the answer 
to part (a) of unsta:red question No. 63, dated the 15th September, 1936, 
will Government state who has been deputed for training in excavation 
work? 

Sir Girja Shankar Baipai: Mr. K. G. Goswami, M.A., .has been deputed 
by the Calcutta University for training. 

PuBLICATION OF THE REPORT OF MR. S. S. MARKHAM, EMPIRE SECRETARY. 

MUSEUM ASSOCIATION, ON THE MUSEUMS IN INDIA. 

6. *JIr. C. If. Kuthuranga Kud&liar: (II) With reference to the-
answer to Ullstarred question No. 64, dated the 15th Septembere 1936, 
will Gdvernment state whether the official report of Mr. S. S. Markham, 
Empire Secretary, Museum Association, on the museums in India has 
since been published 'I If so, will Government place a copy on the table 
of the House? 

(b) \Yhat steps have Government taken on the recommendations of the 
report '} 
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Sir Girja Shankar Bajpai: (a) and (b). Government have received one 
1C0py of the report which has probably not yet been published. The Hon-
ourable Member's request for supplying copies for the use of Members will 
be borne in mind; the copy now in possession of Government is being 
-efamined in order to determine what action on Government's part is 
.desirable or feasible. 

ABoB:AIlOLOGICAL INVESTIGATION IN THE CBBOTA NAGPUR DIvISION. 

7. *1Ir. O. N. J[uthuranga J[udaliar: With reference to the answer 
1;0 unstarred question No. 65, dated the 15th September, 1936, will Govern-
ment state whether the report of the Superintendent, Archreology, Central 
Circle, who examined the antiquities in the Chhota Nagpur has since been 
received? If so, will Government place a copy 6£ the same on the table 
.of the House? 

Sir Girja Shankar Bajpai: The answer to the first part is in the affirma-
tive. Government do not consider the document to be of sufficient public 
interest to justify its publication in the manner suggested. 

INDIAN FILM INDUSTRY. 

8. *1Ir. O. N. J[uthuranga J[udaliar: (a) Will Government state 
whether a deputation of the Motion Picture Society of India waited on the 
4th August, 1936 on the Honourable Member for Industries and Labour 
and invited his attention to the following points: 

(i) that the proposed erection of a new cinema theatre at Dhobi 
Talao, Bombay, by a foreign firm will considerably damage 
the interests of Indian exhibitors; 

(ii) that exemption of duty on 16 mm. cameras and projectors is 
necessary to produce films most suitable for educational and 
propaganda. work for rural reconstruction in which the Gov-
ernment of India are at present keenly interested; 

(iii) that permission should be given for importing artistic and educa-
tional films for training technical talent without going into 
the formalities of customs and censorship; 

(iv) that Government should take steps to compile statistics con-
cerning the Indian film industry such as are available in all 
progressive countries in the world, or in the alternative that 
Government should sanction a small annual grant to the 
Motion Picture Society of India for undertaking this work; 

(v) that railways should accord the same -eoncessions to the film 
industry in the matter of fares as are shown to dramatic com-
panies and entertaining parties; . 

(vi) that a reduction of duty on raw cinema films should immediately 
be granted; 

(vii) that the Government in fulfilment of. their promise given in the 
Legislative Assembly on the 31st March, 1933, "should treat 
the film ~ .  as ,t.,whole, much in the same way as the 
broadcastmg mdustry and that. Government should give 

~  grants to the film indu!;i:ry as is being given to broad-
castmg every year: 
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(viii) that Government should utilize the servioes of· the Motion 
Picture Society in all matters pertaining to the Indian film 
industry whenever negotiations with any foreign country are-
entered into; and 

(ix) that Government should increase the valuation of the exposed 
negatives or master prints from seven annas to Rs. 2-8-0 per 
foot minimum, further increasing the valuation in proportion 
to the import8'Ilce of the film, with a view to checking foreign 
producers from competing with the Indian film industry? 

(b) What steps have Government taken to comply with the demands of 
the industry' as set out in part (a) above? 

'1'he Honourable Sir !'rank Boyce: (a) Yes. 

(b) The replies to the various points mentioned in part (a) are: 

(i) As I explained to the deputation, Government cannot do any-
thing in the matter. I may add that as recently as July·.-1935, 
the Society admitted that the Indian industry was unable to-
build more theatres which were badly needed. 

(ii) The use of 16 mm. cameras and projectors is not confined to-
educational and propaganda work only. As they aTe also 
used by private individuals, a general concession of the nature 
asked for is not justified. 

(iii) It is not possible to grant a general exemption in this respect.· 

(iv) It is not possible to enlarge the scope of the present statistics in 
respect of the cinematograph industry. The deputation has. 
alreadv been informed that Government are unable to make an 
annual grant to the Society for the purpose. Government are, 
however, willing to consider the possibility of showing cine-
matograph machinery separately in the Annual Statement of 
Sea-borne Trade. 

(v) In March, 1934, the Agents of State-managed Railways were-
advised that film producing companies should be granted the-
same concession as was aHoweq to bona fi·de professional 
entertainers subject to the following conditions: 

(a) that not less than 20 persons travel by the ~  train, 

(b) that the minimum distance for charge is 100 miles, 

(c) that the journey is being undertaken for the production of 
films. 

The Government of India see no  reason to modify these instruc-
tions. 

(vi) I have already informed the deputation that I am unlble to-
make a statement on the subject at present. 

(vii) H the statement quoted were read in its context, it would be-
clear that no such promise was made by Government. 

(viii) As I pointed out to the deputation, it is always open to the-
Society to represent its point of view whenever negotiation. 
with 8'Ily foreign countries are in progress. 
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(ix) Government are not satisfied that the importation of exposed 
negatives or master prints has any detrimental effect on the 
indigenous film industry at present and are not prepared to 
take action as suggested. Moreover, I understand that the 
Society has since decided not to press this point for the pre-
sent. 

DELHI ELECTRIC SUPPLY COMP.ANY. 

9. *Kr. C. :N. lIutburanga lIudaliar: (a) Is it a fact that the Delhi 
Electric Supply Company was originally founded in 1905 with 8 sterling. 
capital of £100,000? 

(b) Is it a fact that the Directorate of the company is entirely non-
Indian and that no shares were issued in India? 

(c) Are Government aware that from time to time t·he shareholders were 
issued additional shares (out of the profits of the company) without any 
actual payment by the shareholders towards such additionfll shares ~ 

(d) What. are the reasons for such free issue of shares? 
(e) What was the rate of dividend paid by the company to the share-

holders in 1930, 1931, 1932, 1933, 1934 and 1935? 
(f) What are the gross assets of the company at present? 
(g) Axe Government prepared to consider the advisability of acquiring 

this company and running it as a State concern? If not, why not? 

fte Honourable Sir lIubr.mmad Zafrullah KbaD: (a) The Company was 
registered on the 14th May, 1906, as the Delhi Electric Tramway and 
Lighting Company, Limited, with a capital of £1,30,000. 

(b) The Directorate of the Company is entirely non-Indian, and its 
capital was issued in sterling. 

(0) Only once in 1929, when bonus shares to the amount of £50,000 
were issued to the shareholders. 

(d) Government have no information. 
(e) 12 per cent. free of income-tax. 
(f) The total value of the gross assets of the Company on the 31stl 

December, 1935, amounted to £5,24,550. 
(g) The question does not arise until the licence of the Company ex-

pires. 

INDIANISATION OF THE KARACHI PORT TRUST. 

10. *1Ir. C. :N. lIutburanga lIudaliar: (a) Will Government state how 
many posts there are in the Karachi Port Trust carrying a salary of as. 500 
and above? How many of those posts are held by Indians and how many 
by Europeans? . 

(b) Is it a fact that two posts aTe due to fall vacant in the beginning 
of 1937? If so, are Government prepared to consider the advisability of 
filling up those posts departmentally or by selection from among outside 
Indian candidates? 

(c) How many Indian Trustee!' are there on the Karachi Port Trust? 
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(d) Have Government received any communication from the Secretary, 
the Karachi Buyers and Shippers Chamber, requesting them to take up 
the matter of amending the constitution of the Board so as to secure on 
it a statutory India!! majority? If so, what steps do Government propose 
to take on that representation? 

The Honourable Sir Muhammad Zafrullah Khan: (a) On the 15th 
January, 1937, there were 31 appointments under the Karachi Port Trust 
Board carrying a maximum salary of Rs. 500 and above. Of these, 14 
-were held by Indians and 17 by Europeans. 

(b) The posts referred to have been filled by Departmental promotion 
of one Indian and one European. 

(c) Seven, Sir. 

(d) Yes, Sir, but Government do not propose to ~  any action in the 
matter in view of the explanation already afforded m the letter to the 
Secretarv Indian Merchants Chamber, Bombay, dated the 18th July, 1935, 
a copy ~  which was laid 011 the table of this House in reply to Mr. T. S. 
Avinashilingam Chettiar's question No. 148 asked on the 5th September, 

1935. 

SAFEGUARDING OF THE INTERESTS OF INDIANS IN NATAL AND TRANSVAAL. 

11. *Kr. C. N. )[uthuranga )[udaliar: (a) Is it a fact that Indians in 
Natal have been deprived of parliamentary franchise and municipal fran-
chise? 

(b) Is it a fact that Indians in Transvaal have been debarred from owner-
ship of land in proclaimed areas, which means good lands, and is it a fact 
that they may start no business? 

(c) Is it a fact that in Transvaal the Indians have been deprived in 
recent years of the right of residenee and trade except in their own specified 
bazars? 

(d) If the answer to parts (a) to (c) above be in the affirmative, what 
ilteps do Government propose to take to safeguard the interests of Indians 
in those places? 

Sir Girja Shankar Bajpai: (a) The Parliamentary franchise was with-
drawn from Indians in Natffl in 1896 and the Municipal franchise in 1924-
25. 

(b) As regards the first part of the question, the Honourable Member 
probably has in mind the restrictions commonly known as the Gold Law 
restrictions. His attention is invited to the relaxation of these restrictions 
incorporated in the Transyaal Asiatic Land Tenure Amendment Act, 1936; 
the answer to the second part is in the negative. c 
(c) No. 

(d) As the Honourable Member will have observed the answers to parts 
(a)-(c) of his question are not uniformly in the affirmative. The attention 
of the Honourable Member is invited to the reply given by me on the 22nd 
~  1936, to part (c) of Mr. Satyamurti's question No. 491 regard-
mg the Government of India's activities to safeguard Indian interests in 
South Africa. ~ 
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SAlI'EGUA1U)DiG OF THE INTERESTS OF INDIANS IN CEYLON AND THE 

APPOINTMENT OF AN IMMIGRATION CoMMISSION. 

12. *Kr. O. :N. Jluthuranga Jludaliar: (a) Is it a fact that the ~  
Government have appointed an Immigration Commission? What 18 Its 

personnel? Are there any Indians on the Commission? 

(b) What steps do Government propose to take to safeguard the interests 
of Indians in Ceylon and to see that the Commission referred to in part 
(a) does not make recommendations adversely affecting the position of 
Indians in the island? 

Sir Girja Shankar Bajpai: (a) Yes. The Immigration Commission con-
!'lists of a single commissioner, Sir Edward Jackson. 

(b) Attention of the Honourable Member is invited to the reply given 
by me on the 8th October, 1936, to Mr. Satyamurti's question No. 873 
on the same subject. 

PUBLICATION OF A CoMPREHENSIVE NOTE RELATING TO OR AFFECTING INDIANS 

IN DIFFERENT PARTS OF THE BRITISH EMPIRE. 

IS. *Kr. O. :N. Jluthuranga Jludaliar: With reference to the reply 
.given on the 22nd September, 1936, to starred question No. 493 and the 
supplementary questions thereto regarding position of Indians outside 
India, will Government state whether they have decided to publish 
annually a comprehensive note summarising the important events relat-
ing to or affecting Indians in different parts of the British Empire? 

Sir Girja Shankar Balpai: Yes. 

SUPPLY OF GOVERNMENT OF INDIA PuBLICATIONS IN REGARD TO AGRICULTURE 

TO VERNACULAR NEWSPA,PERS. 

14. *JIr. O. :N. Jluthuranga Jludaliar: With reference to the reply 
given on the 22nd September, 1936, to starred question No. 469, will 
Government state whether they have considered the suggestion of supply-
ing the publications of the Imperial Council of Agricultural Research and 
other publications of the Government of India in regard to agriculture to 
all the vernacular papers in India so that they might publish relevant 
extracts from those publications for the benefit of the masses? 

Sir Girja Shankar Bajpai: Agricultural publications which are not of a 
technical nature are supplied free to many vernacular newspapers and 
the question of revising the list of newspapers to whom such publications 
should be given free is under consideration. 

RAILWAY FREIGHT RATES FOR THE TRANSPORT OF DRY MILCH CATTLE. 

15. *JIr. O. :N. Jluthuranga Jludaliar: (a) Is it a fact that milch cattle 
are imported into Bombay mostly from Gujarat, Kathiawar. Delhi and 
Southern Punjab? 

(b) What is the freight rate for the transport of wet milch cattle from 
the places mentioned in part (a) to Bombay? . 

(c) Are Government aware that a large number of milch csttle, after 
they have become dry, though they are potentially capable of giving milk, 
are slaughtered at the Bandra and Kurla slaughter houses in Bombay? 

• 
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(d) Are Government aware that the dry oattle are slaughtered becaus& 
of the uneconomic and prohibitive freight rate for transporting back sU(lh 
cattle to pla(ws wherefrom they were imported? 

(e) Is it a fact that His Excellency the Viceroy is striving to help agri-
culture and live stock industries in India? If so, do Government propos& 
to implement the wishes of His Excellency the Viceroy by charging only 
9. nominal freight rate of one anna per wagon mile for taking dry cattle' 
from Bombay to Gujarat, Kathiawar, Delhi and the Southern Punjab? 

(f) Is it a fact that in the Madras Presidency, milch cattle are imported 
from Ongole, Nellore, etc., places in the Northern Circars to Madras City 
and pmces in the South? Are Government prepared to consider the' 
advisability of charging the same nominal freight rate referred to in part 
(e) above for the transport of dry milch cattle back to the respective places 
0:& import? 

(g) Axe Government prepared to consider the advisability of laying down' 
a general policy of the fixation of nominal freight rates over all railways 
for the transport of dry milch cattle back to their places of origin? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) Four annas per wagon per mile when booked from broad gauge 

stations and Re. -/3/6 per wagon per mile when booked from metre gauge' 
stations. 

(c) Government are not aware what proportion of the cattle slaughtered' 
comes within the category referred to. . 

(d) The freight rates applicable may operate to prevent the return of' 
dry cattle, but there is no traffic of corresponding value which is carried' 
at lower rates than those for livestock. 

(e) The reply to the first part is in the affirmative. As regards the' 
second part, the matter is one for consideration by the Agent, Bombay, 
Baroda and Central India Railway, who states that a reduction of 25 per 
cent. in the freight rates from the 15th June to 15th October, 1935, and' 
again in 1936 resulted in a loss of revenue, and he does not, therefore, pro-
pose to make any reduction this yilar. 

(f) The Agent, Madras and Southern Mahratta Railway, states that 
milch cows are imported into MadraR from Ongole, N'ellore and other 
stations. He has arranged to quote a rate of two annas per wagon mile, 
instead of four annas as at present, for the transport of dry cows fromi 
Madras to Nellore, Ongole and other stations up to Tenali. 

(g) No. 

PENSIONS OF TELEGRAPH DELIVERY PEONS. 

16. *1Ir. O ••• Muthuranga Mudallar: (a) Is it a fact that the tele-
graph delivery peons are classed under 'inferior' or 'menial' service? • (b) Is it a fact that under Finance Department No. F.-6 (48)-R. II/35" 
dated the 19th March, 1936, a retiring pension of Rs. 8 has been allowed' 
for these employees on condition that their qualifying service is not less 
than 40 years? . 

, (c) Are Government aware that the concession of increBBed pension is-
sOught to be taken away by laying down II period of qualifying service not', 
prescribed for any other class of Government servants? 
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(d) Is it a fact that Government servants should compulsorily retire at 

the age of 6O? 
(e) Are Government aware that telegraph peons in most cases are con-

firmed in service at the age of 25 or 30? If so, how can they eam a 
qualifying service of 40 years? 
(f) Is it a fact that postmen who work in the same department as tele-

graph peons and who are recruited from the same ~  of people are 
classed under 'superior service' and are given half theIr salary after 30 
years' qualifying service? 
(g) Is it a fact that the conditions of service of telegraph peons are 

more onerous  and exacting than those of postmen? 

(h) Is it a fact that telegraph peons are called upon to perform duty d:ay 
and night and to deliver messages wit.hin specified times regardless of ram, 
storm and danger to life? 
-(i) Is it a fact that postmen have no night duty and their circuit is much 
more restricted than that of the telegraph men? 
(j) Are Government prepared to consider the advisability of taking 

steps to classify telegraph peons in tha saine category as postmen for 
purposes of pension and grant them a pension equal to half their salary 
after 30 years' service? 
(k) If not, are Government prepared to consider the advisability of: 

(i) including the telegraph men in Schedule No. II of the new 
rules; 

(ii) reducing the minimum limit of qualifying service from 40 years 
to 30 years; and 

(iii) substantially increasing the minimum rate of pension from 
Rs. 8 to a reasonable figure, though not equal to half the 
salary? 

The Honourable Sir )'rank Boyce: (a) Telegraph delivery peons belong 
to "inferior" service. 

(b) Yes. 

(c) The position is not as stated by the Honourable Member. The con-
cession of increased pension is admissible not only to officials who retire 
on retiring pension after a qualifying service of 40 years, but also to those-
who retire on compensation, inv8'lid or superannuation pension after a quali-
fying service of 25 years. The qualifying period laid down applies equally 
to all Government servants in inferior servicp and differs from that laid 
down <for Government servants in superior service as the conditions diffpr. 

(d) So far as inferior servants under the Central Government are con-
':lerned, the foot is as stated by the Honourable Member. 

(e) As regards the first part, Government have no information. As 
the. minimum ~  prescribed for appointment to the posts of telegraph 
delIvery peons IS 18 years, there is no reason why most of these officials 
should. not be confirmed in service .before the age of 25 or 30 years. Even 
Rssummg that some of these offiCials are confirmed in service so late as 
not to be able to put in a qualifying service .)f 40 ;vears before attaining the 
age of 60, they do not stand to lose in the matter of pension under the new 
rules as compared with the old rules, in view of the explanation given in 
the reply to part (c) of this question. 
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(f) Postmen ~  telegraph delivery peons are not recruited from the 
.same class. Otherwise, the fact is as stated by the Honourable Member. 

(g), (h) and (i). Government do not a-dmit that the ~  of 
service of telegraph deliverv peons are more onerous and exactlllg than 
those of postmen. Both these classes of officials are equally exposed. to 
.the inclemencies of the weather in the performance of thell" outdoor ~ . 
'Their hours of dutv are also the same, namely, eight hours a day. .It IS a 
fact that, unlike the postmen, telegraph delivery peons are reqUlred to 
perform night duty; but they get an allowance of ~  ~  for the per-
formance of night duty, 6 hours' night. dut:y ~  as eIght hours day 
duty. While. postmen may have smaller CIrcUIts to serve they have far 
larger quantities of traffic to deliver. ~ ~. ~ ~  handle cash ~ valuables 
involving monetary and account responslblhtIes. Telegraph dehvery peons 
have no such responsibilities. 

(j) and (k). No. 

REVIEW OF INDIA's EXCHANGE RATIO POSITION AND DEvALUATION OF 

RUPEE. 

17. *JIr. C. N. Jlutburanga Jludaliar: (a) Will Government state the 
names of the countries which depreciated their currency since the Great 
War? 

(b) Is it a fact that India is the only country in the world which ap-
preciated her currency? 

(c) Are Government aware that owing to appreciated currency, India is 
-seriously handic.apped in competition with other countries in world markets? 

(d) Are Government aware that the prices of agricultural products 
t>egan to fall since the Rupee value was appreciated? 

(e) What are the peculiar features applicable to India which made the 
Government not to fall in line with other countries in depreciating her 
.currency? 

(f) Are Government aware of the international monetary agreement 
which has been reached stabilising the pound, dollar and franc, and do 
Governm·.mt propose to take steps to review our exchange ratio position 
and devalue the rupee in order that we may be able to meet others on 
-equal terl:!'> in world markets? 

The Honourable Sir lames Grigg: With your per1lllSS10n, Sir, I will 
answer questions Nos. 17, 52, 58 and 203 together. I would refer the 
"Honourable Members to my remarks in the Assembly on this subject on 
the 30th September and the 8th October last to which I have nothing 
to add. 

UNDERTAKING OF SPECIAL PuBLICITY CAMPAIGNS TO EXPLOIT THE MABXET 

FOR CASHEW NUTS IN EUROPE. « 

18. *JIr. C. N. Jluthuranga Jluda1iar: (a) Is it a fact that the United 
'States of America imported from India cashew nuts to the following 
.extent: 

1934 

1935 

Jan. to May 1936 • 

lila. 

14,610,1117 

22,212,510 

6,696,326 

Value 

.. Value 

Value 

£ 

461,664 

726,8US 

203,015 
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(b) What is the qUlintity imported by Great Britain and other countries-
in Europe? 

(c) Are Government prepared to take steps to instruct the High Com-
missioner in England and the Trade Commissioners on the continent to 
undertake special publicity campaigns to exploit the mSTket for this com-
modity in Europe? 

The Honourable Sir Jluhammad Zafrullah Khan: (a) Imports of cashew 
nuts from India into the United States of America in 1934 amounted to-
14,6lO,967 lbs. ,'alued at $2,308,323. Later figures are not ayuilablE'. 

(b) The available trade accounts of the United Kingdom and the con-
tinental countries do not give the required information, but exports of 
cashew nuts and kernels from :?IIadras and BOlllbay, thp chief exporting 
provinces, to the United Kingdom and the .CEmtinent in 1935-36 were 
valued at Rs. 1'64 and 2'39 lakhs and Rs. lO;OOO and Rs. 24,000, respec-
tively. 

(c) The Trade Department of the High Commissioner for India has-
already been taking steps to give publici1jy to Indian cashew nuts in the 
United Kingdom. The quest.ion of asking the Indian Trade Commissioners 
at Hamburg and Milan to ta'ke Rimilar action will be considered; 

HARDSIDPS EXPERIENCED BY THE SALT LICENSEES OF CERTAIN P:r..A.CES IN 
THE MADRAS PRESIDENCY. 

19. *)[r. C. N. )[uthuranga Mudaliar: (a) Is it a fact that the Salt 
Licensees of Markanam, Chunampet and Cheyyur in the Madra'S Presi-
dency, sent representations to the Salt Assistant Commissioner, Madras, 
bringing to his notice the following hardships experienced by them: 

(i) granting of restricted bag storage; 
(ii) joint storage system; 

(iii) refusal to give cover and protection to salts unstored and lying 
on drying grounds and platforms; 

(iv) silting of supply channels; and 
(v) construction of common drying ground resulting in double trans-

port expenses and deterioration of the quality of salt? 
(b) What action have Government taken on the representation referred 

to in part (a)? 

(c) Are Government prepared to oonsider the advisability of removing 
all the hardships referred to in part (a) above? 

Mr. A. H. Lloyd: (a) No. 
(b) and (0), Do not arise. 

ALLEGED EXACTIONS ON THE PART OF SUBORDINATE SALT OFFICIALS IN 
CERTAIN SALT ]'ACTORIES IN THE MADRAS PR.ESIDENCY. 

20. *Mr. C. N. Jluthuranga Jludaliar: ta) Are Government aware that 
wWrwful exactions are on the increase on the part of subordinate salt offi.-
cialli in Markanam, Chunampet and Cheyyur salt factories? 
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(b) Are Government prepared to consider the advisabi.lity of ~  
the Salt Manual and the Rules so as to prevent the subordmate salt offiClals 
from using them for oppressing the licensees? 

Jlr. A. H. Lloyd: (a) Inquiries have been made into allegations to this 
effect and it has been found that the allegations are groundless. 

(b) Does not arise. 

APPOINTMENT TO THE POST OF THE DmECTOR GENERAL OF INDIAN MEDICAL 

SERVICE. 

21. *Kr. O. ]f. Kllthuranga .udallar: Will Government be pleased 
to state: 

(8') whether it is a fact that the post of the Director General of 
Indian Medical Service will shortly fall vacant; 

(b) whet.her i.t is a fact that it has been decided to appoint Major-
General Bradfield to the vacancy; 

(c) whether he is the seniormost officer in the service from wmch 
selection is made; 

(d) whether Major-General Goil is not senior to him; 
(e) whether Major-General Goil is not at present the head of the 

Medical Service in Bengal; 

(f) whether it is not a fact that the post he is now holding is & 
selection post, a post to which he was appointed on grounds 
of merit; 

(g) who makes the appointment to the post of Director General. 
Indian Medical Service, and on whose recommendations; 

(h) whether the Local Government under whom he is serving at 
present has any say in the matter; 

(i) whether the Local Government was consulted, and, if so, what 
was their recommendation; 

(j) the ground!! on which the Government of India decided in favour 
of Major-General Bradfield; 

(k) whether racial considerations weighed with Government in the 
matter; and 

(1) whether they are aware that there is great resentment on account 
of this action of the Government? 

Sir Girja ShaDkar Bajpai: (a) to (1). The Honourable Member is re-
ferred to the reply I gave to his practically identical starred question No. 
1126 on the 12th October, 1936. 

RECENT AMENDMENT OF SECTION 4 (2) OF THE INDIAN INCOME-TAX ACT. 

22. *Jlr. C. ]f •• uthuranga .1ldaliar: Will Government be ple.ed 
to state: 

(a) whether they are aware of the view that the recent amendment 
of section 4 (2) of the Indian Income-tax Act, which gets under 
its purview income from property, employment and other 
source arising or accruing out of British India, is detrimental 
to national interests; 
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(b) whEl'hher t.bey are aware that t.he working of this Act has pre-
vented the flow 0f foreign income into British India; 

(c) whether they have examined the working of this amendment, 
especially on taxation of salaries and wages of employees; 

(d) whether this prevented foreign wage-earners to spend their 
surplus earning in British India as often as they would other-

c wise do; 
(e) whether they have compared the working of the Act with a 

similar English Act; and 
(f) wheUier they propose to take steps to repeal this amflndment or 

amend it in a suitable manner; and if not, why not? 

'!'he Honourable Sir James Grigg: I would refer the Honourable Member 
to the reply given on the 18th September, 1936, t08 similar question No. 
517 by Mr. Satyamurti. 

FILLrNa Ul' OF THE VACANCY OF THE DIRECTOR OF ESTABLISHMENT, RAll..WAY 
BOARD. 

23. *JIr. O. I. KUthuranga Mudallar: Will Government be pleSBed to 
state: 

(a) whether it is a fact that Diwan Bahadur Mathra Das, the 
Director of Establishment, Railway Board, is to go on leave 
shortly; 

(b) whether it is 8' fact that this vacancy is to be filled up by a 
European Supervisor of Railway Labour; 

(c) whether this vacancy is a temporary one, or permanent; 
(d) whether it is not possible for Government to find a suitable 

Indian to be appointed in that vacancy; and 
(e) whether it is their policy or object to Europeanise the Depart-

ments as II'Ild when occasion arises? 

'!'he Honourable Sir Muhammad Zafrullah JOum: (a) to (d). Diwan 
Bahadur Mathra Das has been granted leave for three months and the 
post is being left unfilled for the time being. 

( e) Does not RTise. 

GRIEVANCES OF INDIANS IN KENYA. 

24. *JIr. C. I. Mu\hunmga .udaliar: (a) Is it a fact that the Market-
ing Bill, which has become the law of the land in Kenyll' Colony, ex-
cludes Indians from acquiring agricultural land in the highlands, while 
even Nazi Germans and Fascist Italians can own such lands in the colony? 

(b) Is it a fact that it is open to Indians in Kenya to follow commercial, 
industrial and all lawful pursuits other than agriculture in any part of the 
colony including the highlands? 

(c) Is it a fact that attempts are being made to create all sorts of 
difficulties in the wIrY of British Indians in acquiring land for industrial 
purposes in places like Rongai, Limuru and Koru? 

(d) Is it a fact that exclusive markets are being opened to Native Re-
serves from which Indians, as non-Natives, would be excluded? 
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(e) Are Government aware that various measures in the name of ration-
alisation of industries are being introduced which would lead to the transfer 
of all trading activities into the hands of a few companies to the exclusion 
of the Indian trading community? 

(f) Are Government aware that various 'pools' such as the wheat pool. 
maize pool and butter pool, are being created which are mere ramifications 
of the sallle scheme:' 

(g) Is it a fact that Indians are particularly excluded from trading in 
coffee, sisal and wheat, which are exclusively grown by Europeans? 

(h) Do Government propose to take steps to redress all the sbove 
grievances ot Indians in the colony? 

Sir Girja Shank&r Bajpai: (a)-(h). The attention of th"J Honourable 
Member is invited to the replies given by Mr. Yeatts to his identical ques-
tion No. 1265 on the 15th October, 1936. 

SAFETY OF LADIES TRAVELLING IN FEMALE COMPARTMEN'!'S ON RAILWAYS. 

25. *:Mr. C. N. Kuthuranga Kudaliar: Will Government be pleased to 
state: 

(a) whether their attention has been drawn to the article in the 
Indian Ezpress, dated 26th September, 1936, from its cor-
respondent at Jubbulpore, regarding an outrage perpetrated 
by a Muslim on a lady in a females' compartment in a running 
train between Shujalpur and Akodia and also an article in 
the Hindustan Times, dated the 6th October, 1936, reporting 
a daring robbery in a females' compartment in No. 103-Up 
passenger train from Ismailpore on the Grand Chord Line 
about 12 milE'S from Gaya; 

(b) what steps they propose to take to ensure the safety of life and 
property of the ladies travelling in ladies' compartments, in 
view of such frequent occurrences; 

(c) whether they propose to consider the advisability of fixing suit-
able bolts to the doors on the inside, in order that only bonl) 
fide lady passengers may enter the compartment; and 

(d) if the answer to part (c) be in the negative, whether they propose 
to consider the advisability of abolishing the ladies' com-
partment in all trains altogether? 

The Houourable Sir Muhammad Zafrullah Khan .• (a) Yes. 
(b) Alarm chains are provided in all compartments. Orders have 

recently been issued for additional alarm. pulls to be provid-ed in all com-
partments reserved for women in which the existing pulls are located only 
over bedy side doors. A suggestion that the upper part of partition's 
separating women's compartments from adjacent compartments should· be 
prOVided with sl!ita?le shielded openings, which would more readilf permit 
of oral commumcatlons between the two compartments, is under examina-
tion. 

(c) No. The provision of bolts, if and when actually used is likelv 
to lead to serious delays to trains at way-side stations if other ladies desire 
to enter such compartments. 
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(d) No. I would refer the Honourable Member to section 64 of the 
Indian Railways Act according to which the provision of such compart-
menl s in third class carriages is a statutory obligation. 

EXOAVATION AND RESEARCH AOTIVITIES OF THE AROlIlEOLOGICAL 

DEPARTMENT. 

26. *JIr. C. If. Jluthmanga Jludaliar: (a) Has the attention of Gov-
~  been drawn to the leading article on Archmology in India in the 
CUTTent Science of September, 1936? 

(b) If so, are Government aware that enlightened scientific opinion in 
India is definitely against the present policy of starving the research and 
~  activities of the Archmological Department? 

(c) Are Government prepared to follow an active policy during the 
next five years? 

(d) If the reply to part (c) be in the affirmative, are Government pre-
pared to lay down a five-year programme of excavation and research for the 
Archmological Department and sanction adequate funds and also provide 
ample opportunities for young Indian talem to be trained for Archmological 
work? 

Sir Girja Shankar Bajpai;, (a) Yes. 

lb), (c) and (d). Government realise that enlightened opinion in India 
is in favour of developing these activities and have the fullest sympathy 
with it.. The Honourable Member may rest satisfied that, as funds permit, 
the activities of the Archreological Department will be encouraged. I 
baye already informed my Honourable friend, in answer to another ques-
tion, that facilities to train a number of University scholars are being 
provided. I need not remind him that the personnel of the Archmological 
Survey of India is already predominantly Indian. 

EXCAVATION AND RESEARcH ACTIVITIES OF THE ARCHlEOLOGICAL DEPARTMENT. 

27. *Kr. C. If. Jluthuranga Jludaliar: (a) Will the Government of 
India be pleased to state what is being done by the Archmological Depart-
ment towards:. 

(i) investigation and study of the innumerable stone and iron age 
monuments in the Madras Presidency; 

(ii) the excavation of the Indus Valley siteR; 

'(iii) the further exploration of the great Buddhist sites; and 

(iv) the study of Hindu Architecture fu the different provinces of 
'Inaia? 

(b) How do Government ~  to ~ the growth of research 
in Indian A ~  

(c) v.:m .the 'e:cperls, still esi.sting in the Department, be given the 
.opportumty to tram a number of young men before they retire? 

Sir Girla SIlaakar 3ajpal: ia) I :lay a 'Statement of information on the 
tal:ile. 

B 
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(b\ and (c). The Government of India. do what they can with their 
~  ~  they have also recently approved of a Bcheme of training by th .. 
Archreological Department of a limited number of University scholars in. 
meth0ds of excav9.tion. 

Sfatement. 

(i) Nothing is possible in this respect owing to shortage of staff. 

(ii) Clearance on a small st:ale at Harappa aI\d Mohenjodaro. 

(iii) Exploration of monastic areas at N alanda in Bihar and Taxila in the Punjab. 

(iv) The A.rchmological Superintendents in different circles devote their attention 
to Hindu as well as other monuments. 

IMPORTS OF RICE AND PADDY IN MADRAS. 

28. *JIr. O. N. )[uthuranga )[udaliar: Will Government be ~ 

to state: 

(a) whether their attention has been drawn to an article, dated the-: 
16th August, in the lHindu of MadraR, regarding imports of: 
foreign rice and pnddy in Madras; 

(b) whether they are prepared to consider the advisability of im-
posing a protective duty on rice imported into India from· 
foreign countries; 

(c) considering the fact that Burma is separated from India, whether-
they propose to impose a duty on broken rice and paddy im-
ported into India from Burma; and 

(d) if the answer to part (c) be in the negative, whether they pro-
pose to consider the suggestion made by the Director of 
Agriculture, Madras, to fix a quota on rice imported from 
Burma? 

The Honourable Sir Muhammad Zafrullah Khan:. (a) Yes, Sir. 

(b) The matter is receiving the consideration of the Government 'of 
Indiu. 

(c) No, Sir. 

(d) The  Government of India are not aware that any such suggestion 
has been made by the Director of Agriculture, Madras. 

KEEPING OF CERTAIN OFFICES OF ARMY HEADQUARTERS AT SIMLA DURING 

THE WINTEB. 

29. *)[r ••• Asaf Ali: (a) Is it a fact that certain offices of Army 
Headquarters, which are kept at Simla during the winter, unlike other 
offices forming part of the Government of India, are not required to be 
with the latter for six months of the year? If so, will Government please-
state the reason underlying the centralisation of these offices at fae head-
quarters of the Government of India? . 

(b) A ~  aware that employment in these offices is very un. 
popular amcmg Indlsns who form 75 per cent. of 'the estab1ishment because 
these are non-moving offices, and Indians are loath to be kept in a hill 
sflatiolll.d·uring .the winter? If ·SO, what facilities-'sie given.:t'6 tHelia ~  
for transfer to other offices that move ~  Siinls and Delhi?· . " 
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(c) Will Government please state the number of clerks who have ~
ed in securing transfers to other offices from Anny Headquarters dunng 
the last five y-ears? 
(d) Will Government please state t?-e ~ of ~  departments; of 

Army Headquarters which were centrahzed at Slmla ~  ~  Great "ar 
from such stations as Calcutta, Poona, Lahore, Rawalpmdi, etc.? D;)el; 
wy of these departments form part of the moving establishments of Army 
Headquarters? 

(e) Is it a fact that Government cannot afford to spend 40 lakhs of 
rupees to place the whole of Army Headquarters offices on the same footing 
as other offices of the Government of India in the matter of move? If so, 
are Government prepared to decentralize those portions of Army Head-
quarters not required by the Government of India for six months, to any 
station in the plains? If not, why not? 

Mr. G. R.I". TotteDham.:. With your permission, Sir, I propose to reply 
t) question"l Nos. 29 and 30 together. 

I have already, on. more than one oecasion, answered very similar 
~  and I would refer the Honourable Member in particular to the 

replies given on the 4th September, HI35 , to his own question No. 87, on 
the 13th March, 1936, to Mr. Satyamurti's question No. 1192,and on the 
23rd March, 1936, to Mr. Muhammad Azhar Ali's question No. 1382. 

CoMPENSATORY ALLOW..&.NOES· TO AsSISTANTS AND SUPEBINTENDENTS OF 

ARMy HEADQUARTERS. 

t 30. ·Mr. M. AMf.Ali: (a) Will Government please state why Assist-
ants and Superintendents of Army Headquarters are given allowances at 
R8. 60 to B.s. ] 00 per mensem for temporary transfer to Delhi, while those 
remaining at Simla during winter are given no compensatory allowances 
for being subjected to additional expenditure on account of heating and 
other comforts? 

(b) Is it a fact that a couple of years ago when Government decided to 
grant allowances to those kept at Simla during winter, the British personnel .. 
made a representation sgainst that decision, and as a result the decision 
was abandoned? If so, why? 

SL'"FFERINGS OF FOUR BENGALI STATE PRISONERS DETAINED UNDER 

REGULATION III OF 1818 IN JAIL IN THE BOMBAY PRESIDENCY. 

31. ·Mr. Mohan· Lai Saksena: Has the attention of Government beaD 
drawn to the report published in the Bombay Sentinel of the 20th August, 
1936, about the sufferings of four Bengali State Prisoners detained under 
Regulation III of 1818 in jails in the Bombav Presidencv:' If so what 
action. if any, hav:e Government taken to ~  their sufferings? ' 

The Honoarable Sir Henry Craila:. I have seen the report to which the 
Honourable Memher refers. The allegations rontaiDed therein are not 
new bu.t bave  been brought to the Dotice of Government in the past. All 
complalDt!, ,have been carefully investigated by. Government and, where 
they proveo ~ . orders have been pnssed to meet them. Govern-
~ . are ~  that the ~ ~  .. of ill-fu'eatment .are unfounded. 

tFor:MUIwer to this ~ answer ·to question· No. 29. 

B2 
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CERTAIN DETENUS UNDER REGULATION III OF 1818. 

32. *Mr. Kohan La! Saksena: (a) Is it a fact that Messrs. Mano-
ranjan Gupta, Bhupendra Kumar Dutt, Satya Bhushan Gupta and ~. 
Arun Guh;], Roy are detenus under Hegulation III of 1818? If so, wIll 
Government state how long they have been under detention, and when 
were their cases examined last? 

(b) Is it a fact that they are allowed B clasf, treatment? What is 
their status and does it entitle them to A class treatment? 

The B.o"Dourable Sir Henry Oraik: (a) Yes. The State Prisoners have 
been: under detention for above five years. Their cases are reviewed every 
six months and were last exam.ined in July', 1936. 

(b) No. As State prisoners they are not classified with ordinary conTicts 
under the Classification Rules, but are treated in accordance with rules 
specially  framed for their treatment. 

STATE OF HEALTH OF MR. MANOBANJAN GUPTA, A DETENU. 

33. *Mr. Mohan Lal Samna: (a) Is it a fact. that Mr. Manorsnjan 
Gupta, a detenu, is about 47 years of age and is getting shooting pains? 
If so will Government state if the cause of these pains has been diagnosed? 

(b) Is it a fact that he often faints? 

(c) Is it a fact that he fainted during the course of a ~  

'!'he Honour&ble Sir lIeDry erm:. (a) Manoranjan Gupta is a State 
Prisoner detained under Regulation III of 1818 aud his age is 47. He 
COml)lained 18 months ago of pains. Since then his health has been 
uniformly good. 

(1.) and (c). Manoranjan Gupta fainted once on the 2nd August, 1934 . 
. This was not during the course of a search. 

STATE OF HEALTH OF MR. BHUPENDBA KUMAR DuTTA, A DETENU. 

34, ·Mr. Mohan La! Sabena: Is it a fact that Mr. Bhupendra 
Kumar Dutta, a detenu, has profuse bleeding piles and was also suffering 
from dyspepsia? If so, what treatment has he been having and wha.t 
is his present state of health? 

The Honourable Sir Henry Orafk::. No. The general health of Mr. 
Dutta is reported to have been good throughout the past year. In Decem-
ber he showed some signs of dysentery for which he is receiving treatment. 

SEARCHES OF DETENUS. 

35. *Mr. Mohan La! Saksena: (a) Is it a fact that searches are 
carried on after making the detenus stark naked? If so, why ,. 

(b) Is it a fact that during the course of one of theRe searches in 
Arthur Road Prison, t,here was u scuffie between the ja.il . anthoritiel 
and Mr. Bhupendra Kumer Dutt, and the latter was thrown dClwn from 
the barracks int-o t.he yard ? . 

(c) Is it also.a faet that due to this Mr. Dutt ha.sdeveloped pain in the 
liver and was examined by Col. TborU'lI, who gave emetine injection 1 



-. 
(d) Is it 8 ~  th&'t notwithstanding the emetine injections, Mr. ~ 

is ha ring pain? 

(e) Do Go.emment propose to direct that the searches of persons should 

be stopped? 

The Honourable Sir Henry araik:. (a) It is not a fact. 

(b), (c) and (d). No. I would refer the Honourable ~  to the 
reply given by me on the 13th March last to part (f) of questlOn No. 1209. 

(e) No. 

ALLoW..urCE PAID TO TJIlIl FAIrlILY OF MR. BHUPENDRA. KUMAR D"C"TT, A 

DETlIlNu. 

36. *][r. Kohan Lal Smena: (a) Will Govp-rnment stat·e what alll)w-
ance, if any, is being paid to the family of Mr. Bhupendra Kumar Dutt, a 
det-enu? 

(b) Is it a fact that his aged parents, his two unmarried sisters and 
his younger brother, a student of B.A. class, are in great financial 
difficulties? 

(c) Do Government propose to consider their hard cases and provide 
financial assistance to them '! 

The Honourable Sir Henry Oraik: (a) Rs. 20 a month. 

(b) and (c). Government have received and considered petitions in the 
matter, but see no reasons for increasing the allowance. Mr. Bhupendra 
Kumar DuH contributed nothing to his family before he was detained. 

ILLNESS OF DB. ARuil GURA. Roy, A DETlIlNu. 

37. *Kr. Kohan Lal Swena: (a) Is it a fact that Dr. Arlin Guha 
Roy, a detenu, is suff!>ring from gout lumbago and very acute 
insomnia? 

(b) Is it a fact that frequently he -passes sleepless nights and has 
sleep· only with the help of drugs? 

(c) If the answer to parts (0.) and (b) be in the affirn1ative, will Govern-
ment be pleased to state what treatment hE'> is having ~ 

Cd) Is it s fact· that he is ccnfined in Yervada Central Jail and is 
having no companions? 

The Honourable Sir Henry Oraik: (a), (b) ·and (c). The State Prisoner 
has had attacks of lumbago but they are not acute and do not ordinarily 
confine him to bed. His condition has yielded to treatment and the last 
report received in January shows that his health has improved. He has 
compiained of insomnia on occasions and has reeeived treatment. 

(d) ~  is confined in Yeravda Central .Jail with S. B. Gupta as a 
compamon. 

ILLNEss OF SATYA BHUS..ur GUPTA, A DETlIlNU. 

38. ~. Kohan ~ ~  Is it a fact that Satya Bhusan Gupta·. 
a detenu. IS unwell and IS sufferIng from headache and piles? 
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The Hoaoarable SirB8Dry Oraik:. During the last three months of the 
past year he complained of headache and piles. He has :received ~ 

treatment for his complaints. Otherwise his health has been reported 
'tc be good. 

HUMn.IATING TREATMENT. METED OUT TO CERTAIN DETENUS BY THE 

AUTHORITIES' OF THE ARTHUR ROAD JAiL. 

3.9. -Jlr. Kohan Lal Saklena: (a) Is it a fact that while in the Arthur 
·}Wad Jail the detenu!l Manoranjan Gupta,Bhupend!'S Kumar Dutt, Satya 

~  Gupta, and Dr. Al'lln Guha Roy '3Ubmitted l'epresentntiQniJ against 
b1Jmiliating treatment by the jail authorities? 

(b) Is it 3. fact thai it was after no Bction WQR ·tal{enby Government 
On their complaints that they resisted and refused to be allowed to be 
sea.rched naked? 
(c) Is it a f&et that the jail authorities used physical force and 

locked them up in separatl3 cells? 

(d) Is· it . also a fact that books and writing material were taken away 
'!rom them and they were not allowed to VI--rite or receive letters? 

(e) What other punishmen·ts, if any, were awarded? 

(f) Are the detenus also, subject to the rules oi Jail Manual? If so, 
under what authority? 

(g) Is it a fact that as a last resort, they were forced to go on hunger 
strike? 

(h) Were two of them consequently transferr.:d to Nasik and Yervadn. 
. Central Jails? 
(i) Is it a fact that later on when they demanded being kept in ODe 

jail, they were informed ,that their grievances were unde!" consideration? 

(j) Will Government state what steps have been taken to redl'<'lls 
their grievances and whether they propose to keep theIH together? 
(k) Is it a fact that 'bhey are not allowed and cannot have any recrea-

tion, having no company? 

(I) Is it a faci that. they were not lC'Cked up in the Punjab and Bengai 
Jails 'I 

(m) Do Govemment propose to consider the advisability of transferring 
them to some detention camp? 

'l'ha Honourable SirB.enry Cru:, (a)-(e). Represent.ations were made 
to Government but the facts are that the State Prisoners were guilty I)f 
.resisting lawful authority and indulging in mutinous behaviour. I would 
refer the Honourable Member in this connection to the replies given by 
lne on the 13th March to parts (f) to (i) of question No. 1209. • 

(f) Stote Prisoners ~ purpose of discipline are subject to such rules 
relating to civil prisoners 88 are not inconsistent with special orders;>assed 
by the Governor ~  in Council, in regard to their detention .. 

(g) No. A hunger strike was resorted to as an act of opposition to 
j:lil authority, 

(h) Yes; for the reason giveri 'by me' in reply to pari (a) of question 
No. 1211 Gn the 13th Mw:ch last. ., ". "  " 
, (i) No. .:. /if "  • 



lJ) Government always take immediate steps to redress genuine 
grievances of the State Prisoners. The reply to the second part of the 
.question is in the negative. 

(k) No. 

(1) The rules require that State Prisoners should be locked in at a 
-specinE'd ~ . 

(m) No. 

ALLOWANCES PAID TO CERTAIN DETEN't"S AND THEIR FAMILIES. 

40. *)[r •• obaD Lal SlIksel'la: Will G-overnment state what aI1ow-
ance is being paid to the detenus Manoranjan Gupta. Bhupendra Kumar 
Dutt, Saty&' Bhushan Gupta. and Dr. Arun Guha Roy, and their 
:families? 

The Honourable Sir Benry ~ . I lay a statement on the table. 

Statement regaf'ding AUowancea grantt,d to State Pm_B. 

Name of State Prisoners. 

(1) Arun Chandra Guha 

(2) Satya Bhusan Gupta 

(3) Manoranjan Gupta . 

(4) Bhupendra Kumar :Datta 

Amount of allowance sanctioned. 

For State Prisoner himself. 

Re. 2 per diem for diet 
pZua Re. 34 per mensem. 

R8. 2 per diem for diet 
pZua R8. 34 per mensem. 

&S. }·12-0 per diem for 
diet pI.uB ~. 34 per 
mensem. 

For his 
familv and 
dependents. 

Nil. 

Nil. 

&S. 1.12,0 per diem for 20 per mensem. 
diet plua Re. 34 per 
mensem. 

REDUCED RETURN FARE FOR DAIRY CATTLE SENT BACK FROM CALCUTTA 

OFFERED BY THE NORTH WESTERN AND EAST INDIAN RAILWAYS. 

41. *Kr. Glumshi-. Singh Gupta: (a.) Is it a fact. thai; ~ ~~  

Western Railway Bnd the East Indian Railway are otIE:ring a specially 
reduced return fare for iaky cattle sent back from Calcutta? 

(b) If so, will Government please state what is the reduction or con· 
cession allowed? .., 

.. (c) Are the other Railways also giving the said concession, or contem· 

.l?lating to do so? . 

The Honourable Sir lI[uhammad Zafrullah than: (a) Yes. 
(b) A return journey rate of six annas per 4-wheeled wagon per mile 

':for milch' cows from North Western Railway IBtBtions to Howrab has been 
quoted: the return journey to be eompleted within nine months. 
A ra.te of two .annas per 4-wheeler wagon p.er ,mile. iii! ~ . allowed (or dry 
cowsIrom ~  ~ .. ';.' . . -.' 
. '. -. (i) ~  thS"Nortii Westem "Railway; . 
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(ii) over the East Indian Railway to: 

any station on the Great Indian Peninsula Railway vIa Naini .. 
Cawnpore or Agra; 

any station on the Bombay, Baroda and Central India Railway 
via Agra Cantonment. 

(c) Government have no information, but I will communicate the-
Honourable Member's question to the Agents of other principal railways 
for consiueration. 

REDUCTION OF RAn.WAY FREIGH'!' ON MILCH CA'l"l'LE TO AND FROM 

ClIHATISGARH DIvISION IN THE CENTRAL PRoVINCES. 

42. -)[r. Ghanshiam Singh Gupta: (a) Are Uovernment aware of the 
condition of the milch cattle in Chhatisgarh Division (in the Central 
Provinces) ~. 

(b) What is the estimated average yield of milk per Chhatisgarb 
cow per day? 

(c) What is the estimated average yield in the case of other ~ 

or divisions in India? 

(d) In view of the extremely poor condition of the Chhatisgarh milch 
cattle, do Government propose to extend the concession of 
especially reduced railway freight on such cattle from the Punjab to 
Chhatisgarh a.nd of dry milch cattle from Bombay and Calcutta to 
Chhatisgarh ? 

Sir Girj .. Shankar Bajpai: (a) Yes, generally. 

(b) and (c). No reliable information is available at present, but the 
Imperial Gouncij of A ~ R.esearch are conducting enquiries into-
the production and consumption of milk in certain selected areas which 
may throw light on the question of average yield. 

(dl The Honourable MeIllber's suggestion ~ be conveyed to the Rail-
way Administrations concerned. 

UNDERTAKING OF MILK CENSUS. 

43. -Mr. Gbansbjam Singh Gupta: In view of the importance of 
milk as human diet, are G('vernment prepared to undertake milk census. 
to find out exactly which tract in British India requires special treatment 
and attention of the Government? 

sir Gtria Shankar Bajpai:. The Imperial Council of Agricultural ReseareD 
is conducting an enquiry into the production and consumption of milk in 
certain selected cattle breeding areas. Pending the result of this survey, 
Government cannot consider the suggestion for an all-India census of milk 
production. . • 

REFuSAL OF ADMISSION TO INDIAN STUDENTS IN THE RAILWAY ScHOOL A!l' 

KALYAN. 

44. *Kr. Kohan Lal Sak8ena: (a) Is it a fact that in the Railway 
School at Kalyan, Indian children are admitted at the rate of· one Indian 
for every thirty Europeans and Anglo-lbdians? If so, why? 
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(b) Is iii a fact; that the school is a free sch?Ol and is being principally 
maintained by the Railway for the use of children of the Railway em-

~  

(e) Will Government state: 

(i) the number of Indian, European and Anglo-Indian Railway 
employees residing at Kalyan; and 

(ii) the number of Indian and European and Anglo-Indian students· 
reading in the school? 

(d) Is it a fact that a number of Indian students have been refusedt 
admission, because of the aforesaid rule and the number of European andl 
Anglo-Indian students being small? 

(e) J s it a fact that the South Indian children :residing in Kalyan have· 
no other facilities for elementary education? 

(f) Do Government propose to consider the desirability of abrogating: 
this rule at an early date? 

The Honourable Sir ][uhammad Zalrullah Khan: Government are· 
informed as follows: 

(a) No. 

(}:) It is not a free school. It is maintained by the Great IndiaD; 
Peninsula Railway with the help of a Government grant. 

(c) (i) The information asked for is not readily available and Govern-
ment do not consider that the time and labour involved in collecting the: 
information would be justified by the results to be achieved. 

(ii) The number of students in the school is as follo·ws: 

European and Anglo-Indian 

Indian 

(d) In view of reply to part (a) above, this does not arise. 

67 
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(e) No. It is understood that vernacular schools exist in Kalyan anell 
its vicinity. 

(f) Does not arise_ 

MAINTENANCE OF THE RAILWAY SCHOOL AT KALYAN. 

45. *][r.][ahan Lal Sabena:. (a) What is the total amount of aidl 
biven by Government and the railway for the maintenance of the Railway, 
School at Kalyan? . 

(b) What is the maximum capacity of the School? 

(c) What is the number of students studying at present? 

The Honourable Sir J[u)lammad zafrullih Khan: Government are in-· 
formE d as follows: 

(a) Government grant-in-aid is Rs. 1,800 per annum, and the expenses-. 
incurred by the Railway for 1934-35 were Rs. 3,590. 

(b) 95. 

(e) 95., 
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GBIBVANOBS 01': IlIDIAl(s I1( .. M.u.A,y.a. 

46. *Kr. Kohan La! S&ks8na:. (a) Have Government considered the 
annual report of R. S. Mukundan, Agent of the Government of India. in 
Malava? 
(b) Have they considered his observation on the question of ,,!,ages and 

·their inadequacy? If so, what steps, if any, have they taken to raIse them? 

(c) Has the attention of Government been drawn to his remark th.at 
the arrangements for the feeding of thii-d class passengers are not satls-
;factory? If so, what action, if any, has been taken to improve them? 

(d) Are GpverRmerrt aware that the composition of the Indian Immi-
gl'l!.tion Committee is not fully representative of all interests? 

(e) What steps do Government .~ to take to make it representa-
tive? 

(f) Is it a fact that on Estates, clerks and part-time clerks are employed 
a:s dressers, and the Agent has suggested the need for a little more 
generosity in the matter of distribution of free milk to the children, 
tlnd to the appointment of trained nurses to look after them? 
". -.: .... ~ ... 

Sir Girja Shankar Bajpai·:. (a)-(£). Government have noted the points 
in ~  Agent's report to which the Honourable Member has drawn atten-
:tion :lDd will consider what action is desirable in respect of them aftel: 
·they have received and examined Mr. Sastri's report on his deputation to 
~  

INDO-BRITISH TRADE AGREEMENT. 

47. *Kr. Kohan La! Saksena:. (i) With reference to the press note 
:regarding the Indo-British Trade Agreement, issued on the 19th October, 
.1936, will Government be pleased to state: 

(" .. , 

(a) when the decision was arrived at by the Government of India; 

(b) whether the proposal emanated from the Government of India or 
t.he British Government; 

Ie) whether non-official advisers were consulted regarding the 
in terim agreement; 

. (d) whether the interim agreement between the British and Indian 
liovernments virtually means the continuation of the Ottawa 
Pact; 

(e) what the position of other Empire countries will be under the 
interim agreement; 

(f) the reasons why the new agreement could not· be concluded in 
time to replace the Ottawa Agreement; 

.(g) wh .. ther it is a fact that the notice of termination of the Ottawa 
Pact was gi'\1en more than two months after the Ikcision of 
the A ~ . , 

. . 
'(h) hol' long the negotiation will take to arrive at'a new agreement: 

and 

.(i) the r:asons for a?ceptiilg;the.last ~  i.e., providing for 
prIOr consultatIOn before WIthdraWIng the existing pretereaces 
m the event of fRilure to conclude a new agreement.? . 

f(ii) Will Government lay on t.he table I copy of the agreement'? 'J 



; The Boaouabie Sir lIailammad Zafru1l&h JQaa.:. (a) The decision was 
oi8rrhmd at ~  before it was communicated to the Assembly on the 17th 
iSeptemhel', 1936. 
(b) Government do not consider it to be in the public interest to ~ 

;that information. 

(c) No, Sir. 

(d) Yes, temporarily pending the conclusion of a fresh agreement fcir 
which negotiations are in progress. 

(e) The interim agreement has introduced no change in the position 
-vis-a-vis other Empire countries. 

(f) Xecessary preliminary steps such as consultations with the Locai 
Governments and commercial bodies as to the lines on which it is con-
'sidered desirable to conclude a new Trade AgreernEmt with His ~  
.:a"verr;ment and the scrutiny of the replies received did not allow sufficient 
progress to be made with the negotiations within thi' period of notIce. The 
.uegotiatioDP are still in progress. 

(5) No. -Sir. Notice of termination was given on behalf of the Govern-
ment of India on the 13th May, 1936. 

(h) It is not possible to caloulate at the present moment the period that 
may be required before a new agreement is concluded . 

.:' , (i) The provision in question has been inserted with a view to avoid 
uncertainty and disturbance in our trade by temporary amendments of 
the tariff. 

(ii) The Agre'ement is embodied in the Press Commu"nique of the 19th 
'O<;toLer, 1936, copies of which have been placed in the Library of t,he 
Rc'Iuse. . -

ApPOINTMENT OF THE RAILWAY ENQUIRY CoMMITTEE. 

, _. 48. *!Ir. Kohan _L&l Saksena:. 'Vith reference to press communique 
-issued on the 19th October, 1936, regarding the appointment of the Railway 
Enquiry Committee, will Government state: 

~ a) when the personnel was settled; 

'. ,(b) why no experts from countries other than Great Britain were 
appointed ; and 

(c) how long the Enquiry Committee will take. to complete its work 
and what the probable expenditure wiiI be? 

.The Honourable Sir Xubammad ZafrullahKhaD.;. (a) In October. 1936. 

(b) Mr. Cheadle, Chief Traffic Manager, South African Railways, has 
:also been appointed a member of the Committee. 

_ (c) As regards the first part, according to. the present arrangements, the 
~  is expected to complete its work by March. 1937. As regards 
~  part, the 'expenditure is estimated to be about Rs. 2 lakhs. 

UlIfIl!'oBlUTY-m TlDl TRBATlfEFl' OF DETENUS.· 

_______ 4:9. *](r. ~~  .. ~ . . (a) 1;8 it a ~ . . detenus in the 
-centrally administered, areas are not allowed uniformity of treatment? 
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(b) Is it a fact that those living in camp are allowed greater privileges 
Hnd facilities in the matter of lock-up, free use of writing materials anel 
exercise books, the use of musical instruments, etc., tllan those living iD 
jails? If so, do Government propose to consider the advisability of granting 
uniform treatment to all detenus whether confined in camp or jails? If 
t.his is not possible because of their detention inside jails, do Government.. 
propose to take necessary steps to remove them also to detention camps? 

The Honourable Sir Henry Claik:. (a) and (b). No . 

.Au.OWANCE FOB BOOKS, ETC., ALLOWED TO DETENUS. 

50. *Kr. Kohan Lal Saksena:. (a) Is it a fact that the detenus in thtJ 
(·entrally administered areas are generally allowed a monthly ~ 

.){ Rs. 10 for books and other requisites? 

(b) Is it also a fact that representations have been made to Govern-
ment that this allowance is wholly inadequate? If so, do Government. 
propose to consider the advisability of increasing it? 

The Honourable Sir Hemy Claik: (a) Yes. 

(b) No representation has been received by the Government of IneD.. 
in recent years. 

STUDY ALLoWANCE ALLOWED TO DETENUS. 

51. *JIr. Kohan La! Saksena.:. (a) Is it a fact that a study aJlowance: 
of Re. 5 per mensem to detenus in the centrally administered areas is 
allowed even to students of B.A. and ~ .A.  If so, are Government awar& 
that it is wholly inadequate? 

(b) Do Government propose to consider the advisability of increasins: 
it? 

The Honourable Sir Henry Oraik: (a) and (b). The amount of the-
allowance is as stated in the question. I may add that Governmenii also-
pay a half, three-quarters or the whole of the examination fees, the pro-
portion depending upon the particular examination for which the detenu-
is a candidate. Government do not consider these concessions to be in-
adequate. 

INDIA'S EXPORT TRADE IN MERCHANDISE AND LownING OF THE RATB or 

EXCHANGE. 

t'i2. *Seth Govind Du:. Will Government be pleased to state: 

(a) whether or not it is a fact that India's export trade iJf ~ 
chandise is not equal to the aggregate of the imports ... ~ 
merchandise; and 

(b) whether they propose to try and secure the lowering of the rate 
of exchange in the near future? 

tFor answer to this question, aee aIfllwer to question No. 17. ,,' .. ~ 



Qtm8TIOJr8 AND. AN8WBBS. 29 

RBBATE SYSTEM OF FBEIGHT ON WHEAT • 

. S3. *Seth GoviDd DI8.:. ~ Government be pleased to state: 

(a) whether the Buyers and Shippers Chamber, Karachi, s'Ubmit7ted 
any proposition to the Agent, North Western Railway, to 
continue the rebate system; and 

(b) whether it is a fact that Indian wheat was just in parity with 
other wheat in the United Kingdom markets to justify the 
necessity for a continuance of the rebate for another year? 

The Honourable Sir Jlahammad Zafrullah Khan: (8) Yes, in regard to 
the rebate that was being allowed on consignments of wheat. 

(b) The continuance of the rebate till December, 1937, was sanctioned 
in November, 1936, when the following prices per kandy of wheat were 
ruling in London: 

Manitoba No.2. 

Choice white. Karaehi 

40 all.. 10ld. 

39 all.. lid. 

.PB.oPOSAL FOB TEH ENHANCEMENT IN TEH CLASSIFICATION OF CEliTAIN 

CollOlODITIES ON THE EAST INDIAN AND EASTERN BENGALRAlLWAYS . 

.ot. *Seth Govind D88:. Will Government be pleased to state: 
{a) whether or not it is a fact that the East Indian and Eastern 
. Bengal RaiJways have invited the views of the Chambers of 

Commerce in regard to their proposals for enhancing the 
classification of certain commodities (about 200 in number); 

{b) whether or not it is a fact that tbtl Commitee of the Chambers 
have replied protesting against enhancement in the classifi-
cation of commodities; 

!(c) whether or not. it has been represented that such enhancement 
in the classification of commodities at the present juncture 
would act in certaiu cages as a great handicap to the develop-
ment of industrieg and in others. where the enhancenient 
relates to t.he daily necessities of life, affect tbe consumers; 

(d)'whether it has been represented that ·t·he proposed enhancement 
in several cases would not only affect the indigenous industries 

~  but would also affect adversely the Railway 
Revenues as a result of the fall in traffic; 

(e) whether the Railway Board have given previous sancticn to the 
proposal of the railways to give' effect to the increased rates 
on sugar, kerosene oil, tobacco and piece goods; and if so, 
why? 

'l'he Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I under-
-stand that, in accordance with a recommendation made by a Committee 
of the Indian Railwa'Y Conference ASSOCiation, each Railway Administl'a-
~  is endeavouring to obtain the views of principal local trade interests 
on certain 'proposals for an enhancement of the classification. Govern-
ment have no information at present as to the views that have been 0:1:-
~ . 
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(c) and' (d). Yes; these considerations will be borne in mind by Rail· 
ways when they are formulating their recommendations in connection with. 
the prop.osals they have under examination for changes in the classm-
cllition. 

(e) The Railway Board, in according sauctionto the enhancement in 
the classification for the commodities referred to, advised Agents of State-
owned Railways that, before coming to a decision as regards the dnte 
from which the enhanced classification should be given effect toO, they 
should arrange to discuss the matter with Chambers of Commerce and 
other organiseq. commercial bodies within their respective areas in order to 
satisfy themselves that the adoption of the enhanced classification '\\--ould 
not affect railwa'Y earnings adversely. 

IMPOSITION OF INCOME-TAX IN KENYA. 

55. *Seth Govind Das:. Will Government be pleased to state: 

(a) whether their attention has been .drawn to the Pim Committee 
Report in regard to the recommendation about income-tax 
and the replacement of the graduated non-nlltive poll tax, 
education tax and the modification of the trades and ~

sion licences in Kenya; 

(b) what is the general view expressed by the European community 
in Kenya on the matter of imposing income-tax; 

(c) whether or not it if! a fact that Indians in Kem'a have been 
always in favour of the income-tax imposition; • 

(d) whether or not they are aware that more than once in the past 
attempts have been made to introduce the imposition of 
income-tax, but thof':e flttempts were fru<:trated hv the con-
certed efforts of the White settlers; and . 

(e) whether the recommendations of the Pim Committee with reaard: 
to the income-tax are proposed to be implemented? '" 

Sir Girja Shankar Bajpai.: (a) Yes. 

(b) Government have no authentic information. 

(c) Indian opinion has not been uniform. 

(d) Attempts in recent years to impose an income-tax have not been' 
successful but the C[l'llSe to which the Honourable MemhAr attribut.es this. 
does not appear to have been the only one. 

(e) Government do not know. 

GRIEVANCES OF INDIANS IN IRAN IN REGARD TO FOREIGN EXCHANGE' 

RESTRICTIONS. • 

56. *Seth Govind nas:. Will Government be pleased to state: 

(a) whether it is a fact that over one hundred IndiansresidinO' iD 
Ira';1-hav:e submitted ~ petition to the Viceroy of India stating 
thClr ~ ~  the .manner ~  which the foreiga 

~  restnctIOns are ~  admmistered: in Iran, _ 
appeahng for help; . 



(b) whether or not it is a fact that the foreign exchange law imposes. 
the punishment of imprisonment ranging from three ~  
to three years, and in addition a fine is also payable if one· 
is found in the act of buying or selling foreign exchange; 

(c) whether or not it is a fact that in the official deCl:ee it has been 
distinctly mentioned that "facilities wiJl ~ ~  to· 
foreigners in the purchase of exchange for the ImportatIOn ot 
newspapers and periodicals, for remittance abroad, for· 
expenses of children's education, for remittance of employees' 
wages and for the expenses of dependants· at home"; 

(d) whether it is a fact that the ~  of Exchange in Iran 
does not grant the necessary facilities. for obtaining exchanges. 
even for the purposes mentioned in the decree; 

(e) whether or not it is a fact that the usual remittances from the 
Indians in Iran have been overdue for several months; 

(f) whether or not it is a fact that in the year 1934-35 India's total 
exports to Iran amounted to about Rs. 35 lakhs. whereas we 
imported from that country goods worth Rs. 208 lakhs, leaving 
a net balance of Rs. 173 lakl.s in favour of Iran; 

(g) the reason why Indians in that country are placed in such· 
straits; and 

(h) what action, jf any, Government have taken or propose to take 
in the matter to redress the pressing grievances of Indian: 
settlers in that country? 

Sir Aubrey Jletcalfe: (8.) Yes. 

(b) Yes, except that the penalty imposed b.v Article 9 of the Iranian 
Foreign Exchange Control Law is imprisonment from one to three years .. 
The purchase or sale of foreign exchange is only illegal if it conflicts with 
the provisions of that Law. 

(c) Regulations for the application of the Foreign Exchange Control 
Law were made bv the Iranian Government, a translation of which is 
placed on the table "of the House. It will be seen that under Article 15 (b)· 
foreigners "who have direct commercial relations with public inSt.itutIOns" 
are entitled to remit abroad their profits up to ten per cent. on any tran&-
action, and that under Article 15 (c) foreigners "who are in the service· 
of public institutions" are entitled to remit abroad fifty per cent. of their 
salaries. The exact meaning of the term "public institutions" is uncer-
tain. His Majesty's Legation at Tehran have made enquiries on this 
point and have also enquired how applications for permission to remit 
profits should be submitted; and a reply from the Iranian Government itt 
now awaited. With regard to the importation of newspapers and periodi-
cals, provision is made for the purchase of a limited amount of foreign 
exchange for this purpose under Article 16 of the Regulat.ions. No express 
provision is made in the Regulation for any ~  for c-hildren's 
educational expenses, et{l., but the final cUmse of Article 15 allows the· 
Exchange Control Commission full discretion in regard to the grant or 
rejection of applications for such purposes. 

(d) Numerous applications have been granted· but in others dIfficulties 
and dela.ys have been experienced. His Majesty's Legation are giving-
their full suppOl'ttO the interests of ~  British: and' British Indian ~  
jeC!t's:· .. '.'.-.. -..... . 
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(e) While detailed information is not available, it apepars that in a 
large number of cases the position is as stated by the Honourable 
Member. 

(f) It is not a fact. 

(g) and (h). The Exchange Control L ~ was brought ~  forct: by ~  
Iranian Government in pursuance of theIr own econOIDlC and ~  
policy. Its application is universal and all traders ~  of Iraman 
~  foreign nationality ha:ve to conform with th? provisions of. the La'Y' 
In these circumstances the Government of Ind18 find great difficulty 10 
devising means to' remedy the situation, although they have given ~  
.are continuing to give anxious consideration to the matter in consultatlOn 
'with His Majesty's Minister at Tehran . 

. Translatwn of Regulations fOT the Application of tile Foreign Ezchange Control Law 
approt.ed on the 10th Eatalld, ~. 

1. Composition of the Commiuion. 

Article I.-The Control Commission mentioned in Article 2 of the Exchange Law 
· shall be composed of five members as follows: 

Two persons from the Finance Ministry, one of whom shall be President of the 
,Commission. 

One from the General Commerce Administration. 

Two from the National Bank of Iran, one acting as Vice-President of the 
-Commission. 

A·rticle 2.-The duties of the Commission shall be: 

(al To examine and formulate proposals necessary for assuring the application of 
,the Exchange Law. 

(b) To keep account of all exchange transactions in the country_ 

(c) To maintain equilibrium in exchange transactions through special accounts. 

(d) To examine applications for the purchase of exchange and, if necessary, the 
· issue of Djevazes (permits) when the application has been made by the Government 
· or by public institutions, associations or individuals. 

(e) To inspect if necessary the books of banks and exchange establishments. 

General Regulation8. 

Article a.-Individuals, societies and firms must inform the Control Commission 
-before the end of the 9th Farvat,dine 1315 (29th March 1936) of the quantity of 
· exchange obtained by them in 1314 (21st March 1935---2Oth March 1936) and in their 
.possession on the 10th Esfand (1st March 1936). 

Banks and establishments which keep accounts of the said exchange must also 
transmit these accounts t{) the Control Commission before the end of the 5th Farvardine 
'131:>. . 

Article ~.  effect from the date the present regulations are passed no one 
· may make contracts in exchange without the previous permission of the Control 
Commission. 

Article 5.-It is forbidden to agree to loans or any other security facilities in 
foreign exchange unless the exchange ~  as security are in Iran or abroad . 

. Article . ~ sale of exchange br authorised banks shall ~  place in accordance 
· With the permit Issued by the Commlssion, by telegraphic transfer, in w:ritifg or any 
· kind of letter of credit, except in cases where the issue of a cheque is indispensable. 

Article 7.-Transactions in "Salaf" (Transactions· the object of which must be 
intimated at a later date) of exchange between banks and the public are forbidden and 
· are governed by the regulations which shall be passed by the Counci.l of Ministers. 

Article B.-The export of notes of the National Bank of Iran is forbidden only 
travellers may take with them an amount up to mo Rials at the most_ ' 

r 

• Preemption. 



, ~ -, . ". - QUIISTIO!fS A!fD ANSWERS. 
:.' , " . 

.:lyt.ele . ~ exchange is IIOld, authorised banks mUHt obtai!! and keep the 
perJiits for ~  ,?f exchanJe; in ~ ,!f s""plus ~ . which they 8811 for 
the purpose of lUlponmg goods,· they mUM! IntImate under ~  ~  ,at the back 
of import licences. the kind and qllantity and tho' amount lU nals 9f· the exchange 
sold. 

_4rtide l(J.-I!'oreign diplomatic ~  ar., ~  from the obligation to ~  
refened to in Article 7 of th .. Jt:xchauge Law; hut in other respects they must abide 
by the proyisions of the' law and the reglllationR in the matter. 

1)',I;e" (It .4uf'wr;eetl H"ftkJ< . 

.d.rticl" 1I.-Authorised hanks must maiutain in all their bl'anches registerll for the 
l'IICOl'd of all exChange trall8&ctiooll; they must submit tQ the Conimiaeicm the oy 

~  each. traDlllloctiQn, the tQtal transactions affected in their head olice and by 
theil' bl'auches; with' ~  to the surplus, a detailed list of transactions' iii exchange 
shall bt, submitted to the Commission in the manner required by them. 

Article l.!.-Authorised banks must pa)' cash at the' nite fixed by the CoUncil of 
Miuisters for ~  presented for sale and mllllt l\:ive th .. sellel', if 110 desired, a 
certificate ~  a nilmber and the dat .. · and testIfying that the trauaaction has 
been L"Oncluded. 

Art,el" 1.J.-Authoi"ised banks mu.t "ell in oonfonnance with the stipulations of 
the permit!!, the quantity or t'xchangt' dt'mand"d every day, and of otitaiiiing and 
keeping the permit... 

If the exchange .they have bought are 110t equivalent to those ~  sell, thev must 
eifet,t authorised sales upto the limit fixed in their contract with the Fiuance bepart· 
ment and must furnish tllP Commission within a fortnight allaccourit of their tranllBc-
tions,; 

7"/e ~  0/ Permit .•. 

Adicle If.-With l'eglu'd to exchange I"equil-ed fOI" the import of .goods, the 
l)e"mit shall be isslled in the following manner, 

The Department flf Comm" .. ce ~  submit in each ~ to the Commission import 
~  i.suing them to the illll)licant. so that the Commission may endorse 

the said licences, considet'Btion b .. ing giwll to the general balance of  exchange, and 
thell return them to the Department of Commerce fOl' issue to the applicant . 

. 4rf.iclc 15.-1n the case of' ,'xchange which al'C necesBal'y fOI" commercial require· 
IDentK, .• puI'l:hasers mut lll'edUCt'· jnatification before.-~ .CC'lmmissiQn and the laUe!' 
... haU issue th .. permit in the fpllowing lUl\nnet':, 

(a) Fo!' th.. GoVel"UllIellt and fot' public ~ upto .the. limit of ct'edit in 
exchang(· ill cases other than import rt·quit-em,·nb. .  . 

(b) With I'"gal'd to the tt'ansfel' of profit of ~ or foreign persons 
wl1O· deal directly with public, institutions, if the profit does not exceed 10 per cent. 
of· the total amount of the· transaction, the Commission shall have thE' right to postpone 
upto' six nlot/t,hs, pti'rmissiOIl fOI" the' transfl'T. 

: '('J. With regard to foreigners re"idt'nt in Iran and ill the t'mploy of public institu· 
tions, upto the limit of half theil' salal'ie8 Ot' othel' income ill Rials in accordance 
with the ~ madt' hy the employers and ~  by the Commission. 

, rd) \\'ith regal'd to ~  abroad fol' study 01' for tt'eatment, who reside 
abroad 01' RI'f' .I'etur.ning thencE'; oonsid .. ration mllllt two giv<31\ to their normal require. 
ments "lid t.he extent· of their incomes. 

In other ~  the .Control Commhosiull shall haw the powl'r to reiect. admit 01' 
I'o'du('" applications madt'o . .  . .  .  . 

A~  16.-Every aut.horised bank may sell ~  a permit from the Commission, 
~  upto the value of 4.000 Rials pel' diem. fut' tbe requirements of Iranian 
students and invalids abl"OBd, and fOl' the pUI'chase cf books, reviews and newspaper 
subscriptions 011 condition that no one person is givt'n· mort' than £10 per mont·h and 
that they lire Cf'1-iain that tht' exchang!, required are being ut.ilized for the abo,'e 
purpoS .. K. 

~ . . 17.-A penllit for tilt' purchase. of, ~~~  •. 110" ~~ . .  . ~  
"uhd for 20 daYR III ~  ~  . ~  Tilt' period ,of validity of 
pt'tmit .. fol' ·tn.. ('.ovt'l'nmt'nt may hto fixl'd .for Il period ·longt'l' than I!O days, 

c· 
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If ··pel"lIOII8' or ~  in. 1J!O'I5ellsioll of permits. fo. r ~ . for. the import 
~  _ goods. do not. effect. import withi.n, ~  from the date of luue, good!! 
equivalent to the total amount ~  exchange obtallled. they must sell the exc'ha:nge 
not utilised to one of the authorised hanks. 

~ SnIt 0.1 Ezcha7l!Jt. 

Art.icle l8.-The Export of goods shalf ~ ~ place in the f9Uowing manner: ._ 
The exportel· shall undertake, at the time of export, tc.. sell to one Of. the authorised 

banks within three months of ·t-he date of export, exchange equivalent to the 
~  calculat<ed by the Customs ~ 10 per cent. 
'fhis undertaking must be drawn up in triplicate, lIigned by the exporter and by the 

officer in charge. of the Customs poIIt, at the place of export; one -copy shall be kept 
by the Said CllBtoma post, auother copy shall be ~ to ~ Control qomm18-
sion, and the thiEd' copy shall be returne.d to the exporter, If the latter 80 delltres. 
Article 19.-The ~ of export shall not be purchased before the execution 

of the undertaking relative' to the exchange . 

..4. rticle .~  sale of exchange is not neceSSRI'y in the following cases: 

1. Luggage and ~ for the personal of travellers; 
2. Articles sent abroad as gifts or 8S samplE'S on condition that the price does not 

exceed mo Rials .in . each caRe. 
3. Goods which are exported from on(' of the front iN's of J ran to be imported on 

another part of the frontier. 
4. With f4jg"d. to the. inhabitants of villages situateo{ on the frontiers; upto the 

limit of the replationa relative to export Ijcel)ces. 

SallctiOllB. 

A.Tticle Bl.-Infrmgement of the prel!l!nt reptatioDs shall be punishable by' the 
penalties given in Articl(' 9 of the ~  I'Xchange Law. 

ISd,) DJAME. 

AOREEME:S-TWITH'THE MABI'l'IME STATES AND FRENCH INDIA REGULATING THE 
IlfPORT OF FOREIGN GOODS. . 

57. *Seth Govind D .. :. Will Government be pleased to state: 

~  whether the conditionE. in the agreement entered into by Govern-
ment wit,hthe M;aritime States and French India to regulate 
the import of foreign goods at t,he ports of those States differ 
in each case or whether one. condition governs all these agree-
went", ; 

(b) what is the revenue derived in respect of goods which crossed 
the Viramgam line during the last three years as compared 
to the three years before the tightening of the control; 

(,::' whether thE: settlement reached with the other Maritime Stat-es 
of Kathiaw.ar is based on a different basis from that ofcBhav-
nagar; and 

(d) whether they are prepared toO make available to this House a copy 
of the agreements entered into with all these States? 

'!'he Honourable Sir 1&meI GrIg: (a) and (c). I would rGfer the 
llonourable Member to my answer to th& short notice queBtiOD and !UP-
plementary questions asked by Sir H. P. Mody on the 6th October 1986. 



• (b) I lay on the table a statement showing the net revenue for the 
last six years. I W'ould tvt the same time point out that the conclusioIi 
of more sat.isfaetory arrangements ·to regulate the tmde. into British India 
Ilia Kathiawar ports would not ~  have the efteet Of increasing the· 
revenue collected at the Viramgam line. On ~  contrary, in 89. far as 
~  arrangeDlents have the effect of. removing an unnatural. stimulus 

tc,.,Stuch trade, tbe volume of ~  goods. crossing the ~  line 
~ be expected to ~  .. 

(d) Copies of the agreements with the maritime Kathiawar'States 
have been placed in the Library. 

~ ehofl1ill'g the net s.-deriwdjromOoode tJrONi"'l the VW"'fJIIf'1&-LiM tlvring 
Year. 

193()'31 

1931-32 

1932-33 

1933·34, 

1934·35 

1935-31 

the 1J«WB 19:$0-81 to . ~  i 
Revenue. 
Rs. (000;) 

1,!:i,U 

82,21 

46,42 
··t7,U 

16,59' 

2,22 

INDIA'S TRADE AFFECTED BY THE DEYAL"t'ATION OF C1JB.RENCIES IN FOREIGN 

CoUNTRIES; " 

t58. * Seth . Govind Daa:. Will Governinent' :be pleased to state: 
(a") the names of countries thaT haye devalued their currenc;y, 

(b) how far the d-evaluation of the "franci' affects Indian trada; 

{e) whether or not it is a fact that when buying Indian goods in 
British currency, the Frencht;nan used to pay over 76 france 
to a pound stet'ling, and now we sh81l have to pay about 100 
francs, thus affecting India's trade with France; 

(d) whether or not it is a fact that Java sugar is a ,powerfuJ. com-
petitor ~ Indian sugar on Holland devaluing her currency; 

<:e) what action, if any, they have' decided to take in this matter Ol" 
propose to take to meet ~  . 

. (f),-yhether the United Kingdom has negqtiated with Amenca 8 

monetarJ-agreement; 

~  whether Indian. interest. has also been involved. by. ~ agree-
ment, so long as the rupee is ~  the sterling; and 

(h) who, if any, represented Indian. views while negotiating such a 
monetary agreement? 

SmCIDE COJlO(ITTED BY R.\NTOSH CHANDliA. GANGUU, A DETI!lNU. 

59, "'Mr. Kohan La18abeDa: (a) Is it Q fact that Santosh Cha.ndra 
Ganguli. ft .detenu. confined in the .. ~ ~ . Po.wp, . \y.8S found 
~  on t.he evemng of the 17t·h October, 1936?Ifso, did Government 
Institute any enquiry iota the circumstancruo leading t.o the suicide by the 
det.enu And what were tlleir findi.ngs? -

tFOl" answ!>!" 'tf, thiR 'lul'stion :", ansW ... r to !)ut'fltlon Xo. 17. .. .• 

c 2 
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... (b) Is it a fact that the ~  was aD l\LSc. student of the Dacca 
Flliversity when he was arrested on the 9th Ma.y,. 119302 
(c) Will Government state how many times was his-ease examined 

during the perioo of detention and by wl1om? 

.( d) Is it a fact that one day before the suicide th.e deceased wrote a 
hItter to his mother in which he referred. to the illness of· his mother and 
younger brother and their pecuniary difficulties,. H well as to their conse-
quent inability to interview himi' If so, was-the attention of Govern-
ment drawn to these facts by the jail or the censoring authorities? 
(e) Will. Government state what allowance,. if an;y:, was-being given to-

tht" lIIother and brother of the detenu? 

(f) Was any representation made by tllle dapena.nts· 1m: ineretls.ing the-
allowance or for defraying the travelling: expenses for interviewing the-
decea'Sed? 

(g) For how long was the deceased oonfiJD.ed. in the Deoli Detention. 
Camp, .and how many times did the ~  wnd other relation.s of the-
deceased interview him during this perioli? 

(h) Wllat is the third class fare from. Deoli to the railway station 
nearest to the residence of the deceased's motmer'! . 

(i) Do Government propose to continue to pay the aUow8!!Ce· to ~ 

deceased:s mother during her life-time? If not, wliy not? 

The Honourable Sir Henry Oraik: (It) Yes. An inquest was beld. The-
finding was that he committed suicide while in a: temporarily unsound 
stRte of mind. 

(b) Yes. 

(c) Once by the advising Judges and tliree times by the Local Gov-
ernment .. 

(d) I have seen in the press the text of a postcard· aUe.:\ed to have 
been written by him but I have no further knowledge of it. 

(e) A monthly allowance was paid by· the Bengal Government· to the 
fRther of the detenu. . . 

, (f) The detenu had no dependants. His mother made ~ application 
for free convevance to and from Deoli for herself. her husband and her 
daughter. No' relative applied for an inerease in the family ilJIowfmce. 

. (g) He had been confined in the Deoli ('lamp Jail since the 9th June. 
1932. No relation interviewed him during this period. 

(h) r unden;tand that the bus fare from DeoIi to Nash-abad, t.he nearest 
rnil,,·n'· station. 'is Rs. 1-12:0 and the tllird ("TRSI': raHway fare from 
Nasirn:badtO Dacca is Rs. 18-13-0. . 

(i) Government see no reason for making any sHch anowances. 

.~ .  EXPENSES' PAm TO THE RELATIONS AND A~  OF 
DBTENUS FOB Il'I'1'EBVIlBWING ·1'RlDt. . .,. 

60. *Kr. Kohan r.t SaIaIeDa: Will Government state if finv extrlt 
money is paid to the relations snd dependants of the detenus confined ip 
distant places to defray the travelling expenses incurred in interviewing 
them? If not, do Government propa.e to consider the advisabilitv of 
defraying lIuch expenses at leam for intervie,,'s eVery three months ,'. 



The Bo1lourable Sir Beary Oratk: 1 invite the HonoursoieMember's 
·at.t.ention to the reply given by me on the 16th October. 1006; to his 
questions Nos. 1859 and 1800. 

XON-OFFICIAL'VISITORS OF THE DEOLI DETENTION CAMP .. 

61. *Mr. Kohan La! SakleDa: Will Government state .the names of 
nOlI-official visit.ors. if . ~  :appointed for the Deoli Detention Camp? 

Dle Bonourable S!r 1I1Dl'J' Oraik: The names are: 

(1) Diwan Bahaal.1r Ji[a;r Bilas Sarda. 

(2) Rai Bahadm: Seth BlwgeitimX' Son'(· •. L.A·. ' . '. 

(3) Rai Bahadur Pandit l\Iithall Lal Bli"argava. 

Apl'OlXTMENT OF ~~  -OFFlOIAL "l-lEMl1ERS QI" THE LEGISLATIVE ASSElfBL Y AS 

VISITOBS OF m.E Daou DETENTION CAMP. 

62. *1Ir. Kohan Lal Saksen&:DIll GoV'ernment propose to consider 
tht' u<hisabilit.'" of appoiuting ~ .  ·of . the Assembly as 
visitors to the Deoli Detention Camp:? 

The Bonourabla Sir Jlemy Or&Ut: .As :tlbe Honourable Member will see 
from the ~  ~  his question No.' ~  'a Member of the Legislative As-
tlembly is a non-official visitor to .the Deo1i (lamp Jail. 

REPRESENTATIONS SlTRMITTED JrY DETENUS IN 'THE DEoLl DETENTION CAMP. 

63. *Mr. Kohul Lal Saki .. " ~ Will Government be pleased to 
lay on the table copies 0f representaTbions submitted by the inmates of 
the Deoli Deteation Camp during tibe ~ .. t'YO" yel,ll"S?: . ,: 

(b) Will G@l'ernment state if any representation wa'Sma4e by them 
immediately ai1ier or before the death of Santosh Chandra Ganguli? 

fte Bonourable Sir Henry Oraik: (a) No. 

(b) One representation was received 8 little after the death of Santosh 
Ohandra Ganguli. 

APfooINTltIENT OF A CoMMITTEE TO EXAlUNBTHE PilB8EN'J! :SV8'l'i:M OJ' JAIL 
ADKINISTRATION IN INDIA. 

64. *Mr. IIohan La! Sabena: (a) Has the attention of Government 
been drawn to Reuter's message from Ankara, published in the Atlvanu 
(4th Dak Edition), dnted the 31st October, 1936, regarding the new law 
introduced by the ::\iinisters of .Jnstice ~  which present prisoos will be 
pulled down, fmd new "Holll'es of .~  built in their places, 
designed and organised with the object of making prisoners "honest and 
useful members of society"? 

" .', . 

(b) Is it a fact that the new ~ ~  ~~~  will ~ equipped .with 
workshops, reading rooms •. bath rooms, well stocked canteens and sports 
grounds? 
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(e) Is it a: fact that under the ~  :i:aw lmlg-tetm ~ wjl! he 
-divided into five stages,' beginning with solitary confinement in cells, and 
the treatment in other stages irnprO\-ing until being pl'()IDoted .to the 
fourth stage they will enjoy complete liberty within prison .md as an addi-
tional privilege will be allowed to spend several hours weekly with their 
relatives? 

(d) Do :Government propose to coll8ider the advisability of appointing 
a: committee with a majority of non-officials to examine the present sys-
tem of jail administration in India and to suggest measures to overhaul 
it completely with a view to ~  trt¥ltment more humane and 
reformating? 

The Honourable, Sir Henry Oraik:, (a) I ~  seen the article,. 

(b) and (c). I have no other information as to the intentioll (of the 
Turkish Government, 

(d) No, 
, -, 

RESIGNATION OF StR OSBORn SMITH FROM THE GoVERNORSHIP OF THE 

RESERVE BANK OF. INDIA, ", 

65. -lir. Mohan Lal Saksana: (a) Will Government state the circum-
stances which led to the resignation of Sir Osborne Smith, the Governor 
of Reserve Bank of India? 

(b) ;rs it a fact that there -were ~~  ~~  ~ ~ ~ the 
Finance Member a.nd, Sir ~ S,mith? 

(c) Were these differences in any way responsible for Sir Osborne's 
resignatip,n? 

(d) Will Government lay on the ~  ~  of the .. corz:espondence 
betweeriSir Osborne Smith and the ~ his 'resignation? 

'!'he Honourable Sir lames 'Gria: With your permissiOn, Sir, I will 
answer NO$, 65, 99, 113, 117 and 123 together, 

I would refer the Honourable Members to the a.nswer whieh. I gave 
on the 7th October last to the supplementary questions asked by Mr. 
AUlmthasayanam Ayyangar on starrec! ... ~ . .~ ..  .~ . ~  . . ~
munique which appeared in the ~  on the 80th of the same month . 
. : .. 

NATIONAL FLAG OF INDIA. 

66. *1Ir. IIobaD L8J. .8&kHD&: (8) Will Government . state if thel'e is 
any truth in the news publishedin' certain English papers that a tri-
coloured flag with a smaill Union ~ ~  ~~ ~ ~ toQ corner is 
going to be made the national.flag of-mdia? 'C"_'" • 

. (b) Is it not a fact that in reply to a question, the ~  tbe 
Home Member stated that the question of the nationnl flag fO!" India will 
not be settled bewre the inauguration of Indian Federation? If so, have 
Government changed their mind since then? 

The BoIloarable Sir Heary Oralk: (a) and (b). The position hRs not 
changed in any way from that ~ on the 16th ~  1936, in my reply 
to the' Honourable Member's questIon 'lITo. 1282, 
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ENQUIRY llY ~ .  INTO THE . ~  A1 FINANCES. ,. 
.  . .I ' ' ~. ,': : .~ . ~ :,.' l" "".: ~~. 

.. 67. *Kr. JIohan Lal SabeDa: (a) Will Government state what shall 
bE: the total cost of the enqUIry by experts into the railway ~  

(b) Are Government aware of the advSl"Be criticism in the preas regard-
ing the personnel of the enquiry 8dld the non-inclusion 01 Indialls and 
particularly the representatives of business community in India? If so, 
do Government propose to consider the adviBability of appointing 1'epre-
sentative Indians to the Enquiry Committee? 

(0) When is the enquiry by t.he ~  likely to he ;;oncl\:1ded:1 

The Honourable Sir Muhammad Z&frallah lDwl: (a) The ~  cost of 
the Enquiry is estimated to be about Rs. 2 lakhs., : , 

-(b) The reply to fihe 8nt pari 01 .. queetion is in the dffinnative, 
and to the second part that Govemmen' pve the eQ.mposihiun ()f the 
Committ.ee most careful consideration. 

(c) According to t.he present flwmgements, the Committee is ~  

~  complete its work bl' ~. 188.'1.. ~.  

PROVISION OF CoMBINED INTEBMEDIATE CLAss WAITING ROOMS ON CERTAIN 
STA'ftONS OF THE EAST INDIAN RAILWAY. 

68_ .J[r. Mohan L&l Saksena: (8) 'Is it a fact that at Akbarpur 
Station on the East Indian Railway there is a combined waiting room 
for the first, second and intermediate class passengers? If so, will Gowm-
ment state if there have been any complaints regarding this practice? 
U. not, will Go.ve!"Ilment, IiItate on, which other ~~  on the East .Indian 
Railway similar joint waiting rooms exist?' 

(b) Do Government propose to instruct the various railway ~  
to make sim.ilar arrangements for tIlE' ('onvenience of intermediate class 
.passengers. at ~  it is not poslIible to pronde separate w"Uing 
rooms. for thein ? . 

'!"hi ~~  Sir X1Jb&mmad ZafruIlah nan: (a) YelJ . 
. The United Provinces branch, Local Advisory Committp,e consider 

,that ,ibis practice is not in the interests of the travelling pubJic ~ . 

The II.oDPUrable Member is referred to pages 18-19 of ~ eurrent 
East Indian Rauway time table_ 

(9) This is a matter best left tq the discretion of the Railway Adminis-
tration. -

TIME TABLES OF THE EAST INDIAN RAILWAY. 

69. ·Mr •. ~ L ~  (3) WiJ1. ~ ~ pe pi eased to 
state whether it l!l a fact that. the price of the East Indian Railwav time-
table is higher than that of the time-table iOf any other IhilwAv in"India? 
If so, whirl; are the reasons for it? U 

(b) Which other railways, if any, have increased the price of time-
tables and by how much? 
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The BOIlO111'&b1e Sir Jlullammad Zafrullah Khan: (a) The reply to the 
first part is in the negative and the la.tter·.part doesnotj' th$tlfore, arise. 

(b) The price of the Burma Railway's Time Table arid of the com-
hined Bengal and North Western and Rohilkund and Kumuon R'l.ilway's 
Time Table was inclea:sed by two annaB. 

TIME TABLES OF THE EA.sT INDu..'ij" R\iLW.4.Y. 

70. ·1Ir. Kohan Lal Saksen&: (a) Will Government state how many 
copies of the time-table of the East, Indian Ra.ilway were sold in April-
September, '1929, 1930, ~  1935 and 1936? 

(b) What was t.he· ~ ~  ~ ~ ~  ,hi the 
years 1930, 1935 and 1936?' 

(c) What:was the income through advertiBemeats·in tne present issue 
fir t,he time-table, and of thhi how much· was received, on accooot of thf' 
front page advertisement, of the Lueknow Agricultura.l and Industrial 
Exhibition? 

"r i} '1' .  . '., 

Tbe Bonourable Sir Jlubamm&d, ZafrullAh Khan: (a) & (b). I aiD 
.' placing on the table a ~  giving the information required. 

(c) Rs. 3,156. The illustra.tion of the Exhibition .on the front page 
cover is the East Indian Railwa;y's contribution to ~ . .  traffic to 
T.ucknow. 

Pari (a)_ 

Tune Ta.bIe & Guide. Number of copies sold during the period from April to September 

2A1ma. 
4 Alma. 
1 Alma. 
6 Alma. 

Year. 

1930. 
1936. 
1936_ 

1929. 1930. 1934. 1935. 1936. 
52,681 58,014 

!IS,lI8 
37,325 

Port (6). 
April u.me. 
Ra. 
2,651 
2,099 
2,791 

26,230 
41,705 

23,175 (April to 
August.) 

1,871 (Septembew 
. .. . ~ .  
. !l5,041J" ,. 
20,717 (April to 

August.) 
I,un (8eptem'ber 

.,...----;Eetimated.) 
21,838 

October ~ . Total. 

Be. Re. 
2,256 4,90'1 
3,546 5,6U 
3,158 5,947 

4 
UNIPOBMITY IN. RATES OJ' F..tR.' ON STATE RAnWAYS'. 

~ 1_ ••• Mohall Lal . Sabana: (8). Will Government stat.ewhy 
the rates of fare on the varIOUs State RaIlways vary, and which authority 
fixf\s them? 

(b) ~  Government propose to consiq,el' the advi8llbility of making the 
t'ates umform? 
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The Honourable Sir Kuhammad Zafrullah lDwl: (a) The Railway 
Board prescribe the maximum and minimum ~ . .  :.whioh each 
RailwHv Administration has power to alter the scales applicable from time 
to time a8 ma" he considered necessarv. The scale of fares now in force 
on each ~  has been determined' generally h;V eaeh Administration 
with regard to its financial and of-her considerations. 

(b) No. I would refer the Honourable Member to the reply given in 
another place by the Honourable Sir Guthrie Russel to the Honourable 
Pandit Prakash Narain Sapru's question No. 67 on 18t,h August, 1934. 

UNlFOlUlITY IN RATES OF FARE ON. STATE RAILWAYS. 

72. ·lIIr. Kohan Lal Saksena: (a) Will Government state why 
week-end and return tickets a.re not .issued on the Great Indian Peninsula 
and oth!'r State Railway!;:, like the East Indian Railway? 

(b) Do Government propose to consider thc advisability of appointing 
a Commit·tee t,O go· into th(· question of rate& of passenger fares and making 
them llnifonn for all the State Railways '! 

The 1I0000urable Sir Kuba.mmad zamallo Dan: (Ii) 1 wouldre'f-tr the 
Honourable Member to the reply given by the Honourable Sir Guthrie 
Russel in flllother place to the Honourable Rai Babadur Lala Mathura 
Prosad Mehrotra's question Xo. 13 on 8th August, 1934. 

(b) Xo. I would refer the Honourahle ~  to the reply I have just 
gn'en to part (h) of his previol1s qnestion. 

ST.tTE llA.NAGEMENT OF THE ~L A~  NORTH WESTERN AND RoIlILJ[UND 

AND KFMAON RAILWAYS. 

73. ·Mr. Jliohall Lal Salrsena: Will GOvernment state wbat has 
been fillall:v de<>ided regarding the taking over-by. the Govern:ment • of the 
Bengal and :Korth Western lind the Rohilkund and Kumaon Railways? 

TU Boaourable Sir KuhamlDad Zafrullall KhaB: Government have 
decided not to exercise the option of purchasing the Bengal and North 
Western and Rohilkund Hnd Ii: IlmHOn Railway Companies' lines on 31st 
December 1937. 

L~ . A. A  A:SD IsDO-BBlTISH TRADE NEGOTIATIONS. 

74:. ·Mr. Kohan Lal SalrseDa: (a) Will Govemtnent state who is 
incharge of Indo-Japanese and Indo-British trade negotiations on bt;lhalf 
of the Government of India? '; .. :  - - . {. ,.; 

(b) Will Government. state what stage they have reached and bow 
long will they te.ke to reach settJement' 

fte Honourable Sir Kuhammad Zafrullah Dan: (8) Commerce Depart-
ment. 

(b) The negotiations are in progress olld it is not possihle at present to 
calculate the time that may be required to settle them. 
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VISIT OF HIS,M*-1ESl'l- :l'IilE Knw ~  Tp" lNDI.A .. ~ 

75. ·Xr. Kohan Lal Saksena: (a) Has the attention of ~ ~  
been drawn to tha.t part of His Majesty The King's Speech to the Parba-
ment in which he has expressed his intention to TIsit India after the 
Coronation in 1937? 
(b) Will Goyernment be pleased to state whether they were consulted 

in thisconneetion and whatadyice, ~ any, did they give? 

. (c) When is His Ma.jesty likely to visit India? . 

td) How much expenditure is likely to be incurred in connection with 
His Majesty's visit? / 
(e) Did ~  : consult 'public opinion in cOimectic)ll with the 

proposed visit? If not, why' "Dot? . " '. .  .  . T.· . 

(f) Are Government aware that the bulk of public opinion in the country 
is opposed to the propoliled ~  and the la.ish expenditure' it would 
entail ? 

(g) Do Goyernment propose to consider the advisability of advising 
His Ma.jesty t.o give up the idea of the proposed visit? 

TIle Honourable Bir.Dn1¥. ~  .,fa) H#J:. (ol'Iner . .~  ... ~  

Edward VIII stated that. he hoped to visit India. 
(b) '& (e). As I stated in reply to supplementary questions to questions 

~ .  and 476 on the Brd and the 17th September 1986, respectively, 
the decision to visit Indi&. depends upon His Majesty's pleasure. 

(e) No decision has yet been communicated. 

(d) ~  estimate of expenditure has been made . 

. : (f) & (g): No. 

STEPS T.utEN TO . ~~ .• 4 . ..,:., .... '.. "",:,' '. : .. ' "' ..... . 

76 .• ~ 1IGhaD' La! Sakleu: (0) Will Government make a detailed 
statement as·to whllt st-eps they han tll\{en to fight unemployment in 
India '? 

(b) ·Are Governmefit: ilwtlite, 'War; 8.rilliilMF !1bf': 3tutileDt.6: ~  
and· others have definitely . opined that the proolem of unemployment in 
India cannot be t .. ckled pieee·meal by Local Governments as recommended 
b;V the Sapru Committee? If so. do Government propose to consider the 
advisability of appointing a Central Board to devise and co-ordinate ways 
and means for fighting unemployment? 

(c) Win Govenririent· state what ·'Steps they propose to take for collect-
ing and pubUshing,tatistics regarding ~ ~  .. .~  

The Honourable Sir Prank Kayee: (a) The attention of the Honourable 
Member is invited to the reply given by the HOllc>urable Mr. Clow to parts 
(a) and (c) of the Honourable Lala Ram Saran Das's Qllestion !fib. 60 in 
the Council of State on the 28th September, 1936. 

(b) I am aware that that opinion has been voiced. In this connection 
I would invite the attentjoo -of the ~ ~  ~  I 
gave to his own supplementary question arising out of his Question No. 633 
on the 25th September, 1936. The reply to the latter part of the question 
is in t·he negative. ~ 
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((:) 'l'he attention of the Honourablt- ~  is lIn'itt-d. to·",the l'epl.' 
given to ~ . S. Satyamurti's questiou Xo. 674 in the Legislative' Assembly 
on the 28th September, 1936, and to the answers given to the supple-
mentary questions on that occasion. 

RuNNING STAFF ON RAILWAYS. 

'17. *QUI KulIamm'Cl 'Jam ... Kaad: As ·directed. by tlle Honourable 
the President and promised by the Honourable· Member in charge of the 
Railways, in reply to supplementary questions to starred question No. 
555, asked in this House on the 23rd September, 1936, regarding defi-
nition of 'Running StaB' on Railways, will Government be pleased to 
state: 

(a) the particulars of questions and the number and page of the 
Debaie where the .informationaskid.: for in starred questions 
Nos. 555, 556 and ,'5:>7, dated the 2Srd September, 1936. is 
said to have bef:'n given; and 

(b) in case the answers be Qot available in answers to previous 
question detailed answers to those questions? 

"!'he HODourable Sir Kuhammacl Zafrullah nan: (a) and (b). In reply 
to starred question No. 555 asked by the Honourable Member on 23rd 
September, 1936, I would refer him to ·thereplies"givenby ... Mr:Z,P. B. Hau 
·to parts (a), (b) and (c) of starred question No. 1275 asked by Mr. K H. M. 
Bower in the r .. egislative Assembly on the 1st September, 1933. 
I may, however. add for the information of the Honourable Member 

that the rules made by the Governor General in Council in connection 
with the Hours of Employment of ~. . . . ~ ..  

and not in 1930, as stated by the Honourable Member in part (c) of the 
question. 

In reply to starred question No. 556 I would refer the Honourable 
Member to the replies given by Mr. P. R. Bau to part (8) of starred 
question No. 1861 ana to starred question No. 744 asked by Sardar Bant 
Singh on the 11th December, 1933 and the 21st AUgmlt, 1934, respectively. 

In reply to parts (a) and (b) of starred question No. 557, I would refer 
the Honourable Member to the replies given by Mr. P. R. Rau to parts 
(a) and (b) of starred question No, 739 askeq, by ~  on_ 26th September, 
'1935 and to the reply given by Mr: P. 'R''R«u to·stSiTetFquemon No. 132 
asked by Mr. Ma8Wood Ahmad on 16th February, 19-34. 
As regards part (c), Government have no information. 

As regards parts (d), (e) and (f) I would refer the Honourable Member 
to the reply laid on the table of the HO\Jse;"to;part ~ of W18tar1'ftd question 
No. 212 asked by Khan Bahadur Haji Wajih-ud.Dinon 19th March. 1934. 

. As regards part (g), I would refer the Hcnourable Member to the reply 
given !:>y Mr. P. R. Ran to starred questions Nos. 1361 and 1369 asked bv 
Sardar Sant Singh on the 11th December, 1933. . 

FLOGGING OF POLITICAL PRISONERS. 

78. *JIr. Amareadra .ath . ~ WiU Government be 
pleased t,o state if flogging of politicul pn!lonerS is still continued in Indian 
jail!': ? 
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The HonouraDIe Sir Henry Oraik: As I haH' previollsly st-steil; 
no category of ~  known as ·politielil'. ~  rio: OllP 
jlllnishmf'nt.8 prescribed for Prison offencf"s lmilpr thf! Prtsons Act .. 

then' is 
of the 

:DIFFERENCE IN TirE "TREATMENT OF POLITICAL PRISONERSAND ORDINARY 

CONVIcTs iN T1£E ANDAM'ANS. 

79. *'1[r. Amar8lldra Bath ~  .. :. i{&}:1M· ~ ~ ~ ~  the 
Andaman jail there is observed ~  difference between political prisoners 
.and ordinary convicts in aU' matters? If so, do Governmept propose to 
.secure by legislation the same difference in Indian jails? .. 

(b) Wilr Government state in detail the nature of differential treatment 
..as obser,:ed in the Andaman jails? 

De 1I01l0U1'&ble Sir Henry Or&ik: (a) & (b). ~  eomicted of 
'teI1'Orist crimes are as far as possihlp 'accordl:'d thp I\Ull1e t,reutlllent in t.he 
AndallJ:.lJls as they would haH' recein!d ill lndiall .Jails. As I hav.:l 
.l'epf".atedly stated: ~ rules .fur ~ tl'eutlllellt of pri,?ollers in Indiull jails 
recognise no ~  between ('rimes ('ommit.ted \\ri.th political motives 
:ann otlwl' crimes. . 

A L ~  ~  A ~~  ~ ~. ~~~ A. 'j 

SO. *JIr. 'Kohan La! 8abeDa:. (a) Will Govemment State the tObal 
.amount spent in bringing and sending back experts from foreign oouutries 
.during the last fiveyears1 . 

(b) WhAt will he the prohtlbh·(·ost of f""hl'blil'lhing A Reseal'clI Hoal'd"! 

Th .. Bonourable Sir I'r&nklfoyce: (8) The only t'xpert. from Rbros,d who 
-came and returned in the last 5 years fo ndyis!-the Hovernment of India on 
'broadcasting W88 Mr. Kirke of the British Broadcllsting Corporation toO 
'whom the Government of Tndill paid snhsistf::.nc{· expenses Rmouuhnl'< to 
:lthout Rs. 0,500. 

'(h) Howrnment, hu,\Y(> not considel'ed tlw (lost nf pstablishing /I 'rAdio 
. rf'seRrell hoard: and I Rm thPrefore unRhl£. to giyp nn eRtimRh'. 

MONEY SPENT ON BROADCASTING. 

81. :IIKr. Kohan L-' aMIIeQ: Will Government state the ·tqtal 
-amount of money. spent on broadcasting during the last four y.earshlld 
what portion of it has heen spent in the purchase of foreign goods and in 
"the payment of foreign (non-Indian) employees? . 

fte Boaourable Sir I'raDk lfoyce: 'I'he total amount of t>xpenditure 
IDcfuTed on broadcasting during the last 4 years (1932-83 to 1985-00) W!\S 
Rs. 15,47,000. Until August, 1935, there \\"as only one English officer in 
ithe Department. At present there are 4. The cost of go-:>ds ~  cn 
Government. account during the period mentioned was· approximately 
Rs. 4 lakhb. 

.: 

"AIXE OF RADIO GOODS IMPORTED INTO INDIA. 
, ;. ",:\ ';. : .. ~  . .' '. .... ; ': .~ ~ .. 

82. *JIr. Kohaa. LaI SakaeD&: What 'was the tOtal value of radio 
·goods imported into India from foreign ~  and from Great. Britain, 
-during the last two years? . 



QUBIiTIONjt AND ANSWBBB. 

The HODOUl'able Sir l'raDk BOJce: . ~  for radio goods as-distinct 
from wireless apparatus which includes wireless receivers, valves, ~

nent parte other than valves. etc., are ~  ~ for th.e .~ ~ . 
The total values of wireless iipparatus Imported roto India durmg the two, 
years in question were as follows: 

United Kingdom. Other countn... Total. 

Ra. Re. Ba. 

1934·36 4,66,316 11,28,529 . 15,1',865' 

1985·96 10,48,701 17,81,705 28,30,_ 

SUMS SPENT BY FOREIGN COUNTRIES ON RADIO .~ A  MA-.","UFACTUU·" 

01' RADIO ~ . • 

88. *1Ir. Kohan La! Sabella:. Are Government aware tha.t, other' 
countries, ~  Russia and Japan, have spent large swns.· from; 
Government funds over radio research and the manufacture of. radio goods,. 
during the last few ;vears? 

The Honourable Sir l'raDk Boyce: Goyenuuent have no information .. 

PBl'ClIS OF RADIO SETS IN CERTAIN CoUXTRIE&; 

84. *JIr. 1IohUl. Lal S&IaIeDa: ~  ~ ~ ~ ~ ~  of: 
radio sets ~ India,Japan, Great Britain and· Soviet Russia? 

'!'he Honourable Sir Prank ]foyee: It is not possibh' to compare prices 
of different ~  of recei,'ers in different countries beclillse ~  differ 
in their ~  lierformnnce Hnd reliability; bnt hroadly s\ll'al{ing a selliup 
price of RI!. 100 in India is' pCJuintient to abont 100 shillings in England 
and about 75 yen in Japan. ] lu,,"e no informatioll ahout pricPs in the· 
F.R.S.H. 

ANTI-WAR MEETINGS HELD IN INDIA. 

85. .~. Kohan L&1 Saklena: (a') Are Government aware of the· 
anti-war meetings held all over India on the 11th November, 1936? 

(b) II'l it a fact that the old Imperial (",(mncil had passed a resolution· 
on behalf of the people of India offering support and financial a'Bsistance' 
to Great Britain during the last war? If so, will Government state the· 
total amount of extra burden the Indian ~  had to bear for meet-
ing the cost of ~  forces sent abroad? 

(c) Do Government propose to give any opportunity to the Legislative 
Assembly to express 'its views regarding IndJa's ~  in ~  
future' war? If not, why not? .  "  .  . .~ 

The Honourable Sir Henry Craik: (a) Government are awarp that thf" 
Congre8s party declared Iln anti·war day on n".:' 11th ~ . 1936. 

(b) Yes. 1 would refer the Honourable Member :to the answer gi'ten' 
hy the Defence Secretary to his question No. 850 on the 7th Octohllr. 1936. 

(c) G·ovemment. do not consider that it is in the puhlic interest to ~  . 
CI1SS this question in the abstract. 
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86. *JIr. Kohall :r.t smena:. (a) Has the attention of Government 
been drawn to thE' conclusion of thE' Bihar Edullated Unemployment 
'Committee that there can be no lasting solution of the unemployment 
problem .without industrial development. but this ~  the ~ ~  
-effort 'of LocaY'Govetmnent,s and the Go'"ernment of IndIa as VItal factors, 
sueh M' ~ . ta.riffs, raih,'ay freights, etc., are under t,he control of 
the ;G9vernment of India? 

"(1h If so, .will Government state wha.t,steps, if any, do they propose to 
take to bring about this co-ordinated effort? 

The Honourable Sir Fran][ KOyee: (a) Government. have seen the 
obser:vations of the Bihru' Unemploymeni ~ to ~  ~~  
OOfi. been invit{\q ~  the.Honourabl(· Member. 

(b) I invite t.he Honourable Member's at.tention to the particulars 'given , 
in the publication ent.itled "St.ate Action in Respect of Industries: 19-28-
:35" of which copies are in the Lihrar.y. ".,-. 

OvnHAULING OJl''l'RE SlDOONDAllY SYSTEM 0]1' ~  IN INDIA. 

ff1. -Jlr.XolWl LalSabena: (aY ~ ~ ~  Government 
been drawn to 'Sir George' Anderson's speech before the :East India Asso-

~  .. Loud?n, ~  adverse effe?ts o,f the, ~~ ~ ~~  of ~
-cntJon III IndIa and conslderablewaste'of· money IDVOfvid ~  If'so., 
what "teps, if any, do they prOpOse to take to overhaul the system? ' 

(b) DId Sir George Anderson during the term of his office submit any 
-scheme regarding the remodelling of ·the system of secondary education? 

Sir Girja Shankar Balpai: (n) Yes. I would invite t.he attention of the 
Honourable Member to the answer gi\·ent.o part.s (b) and (c) of Mr. S. 
Satyamurti's t;t.arred question ~  295 in tbi" B;()use ~  ~  Wth .&eptetnber, 
1936. . .'. ..'" .' ,', ..... . 

(b) Sir George Anderson collaborated with the Cent,raJ Advisor:.- Bonrd 
of Education, of which he was a member at the time. in formulating the 
,scheme of oo.ucational reoonstruct-ion which th(> Board adopted in, 1935·. 

REPORT SUBMITTED BY RAIZADA HANS RAJ AND SIR MUHAMMAD YAMIN 

KHAN ON THEIR OBSERVATIONS IN THE ANDAMANS. 

88. -Mr. Kohan Lal Saksena: Have Raiz.ada Hans Uaj and Sir Mu-
hammad. ~  Khan submitted any report to Government ~ their 
'observatIOns 10 the Andamans? If 80, wilL,Government state Wh4Wt action. 
if any, is proposed to be taken thereon?' ., .. 

The Honourable Sir Henry 0raIk: Both gentlemen lIa,e made some 
~ ~  me after their visit to the Andamans. These are being 
conSIdered and I am not at present in a"position to make finy statement 
:r.s to what action will be taken. . 



QW8'l'IOlf8 .un) Alf81n1U. 

RBPATRlATlO:SOF PRISONERS COYlP1NED IN THE CEW'LAR,JAIL, POB-'I' BLAB. 

89 . ..,. lIoh&D Lal SakIena: Do Go"erti.'Dient ~  lif, coDBider 
the advisability of repatriating the prisoners confined in the Cellular Jail 
in the Andamans at an earh' 'date? If not, do they propose at least to 
give similar facilities to them' as firE' heing given to other prisoners? 

The ·lloDourable Sir Heary. Oraik: r l!resume the Honourable Memb.er 
is referring ,to prisoners who are COJ;lfilled in the Cellular Jail, Port Blall', 
for the entire period of their sentE'nce. If so, I have nothing to add fi9 
the reply which J gave to his starred question No. 591 on the 15th 
SeptE'mber, 1936. ",,;;;.0: 

FAClLxTIE8 REG.-\RDIlW SEA BAT,HING AND ..~ AIR, Jj':XEBCISE TO PRISONERS 
.' IN THE A,ND.UfANS: 

. 90. *Xr. Kohan· La! S .... -: What faeilities,' if any,' do Government 
prop'ose to give to the prisoners regarding sea bathing and open air exer-
cise outside jail a .. demanded by the prisoner!'! in the Andamans? 

The lroDourable Sir Henry 0rIIk: 'fhere is no intention of allowing 
prisoners in the Cellular Jail any such facilities".,. 

XEW BOOKS FOR THE LIBRARY IN THE-CELLt:'LAR .fAll., PORT BLUR. 

91. *JIr.Jlohe Lal Saka8lla: What provision do Government propose 
to make in the next year's budget regarding 11ew books. for tbe library in 
the Cellular Jail, Port Blair? 

'the Honourable Sir Henry Oraik: As stated in my reply to the 
Honourable Member's 'luestion ~ . 388 on the 15th 'September, 1986, 
t.he a,nimsl grAnt for thE' librAry in the Cellular .Jail, ~ Blair, is Re. 200. 

StrPPLY OF DAILY XEWSPAPERS l<'ROM INDU. TO PRISONERS IN THE 
A~ A. A~  ",,< • 

. . ..... 
92. *Xr. lIoh&D La! Saksena: (a) How many 'times a  ' week is mail 

carried from India to Port Blair? 

(b) Are Government prepared to considertbe, advisability of suppljing 
<ihllY ~  fmm India to the prisoners at least weekly? 

"the Honourable Sir Henry Oraik: (a) Mails for Port Blair are carried 
by the chal·tered steamer ~  ,. which leaws India for Port Blair 
st intervals of about ·two to three weeks. ' 

(b)  No. " 

SUPPLEMENTING OF THEIR DIET AND CLOTHING BY PRxSONERS IN THE 

AND.OUNS. 

93. *JIr. Kohe La! Sak8ena: AI'(> the ~ ~  in the Andamans 
allowed to snpplement their diet and clotbing? If not. Are Government 
pl'epal'ecl to give them pE'rmifo;sion to do so? 

'!"he Honourable Sir Henry oraik: I presume the Honourable Member 
is referring to the terrorist. ~  in the Cellular Jail. If so, I invite 
bis attentJioD to the Rules. Q copy of "'hich is in the Library. ' 
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CJu,.EBRATION 011' FESTIVALS BY PRISOSERS ~ l'HE ANDA-.U4SS. 

·94. *Mr. JIolaaD Lal Saksena: (8) . .~. ·the ~~ .  iu.·thev\.ndawan,., 
allowed to celebrate festivals? If so, in what manner? 11 not, are 
Government pI'epared to see that on the occasion of important festivals they, 
are made to·do no work, are giVen special £000, and are allowed to haw 
music and other enteltuinments? 

__ (b)' Arc Go\>ernment also prepared • on sllch<6cCli.Sions to permit-tll" 
ftiE-lid::; of the prisoners :lurl others to remit money for meeting the enr,. 
expp,nditl.lre? 

The Bonourable Sir Bemy Orm: (a) and tb}. Festivals are observed 
bv rest from labour. The Government of India have no information 
~  the prisoners in the Cellular and Associated Jails are allowed to 
celebrate festivals in other ~  as regards the Durga Puja which 
the terrorist prisoners are permitted to ~ ~  by a -religi.Gus(leremony, 
11 drama, and a feast. The terrorist prisoners are allowed to receive money 
from ouf,side k> spend on festivals. 

UNHEALTHY MORAL C',oNDITlONSOBrAININ{LIN ~  A~ ~~ ~  

90. *JIr .. Kohan Lal Sabena: (a) Has the attention of Government 
been drawn to the statement of Raizada Hans Raj. regarding unht>althy 
moral conditions obtaIning in the Andamans? . 

(b) Is it a fac-t that there is no exci!;{' department therS'-'.snd·'there is a 
lot of illicit manufacture of liquor? -

(c) Is it a fsct that the ratio of women to men is in no case morC! than 
one to five? 

.'- -
(d) Wjll Government state the ~  ~  'of men and ~ ~  

bet,!eent-he ages' of 15 t-c 60 ~~  (the latest a ... ailablc 6gnres) as WetL 
ns the number of those living in matrimonial alliance? 

The Bonourabie Sir Bellly (Jraik: ~  I have seen a press report. 

(b) The detection of illicit manufacture of liquor ~  to ~ 

PoliCt Department. Thp. Chief ~  has' taken-a nllmber ()f 
measures recently to ensure stricter control. 

(c) and (d). The Honourable Member will find the infoi'mation he 
seeks in the Census Report of the Andaman and Nicobar Islands for 1981-
{l. copy of whieh will be fonnd in the L ~  of .theFfulIse. _"'_; 

ABORIGINES fl! THE ANDAMA.NS. 

96. *1Ir. Kohan Lal Sak8ena: (a) Will Government state the total 
number of aborigines in the Andamans in 1858 and in 193;;? 

(b) Will Government state the causes of the dwindling ~  of ~ 
aborigines? 

The BODourl1ble Sir Henry Oraik: (a) and (b). The information re-
quired by the Honourable Member is coutained in the Census Report of 
the Andarnan fond Nicobar Islands for the ~  1931. a COPY of which 
will be fOlinli !!1 the Llbrnn-of the HOll!'e. ~  hp,\;e no lilt<'l' .. . . '" .' 

mforrnahon 



QIlBSTIONS AND ANSWER!!. 

CoMPETENCY OF THE INDIAN BROADCASTING DEPARTMENT TO UNDERTAKE 

RESEARCH WORK. 

97. *JIr. IIohan Lal Sabella:. (a) Is it a fact that Dr. ~  Saha. 
has addressed a letter to the editor, Indian Li8tener, regardmg th& 
competency of the Indian Broadcasting Department to undertake the-
research work which could be done under university atmosphere? If 80r 
is it a fact that the editor has not yet published any comments thereon 
notwithstanding his promise to do so? 
(b) Will Government lay a copy of the letter on the table of the House? 

(c) Have Government considered the letter, and what action, if any. 
do they propose to take? 

The Honourable Sir !'rank Boyce: (a) Yes. 
(b) A copy of the letter is placed on the table of t he House. 

(c) Government have not considered theletier which was not· ~  
to them, but the Controller of Broadcasting has been asked to get ~  
touch with the university authorities to see on what basis co-operation 
might be established. 

TC\ 
The Editor, 

.. Indian Listener" . 

Bombay. 
Dear Sir, 

In the editorial of the "Indian J,istfont"l"" of 22nd May, ther" is a refert'llce to 
the ~ of scientists and radio workers called at-London on 5th May by Profe880r 
S. K. Mitra. in which thl' proposal for thl' formation of a Radio Rt'St>arch Board in 
India was discussed. As I happened to he present in the meeting, I would like to 
88y a few words in this connection. 

It is mentionl'd ill thl' ~  editorial that thl" newlv formed research section of 
All-India Radio "will be able to develop both its funciions of practical development 
and academic research ill co-operation with thl' various scientific and educational 
inatitutions, as well as the splendid hand of enthusiastic individuals." The co-
operation alluded to, and also the co-ordination of the researches carried on by the 
various scientific bodies, can only be brought about by the formation of the Radio-
Research Board under discussion. There are several rpasons whv the newh' founded 
research section of All-India Radio cannot perform thp function; of a ~  like th& 
Radio Research Board of England or of Australia or Canada. . 

In the first place, the research section will be more concerned with ~ 

engineering problems of a commercial nature, and will not. he able to undertake 
investigation of problems of a fundamental character, which is one of the main items 
in the programme of work of the Radio Research Boards. This is b('rause the 
academic atmosphere which is necessary for thl' study of such problems ~ entirely 
lacking in the research section of a broadcasting organi88tion:' • 

Secondly, it has been our sad t'xpe.rience in the past that when a Covernment 
department takes upon itself the task of carrying on fundamental research work,tlte 

~  of ~  officer .engajted fo! the purpose very oftelJ. . ~  and end in jtoing through 
an mtermmable serles of offiCIal files and the officer IS hardlv allowed any time for 
quiet thinking and sustained work; th!' desire of the f'nlVern'ment to carry out such 
investigations ultimately reduces to a mere pious hope. . 

Thirdly, it has not been found possible for the research sections of other and much 
biglt8r broadcasting concerns to take upon thplIH!elves the performance of functions 
of ~  Research ~ . and it will no more be 80 for the newly-fonned similar 
sectIon of the A. I. R. 

(It may ~  ~  he ~  t.hat tht' British Broadcasting Corporation has a 
resea.rch ~  of whIch Mr. Klrke 18 ~  h,:ad. It deaL! with ~  arising out 
of the .technIcal development of t.he ~ of broadcasting. Rnd it. has neither 
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been within ~ Bcope, nor it has ewr ueen its aim, nor indeed it. is po.siiJle, for it to 
perfonn t·he functions of the Radio Rf"search Board.) 
The Radio Research Board of England (which may be said t? be the 1Il0dei .of 

Buch bodies) is under the control of the D!'partroent of SClentIfic and. Industrlal 
Research of which Sir Frank Smith is the Secretary. Tht're are ~  011 It not only 
of representatives of the Yal'iolls GOVE'\'Ilmt'nt· departmcnb. like the Post ~  the 
Meteorological Department. t·he Air Ministry. hut also of mdependent PhYSIClsts and 
of bodies connected with the art of radio communication like the 13. n. C. and the 
Marconi Company .. Such a hody, on account of its representative .~  ill 
~  fitted t.o fonnulate and carry out prograntmes of research.es ~ m.uch 
wider scope than the necessarily rlO'stricted progra.mmes of a broadcastmg orgamsation. 
There is great need in India for a body like this, and its aims and objects cannot be 
fulfilled by the newly·form!'d research section of the A. T. R. 

Yours faithfully, 

l\f. X. SABA. 

ESTABLISHMENT OF A RADIO RESEARCH BOARD IN INDIA. 

98. *Mr. Kohan Lal Sak8ena: (a) Is lt a fact that besides B. B. C. 
Research station there is a Radio Research Board in England which 
carries on research work? 

(b) Do Government propose to consider the advisability of constituting 
a Radio Research Board in India on the lines of the Agricultural Research 
CCllncil? 

The Honourable Sir Prank Noyce: (a) Yes. 
(b) No. The specific problems of research connected with the develop· 

ment of broadcasting in India are being investigated by the Research 
Department of the All·India Radio. 

El'FECT OF DEVALUATION OF CURRENCIES BY FRANOE AND OTHER COUNTRIES 

ON INDIA. 

t99. ·Mr. Kohan Lal Sak8ena: (a) Will Government state what has 
'been the effect of deyaluation of currencies by France and other countries 
()n India? 
(b) Is it a fact that Sir Osborne Smith and other British financiers 

""ere in favour of devaluation of rupee? 

(c) Has the resignation of Sir Osborne Smith anything to do with his 
()pinion regarding the proposed devaluat,ion of rupee? 

HEALTH OF MR. SUB HASH CHANDRA BOSE. 

100. "'Mr. Kohan Lal Sakaena: (a) Will Government be pleased to state 
'\'I'hether Mr. Subhash Chandra Bose has been examined by specialists as 
'recommended by Sir Nilratsn Sircar and other doctors? If so, when and 
where and what is their report? 

(b) What is the prf'sent condition of his health? 

(c) What is his present weight as compared with that when .e was 
transferred to Kurseong? 

(d) Does he still have any pain in abdomen? 

(e) Are Government prepared to consider the feasibility of issuing 
IJeriodical bulletins regarding his health? 

tFor anBW£r to thiB question, &ee aJ)llwer to question No. 65. 
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The Honourable Sir HenryOraik: (a) and (b). Mr. Subhash Bose was 
·examined by three specialists at the Medical College, Calcutta. this montli. 
Their report is to the effect that his general health is good and gives no 
tause for anxiety. 

(c) His weight was 171 lbs. when he arrived at Kurseong; it is now 
152! lbs., which, in the opinion of the specialist, is a good weight for 8 
man of Mr. Bose's height and build. 

(d) There is some discomfort in the abdomen owing to adhesions after 
the operation which Mr. Bose underwent some time ago in Vienna. ~ 

.is a common effect of such an operation. 

(e) No. 

PROSPECTS OF RELEASE OF MR. SU:BHASH CHANDRA BOSE. 

101. *JIr. Kohan Lal Swena: (a) When was Mr. Subhash Chandra's 
~  reviewed last and by whom? 

(b) Is there any prospect of his release in the near future? 

The Honourable Sir Henry Craik: (8) In accordance with the require-
ments of Regulation III of 1818 the case was examined by the Govern-
'ment of India in September last. 

(b) He will not be detained longer than is considered necessary in the 
interests of public tranquillity . 

.A ~  OF ~  AND STANDING ORDERS IN RESPECT OF PRIVILEGES OJ' 

THE LEGISI.ATIVE ASSEMBLY. 

102. *Mr. Kohan Lal Sakaena: With reference to the answer to 
·question No. 22 of the last Session, will Government state when they 
propose to bring forward the motion for amending the rules and standing 
orders in respect of the privileges of the Legislative Assembly? 

The Honourable Sir liripendra Sircar: The Honourable :Member is no 
,doubt aware that during the last Session the Resolution could not be 
moved for congestion of business. I have given fresh notice of the Resolu-
·.tion which I propose to move during the course of the current Session. 

WELFARE OFFICERS ON THE EAST INDIAN RAILWAY. 

103. *Mr. Kohan Lal SakaeDa: (a) How many welfare officers have 
been appointed on the East Indian Hallway? 

(b) What are their duties, if any, in addition to their work as welfare 
·officer? 

(c) Will Government state how many cases were brought to the notice 
of the welfare officer at Lucknow, und in how manv cases he .successfullv 
.int·ervened? •. 

(d) How many times, if any, did the welfare officer discuss the 
grie'\'8nces with the office-bearers of the ESfit Indian Hailwavrnen's  Union 
oat Lucknow? . 

(e) How are welfare officers recruited? 

(fl Do Government propose to consider t,he advisability of appointing 
officer!'; from amongst p\\blic men? 

D 2 
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The Honourable Sir .uhammad ZafraUab. Khan: (u), (b), (c) and (e). 
There are no Welfare Officers employed on the East Inditlll Hailway. If 
tbe Honourable- Member has in mind Emplovment Offi('ers, there are 
three of these, one each attached toO the ·Me('hanical \Vorkshops at 
Lillooah, Jamalpdr and Lucknow. The Emplo.\"Illent OffiCHo denl with 
all establishment matters pertnining to the Me(;haniCIII \Vorkshops staff 
including pay, increments, promotions, leave. passes, appeals and ('om-
plaints, etc. The posts of Employment Officers are filled by suit.able 
persons in t.he service of the Railway. 

(d) Government are informed that the Employment Officer at 
Lueknow had no occasion to discuss any grit'Yance:; of till· worklllt>II 
with the office-bearers of the East Indian Railwayme-n's Union at 
Lucknow during 1936. 

(f) No. 

DIFFICULTIES REGARDING TRADE RELATIONS OF BRITISH ~ A A~  

INDIAN STATES. 

104. *Stith·Govbld »as: Will Government be pleased to state: 
(a) whether it is n fact that the administratioll of sectiell1 34 of the-

Sea Customs Act was adding to the difficulties 'inherent in 
t.he trade relations of British India and Indian States under 
a regime of high customs duty; 

(b) whether this grievance will be remowd ~  amending the section 
84 of the Sea Customs Act in a smtable manner; 

(c) whether they have been  negotiating with the Cutch State to 
remove the difficulty of Cutch levying duties at ratE'S lower-· 
than the British India tarift; and 

(d) what action, if any, they are taking to prevail upon the Bhav-
nagar State authorities to co-operate with them in this 
matter? 

The Honourable Sir James Grigg: (a) and (b). No, Sir. 

(c) I would refer the Honourable Member to my replies to Mr. 
Satyamurti·s question No. 750 and supplementary questions asked on ~. 

24th of February, 1936. 

(d) I have nothing to add to my repli.es to .the, ~  questions 
asked in connection with Sir Homi Mmiy's 'short notice question on the 
16th of October, 1936. 

PERSONNEL ANn TERMS OF REFERENCE OF THE COAL CONSERVATION 

CoMMITTEE. 

105. ·Seth Govtnd Das: Will Govemm,ent be pleased to state: 

(a) whether their attention has been drawn to the criticisI¥ on the 
personnel anq terms of reference of the coal conservation 
committee; and 

(b) whether they took steps to widen the terms of reference to 
consider the question of commercial aspects of the industry 
and to make the personnel a representative one; if not, why· 
not? • 
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The JIODourable Sir ~  "yee: (a) Yes. Since the publlcatioll of 
the personnel and terms of reference the Government of India have 
received two representations on the subject. 

(b) No. The terms of reference to the Committee were already suffi-
ciently wide and Government saw no reason for altering their view that 
it would be preferable to have an expert committee rather than 11 re-
presentative one. 

DEVELOPMENT OF INDIA'S MJmcANTILE MARINE. 

106. ·Seth GoviDd Du: Will Govel'DIllent be pleased to state: 
(3) what amount is spent annually by Britain. by way of subsidising 

British tramp shipping; .. 
. (b) whether or not they are aware that the Uuit.ed States of America, 

Germany, Italy and other countries. have hu'ilt up merc!loDtile 
marines by resorting to the policy of subsidy; 

{c) whether or not they are aware that the Dominions of British 
Empire are also trying their level best to deveJ.op their 
mercantile marine and would not allow even British vessels 
to cut into their coastal trade; and 

(d) whether they have been taking steps to develop India's mercan· 
tile marine; if so, what those steps baVe been and the success 
they have derived so far; if not, what their difficulties are? 

~  Honourable Sir Kuhammad Zafrullah Khan: (a) The British 
Shipping (Assistance) Act, 1935, and the British ShipIJing (Continuance of 
Subsidy) Act, 1936, provided for an expenditure not exceeding in the aggre-
gate t,,·o miHioD pounds for subsidising tramp shipping during each of the 
vears 1935 and 1936. Government have no information as to the aetual 
~  incurred. 

~ Government are aware that SHeral countries haye granted ";\IbHi-
dies to their national shipping. 

tc) Government are aware that certain Dominions have t·aken steps 
to encourage the development of their mercantile marines. As regards 
the second part of the question, so far as they are aware British ~ 

(by which the Honourable :Member ~  means vesseh; registered 
in any part of the Brit.isb. Empire) are not. excluded from t.he coastin){ 
trade of any of the Dominions. . 

(d) The steps successfully takell b.'· the Government of India to 
assist the development of the Indian mercantile marine were outline.d. in 
my reply to a. supplementary question asked by Mr Satyamurt.i (>n the 
.5th ~  1936, with referenC'P to his starred question No. 75. 

REBATES ON TARIFF DuTIES GIVEN BY MABITIME STATES. 

:107. ·Seth Govin4 nU: Will Government be pleased to state;· 
(a) whether they have Customs officers in the ports of  maritIme 

Htates to det·ect what J·ebates, if tillY, ure given by the Statp" 
t.owards tariff duties of goods crossing those ports; if so, 
whether they are aware what rebates, if any, are being given 
at. pre!\ent by the Rtates; and 

.(b) whether they have succeeded in coming to a settlement with 
Bhavnagar State? 
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The Honourable Sir .James Grtll: (a) No, but in the recent agree· 
ments with the maritime Sta.tes of Kathiawar provislons are included 
which are designed to prevent practices of the nature suggested. 

(b) Not yet. 

CoNTRIBUTION TOWARDS THE CAPITATION CHAIWES. 

lOS. ·Seth GoviDd Daa: (a) Did Government approaeh His Majesty'" 
Government for a more satisfactory cc.ntribution ~  the capitation 
charges? 

(b) If they have not done so yet, when are they going to dE> so? 

(c) If they have already approached, what success, if any, have they 
met with? 

JIr. Q. :8.. r. 'l'ottenha.m: I would refer the Honourable Member to 
His Excellency the Commander·in·Chief's speech on the 7th October, 
1936. in the Council of State dealing with the Honourable Mr. V. V. 
Kalikar's Resolution on this subject. 

EFFEOT ON INDIAN TEA OF THE DEPREOIATION OF THE DuTCH CURRENCY. 

109. ·Seth Govind Daa: Will Government be pleased to state: 
(a) whether the Indian Tea Planters' Association, Jalpaiguri, has· 

submitted a memorial to the Secretary to the. Government in 
Commerce Department in connection with the depreciation 
of the Dutch currency; 

(b) whether it is a fact that the depreciation of the guilder has been 
to the extent of about 18 per cent; 

(c) whether they made any representations to His Majesty's Gov·-
ernment in the United Kingdom to increase the margin of 
preference in favour of teas of Indian origin to cover the 
present depreciation in exchanges; and 

(d) if they have not done so yet, when they are going to do so, or 
what other steps they propose taking in the matter to meet 
the situation? 

The Honourable Sir Muhammad. Zafrullah Khan: (a) Yes. 
(b) That is the figure given in the letter received from the Indian Tea 

Planters' Association, J alpaiguri, but as the guilder is now without 3; 

fixed gold value the extent of the depreciation cannot be stated precisely. 
The latest available quotations make the devaluation about 20 per cent. 

(c) and (d). The point has been noted for considera.tion in ccnnection 
with the .Indo· British Tra.de negotiations now in progress. 

REPRESENTATION MADE BY INDJANS IN CEYLON REGARDING THE 'l'ERMS OF 

RE1'ERENCB OF THE IMJOGRATION COMMISSION. 

110. ·Seth GoviDd Das: Will Government be pleased to state: 

(a) whether they are aware that a representation has been submit-
ted by the Indians in Ceylon to His Excellency the Governor 
requesting that the terms -r of reference ~  Immigration 
Commission (now appointed with Sir Edward Jackson as the 
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sole Commissioner) should be wide enough to include not 
only assisted and Illl·assisted Indian Labour but al80 tradars, 
professionals and others and further that the Commission 
should also enquire into and report on the contribuflion made 
by the Indian community to the economic prosperity of the 
island; and 

(b) whether they took any steps in the matter, if so, what? 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) Government were not called upon to take any action in the matter. 

STATEMENT OF THE ~ A A  DURRAR REPORTED IN THE STATESMAN. 

HI. ·SeUl GoviDd Das: Will Government be pleased to state: 

(a) whether their attention has been drawn to a statement by the 
Bhavnagar Durbar reported in the StlltC>llIIan on the 22nd 
October; 

(b) whether they have taken any action thereon either to modify the 
treaty of 1886 or the text of the decision of the Secretsry 
of State for India, communicated to the Bhavnag:ar Durbar: 
in March 1911 on the treaty of 1866; and. 

(c) at what stage the matter stands now? 

The Honourable Sir JUles Grigg: (a) Yes, Sir. 

(b) No, Sir. 

( c) Does not arise. 

REDUCTION IN THE FREIGHT ON CoTTON EXPORTED FROM INJ)U TO THE' 

UNITED KINGDOM. 

112. ·SeUl Govind Das: Will Government be pleased to state: 

(a) whether they are aware that the Karachi Cotton Associatior 
has approached the Lancashire Cotton Committee, Manches-
ter, to secure the reduction" in the freight on cotton ~  

from India to the United Kingdom; 

(b) whether they are aware that while the steamer freight on cotton 
from India to the United Kingdom during the "easons cf 
1983-34 and 1934-35 was on the aver8'ge of 20 sh per ton 
of 40 cft. the freight rate began to rifle, since October 1935-
reaching as high 8S 35 sh. per ton; 

(c) whether they are aware of any reason!" to accOlmt for thiS sudden 
and abnormal rise; jf so, what they are; 

(d) whether they propose to intervene and secure the reduction of 
the freight of the transport services; 

(e) whether or not it is a fact that the transport agencies take away 
the profits an.d advantages, contemplated by any trade agree-
ment, by raising their charges; 

(f) whether they are aware that the increase in freight on cotton by 
the shipping companies provides cause to Lancashire for 
not usin.g Indian cotton in larger quantities, and at the same 
time the exporter is badly affected; and 
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(g) whether they have taken any action in the lllutter, and, if so, 
what it is? 

The Honourable Sir Mubammad Z&frullah Xhan: (a) Yes, Sir. 

(b) Yes, Sir. 
(c) The recent increase in freights is not confined to l'otton but applies 

to __ other commodities also. indicating a general recovery in the conditions 
of the shipping trade. 

(d) No, Sir. 

(e) The Honourable Member can draw his own conclusion. 

(f) Government are not so aware. 

(g) No, Sir. 

RUIGNATION OF SIB OSBORNE SMITH FBOM: THE GoVERNORSHIP OF THB 

RESERVE BANK OF INDIA. 

tH3. *Seth Govind D .. : Will Government be pleased to state: 
(a) whether or not it is a fact that Sir Osborne Smith, Managing 

Governor of the Reserve Bank of India, resigned his office as 
a result of differences between him and the Finance Member; 

(b) the subject matter on which the differences QTOBe; and 

(c) whether they will place on the table relevant papers that actuat-
ed the differences between· the Finance· Member and the 
Managing Governor of the Reserve Rank; if not, why not? 

REBATE SYSTEM ON WHEAT AND FLOUR. 

114. ·Seth Govind Du: Will Government be pleased to state: 
(a) whether representations were made to Sir Guthrie Russel, Chief 

Commissioner of Railways, at Karachi, in October last when 
he visited that place regarding the ('ontinuation of the rebate 
system on wheat and flour; and 

(b) what action, if any, they have taken in the matter? 

The Honourable Sir Muhammad Za!rullah Khan: (a) Yes. 

(b) So far as wheat is concerned, I would refer the Honourable Mem-
ber to the reply I gave to his question Ko. 53 today. As regards flour. it 
was not considered that there was any justification for allowing a rebate. 

INADEQUATE PROVISION FOB THE EDUCATION OF INDIANS IN FIJI. 

1.15. *Seth OovUui DIS: Will Government be pleased to state: 
(a) whether they received a memorial from the Overseas Indian 

~  Madras, ~  reference to the inadequate 'provi-
Slons made by the Fill Government for the edllcatiolJ. of 
Indians; 

(b) whether ~  have taken any action thereon; if so, what it is 
and the results thereof; and if not, why not? 

'Sir Qilja Shankar Bajpai: (a) Yes. 
r 

fFol" ~  to ~ qu(>stioll, s-.e ~  to question No. 65. 
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(b) The posmon in respect of the education of Indians in J:.'iji has 
improved since 1930, when a comprehensive survey "-as made by the spe-
·dal Inspector of Indian Schools .. 'I'he number of registered and recog-
nised Indian sehools had inert'ased hv 1935 from 41 to 75, and the num· 
ber of students from 2,869 to 5,501.' Suggestions for enlarging the facio 
iities for the education of girls, and for imparting seconda!'.,-education on 
non-racial lines ha,-e recently been brought to the notice of the Govern-
ment of India, and these will receive attention. 

TRADE RELATIONS WITH GERMANY, 

U6. ·Seth GoviDd Das: Will Government be pleased to state: 

(a) whether the trade relations in our export trade with Germany 
have improved during the last year; 

,(b) whether they are trying to fostot'r the present trade relations with 
Germany by allowing more concessions; and 

(c) what action, if any, they have taken in that direction? 

'!"he Bonourable Sir Jlnba,mm!od Zafrullah Khan: (8) India';;; export 
trade with Germany during Ull'l5-3r. incl'eased by Rs_ 152 liikhs as com-
pared with the preceding year, 

(b) and (c). Germany already C'njo,Ys most favomed foreign nation 
treatment in respect of her trade with ] ndia on It basis of reciprcw.ity, ,-

RESIGN_,riON OF ~  OSBORNE SMITH FROM THE. GOVERNORSHIP OF THE 

RESERVE BANK OF INDIA. 

til7. ·Seth GoviDd Du: Will Government he pleased to state: 

(a) whether it is a fact that Sir James Grigg threatened to resign 
his office if Sir Osborne Smith returned to India from England, 
where he had been on leave; 

(b) whether or not it is a fact that Sil' .James Grigg or the Govern-
ment communicated to the Secretary of State for India that 
Sir Osborne Smith should either be prevailed upon not to 
return to India, 01' that he shoulrl acquiesce in the propositic)FI 
of letting Sir James Grigg ha.ving his own way in matters )f 
policy  rela1ing to the Reserve Bank of India; 

(c) whether Or not· it is a fact. that because Sir Osborne Smith and 
Sir James Grigg could not agree on issues of fllndamental 
importance relating to the Reserve Bank policy, Sil" Osborne 
Smith was constrained to resign; 

(d) whether or not it is a faet that Sir Osborn(; Smith tried to ('on-
vince the Secretary of State for India as to how important 
and necessary it was in the interest of Indian finance that 
he should return to India immediately and continue to can'.y 
on the work that he had undertaken on behalf of the Hesen'E 
Bank of India; 

(e) whether it was a fact that Sir Osborne Smith gubmitted' pro-
positions relating to the devaluation of Indian currency 
stating that by the devaluation British interests would ~  

better served Ill' 11.11'10 the Indian interests; Imd 

tFOl' answer to this quetltion, ~  ansWPr to question No. 66. 
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(f) whether they will lay on the table all relevant correspondence· 
and suggestu.Jns that are connected with the resignation of 
the Governor of the Reserve Bank of India; and if not, why 
not? 

EVOLUTION OF UNIFORM METHODS OF EXCISE CONTROL AND DUTY IN 

DIFFERENT PRoVINCES. 

118. ·Seth Govind Das: Will Government be pleased to state: 
(al wqet.her they are aware that there happen to be seru>us inter-

provincial barriers existing today to trade in the pharmaceu, 
tical and drug industry in the country; 

(b) whether they propose placing on the agenda of the All-India 
Industries Conference the subject of evolving uniform methods· 
of excise control and duty in different provinces; 

(c) whether they propose convening a special conference ofrepre-
sentatives of all the ~ and Indian States to consider 
this particular and· weighty problem as Government can take 
a view of the industry as a whole; and 

(d) if not, what their reasons are for failing to do so? 

Kr. A. E. Lloyd: The question ot removing the existing inter-provin-
cial barriers to trade in the pharmaceutical industry in India was discus-
sed at the Eighth Industries Conference held in December, 1936. The 
conclusion reached at the Conference was that a uniform set of excise rules 
was desirable and that the question should be referred to .a meeting of 
Excise Commissioners who should be assisted by selected Directors of 
Industries. The Provincial GovernmentA have been asked by the Gov-
ernment of II.ldia to consider the proposal. 

REPRESENTATION OF INDIA ON THE CoUNCIL OF THE LEAGUE OF NATIONS AYD' 

"PROYISION OF A PERMANENT DELEGATE AT GENEVA. 

119. ·Seth GoviDd Das: (a) Will Government be pleased to state 
whether their attention has been drawn to the representation made by 
Mr. C. C. Biswas, substitute delegate to the League of Nations, Geneva. to 
the Secretary General of the League? 

(b) Will Government be pleased to state whether or not it is a fact thnt 
India is not represented on the Council of the League and that India has 
no permanent, delegat.ion at Gpneya? 

(c) Did Government make any representation to the League for repre-
sentation of India on the Comicil as also to haye a permanent delegation 
of India at Geneva? 

(d) Will GoVel"lllllent be pleased to state the success they hdl.re had 
in making representations to the League fm' a permanent delegation and 
India's representation on the Council? 

(e) Will Government be ple$sed to state whether they propose issuing 
an nltimatum to the League that if the League fails to provide for a per-
manent delegation and representation on the Council, India will be con-
strained to withdraw her membership frlfln the League? If ~ 

do not propose to do this, what are their reasons for not doing 80? 
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The Honourable Sir lfripendra Sire9.r: (11) No. 

(b) Yes. 

(c) No. 

(d) Does 110t arise. 

(e) No. Government do not, for the preBent, propose to appoint ~ 
I,crmanent representative at Geneva. As regards a seat on the Council 
Government have hitherto had no occasion to' reoonsider the attitude 
adopted in the speech made by Sir B. L. Mitter in the Council of State 
fill 14th July, 1930. 

ORDERS-IN-COUNCIL REGARDING PENSION, SALARY,.1I:TC., OF CHIEF JUSTICE: 

AND LEAVE ALLOWANCES OF PROYINCIAL GOVERNORS. 

120. ·Seth Govilld Das: Will Government be pleased to state: 
(a) whether their attention has been drawn to the latest batch of 

eight Draft Orders-in-Council; 

(b) whether they were consulted in the drafting of the Draft Orders-
in-Council; 

((:) whether they gave their consent to the Orders-in-Council, specially 
with rega.rd to the maximum pension of '£2,000 a year, 
salary of Rs. 7,000 per mensem, the provision for gratuity 
of £3,000 for the dependants of the Chief Justice; 

(d) whether they ga.ve their consent basing their consent on any 
precedent in this country; and 

(e) whether they gave their consent to empower the Secretary cf 
State for India to increase the leave allowance of a l'royinciaL 
Governor to the amount of Rs. 5,500 pel' mensem? 

The Honourable Sir Kripendra Sircar: The Urden;-in-Council referred 
to by the Honourable Member are for the first time required uuder certain. 
sections and Schedules of the Government of India Act, 1935. They were 
prepared in consultation with the Goyermuent of India. As regards part 
(e) of the question, the provision t.o which the Honoumbltl Member refers. 
merely repeat. the existing rule. 

ORDERS-IN-CoUNCIL REGARDING INSTRCMENT OF INSTRrCTION;;; TO THE 

GOVERNORS OF PROVINCES. 

121. ·Seth Govind Das: (8) Has Government's attention bef>.n drawn to 
the Draft Orders (the text of the Instrument of Instructions) which is pro-
po;,-ed to issue to tIl(' ~ of elevi'n provinces? 

(b) Has there been any alteration made now on the original order relai-
ing to this draft published in Februarv 1935 as to how the Governor should 
constitute his Council of Ministers? . 

(c) Did Government, suggest this alteration. or give their consent to· 
the alteration to include the word "most" in clause VIII :-"In consulta-
tion with the person who in his jl1dgment is (most) likely to command a 
stable majority in the Council"? 

(d) Do Government propose suggest.in& the imposition of the condition 
that ~ need for summoning nnybody else to help in forming the Ministry 
would arise only when the leader of the largest eTOUp declines to undertRke. 
the respom,ibil ity" ? " 
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The Honourable Sir Bripendra BIIoar: (a) Yef'.. 
(b) and (c). The amendments which are of II ~ nature have bee!! 

made to set out the intention more clearly. 

(cl) ~ . 

<CLAUSE TN THE INSTRUMENT OF INSTRUCTIONS REGARDING INDIANS lN BURMA. 

122. *Seth GoviDd D&8: Will Government be pleased to state: 

(a) whether their attention has been drawn to the representation 
made hy th" Seeretary, Burllla Indian Delegat.ion,. Rangoon, 
to His Excellency the Governor of Burma, relatmg to ~ 
clause in the Instrument of Tnstructions regarding Il'ldians irJ 
Burma; 

(b) 

(c) 

(d) 

whether it it! a fact that the Delegation who waited upon H1S 
Excellency the Governor of Burma, submitted that the first 
pm't of the ('lallse relat,ing to the milking of immigration law 
'was unsatisfactory and in direct contravention of the under-. 
standing arrived at in London last year between the Secretary 
of State for India and the Delegation; 

whether or not it is a fact that it was then agreed that the 
power of the Burma Legislature to impose restriction on 
the entry of Indians. would be confined to unskilled labour 
alone; 

whether or not it is a fact that, in order to secure this, Earl 
Winterton had given notice of an amendment to amend the 

~  to sub-clause 3 of clause 340 of the India Rill ~  

44 of the Burma Act) as follows: 

"Provided that nothing in this sub·section shall aBect any restrictioo lawfully 
imposed on t,he right of entry into Bunna of such Indian subjects of His Majelty 
-domiciled in British India as enter Burma, whether hy previous engagement ('1" 

.otherw¥e, to perfonn unskilled labour for hire in Bunna, not bi>in<4 dompstiC" or 
mpnial ~ ~ and ~ of their ~ and ~.  . 

(!)arliaIlIentaJ'Y ])ebates, House of Commoll:>, LOth April, 1935, Col. 
1267); 

(e) whether tlwir attent.ion has been drawn to the official amend-
ment moved by the Attorney·General (Sir Thomas Inskip) to 
sub-clause 3 of clause 340, incorporated intbe Burma Act 
and the issues raised by him: 

"At the same time, we haYe tried to ~  a Clause whi(,h will allow free flow 
between India and Bunna, !II> that subjects of Indian State as well as all Britilh 
. ~ ~ ~ ~  in India will not be made ~ of any racial or domiciliary 
.dlscrlmmatlon. " 

(Parliamentary Debates of House of COlHII10llS, lOth April.· 1935, 
Cols. ] 767 -68) ; 

(f) whether they were consulted on the alteration of the clause in 
the Draft Instrument of Instructions; 

(g) ~  ~  gave their' conseut thereto after considering the 
Immense Importance of the qwestion to the Indian community 
in Burma; and 
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whether they propose to attempt and secure the amendment of 
the relenmt cluuse ill the Draft of Instrument uf Instruc-
tions, so as to confine the restrictions on entry to unskilled 
labour if and when the contingency arises; and if not, why 
not? 

The JlODOUl'&ble Sir Hripendra. Sirca:: (II.) No. But some conlmercial 
bodies in Burma and India hHye represented to Government regarding the 
provisions of paragraph 20 of the Instmment of Instructions tu the Gov-
ernor of Burma. 
(b) to (g). The attention of the Honourable .Member is invited to the 

speeches of Sir Thomas Inskip and Sir Samuel Hoare in the Committee 
of the House of Commons on the 10th April, 1935, on clause 340 of the 
Government of India Bill (now section 44 of the Government of Burma 
Act, 1935) and also to the speech of the Secretary Iff State in the House of 
Lords on paragraph 20 of the Instrument of Instructions to the Bovernor 
of Burma. The intention of Government 'is fully explained in these 
speeches and I have nothing to add. 

(h) Government are not prepared to take the action proposed by the 
HonourablE' Member. 

RESIGNATION OF SIR OSBORNE SMITH FROM THE GOVERNORSHIP OF THE 

RESERVE BANK OF INDIA. 

t123. ·Sardar Sant Singh: Will Government please state the reasons-
which led to the resignation of Sir Osborne Smith from the GovernorshilJ 
of the Reserve Bank of Inrlin .,' 

RULES ~ TRAVEL BY MAIL TRAINS BY PASSHOLDERS. 

124. *Sardar Sant Singh:. \-Vhat are the rules of the Hailway for pass-
holdt>l's in regard to their travelling by the mail train? 

The Honourable Sir Muhammad Zafrullah Dan: 'fhe rules vary on the 
dIfferent railways according to LllE:' local conditions obtaining on each rail-
way. But in the case of ~  intt,rchanged bet,ween railways, there is 
no restriction as regards first class passes; intermediate anl third, dass 
passes are not available b.,-mail: f'eeond class ~  are hvailahle by 
mail : 

(i) for staff drawing I'b. 400 per mensem and ~  

(ii) for staff drawing less than l{s. 400, when travelling 600 miles 
and over; 

(iii) on medical certific-ate, at the issuing A~  's discretion. 

DE'fENTION OF TEoIA SINGH AZAD AS A STATE PRISONER UNDER REGUI.A,TIOS 

III OF 181/0). 

125. ·Sardar Sant Singh: (a) Since how long has Teja Singh Azad been 
detainen asa State ~  lIndE'r Rp.lnllntion lIT of 1818? 

(b) Since his arrest, how many times were his papers laid before the 
IIonourable Judges of the Lahore High Court? 

(c) When were his papers examiDed lasF? 

tFor answer to this question, Bee ~  to qUl'stion No. 65, 
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(d) What allowance is being plI.id to him, to his wife and to hi'! 
:parents? 

The Honourable Sir Henry Oraik: (a) Since 17th March, 1936. 

(b) and (c). I would refer the Honourable :Member to the reply given 
L.,' me to parts (a) to (d) and (f) of Mr. 8atyamul'ti's question No. 1053 
on the 26th March, 1935. Teja Singh's nase was last reviewed by Govern-
ment in September, 1936. 
(d) He receives a daily allowance of Rs. 1-6-0 for diet and a monthly 

allowance of Rs. 32 and his wife gets a monthly allowance of Rs. 30. 

UNIVERSITY TRAINING CORPS TRAINING CAMP HELD AT SHAHDARA NBAB 

LAHORE. 

126. *Sardar Set Singh: (a) Is it a fact that a U. T. C. training 
camp was held at Shahda1'8 near Lahore during November, 1936? If so, 
for how many days was it held? 

(b) Is it a fact that during the camp days, a bomb explosion oc-
curred, causing injuries to several student-soldiers? If so, what was 
:this explosion due to, and how many student-soldiers received injuries? 

(c) Have Government paid any compensation to the injured soldiers? 
If not, do Government propose t.o grant some compensation '? 

JIr. G .... 1'. To"enham: (a) Yes, from 1st to 15th November, 1936. 
(b) and (c). Information has been called for from the local military 

authorities and will be laid on the table on receipt. 

AI.J,EGATION8 AGAINST AfR. C. J. lliJOllL, STATION SUPERINTENDENT, NORTH 
WESTERN RAILWAY. 

127. *Sardar Sant StDgb.: (a) Is it true that Mr. C. J. Hammil, 
Station Superintendent, North Western Ra-ilway, is carrying on as such 
for the last fourteen years? 

(b) Are Government aware that corruption and bribery have been 
alleged to be rampant? 
(c) Is it a fact that cOII1plaints regarding corruption, bribery and 

other serious irregularities at Lahore Station appeared in the Railway 
H eTald, Karachi, and other papers? If so, why was action not taken 
,by the administration? 

(d) Are Government aware that two Divisional Superintendents 
(Mr. B. C. L. Bean and Colonel Carson, the present Agent of the ]\orth 
'Western Railway) recommended for this man's transfer? Why was he 
not transferred? 

(e) Is it a fact that Mr. A. P. R. Grindley, D.T.O., who criticised 
)lr. C. J. Hammil and hi .. maladministration at Lahore was transferred out 
of Lahore for criticising HamlIlil? 

(f) Is it a fact that open charges of paying hush money by ~ con-
'tractors of Lahore station have been made? If so, are Government pre-
pared to hold confidential enquiry through Police? 

~ ~  Sir Muhammad Zatrullah Xban: I am ~  ill-
'formatIon and wIll lay a reply on the table of the House in due course. 

'" 
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128. *JIr. L&lch&Dd Bavalra1: (a) Will Government be pleased to 
·state if vending contru'Cts for refreshments. restaurants, dining cars, and 
stalls on North Western Railway are given permanently with a condi-
'tion that they could be cancelled with a certain notice if not carried on 
properly? 

(b) Is it a fact that tenders are called for every year and the contracts 
are not given to the highest bidders? 

(c) Is it a fact that the above practice applies to both European and 
Indian vending and refreshment rooms contractors? If not, why not? 

(d) Is it a fact that in 1934, a move was made to give the contracts 
to the highest bidder, but objections were raised to it by the public? 

(e) Is it a fact that this question came up before the Local Advisory 
·Committee at Karachi last year? If so, what was their opinion? 

(f) Is it a fact that this question came up on the Resolution of Dr. 
Ziauddin Ahmed, M.L.A., before the Legislative Assembly in 1934, but 
'was withdrawn? 

(g) Is it a fact that the Railway authorities intend to re-open the 
matter and the public have sent in protests? 

(h) Will Government be pleased to state if this question has been 
laid before the Local Advisory Committee at Karachi this year? If not, 
do Government propose to obtain their opinion and also submit the ques· 
tion to be discussed by the Central Railway Advisory Council? If not. 
'why not? 

The Honourable Sir Muhammad Zafrullah ][han: (a) The licenses re-
if'rred to are given out wit.hout specifying any time limit, but there is a 
dause in the agreement which pennih; of its heing t.erminated by the 
Railway on giving due notice. 

(b) ~ . 

Ie) Does not arise. 

(d) No. 

(e) Yes. The Committee were opposed to licenses being sold. 
(f) The general question of catering C!ontracts was discussed on the 

R.esolution which was withdrawn. 

(g) Yes. 

(h) The Agent, Nort.h Western Railway, states that he does not pro-
pose to discuss this matter with the Local Advisory Committee at Karachi 
again, as their opinion was obtained in 1935. His Advisory Committee 
" at. Lahore were of the opinion that licenses should be sold to approved con-
tractors. The quest.ion of catering ('ont-racts ~ discussed at the last 
meeting of the Central Advisory Conncil for Railways whose views are 
under consideration. 

1Ir. Lalchal1d Bavalrai: ~  I know, Gir, if the condition of giving 
llf.tices has ever been used? . 

The JIonourable Sir  Muhammad Zafrullah 1D1an: I should requirt" 
notice of that. question. 
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Mr. Lalchand Navalrai: It allP': :Iri:;t' out of the sume question. 

The Honourable Sir Muhammad Zafruliah Khan: But, I said I requirtl 
I1otil't'. 

JIr. Lalchand Navalrai: But notictl hat> alrtludy been given, &nd my 
(luestion is whether there is any condition, and if there is any now,. If 
1.11at ha;; (,ytlr utleu put into force? 

'The Honourable Sir Muhammad Zafl'uUah Khan: Does the Honourable 
)lembpr expert. me to carry the ",holtl l'ecord of these contracts in my 
head and tpll him ",hethpr thi" condition has or has not ever been exercised. 
III the past?' 

JIr. Lalchanci Navalrai: I thought the Honourable ~  was carry-
ing in his head more than Lhis. 

)(r. President (TIlt' HOnOUl'Hble Sit, Abdul' Rahim): The Honourable 
lVrember has given the information whic·h was asked for. 

Mr. Lalchand Navalrai: I ~  to know. Sir, whether the present con-
tl'l1ctors Iikp Spenoer & Co, and others had tendpred, whether tenders had 
open cnlled for from those people? 

The Honourable Sir Muhammad Zafrullah Khan: I have not been shle 
to follow the question. 

Mr. Lalchand Navalrai: T want to know whpther the European caterers 
have been having the>:p eontracts f'ontinuously even though better bids 
han: come from otlwI's? 

The Honourable Sir Muhammad Zafrullah Khan: I have no informa-
tion 011 the point. 

Dr. Ziauddin Ahmad: Did Government eyer contemplate to change the 
('ontractors when the prices had substantially com£' down? 

The lIonourable Sir Muhammad Za.Irullah Khan: That is not asking 
for definite information: it. is asking for information whether Government 
did or did not contemplate doing n c£'rtain t.hing, 

Dr. Ziauddin .Ahmad: AI'£' th£' Govemm£'nt awarE' that in the North 
Western Railway the contracts were sold in spite of their assurance to 
the contrary in t.he Central Advisory- Committee for Railways? 

The Honourable Sir Kuhammad Zafrullah Khan: If the Honourable 
'\Iember will put down a sp£'eific question with r£'gard to that, I shall try 
to an8wer it. 

• 
CONVICTS IN THE ANDAMANS. 

129. *1Ir. Lalchand B'aVlb'al: (8) Will Government be pleased to 
state if it is a fact that convicts in the Andaman Islands are given 
tickets of leave a'Dd then they live in villages? . 

(b) Is it a fact that they are giVenpnts of land and are anowed to 
keep cattle? 



, (0) Is it a facttha' they are· allowed to· bJliiag tbeR ~  and:·f8nrl-
lies from ~ and are allowed to live in the villages? U so, on: ,mi;· 
conditions '/ 

The Honourable Sir Henry Oraik: (a) Yes, after spending three months 
ill the jaij. at Pon ~ 

(b) Yes. 

(c) After passing one year in the SettIemet a ·t&labdar or self-support-
er convict can apply for permission to import his wife and family at Gov· 
ernment expense. If he desires to import his wife and family earlier he· 
can do so .at hiR own expense. 

:Mr. Lalchand Navalr&i: May I know if they are given houses also to. 
live in aftAr' they are given ,that ticket ~ ", '  . 

The Honourable Sir Henry Or&ik: Yes, I think 80. 

Mr. Lalchad lfavalral: Are they given any other help to maintain-
themsel ves ? 

The Honourable Sir Henry Oraik: Yes, they are given advances to ~ 
chnse caUle. 

:Mr. Lalchand lfavalrai: ,To purchase cat,tle only? 

The Honourable Sir B8DrJ Oraik: I think so. 

Mr. Lalchand Navalral: Is any takavi given to them to carry on cultiva-
tion? 

'!'he RDnrl11rahle Atr Benrv .~  I ,comet·sav for certain without' 
notice. hut I t,hink thev fire !!iven takavi. . 

PRISONERS IN THE ANDkMANS LIVING ON TICKBT 011' LEAVE SYSTEM AND 
CONVICTS CONFINED IN THE JAIL AT PORT BLAm. 

130. *Kr. Lalchand lf8¥alralC Will Government be plea'8ed to lIta1ie-
how ma.'tly prisoners in the Andamans live on ticket of leave system, 
and how many convicts, political and others, respectively, ar!> confillid 
in the jail at Port Blair? 

The HoIlO1lrabie Sir Henry Oraik: On 31st April, 1936, the number of 
convicts living outside the Jail was 5,041. The number on the 'aame date 
confine!1 ill the .Jail was 864, of whom 294 .were prisoners ('onvicted of 
terrorist crimes. 

][r. Lalchand Ifavalral: May I know if there are any political convicts 
who arc HI-SO given tickets of leave system l' 

TIle B01lOar&ttleSir Bemy Oralk: No, if the Honourable Member 
means convicts convicted of terrorist arimea, DO. 
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Mr. LalchaDd Kav&lrai: I don't mean convicts convicted of tem?rist 
crimes" J mean detenus. 

'!'he Honourable Sir JleDIy Oraik: There are no detenus there. 

Mr. Lalchand Navalrai: Are there any other political prisoners there 
who are not political terrorists? 

The Honourable Sir Henry Oralk: I don't know what the Honourable 
Member means by political prisoners. 

JIr. x.lche.nd Nav&lrai: I mean those who have not committed oilences 
!!imi1ar to those committed in Bengal. 

The Honourable Sir HeDl'J Ontk: No, as far as I am aware, the only 
conviets confined in the jail 'Permanently are those who have been con-
victed of terrorist crimes. 

PRISONBBS WHO BSOAPBD nOM THB AliDAMANS. 

131. *Kr. Lalchand :RavaIral: Will Government be ple8Bed to state 
the number of prisoners who escaped from the Andamans during the last 
three years? How many of them were recaptured, and how many got 
drowned during the above period? 

The Honourable Sir Henry Oraik: Four prisoners eacaped from the 
AndalWUl'l during the last three years. Three of them were recaptured 
and one is still at large. No prisoner was drowned. 

Jlr. Lalchand :RavaJrai: What was the punishment given to those jhat 
had run away; were those people punished or not? ' 

The Honourable Sir Henry 0ra.Ik: : I should like to have notice of that 
question. ' 

SAJ'JIITY OF WOMEN PA.SSENGERS ON THE RAILWA.Ys. 

132. *Mr. Lalchand :Ravalral: (a) With reference to my question 
asked during the last Simla Session of the Assembly regarding the safety 
of women passengers on the Railways, will Government be pleased to 
state if they have been able to find any more effective preventive 
measures against miscreants entering. compartments with an intention 
to commit oilences? If so, what steps do Government intend taking in 
order to save the honour and property of the women passengers? 

(b) Do Government propose to consider the suggestion made bv Mr. 
Hiranand J. Adyani in the Daily KaTachi of 4th November, 1936, ~  
that an electric bell device in women's compartments may be <{eated 
with one switch at one end of each bench within sitting reach of women 
passengers, or just below the luggage planks, away from the door, attached 
to one single 'wire in the compartment connected with a bell in the guard's 
cl')mp81·tment, or in the engine it.self? If so, do Government propose to 
commit this plan for, the approval and adoption to some experts? If not.. 
why not? 
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'The BonQurable Sir Kubammad Zafrullah KhaD.: (a) Orders have 
been issued for additional alarm pulls to be provided in lower claas com· 

~ reserved for women in which existing pulls are positioned only 
over body-side doors. 

A suggestion that the upper part of partitions separating women's com· 
partments from adjacent compartments should be provided with suitable 
shielded openings, which would more readily permit of oral communication 
between the two compartments, has also been referred to all Railways for 
consideration through the Indian Railway Conference Association. 

(b) The answer to the first part is that Government has already con-
sidered the suggestion. The answer to the second part is in the negative, 
if exp:!rtll outside the Government of India are referred to by the Honour-
able Member. Reference to such experts is unnecessary to show that the 
coat of installation and maintenance of the device proposed prohibits its 
adortion. 

JIr. Lalchand lfava1r&t: May I know who was the officer or expert who 
c,lllsidered the suggestion given in clause (b)? 

. 
'!"he Honourable Sir J[uhammad Z&frullah Khan: I have not got the 

narn9 with me here, but I don't think it is necessary to specify the name. 

Mr. Lalchand lfavalrai: I want to know if he was an expert or he was 
only one of the Members of the Railway Board or the Agent himself? 

The Honourable Sir .uhammad Zafrul1ah Khan: Whoever considered 
this, wail quite competent to consider the matter. 

Mr. Lalchand lfavalra1: In order to see if he was really competent or 
not, I should like to know whether he waa the Agent of the Railway or a 
Member of the Railway Board or a mechanic? 

The Honourable Sir J[uhammad Zafrullah Khan: I don't, think the 
Honourable Member is entitled to ask for that information. 

1Ir. Lalchand lfavaIr&t: When it arises ont of these questions, I think 
we should not be asked to restrict ourselves strictly to the question that is 
t.nswered . 

• r. President (The Honourable Sir AbdUl" Rahim): If there is no 
ambiguity in the answer given, then there cannot be any 'aupplementary 
question If the Honourable Member will read the Standing Order he will 
llee that it, is only to elucidate ~  particular answer that a supplementary 
-question i;:j allowed. . 

Mr. Lalchand lfavaIrai: The answer is not clear, and that is why I 
askecl who was the person who considered this. 

lIr. PrIfildent(The Honourable Sir Abdur Rahim): It is not in the 
original question. It ought to have been put 'doWn in the original question. 

E 2 
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. The . ~ ~~  Sir, ~~~ ~  ~. Dw.-? ~ ~ ~  ~ Sir, 
I would submIt,areltonoura'ble ~  entiLled to ask WhICh partIcular 
perR-.li ct.l1sidered a' particular suggestion which has been . f<;iund to be 
~~  or Jl0t feasible? 

L ~ Navalrai: I am not asking the name of the person, but 
I ~ ~  to know 'whether he was a, cotnpetent man or not. 

~. President (The' Honourable Sir Abdur Rahhn): The Honourable 
Member has already answered that. Next question. . 

'l'ru! Boaourable Sir ~  Z&frulJ.ah ][h&1l: I have said 80. 

nOBBERY IN. T.RAIN BETWEEN Vnu.MGAM AND WADVANA. 

~ . Lalchand Navalr&i: (a) Are Government aware, as is 
Rtated in the Sind Vernacular PrPRR-SansaT SamachaT. dated the 20th 
~  1936 that a oRring robbery took place in the running train 
between 'Viramgam' and 4'Vadv:ma' and in consequence a woman jumped 
out and was severely injured? ' 

(b) What have Government done with regard to that incident and 
to prevent recurrence? 

The Honourable Sir Muhammad Zafrullah Khan: (8) The Agent. 
.~  Barodl:t and Central India Railway, reports that, according to 

the statement made by the lady who was travelling 'aecond class, after 
the train had left J.akhtar station she saw an armed man attempting to 
enter har compartment and becoming frightened jumped out of the window 
of the compartment sustaining certain injuries. 

(b) The matter was enquired into by the police, who have reported 
the case as "undetected". 

Mr. Lalchand Navalrai: May I know if the man got into the train 
while it was running or from some station when the train was standing? 

The HOnourable Sir Iluh&mmad Zafrullah Khan: It could not be aseer-
t,ainlld whether there was anybody at all trying to get into the compart-
ment. .  " 

CLASSIFICATION OF ApPRENTICES AS TECHNICALLY TRAINED HANDS ON THE 

EAST INDIAN RAILWAY. 

134. ~. ~  ~ Ohat\OpacUlyala; (a) Are Government 
aware that in the Mechanical Departments. Lucknow, East India'll Rail-
way, all staff who underwent any sort of apprenticeship ~  are 
classified as technically trained hands and are promoted to chargemen's 
cadre, irrespective of their standard of apprenticeship training 4and edu-
cation? 

(b) Are Government aware that in the Mechanical Department, East 
Indian Railway, Jamalpore, special class apprentices, apllrentiC'e mechanics 
8lld tra4e a'Pllrentices are ~  in different staadards. aI,hough an ~ 
them attend the same Technioal School? ' 

'" 



(c) Are Gi?vetnment aware that in the East Indian. Railway . ~  

School,Jamalpore, ~. class apprentices ~  . ~ 
Commission) are trainea for the gazetted officers" posts, apprentice 
mechanics for the post of chargemen and trade apprEmtices"'forthe posts 
of mistries? .  . 

(d) Will Government please state whether the promotion and appoint-' 
ments of ex-apprentice mechanics or of trade ex-apprentices will be 
guided by the rules and principle applicable to the special class ez-
apprentices of East Indian Railway Technical School, Jamalpore? If 
not, will Government please state the reasons therefor? 

The Honourable Sir ][u"ammad Zafrullah Khan: (a) I would refer the 
HC,llournb:e Member to the reply laid on the table of the House to parts 
(a) and (b) of starred queiltion No. 252 asked by him on the 9th September, 
193fi. 

Government are informed as follows: 

(b) and (c). Yes. 

(d) No. The three groups of apprentices mentioned in the question are 
recruited and trained for different avenues of employment. 

CLASSIFICATION OF TBcHmCALLY TRAINED SUPERVISING STAFF flY THE 

MBClIA.NICAL DEPARTMENT, EAST INDIAN RAILWAY. 

135. *Kr. Amarendra Bath Ohattopadhyaya: With reference to !ltoned 
questions Nos .. 252, 253, 254, 256 to 258 of 9th September, 1936, regarding 
classification of technically trained supervising staff of the Mechanical De-
partment, East Indian Railway, wiII Government please state: 

(i) whether they have ~  the information now; 

(ii) whether they are in a position to lay the replies on the table 
now; and 

(iii) the reasons for such long delay although they were given notice 
in June, 1936? 

The Honourable Sir ][uhammad Zafrullah Khan: The replies to ques-
tions Nos. 252, 253, 254, 256, 257 and 258 asked bv the Honourable Member 
on the 9th September, 1936, have been placed ~ the table of the ~ . 

WITHDRAWAL OF INDIA. FROM T1I1!: L1U.GUE OF NATIONS. 

136. ·Sardar ][aug&l Singh: Will Government please state: 

(a) whether they are aware of the fact that there is a widespread 
and strong public opinion in the country that India should 
-immediately withdraw from the League of Nations; and 

(b) whether they have considered this queiltion; and if so, what their 
conclusion is, and ~ therefor? 

ft. Honourable Sir R"rlpendra Slrcar: (a) Government· are aware that 
India's membership of the League of Nations is viewed with dissatiafaction 
in certain quarters. .' 
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(b) I have explained in reply to 0. nUlllber of previous ~  Gov-
ernment's reasons for declining to contemplate the withdrawal of India horn 
the League and I would refer the Honourable Member to the debate in the 
COl,ncil (If State on the Res.oluti.on regarding the withdrawal of India 
from thf! I.eague m.oved by the Honourable Mr. Hossain Imam, on the 
22nd September, 1936. 

APPOINTMENT .oF DELEGATES FROM INDIA T.o THE LEAGUE .oF NATI.oNS. 

137. ·Sardar Mangal Singh: Will Government please state whether they 
have considered or propose to consider the question of appointment of 
delegates from IndiS' to the League of  Nati.ons? 

The Honourable Sir Nripendra Sircar: Presumably the Honurable Mem-
be!" is referring t.o the appointment of delegates from India t.o the next 
SqJltember ilession .of the Assembly .of the League of Nati.ons. If so, the 
question has n.ot yet been c.onsidered. 

DIFFERENCE .oF OPINION BETWEEN THE INDIAN AND BRITISH DELEGATES 
T.o TflE LEAGUE .oF NATI.oNS. 

138. ·Sardar Kangal Singh: Will G.overnment please state how many 
times in the past the delegates from India have differed from the Bhtish 
delegates in the League .of Nations? 

The Honourable Sir Nripendra Sircar: I would refer Honourable Mem-
ber to my reply to question No. 852 on the 7th October, 1936. 

OPINI.oN EXPRESSED BY THE INDIAN DELEGATES T.o THE LEAGUE .oJ' NATI.oNS 
REGARDING C.oNQUERT .oF ABYSSINIA AND RAISING .oF SANOTI.oNS AGAINST 
ITALY. 

139. ·Sardar Mangal Singh: Will Government please state what opinion 
the Indian delegates expressed at the last meeting of the League of Nations 
regarding the conquest of Abyssinia and raising of sanctions against Italy 
and who prepared the brief for them-the British Government, or blIp. Gov-
ernment .of India? 

Sir Aubrey Metcalfe: The questions referred to by the Honourable 
Member were not discussed at the last meeting .of the League and no opi-
nions ~ expressed regarding them by the Indian delegates. The second 
part, of the questi.on does n.ot theref.ore nrise. 

CoNSULTATI.oN .01' THE G.oVERNMENT .oF INDIA .oN THE QUESTI.oN .oF 
N.oN·INTERVENTI.oN IN THE HPANISH C'rvn. WAR. • 

140. ·Sardar Kangal Singh: Will Government please state whether ~  

were consulted by the British G.overnment on the question of non-inter-
vention in the Spanish civil war? If so, will Government please state what 
opinion they expressed in the matter,? 

Sir Aubrey Metcalfe: No. 
.. 
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AOTIOlll', TABO 'oN THII RBSOLU'1'IOlll' BE IlII'DBB'l'BDlII'i:88 OF AGBIClJL'l'UBI8'1'8 
PASSED BY THE ·LmISLATIVE As8B¥BLY. 

141. ·Sardar llangal Singh: Will Government please stste whether 
they have considered the Uesolution passed by this House on the 24th. 
September, 1936, regarding the 'indebtedness of agriculturists'? What 
steps do they propose to take in furtherance of that Resolution? 

Sir Glrja Shankar B"lpai: The matter is under consideration. 

TRoOPS DESPATCHED TO KluIsOB.A. VALLEY. 

142. ·Sardar Jlangal Singh: (a) Will Government please stste whet.het 
it is a fact that two columns of troops were despatched to Khaisora Valley 
in November, 1936, and that shortly after the columns left, they were 
met with stubborn opposition by the tribesmen and as a; consequence of 
this the troops suffered heavy casualties? 

(b) Will Government please state whether they have made enquiries 
from Army authorities that sufficient precautions were taken before the 
said columns started and whether suitable steps have been takel1 to avoid. 
a repetition of such a disaster in future? 

Mr. G. 2. 1'. Tottenh&m: (a) Yes. Full details ho,e already been 
published in Government communiques. 

(b) The precautions taken were those that are invariably taken when 
any column moves in tribal territory on the North-West Frontier. 

NATIONAL FLAG FOR INDIA. 

143. ·Sardar lI&Dgal Singh: Will Government please state: 

(a) whether they propose to consider the question of a national flag 
for India; 

(b) whether they are aware of the fact that the tricolour national 
flag is generally recognised by all communities as the national 
~  of India; and 

(c) whether they are prepared to consider the suggestion that the 
tricolour national flag with the Union Jack inscribed in one 
comer should be officially recognised as the national fia" of 
this country? ~ 

. 'l'he BODOu .. ble Sir Bell1l' Oralk: (a), (b) Rnd (c,. I 'Would refer ·the 
Honourable Member to the reply whieh I .gave today to Mr. Mohlin La! 
Saxena's question No. 66. 
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144. ·Sardar .auga.1: Singh:' (a) Wilt" ~  please sbate ~ 
allowance is being given to the ~ .  ~ and ~  depen-
.~~ . 

Sardar Teja Singh Sutantar. 
Baba Karam Singh Dhut. 
:S. Wasdev Singh. 
S. Chanan Singh. 
'Comrade Ram Kishan. 
'Comrade Ihsan Elahi? 

(b) Will Government be plelmed to state if they are prepared to reconsider 
the cases of the above-mentioned detenus with a view "to reiea'Sing them, 
as most of them have been in jail for more than fi \'e years? 

The Honourable Sir Henry Ora1k: (a) I place a statement on the table 
showing allowances granted to the State Prisoners in question and thoir 
dependants. 

(b) In accordance with the provisions of Regulation lIT of UnA, cases 
'0£ all State Priscners are reviewed by Gov€'rnment eycry six months. 
'Only Karam Singh &ond. Ihsan Elahi have been in jail for more t,han five 
years. Government are not at present able to agree to the release of 
these prisoners. 

Supplementary .eatemmt regardi .. Tl9 State pri.8oner8. 

Name of State Prisoners. 

1. Teja Singh Azad 

:2. Karam Singh 

:3. Teja Singh alias Waadev Singh 

4. Chanan Singh 

4. Ram Kishan 

6. Ibsan Elahi 

Amount of allowances for 
the State prisoner him-

self. 

Diet allowance Rs. 1·6-0 
per day. 
Monthly allowance Re. 32 

Do. 
Do. 

Do. 
Do. 

Do. 
Do. 

Do. 
Do. 

Do. 
Do. 

Amount of allow-
ances for his 
family and 
dependants. 

Re. 

30 
per mensem for 
wife. 

20 
per menaem for 
mother. 

40 
per mensem {or 
wife. 

• 
FAOUd'l'IES TO DETlI:NUS SEDING ~  TO THE PuNZAB LEGISLATIVlI 

AsSEMBLY. 

140. ·Sardar Kaugal Singh: (a) Will Government please state if they are 
~  to grant ~ ~ ~  110 .1ieh 'of the; deteluaa aaare ..ekiIl$ 

~  to the '1;'UIlJabProvme181 Aasemblf; such asS. Teja 8inghSutantar 
and Sardar Harjap Singh of Mahilpore? 
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(b) . .~.  . whetbal' , . . ~ of. the fact that 
S .. Teja &iD&h Sutanta.r is seeking. election to the Punjab Assembly fr')m 
(}urdaspw: District,' but he is at present detained in.' distnet jair at €amp. 
belpore which is 300 miles away ftom his constituency, they areprepered 
1;0 transfer him to Gurdaspur District Jail, or detain him within the revenue 
limits ·of his village, so that he may be near his constituency and be in a 
position to look after the affairs of· his election? 

The Honourable Sir Henry Craik: (8) l'he State Prisoners,to whom 
the Honourable Member refers, are detained in jail under Regulation m 
-of 1818, where they are subject to certain restrictions. Government are 
not prepared to relax those restrictions to facilitate their standing for 
elections. 

(b) No. 

ABSENCE OF FACILITIES FOR AGRICULTURAL EDUCATION IN A.TMER-MERWARA. 

146. ·Rat Bahadur Seth BhagchaDd. 8oni: (a) Is it a fact that tiere 
are no facilities for agricultural education in the province of Ajmer-
Merwara? 

(b) Are ·Government aware that students from that province are refused 
admission in agricultural colleges of other provinces and in some cases they 
are admitted on very prohibitive terms? 

(c) Are Government aware that a student of Ajmer-Merwara Rpplied 
for admission to the agricultural college at Farrukhabad, through the Cum-
missioner, Ajmer-Merwara and that he was asked bv the authorities of 
Lhe college to deposit Rs. 600 for his tution fees;; 

(d) Are Government. prepared to consider the advisability of providing 
free education for the students of Ajmer-Merwara, who cannot pay full 
fees in institutions of other provinces? . 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (c) Government are aware that a sturlent from Ajmer-Merwara 
who sought. admission to the agricultural school at Bulanrlsh!!har was 
required to pay contribution, over and above the ordinary fees, of Rs. t.iOO 
per annum as his domicile was not in the United Provinees. 

(d) Yes. 

Babu Baijnath Bajoria: Is there an agricultural college in each pro-
vince? 

Sir Girla Sbankar Bajpai: I believe in the major provinces, yes. 

lIabu BaljJl&Ul Bajorja: Is there any in &Dgal? 

~  GlrJa Sbankar Bajpai: It, may be that Bengal, which is a major 
pl'OVlDee, a.s an exception to the statement that I have made; I do not 
1m. ow. ·M" Honourable friend cc..mes from a .... -I,· he -hould kn J ~ .. ow. 
(Laughter.) 
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WOOL BXPORTJ:D I'BOJI .A.nlJm.MBBWABA AND BuWAB. 

147. -Kat B&b.adur Se\h BhagchaDd 80m: (a) Will Government stat& 
the quantity of wool exported from the district.s of Ajmer·Merwara and 
Beawar during the last five years? 
(b) Are Government aware that there has been a steady decrease in 

the quantity of wool exported from this province? 

(c) Will Government state the reasons for this decrease, and do they: 
propose to take steps to encourage such trade? 

The Honourable Sir Kuhammad Zafrullah Khan: (,,) The information 
asked for by the Honourable Member is not available. 

(b) and (c) Do not, arise. 

Rai Bahadur Seth Bhagchand Soni: Will Government try to fJh't!lin 
this information and place it before the House? 

The Honourable Sir Muhammad Zafrullah Khan: Unless a !'pecial 
enquiry is made into the matter the information cannot be obtained, and 
I do not think it is worth while making an enquiry. 

Rai Bahadur Seth Bhagchand Soni: It means that Government will 
not take steps to find out how much wool is being exported from Ajmer-
Merwara. 

The Honourable Sir Kuhammad Zafrullah Khan: There are no separate-
statistics showing the quantity of. wool exported from Ajmer-Merwara. 

Rai Bahadur Seth Baghchand Soni: Is it not a fact that it is the-
chief industry of Ajmer-Merwara and that Government. should enquire into 
the matter? 

The Honourable Sir Kuhammad Zafrullah Khan: I have nothing to 
add to what I have said. 

OPINION TENDERED :BY THE GOVERNMENT OF INDIA. IN BEGARD TO THB 

MAImIA.GE PLANS OF eX-KING EDWARD VIII. 

148. *Sardar Mangal Singh: Will Government please state what opinion 
they tendered to His Majesty's Government in regard t.o the marriage 
plans of His Majesty King Edward VIII? Will Government lay the ~  

on the table of this House? 

The Honourable Sir Henry Craik: The Governm('nt of India. were not 
consulted on the question and no opinion was therefore expressed by them. 

MOTOR VEHICLES IN PROVINCES AND INDIAN STATES. 

14-9. *Kr. 1. Ramsay Scott: (a) Is it a fact that Government have R8ked 
each province for the numbers of motor vehicles in each province during 
the last three years? 

(b) Will Government please give the figures of motor vehicles in each 
pro-yince under the headings of private I!ars, taxis, buses, private lorries, 
lomes and cycles? . 



QUBSTIONS AND ANSWBBS. 

tc) . ~ the same details been called for from Indian Stat.es? 

(d) If these details have not been called for, do Government propose to 
call for the same? • 
(e) If these details are available, will Government please give thern? 

The Honourable Sir )'rank Noyce: (al Yes. 
(b) A statement giving the informatIOn 1\8 at the end of 1935-36 is laid! 

on the table. 

(c) No. 

(d) Government nre considering this question. 

(f') Does not arise. 

Stalemenl 8howing the number oj Motor Vehiclu at the end oj 1935-36. 

Motor Motor Motor 
Province. buses lorries Motor Cars Motor Remarks. 

(Puaeng- (Goods.) taxis. (Private.) Cycles. 
el'8.) 

Madras 3,621 964 319 13,254 1,364 

Bombay 4,500 3,260 1,020 13,460 760 

Bengal 4,765 18,646 1,139 
(including (including (including 
lorries). taxis.) Scooters 

and auto-
wheels.) 

United Provinces· 3,857 286 658 10,063 1,009 ·Figures re-
Punjab 1,349 5.179 604 7,259 1,573 lating to the-

(public.) period upto-
499 September 

(private). 1936. 
96 

(heavy 
motor 
vehicles). 

Bihar 1,099 322 4,739 411 
(including 
motor 
taxis.) 

Orissa 157 16 92 508 35 
Central Provinc- 1,518 130 325 2,912 655 t As in August-
ee·t 1935. 

AlBamt 1512 1,179 278 2,241 128 tFigures 88 at 
North-West Fron- 3,530 4,783 1,637 t.he end of 
tier Province. (including (including calendar year 

m 0 to r moto r 1936. 
lorries.) taxis.) 

Sind. 541 414 346 2,424 492 

Mr. N. )[. Joshi: May I ask whether the Gowrnment of Indill will also 
coilect information regarding the men employed in this industry, on motor-
cars, buses and such like things? 

The Honourable Sir I'rank Noyce: No. 

INCREASE IN THE AMOUNT TO BE SPENT ON ROADS CREDITED TO THE PETROL. 

FUND. 

150. *Kr. I. :B.amsay Scott: (a) Is it a fact that the Central G<Jvern-
ment collects from motor transport users taxes in the form of import duty; 
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. and excise on ~  ~  trucks,tyres, ~  aD.d ~  
upholstery, electrical bulbs tIond-wiring, machinery, etc., to thevs,lue of 
-eight to nine crorf-S a 'year?· ~. ,! 

'(b) Will Government please give the receipts of such taxation iO detail? 

(c) Is it a fact that the only return to the motor 'trahSp('tt UBer and 
:spent on the roads by the Centrsl Government is 1i crores derived 'from 
the petrol tax? 

(d) Are Government prepared to consider the question of. increasmg 
the amount to-be spent on roads credited to. the petrol fund from 2, lllmas 
to 4 annas? 

The Honourable Sir James Grigg: (a) and (b) The revenue from the 
tax on motor spirit, and from the import duties on motor vehicles and 
tvres, will be found in the monthlv statements of Indian Customs Revenue, 
,and in the Finance and Revenue Accounts, both of which are in the Library 
of t,he House. As regards the other dutiable commodit·ies mentioned by 
the Honourable Member, it i!'t impossible to say what proportion of them 
is consumed in connection with motor transport and I :un ·therefore unable 
:to verify the total figure of revenue or to give details under each head. 

(e) No. Besides the grants to the Road Fund provil;ion is also made 
from Central Revenues for the construction and maintenance of roads in 
'Centrally Administered Areas. 

(d) No. 

IIr. N. II. Joshi: May I know whether the Government of India have 
,accepted the principle that the amount collected from a tax on any article 
-should be spent for the benefit of the users of thst article? 

The Honourable Sir James Grigg: Quite definitely no. 

JIr. L&lcband Navalrai: Mav I know, with reference to the answer to 
-part Cd) of the question, what are the reasons for not considering the 'iues-
,tion of increasing tht' amonnt. to be spent on roads? 

The Honourable Sir lames Grigg: I will give one reason  which I think 
·can be conclusive. I do not see why we should unbalance thp centl'lll 
'budget in order to intensify road rail competition nnd unbalance it ~  
further. 

111'. Lalchand Navalrai: When the roo.ds are in a bad condition on 
;account of competition and they are being asked to be repaired. why should 
-"he n9t make up for it ? 

• 
The Honourable Sir lamel Grigg: The Honourable Member is jl:lst as 

'capable of answering that as I am. All I can say is we are not. going to 
,do it. 

Dr. ZtauddiD Ahmad: Will the ~ ~ }fember ~  us ,what pc;>rtion 
,<If 'bheten annas which hecoUectsfrom }'ItIt;rdl is "debited ~. accounts 
·411 'the revenue and how mnch goes to the road fund 1" " 



The BODOurable SJr .r ... ,.. GrJcg:. :My. reoolleotiplJ is ~  ~ . ten· 
annas appears in the revenue .collections and 21 :..nnas is debited by way of' 
expenditure grants. In other words. the 8CCOuntR in this matter are gross. 
and not net . 

.A ~ ~ . A  INDIAN STA'J'ES ON ROADS. 

151 •• ~~. J ... m...,. Scent: Will Government please give in detail: 
the amounts spent in each province and Indian States on roads from their 
own revenues? 

'The BODoutable Sir 'i'rank Noyce: The Honourable Member has not 
stated for what period he· wants the information, nor what details he 
requires. A stat€ll1ent showing the expenditure incurred in major Pro-
vinces from provincial and local l'e\"enues, excluding municipal revenues, 
for the year 1934-35, on original works and on maintenance is la¥! on the 
tabie. I cannot separate provincial revenues from local re\'enueR. nor 
have I any information regarding expenditure by Indian States. 

Stat!1/1MII. 8howing erpenditure incurred in major prouiM88 on road., from provl"ncial and locGl' 
board rewnuea during the year 1934-35. 

. ~ 
2. Bombay 
3. Bengal . 
'-United Provinoea 
II. Punjab . 
•• Bihar _d Oriala 
'1. CentnJ Provin_ 
8 . .Assam .  .  .  . 
9. North·West Frontier Province 
10. Burma 

Total 

Original works 
(Rs. lBkhs.) 

38'n 
15·0 
2·2 
0·7 
2·8 
7·4 
3·9 
1·8 
0·5 
3·7 

74·3 

Mam.teIiance. 
(Rs. lakhs.) 

99·8 
42·4 
24·4 
30·' 
59· I 
42·1 
31'.1 
27·5 
18·7 
36·7 

~  

TotaL. 
(Rs.lakhs.) 

136·3 
57·4 
26·6 
31·1 
61·9 
49·6 
35·0 
29·1 
19·2 
40·4 

~  

MILAGE A LA. ~ A  OJ' ROADS IN PBOVINCES AND INDIAN STATES. 

152. -Mr. J. Ramsay leoti: wm Government please give the mileage· 
of roads in each province and Indian State and give the various ~  

cations of such roads? 

'l'he Honourable Sir I'IaDk Boyce: I regret th'lt up-to-datc information 
of road milage and its classification is not readily available in a complete· 
form. I might, however, refer the Honourable Member to page 610 of 
the Statistical Abstract for British India from ~  to 1932-33. Statis-
tics of milage of certain classes of roads which were compiled for a special 
purpose will be found in Appendix A to the Mitchell-KirkneBB Report. 
a copy of which is in the Library. Steps nre being taken to collect 
complete statistics which \,";11 be placed on the table when they are ready. 

Dr. ZiauddiD. Ahmad: Since this will be important when we rliscus8: 
the Question of road-rail competition, may I ask the Honourable Member, 
~ ~ he. be, ~.  ~ . ~  infonp.a.tion. by . the . time. he mows· his B.eaolu.-
1I10n '? 
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The Honourable Sir !'rank Noyce: I ain a.fraid not. 

TAXATION ON PRIVATE CABs. 

153. *JIr. 1. Ramsay Scott: (a) Is it a fact that taxation on private 
-cars weighing between 20--30 cwts. is as belo1.V: 

.Bombay. 

·Madraa 

Bengal 

'Bihar and Ori ... 

"UDited ProyiDcel 

ProviDoial. Munioipal. 

Ra. Re. 

80 100 

100 

48 

150 

415 

Total. 

Ra. 

160 

100 

48 

150 

45 

.central ProviDcel 30 15 45 

"Punjab 80 30 lIO 

(b) Will Government please supply taxation figures for Bihar and 
Orissa separately and !llso those for Sind, North-West Frontier Province, 
-Central areas and Indian States? 

The :abDourabie Sir Prank Noyce: ~  your permission, Sir, I will 
reply to questions Nos. 153 to 155 together. My information rega.rding the 
details asked for is at present far from complete, but I will obtain the 

~  asked for and lay it on the table. 

TAXATION ON MOTOR BUSES. 

t154. *JIr. 1. Ramsay Scott: (a) Is it a fact that taxation on a bus 
ao cwt. 20 seater is as follows: 

Provincial Municipal 

I 
Tax. Tax. 

I 
Ra. Ra. 

Bombay. 376 60 

!rIadraB I 700 600 
I D. B. Tax. 

Bengal .. 
Bihar and Orieea 

I 
United. Provinoee .. .. 
Central Provinces I 160 36 

Pnnjab I 50 -I8t 

tFor aIl8wer to thIS qUestIon, Bee &Il8woer to queaUon No. 153. 
t Rebate of half of municipal tax. 

Total. 

Ra. 

436 

1,300 

111 

342 
• 
241 

lee 
74 
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(b) Will Government please suppl! taxation figures ~ Bihar. nnd 
Orissa separately and also those for Smd. North-West Frontier ProVlnce, 
Central areas and Indian States? 

TAXATION ON LoBBIES. 

t155. ·Mr. I. B.&msay scott: (a) Is it a fact that taxation on lorries 
30 cwt. unladen is as follows: 

proviDoiaL \ Municipal I 

----I j----

Total. 

Re. 

Bombay :j 120 
Re. 

420 

800 

125 

250 

100 

235 

ISO 

Madru 

Bengal 

400 I 

Bihar aDd OriMa 

United Provinces (private) 

United Provinoee (public) 

Central Provinoee . 100 50 

(b) Will Government please supply taxation figures for BihST and 
Orissa separately and also those for Sind. North-West ]'rontier Province, 
Central areas and Indian States? 

(c) Is it a fact that private cars are taxed on the unladen weight in 
Bombay, Madras, United Provinces and Central Provinces while in Bengal 
they are taxed on area and in Bihar and the Punjab on the seating capa-
city? 

BASIS 011' TAXATION ON PRIVATE CABS, MOTOB BUSES AND LoBBIES. 

156. ·Mr. I. ltamsay ScoU: (a) Are Government prepared to ~  

that the taxation basis should be uniform? 

(b) Would Government be prepared to consider: 

(1) that all private cars should be taxed on the unladen weight as 
declared by manufacturer; 

(2) that all motor buses should be taxed on the seating capaoity; and 

(3) that lorries should be taxed on the gross laden weight, nluneiy, 
the unladen weight plus the certified carrying capacity laid 
down by the manufaoturer? 

The Bonourable Sir I'rank Noyce: (a) I am not prepared to deal with 
so large a subject in the form of a reply to a questbn. 

, (b) The taxation of motor vehicles is a provincial subject but I may 
refer the Honourable Member to Part V of the Concise Statement of 
Policy adopted by the Transport Advisory Council in J ulv, 1936, copies of 
which are in the Library. • 

tFor answer to this question, 8e1l answer to question No. 153. 
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EDUOA't!ON' OF'THE Cm:LnBJIN:OI" ~ L  .A L .~  OJ' 
, ", lbn.WAYS. 

157. *1Ir. Kohan La! ~  (a) Will Government state the' total 
number of Indian and Anglo-Indian employees in the various railways and 
the respeotive'sums of money spent by them· on tba eduoation of Indian 
and Anglo-Indian ohildren? 

(b) Is it afnet that during the year 1984-85 the expenditure-on ~ 
education of Anglo-Indian was more than four times that. on the educa-
tion of Indians in t.he Eastprn Bengal, East Indian and the Great Indian 
J'6niusula Railways and nearly seven times in the Madras and Southern 
Mahratta Railway? 

(c) Will Government state how the expenditure per student on education 
of Indians and .Anglo-Indians compares on the various railways? 

(d) Are Indian st,udents admitted in Anglo-Indian schools maintamed 
by the various railways? If not, why not? If so, what restrictions, if 
any, are imposed on their admission? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (0) As regards 
the first part of (a) I would refer the Honourable Memb,er to Appendix C 
of the Report by the Hailway Board on Indian Railways for the year 
1934-35, Volume II, a copy of which is in the Library of the House. 

With regard to the latter part of (a) and part (c) of the question, I 
lay on the table of the House a statement giving the information. ~~
able with Government. 

(b) I would refer the Honourable Member to the information laid on 
the table of the House on the 31st August, 1936, in connection with 
starred question No. 1085, asked by Pandit Lakshmi Kanta. Mailrs on the 
lOth March, 1936. 

(d) I am collecting information and will loy a reply on the table of 
the House in due course. 

Railway. 

A. B. Railway. . 
B. and N. W. Railway 
B. N. Railway·. . 
B., B. &. C. I. Railway 
E.B.Railway . 
E. I. Railway . 
G. I. P. Railway 
M. & S. M. Railway 
N. W. Railway . 
S. I. Railway 
tlnformation not available. 

Total amount spent. 

E • .lJ'Ope&Il 
and Anglo- Indian. 
Indian. 

Re. 

15,401 
5.469 
114,690 
51,600 
70.288 
4,97,907 
1,04.230t 
59,240 
1,8s..275 
33,289 . 

Re. 

15,774 
3,477 
62,303 
39,970 
20,697 
1,73,704 
26,512t 
16,888 

~  
12,.780 

Cost per 8tudeRt. 

Europe&D 
and An!!lo- Indian. 
Indilill. 

Re. 

t 
55·2 
47·2 
128·6 
186-7 
338·2 
7l·'7tt 
5'7·8 
134·,7 
50-9 

RH_ 

t 
4·59 
13·5 
16·6 
~ 

18·0 
4 15.9.t 

10·0 
19·8 
10·5 

~ . .  .w.e..totba .. year. 1934·.35. Figmes. .for .the. y.ear19M-.36 ara.DOt. 
:readily a  • 

.;. 



~  OF bo""DIANl'I ~ ~ :-'+6- ~ A tiSJI!D BY -ojIBj Jt.EtENT 
FLOODS IN THE PHILIPINE ISLANDS. 

158. *JIr. LalchaDd lfavalral: (If) Will Government be pleased to state 
if 1 ndilll1s. including 8indhili. Itll \'e suffered in ~  lionel property owiog to 
sad devastation caused by the recent floods in the Philipme Islands? H 
so, how much and what arrangements were made to BElVe them from such 
a calamity? " 

(b) Arl-' there any I "dian,.. including 8illdhiioO. ~  living in these 
Islands? If so, nl"t' the\' Rllfl-' alin have·the\· been giwn sufficient protection 
Hnd hl-'I" ill t 11I'i I' ~  .. 

Sir Aubrey .etcaIfI: Informat,ion haR ~ .  fl"Olli His Britan-
nic Majp.sty·s COllsul Genernl, Manila, and will be laid' on t,he' table of 
t·he HOllse when received. 

ISSUE OF REVISED PASS RlTLES ON'THB No&'l'1i WJi:STEtm·B.aUL\VAY'· 

_ 15Q. *JIr. LalChand Bav.,a&l: (a) Are Government aware that me 
Railway employees of the North Western Railway and their Unions have 
passed resolutions protesting against the Issue 6f the, . ~  Pass Rules 
in respect of number. classification and dependent relatives? 

(b) What steps have Government. taken ~  ~ protest _ and 
have they made or propose to make any Jiiodificationsh:{ fue %vised roles; 
if so, what? 

(c) Will Government be pleased to state if the revised rules will have 
retrospective effect awl . .. ~ ~  ~  L ~ . . . . ~  "fore 
the date of the ~ ~ - ' -- -' ~  .-••. , ," ., 

(d) If so, would Government be pleased -to give reasons for doing so 
and do Government propose to reconsider that ~ . . ~ ~  the 
rules prqgressively? If not, why not? .L '  - •  • '  , 

The Bonourable ~ .. ~ ~ .~ ~ ~  (8) Prcte&t.s agn.inst 
the changes'in the Pass 'l(nle's"h8'Ve-beenrecei-ved fIiorri ~ 'employees 
and Pnions. 

(b) These protests ba ~ ~  considered ·and it is, nQt pJ.:opal!\ed to ,.,-Ia ke 
Illly modification in the ~ ~  issued.' ". '-, 

(c) The changes have effect from 1st January. 1937. and !1PVly to all 
~ in sernce. ',:A-;:aisiinotiOn;::: . . . ~.  ,'ftgard 

to the number of passes admissible per annum between' ~  011 the re-
vised ~  of pa:\' lind staff on t-be old scales of pay. 

(d) The chunges were' necessitated by abuses which lind ur:sen and ~ 
comT!laints hllving been received of the extent to which aV"ll.lhle 8ccom-
tnodiltion in trains, was being utilised b':-f' ;mihfay ~ .  'passes 
resultirig ill ~  arid discomfort to passengers holdinl! tickets. 
There is therefore no jnstification for discriminlliiag hetween-·!>taff alrp{iily. 
in serviceRud :those thRt may, herenft-er be employerl. 

1Ir. L ~  lfavalrai: Mav i know from the Ronollrllbh Member 
whetht'l' their Tll'oteats werp ~  hT the Members of :the-EailwlI:V 
'RMTll,or the AgE"ntF; only?· . 

F 
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. Tb8 llD,"o1U.&ble, .Sir MDb_.mad .~ ~ I will not, ~  reply 
t" ,\ 'luestiull which seeks to ,find otn which particular; officer in a Depart-
}JWIl\ has c(llIsidt'red a part.icular question. 

. .... 

)(r. Lalchand lfavalrai: I do not ask \\"hieh particula.r officer. I say, 
thf' A ~  Boord-llot one officer? 

The Bonourable Sir Muhammad Zafrullah Khan: I have a]rea'Cly said 
that the protest;; thnt ha"e-been received have been considered by (':rOv-
",rnment:, I am' not prepared t() sa;v wbicb portion of Go'\"emment consi-
dered it. 

JIr_ LalchandBavalrai: Willtbat answer be rightdiSir2·:I· .. 'W8m to 
Know whether the ~ Board have considered the protests; I am 
'lsking a particular question. 

Kr.ftee'iiient (The Honourable Sir Abdur Rahim): The Railway Board 
lsa PUT.t of t,he Government of India.. It doe.s ,not D;latter ~  body of 
officials considered the matter or not: an that the Ronourable Member 
is entitled to ask information about is whether the Govenunent have 
('onsidered the matter. 

~ If. Jr. oJOIhi: ~  I. ask whether the Government rule,; provide 
for n larger number of pas!'es being given to officers than to men holding 
..;;uhordinat,e. positions? 

'!'he Honourable Sir MuJtammad Zafr1dl&h lDwl: I believe that is 
generally so--as a mat,ter of general recollection. 

Mr ••. 11. Joshi: l\fa:v I ask on what ground this discrimination is 
made? 

-, ','. .' .  " ", . .'! '.. '. . .! 

The BOllQurable Sli KUh8.nnD&d, zJrUuah JQiaD:' nov ... does "t.hat nrise 
from the present' question? . ,., 

Mr. LalchaDd lfavalrai: May I know whether any Railway Unions 
were cDnsnlted in this matter, after the protests were made? 

'!'he Honourable Sir Kubammad Zaf:raIlah Khan: That does not arise 
out of this question. 

EARTHQ't'AXE SHOOltS FELT AT QUE'l'TA. 

180. -Mr. Lalcband lIaVllral: (8) Is ita fact as stated in the Press 
that there were earthquake shocks felt at Quetta. on the 12th ~  
1936. at 10-2.'l? 

(b) Will Government be pleased to state how many times there have 
been earthquake shocks after the great disaster in l\(ay, 1935? 

(c) Do Government propose 1;(' make any ~  in ~  proPosed'site 
and building method of New Quettn in ~  of these incessant occurrences' 
If so, what? If not, why not? 



QOU'ftOJr1 AND AllIWBItI. 

Sir Aubrey Ketcalfe: (a) Yes. 

(b) According to press reports twenty-one earthquake' i;hocks have 
~  in Quetta since May, 1935. S.even,?nll ~ . ~ .~

IDbgraphs. ...' . 

(c) As regards the site the· I{onouruble Member's attentioll is invited 
to ~ replies given in this House on ilie ,17tp. ~ . ~  tQp)lr. Satya-
murti's starred question No. 1730 and to 'the'lnipp1ementa.;;.f questions 
thereto. It is proposed to construct the new buildings in Quetta on 
Earhquake-proof lines as far as possible. 

'Mr. Lalchand lfavalral: May I know if this question has heen eonsi-
.(lered subsequently to the recent earthquake shocks in Quettlt? 

Sir Aubrey Metcalfe: It has been considered a.t ,all lItagea very', fully. 

Dr. Zi&lIdcliJl .Ahmad: In spite of these repeatedea.rthqu8.kes, do 
Government still insist on building more houses in Quetta und' 'spending 
~~  ' 

(No answer). 

'f 
i..-UOSITlON cOF RESTRICTIONS AGAINST' THE PnJI.J.CATION OF MUSHROOM 

. NEWSPAPERS. 

161. *JIr. LalchaDd lfavalrai: (a) Are Government aware of the publi-
cation in tbe Sindhi of Sukkur Sind which complains of the rise of several 
Mushroom papers, pointing out further the necessity of imposing restric-
tions against the publication of such papers which live only .on the bounty 
of others and haye no honest. purpose or principle in the int.erests of public 
1Uld which came out only to defame or support !Orne individual? 

(b) Are Government aware of the growing annoyance felt and offence 
taken by general public against such wortl?lElBs, merpell.&r.Y: l>'Mlera,fhat come 
out only to -serve 'some base purpose 01" afford the 'means Of exiStence for 
its editor? 

(c) Is there any rule or order authorising the Magistrates receiving 
declarations for starting presses and pnpers to inquire into the bona (ides, 
solwney. sanit;t'. etc., of the new press concerns, before the:v register the 
same and anow their existence; if not, do Government propose to consider 
ihis Tloint in \;ew of the opinion of some section of the press'? 

(d) Will Government consider the advisability of fixing some standard 
of education and experiElhce that a person must be equipped with before he 
is allowed to edit a paper? 

.  d _, . t .... r! 

'1'he JlODD1D'alile SIr Bemy Ora1k! (1\) Government ha:vc seen the 
:a.rticle. 

(b) No. 

(c) ~ . 

!(d) ~ . 

,.2 
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Mr. LalchaDcl Kavalrai: May I know if there is'; ilUY ~L  of putting 
/J,n;y restrictions upon sllch press men when they first appl,v. ill England? 

The HODOarable Sir Henry Oraik: I do not know. 

CIacULATION OF BAD COINS. 

Iss. *1Ir. La1cband Kavalr&i: (a) Do GovernmeJ,lt know that bad coius 
are still in circulation which cause damage and unnecessary vexation to 
the public? 

(b) What steps have Government taken since the complaint with regard: 
to bad coins was brought to the notice of Government., and Assembly,·last 
tiine? '  " 

(c) Do Government propose to consider the suggestion made in the-
Press that besides laying hands on the counterfeiters, . ~ ~  l]Ih9uld' 
issue orclers that doubtful (!OiM -which are not counterfeit; ifptesented to 
the treusury. should bt' receiyt'd hy thelll lind pliid for: Hnd then withdru\\'11 
from fw:ther circulation in order to avoid ~  4nQ .~  lriiich 
~ public experience by ,coins not being received in the market C)n this 
or that pretext? 

(d) If the above suggestion is not acceptable, what steps do Govern-
ment propose to take to mitigate tile hardship which is experienced in the 
nWl'ket. at the Railway Booking Offices, at postal (;ounters and other firms:) 

The Honourable Sir lames Grigg: (a) les. 
(b) -Special steps art' heing tnl.el! ~  the 'Mint to I'ender counterfeiting 

more difficult in futlll'e and In-thePolief' to cheek the ~  of 
counterfeit coins.' ,,,' . : .. ' .. - :': '-';. 

ic). Defaced cqins lire received at treasuries and art' paid HlI' ill ~ 

nnee with definit.e rnles, provided the coins lire not frnudlilfontly defa'(>ed. 

(d) DOes not arise. 

DEn:LOPMENT OF ADEQl7ATE SOl"RCE OF INDIAN SODA-A!'!H FOR PROMOTIXG' 
INDlGBNOUS GLASS bi'DUSTlty.-

. l6;J, -Mr. ~ OhaDar.-.Ua: (a) Have Government taken ~ 
~  to den'lop adeqnlltt' ,o:ollr('e of Indiall ~  fOJ' 1ll'olllOting incligen--
OilS BIas,", Industry in Innia? . 

(hl HII" tiny fresh SOllrcP of ~  nf .;;ndll-u!>l, bet'li ayailalili> lit Kh€'wI'i\ 
withi.n tht' last two yearf;? 

{c) Rave Goyernment taken any measure for the protection 'and pro-
motion of Glass Industry in. India beyond granting a rebate of the duty 
on illlported soda-ash? • 

(d) What has been the effect of the said rebate diu·iug the last two 
years? 

• The Honourable Sir Prank lfaye8: (a) and (b). ~ . 

(e) r would ask the Honourable J(etnber ttl atmibthe ~ m;Thif; 
8til11'ed queRtion No. 1615. 

(d) The effect has been that glass ~ liuve ohtainell refund;.; 
to tile extent, of Rs. ~ Illkhs roughly and thllt their pnrehases of sodll-lIsh· 
)!:lYE' to this extent cost leRR tTlItn tTley ~  ottieJ",-ise haw Iincl,.to ~~. 
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PROTECTION TO THE GLA.SS INDUSTRY. 

164. -llr. Akhil OhaDdra Datta: Are Government considering' the 
desirability of granting protection to the Glass_ ~ ~ .  ~. ma.Jing 
another reference to the Tariff Board? ' ,',; " -. - " '-' 

The Honourable Sir Jluhammad Zafrullah Dim: The attention of the 
HOllIJllrahle :\Iember is im'ited to the reply given by me to parto (b) and 
((!) of ~ . SlItyillmu·ti :8, ,starred ~ . 498' ??ring the last. Simla 
Sessioll. So fal'aS Grwernment are aWare the posItIOn still remams un-

~ L  

'Kr.Aldlll Ohandra DaUa: Hllve C10vernment taken a iinal decision 
-ol\ t hi!' q nestion:? 

The Honourable Sir Jluh&lDDlad ZafruUah KhaD: The answer to which 
I have referl't'fl shows ",hat the position is, The noyernment'j; ~  

1al't frum!' W11f' not final. ,,' ' <': 

m. AkbU Ohantlra Datta: Is t.hat, the [osition still? 

"l'heHonourable Sir Xuhammad Zafrullah KhaD: That IS ""hat I bave 
'said. 

RESJ:A.RCHES .urn b"VESTJGA'TIO"NS BELA'l'f1IiG ro . ~ JiimVR'l'ltY. 

165. *Xr. Akhil oiw.ar.. Da\ta:(a) Have an,y researches and investaga-
t.iona been made b\' the Bureau of Industrial Intelligence and Research 
relating to the Glass Industry in India? 

(b) H so, will Government be pleased to state the result thereof? 

(e) Has the said Bureau lnade any suggestions and recommendations? 
,\Yha t are thE se suggestioms and recommendations? 

The Honourable. Sir ~ liQYce: ta) Yes. The Industrial Reaearch 
Bureau hilS carried out adet,ailed suryey of the position ot tIle industry 
.and is etlgllged, purtl'y di.rectJ,y nnd partly in co-operation with the 
Benares Hindu ~  in un' eXllmination of Indian ~  

materials. Home minor :teclmical questions relating to glass ~  

have also been tl\1Ien tip by .the Bureau. ' 

(b) The results of the .~  of the glass industry have ~  ~  

:as Xo, 2 of the Bullet,IDs nf !I:ndi&n Industrial Research and tbe Bureau 
'bs ill the press a . ~ relating to . ~ l1lI/rte-
riak The other investigritlorni lnt'DilonM areiriprogress .. ,' .1 '" - -

(0) .\s a result of t1le survey ma&e, the Bureau has ~ recommen· 
dations. with regard to improvements ip ~ design. Delidiled plans 
hl\ve heen drawn up and J trust . that it will, be possible sh()rtly to give 
Pfa'Ctical effect to these by installing an elg>f.lr.menW ~  . 

..\PPOTh"'TMENTOF A A. ~  Amly COJO(ITT»B . 

. 166. -:lit. AkhU. ~  (a) Will Government be pleased to 
state if a Standing Army Committee has been appointed in pursuance of 
the ~  1K1o!,ted uy this HOllom'ablt> HOU5lp. on t,hp. 4th February. 
1936? 
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(b) If not, do Government propose' to consider the desirability of 
appointing such a Committee at once? 

Kr. G. B.. 1'. ToUeDham: I would refel' the Honourable Member to. 
my reply to Mr, Lalchand Navalrai's starred question No. 524 asked on 
the 18th September, 19a1); 

CoNSULTATION OF GOVERNMENT OF INDIA RflGARDING Bx·KING'S PROPOSE]) 

MARRIAGE WITH MRS. SIMPSON AND HIs ABDICATION. 

167. *Kr. ~ Ohandr& Datta.: (a) Were the Government of India con· 
suIted by the British Government with regard to legality, propriety and 
advisability of His Majesty the King Emperor's IDarrilige with Mrs. Simpson 
and with regard to the legislation about His Majesty's abdication? 

(b) Did Government express· and convey .any opinion on this matter to-
the British Government? . . 

The lloDourable Sir Henry Oraik: (a) and (b). The Government of In-
dia were not consulted on the question and no opinion was therefore .ex-
pressed by them. . 

ACQUISITION OF THE BENGAL AND NOllTH WESTER:N AND THE MADRA!'! ANDo 

SoUTHERN MAHBATTA RAILWAYS. 

168. -llr. Alddl OhaDdra »alta: (a) Have Government taken any step 
towards the acquisition of the Bengal and North. .~  Railway and 
the Madras and Southern Mahratta Railwaiy? .- .  . 

(b) Has notice of such acquisition been served upon the companies in. 
pursuance of the contract entered into between the Secretary of State and 
the Companies on the 8th December, 1932? If not, have Government 
taken my decision regarding the acquisition of the two CompanieR by 31st 
December, 1937? 

(e) Have Government enquired what increase .in worm.g eXP.Jmses is-
likely to occur by transfer of these two Railways tostatti nia'nBge'inent? 
(d) If 80, will Government be pleased to state the result of the enquiry?" 

(e) Have Government enquired what increase in revenue may be ex-
pectedby the said transfer of the two Railways? 

(f) Do Government still consider the question of the acquisition .')f the· 
~  Railways as an open  question or consider the question as finally and. 
Irrevocably settled? 

'l'b.e Honourable Sir KuJwnmad Zafrallab. Kbaa: (a), lL) and (f). It 
has been decided not to exercise the option ill either case. The contract 
with the Bengal and North Western Railway will automatically continue 
for five yeatB on the present tei'm.s and II fresh option to purchase will 
be available on the 31st December, 1942. The contract with the Mldras 
and Southern Mahratta Railway Company has been extended for a period' 
of 8 years from 1st January,. 1938, on terms much more favourable to 
Government than the existing 8.Tl'angement. 

(c), (d) and (e). Government . did not expect any:inore&$e in earirings 
l-y the transfer of the two railwayS to State management, but p.ntici·· 
pated some increase in working expenses, particularly on the Bengal O'Dell 
North Western Railway. 



Dr. Zl&1Iddhl Ahmad: Will Government lay on the table title ~  of 
the new contract with the Madras and Southern }rt;ahrettu ,.,Rallway . 

... ; •• ' •. 1·- •• 

fte Ilcmoarab1e Sir IlUbammad Zafrullah lDwl: I believe it will be 

possible to do so. 

~ 
SoLVTION OF THE FOOD PROBLEM IN' INDIA. 

L 69 .• 1Ir. AkhIl 0haIl4ra DaUa: (a) Have Government ~ ~  ~  
~ p.. and ~ for solving the food problem for ,the ~ ~ .  

populatlon of Indla? .  . 
(b) If 80, when was that policy ~ and ~  were the Cll'cum-

st8'llces and conditions which led to that pohcy? . 

(c) Will ~  state categ<;>rically and in chronological ~  the 
steps taken to glve effect to that pohcy, and the agency through which the 
steps were taken? 

Sir Qirja ShanJw Bajpai: (11.; to (c). The position was explained to the 
Honourable Member in the replies given by me to his questbns Nos. 158 
and 312 on the 7th and 12th February, 1986. 

DISTRIBUTION OF THE WATERS OF THE L"'DliS AND ITS TRIBl."TABIES. 

170 •• K:r. AkhIl Obandra DaUa: (a) What is the precise scope of the 
mvestigation for which the Central Bureau of Irrigation appointed a Sub-
Committee regarding the distribution of the ~~  pf .~ IndU,$a.nd its 
tributaries? '. .... . - .. 

(b) What aTe the recommendations made by that Committee and when? 

(c) Have Government given effect to those recommendations? It not, 
why not? 

fte ~  Sir I'raak Boyce: (a) The CoimpitteetO deal with the 
distribution of the waters of the Indus and its tributaries was e.ppointeci 
by the Government of India, and its terms of reference were as follows: 

"'fhe extent to which additional supplies of water areaetUlHly required 
for: , 

(i) the Khairpur ~  

(li) the Bahawalpur State, 

(iii) the Haveli Project. 

. The ~  of finding such. snpp1ies 'without detriment'-: to'the ~  
mtereated In the waters of the Indus and itstrlbutaries aud theeftect 
upon the existing Or prospective rigbts of tbose ~  of any fresh with-
drawals, the a'Uthorization of which the Comm!ttee may ;econmwnd·· . 

. (b) The report ~  the Committee wasrecei'Ved in Septetnbel', 1985, and 
~ recommendatIOns are summarized on pages 29--31 /)f V Qlu1I).e. I of 

their report, a copy of which will be fOuild in tm! Library:: !' . 

(c) No, b'ut it is hoped to issue orders in the near future. 
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STATES fHGNLFYING. THEIR hiTD'J'lON TO A ~ ~ ~~ . 

171. *JIr ••. Asaf Ali: Will Government please state: 

(a) how manv ~  ~  farsigrifflea: ~  
to the· Federation; 

<h) whether thl:' "equirementt> of section .J, plll'l 11, oi" ~ (iowl"n. 
Illl'utof Indill Act, I 93,'i. ·has bl:'eu SHtisfied; Hud 

?i· . 

..(c) if not, what is the extent ~ ~. ~~~ ~ ~ ...  

The HOllCJlll'able Sir lIripendra Sircar: (a) toll (c). Xoinstrulllellts of 
. Accession have yet been received. 

INSTRUMENTS OF ACCESSION PROPOSED BY THE RUJ.ERS AND GllIEFS OF INDIAN 
STATES. 

172. *)(r ••• Asaf .Ali: (a) Have Government examined the Instru-
mentf (if .~  proposed by those Rulers and.,·Chiefs,wOO na,"V'e agreed 
t.o. Ilocede subject tc limitatious? ' , 

(b) Are Government ~  to take stepp to publish either in the 
Gazette or otherwise all the Instruments of Accession to enable the re-
presentatives of British India. to assess the effect of suoh reservations :and 
limitations in relation to the consequences to. the : whole. ,scheme of 
Federation? ....,' ... 

The Honourable Sir lIripendra Sircar: (a) Draft Instruments of Acces-
sion ha ve not yet been received. 

(h) Government can give no undertaking liS suggest.ed. 

~  OF. PROVISION. IN THE,. ~  .. 0, ~ ~ ,4pr •. J ~ . ~ . THE 
ApPOINTMENT OF REPRESENTATIVEs L ~ A  OF CASUAL 
VACANCIES. .' . 

.~ *1Ir ••• APi .Ali: (a) Is it not a fact that there is no specific 
provisioll ill tIlt' Government of Iudia Act, 193.,>, for the HIJpointUient of 
rf!presentatives by Rulers in ca",es of casual vacancies or for rescindiug 
appointments made by them? 

(b) If so, have the States made any representations in this respect, 
find what Government contemplate doing? 

. The Honourable Sir lIdpead.ra.Sircar: (a) and (bl. The attentiQn of the 
Honourable Member is invited ·to section 291 and 'l'3ragraph8 ., /lnt 14 ()f 
Part II of the First Schedule to the· Government of India AM. 1930. 

rAYMleNT OF SALAllIES OF THE RoMAN CATHOLIC MILITARY ~A LA . 

174. ·iIr. K • .&Iaf All: (a) Is' it a fact that the Army Department 
pay ... the salaries of the Roman Catholii'" Military Chaplains? 
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(b) .18 it. a/Rct. that the Archbishop or the Bishop. ofeooh Archdiocese 
or Diocese in India used to take half the salary of these Military 
oChapiainB? ..~  .~  -, Y' 

(c) Is it a fact that the Army Department has since April 1927 been 
paying the salaries of the Roman ~  Chaplains in a lump 
sum yearly to the Archbishop or Bishop within whose Archdiocese or 
Diocese they are ser\ing? 

(d) Is it a fact that the Archbishop or Bishop who receives the said 
·amount from the Army Department keeps'halfof it himself and distri-
butes the other half to the Chaplains concerned? If so, why? 

Ilr. G .... P. Tottenham: ~  There is no establishment of Homan 
-Catholic '\lilita/'y ChaplainI'. Tht· l)efence Depurtment do, howewr. J'e-
munerat-e ~ ~  Catholic priests for their service!; in ministering to the 
Roman Catholic British troops serving in India. 

(c) YeB, though in 801l1e eases payments are made lIlOnthly and not 
yellrly. The ohject of making the payments to the Roman Catholic 
Ecclesiastical a nthorities instead of direct to the priest,s themselves is to 
.give elasticityu-nd to :enable the Roman Catholic ecclesiastical authorities 
"to utilize the resources placed at t,heir disposal to the best advantage. 
For instance, in some places it may be convenient to employ the I.'ervices 
of S' missionaT;\" or parish priest already on the spot, and to pay him a 
:'small allowance,thus setting free an amount:wbioh,·Jiligllt lie Illadeiilvail-
ahle as' additional remuneration for a priest in another and more expen-
sive cantonment. It. is the ~ of the ('70vemment of India, ~  

prO\'ided the totHi slims that are to be allotted to each archdiocese or 
diocese; not. to interfere in any way with the distribut.ion of the funds. 
All ~  are concerned ,,;th is that adequate provision is· made for spiri-
"tual ministration to' Roman CaTholic British troops. 

(h) and (d). The Govemment have no information. 

A ~  MADE TO THE ROMA:X CATHOJ.IC MILITARY CHAPLAINS. 

175 .• 111' ••• 'AIaI All: (a) Is it afam that· most of the Roman 
'Catholic Milito-ty Chaplains in India ure under 8 Vow.dl.POverty? 

(b) If so, are the superior Priests under a similar vow? 

(e) If the .~  to pmt (b) bt' in the affirmative, is.there IUlV reason 
"\\ohy such heavy ~  are ma.de to the ArehbishqpS,?- .. 

, 1Ir;. O .. 11.. P •. ~  (u) Thei'e are ho Roinari Cathoiic Jli1itarH 
Chaplams m IndIO. It IS, however, possible that some of i,he Roman 
'Catholic priests who minister to Roman .Catholic British trooj;s in India 
'are under the YOW of poverty. 

{b) The 'Gm:er;lment h;n-e no ~  . 

.  , (e) ~  ~  i!; referred to ~~ ~  ~ jnst-given 
i,o part (r) of hIS q\lestIon No. ]74. . 
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OFnCEBS SELECTED TO RELIEVE CoNGESTION IN THE WAR BLOCK. 

176. *:Mr ••• Alai .Ali: Will Government be pleased to state: 

. (i) how many officers have been selected each year to relieve con-
gestion in the War Block; 

(ii) of those how many have been Indians holding commissioned 
ranks each year; 

(iii) how many Inmans were on the active strength when the 
s.cheme was adopted; 

(iv) how many Europeans were selected in 1919 and 1920 for 
removal against volunteers; and. hQwIDany ~ ~  

(v) the number of Europeens selected under part (iv) above, whe) 
have passed their 'd' for promotion to the rank of MJljor; 

(vi) the number of Indians in (iv) who have passed their 'd' for pro-
~  to Major's rank; 

(va) how many of (vi) have been selected for removal; and 

(viii) to what extent has Indianisation been affected by these 
removals? 

:Mr. Q. B .... Tot\8Dham: (i) and (ii). The nUPlber of officers who· 
have been or will be placed on the Special Unemployed List is as fol-
lows: 

Year. Total. IndiaI1ll. 

1935 131 7 

1936 98 

1937 55 " 
1938 and 1939 116 Nil. 

(iii) 134. 

(iv) Under the 1922-23 scheme of retirement, 1,..86.9 iituqJtl&nofficers: 
were compw,.owy retired. Figures for voluntary retirement are not aV8;1-
able. Under that scheme no Indian officer was retired either compulsorily 
or voluntarily.· 

(v) to (vii) TheJ,'"e were no promotion examinations during the period 
0f the Great War ... 

(viii) The Indianization bas not been ~ . ~  War,¥lock 
Scheme. .. 

EXPERIMENTAL RESEARCH IN REGARD TO TELEVISION. 

177. *.:Mr ••• Alai Ali: (a) Is it a fdct that some time ago a leading 
Bombay mterpreneur apphed to the Govetnment oi India for permission: 
to establish an expf'l"imental television ~  and studio? 
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(b) Will Goverrtmentstate whether the permission sought was grant-
ed? If not, why not? 

(c) What steps, if .any: .ha\-e ~  taksn,. ~  to· ~  
to examine the ~  of ~ .. penmental research 11\ regard to 
television? 

The Honourable Sir Prank Koyce: (a) An application was received. 

(b) 'fbI" applicant was informed tbat there would ~  .no objection ~ 
grant.ina a license for experimental work but that ~  t.o broadcast 

~  would not ordinarily be granted. ~  applIcant. was further-
informed that detailed proposals should be submitted hut these hilye not 
yet been received. 

(c) Television is in an experimental stage at preseut and Guvernment 
consider that it would be premuturt· to embark un experimellts in India. 
particularly in view of the heayy expenditure which .. ~  be il)yohoed and 
the difficulty in arranging suitable programmes.··· . .... 

~  OF SPECIAL TRAINS BY THE KORTH ~ A. L A  FO.: 
THE GARHMt;'KHTESBWAR MELA. 

178. *Kr. M. AIaf Ali.:' (a) Is it a fact that during the Garhmukhteshwal' 
Nahan, the East Indian ~  ran 1\ c:onsiderable number of special 
trains, but the North Western Railway ran no special trains? 

(b) Are Government aware that hardships were experienced by 
passengers at the Delhi J:UOCtiOll on account of the North Western Railway 
running no connecting specials? 

The Honourable Sir Muhammad kfruIlab lDwl: (a) and (b). The 
Agent, North Western Railway, states that three special trains were run 
over the North Western Railwav from Delhi and the stock OIl the normal. 
train services was also ~ . These arrangements were .adequate 
to meet traffic requirements and llO complaint of any hardship to passen-
gers was received by the Administration. 

',. .,.' .' I.. ',:: . 

PREVALENCE OF MA.LABIA IN THE RURAL AREAS OF THE DELB:I "PROYIXCE. 

179. *JIr. Sb&m. Li.l:. (a) Is it a fact that in the year 1933, malaria, 
wOl'ked great havpc in the rural area of Delhi Province, and no MedicaJ or 
Revenue Officer visited those villages which were water-logged Q1" worst 
affected? 

(b) Will Government please state what villages were so affected and. 
which of these, villages were not ,oisited by *e Medical Or the Revenue 
Officers? 
, (c) Is it a fact that the Deputy Commissionel', Health. or SanitatioD 
Officer. incharge of the rurul uplift work ~  vi:"it those' villages which 
are on thp parca roads Rnd nevl:'r go to yillages which al· .. ~  from the 
roads? 

(d) Is it also a fact that uplift work is only confined to villages adjacent 
to pacea roads and no uplift work worth the ~~ .  ~ ~ in other 
villages? 

Sir Girja Sb&Dkar lIajpal: The infol'l11ation has heen {'tilled for 11I1d will 
be furnished to the House as soon as p.)ssihle. 
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LOCATION OF THE CoURTS AND OFFICES OF TEHSILDAR AND NAIB-TEHSILDAR 
AT DELHI.·· 

ISO. *1Ir. Sham LaJ,:. (a) It,; it II fact thHt the eoul"lt\ aud officeI' of 
"Tehsildar and Naib Tehsildar at Delhi are situated in the southernmost 
part of Delhi, and are Government aWlire that it is difficult for litigant.s 
t.'·l Sf-cure the serV'ices of lawyers for these courts, because they are far ~  

Jr0m the District Headquarters? .. 

(b) Are Government aware that Lambardars who come to Delhi for 
ijJ&.:yment of Land Revenue are put to great risk and ~~  in ~  
'the -payment. in that they have to go from the Railway StatIOn to Tehsil to 
get HI'hlllan. frolll Teht>il to Jmperial Bank, from the IlJIperwl Bank 
aga.in to the Tehsil to present the pa.yment receipt, which practically takes 
two davs to finish t.his work? Are Govemment aware that this is all due 
1-c. the 'Tehsil being located in one corner of Delhi? 

Sir Girja Shankar B&jpa1: (a) uno (b). It is true that the Tehsil' at Delhi 
'is inconH'nit'lltly ~  hut it is hoped that thiR vl'iIl hI:' remedied' when 
new eourts awd offices for t.ht, Df'lhi Aoltlinistrutioll are huilt; propoRIIII? 
for tIlil< ]Impost" nre now ullder t.ht' considerntion of thl:' Goyernmi>nt ·)f 
India. 

REDUCTION IN THE DIET ALLOWANCES OF DBTEYfrR.·'· 

181. *JIr. Sham L&1: (a) Will Government be pleased to state whether 
'f;here has been a considerable reduction in the monthly and daily diet 
.allowances of detenus? Is it a fact that formerly the monthly allowance 
'was Rs. 32, and it is now Rs. 11 in Deoli? Is U a fact that the diet 
.allowance wa!; Rs. 2 per day, and it has been reduced to 0-12-0 per day? 

(b) What are the reaalJils . ~  .reductioJl1l1 _ 

(c) Is it a fact that formerly stamped envelopes used to be supplied 
>to the detenus and that thIS is not now being done? Why has this privilege 
~  withdrawn '! 

(d) HaR the compulsory family allowance been stopped; jf so, wh:v? 

The ~. Sir Henry (h'a1k: (t\) Thf' Hovernment of India are only 
<concerned with the detenus at Deoli. Tn thnt· :fait the monthly allownTlCe 
was never more than Rs. 20; it is 110W US. 11. ~~  was 
"Ri!. ~  a day, tmd is now ·15 linnas. . 

(h) Be-cRuse the former rntes were nnneces8aril:,,' high. 

(c). r would refer tht' Honourahle Member to tht' ~  gin-II ~  ITIP to 
-question No. 1'166 on the 29th March, 1935. 

. (d) The granting of ~  allowHllces is a matter fortl1t' Hengul Govern'-
ment under section 12 of the Bengul Criminal Law Amendment Act, 1930. 
I should mentian, however, that the payment of such an allowance is not 
tCompulsory. . 

STATE OF HEAL'l'H OF MR. SATIN SEN nET.USE]) IN THE AMBALA JAlJ .. 

182. *1Ir. Sham Lal,.:. (n) Is ~ . ~  Hell detained in the Ambnla Jail 
not keeping good health for a long time? 

(b) Has ~  applied for an outside d06'tor'& ~ ~ . , 
{c) Has he been permitted to Jlave it: if .~~ ~~ ~ 



Ql!1IITJON8 AND 'ANBWFiRS, 

(d) Is' Mr, SatinSeii ~  in an arson' case? 

(e) Is it a fact that he was not allowed interview with }rls ~ ~  
without the hearing of the jail officials and not &BOWN '-to 81ft hie ~  
to hif< count;el on the grounn that he being-n detenn cOldd not be Jllven 
these facilities? 
(f) Has Mr, Satin Sen applied for a transfer to IJ()IJle place in Bengal, 

and what orders have been passed on this application? 

(g) Why is Mr, Satin Sen being detained in Ambala ana not in some-
Itlace in Bengal?" .] 

The lIoDoarable Sir Jlenry Oraik: (I\) Xu, 

(h) Yes. 
(c) ~  'bcclluse this is not considered necesSllr.," SIIlCt' he hus heel' 

~ eXllmin.-n ~  specinlist;:, 

(d) Yf'S . 

. (e) No. 

(f) ~  

(g) B(>cll\lsf' it· is ~~  in the f'tlhlil' int·en>st., 
. :.;. 

SPECIAL THIRD CLASS F ABE CHARGED FROM PASSENG:&RS TRAVELLING BY" 

THE BOMBAY, BARODA AND CENTRAL INDIA RAlLW.4.Y MAlL. , 
183. *Kr. Sham L&I:. (a) Is it 11 fact that the Bombay. Bar.oda and 

('entrnl Iudill HuilwU\' muil leu\'e" Delhi lit 9 01' 1-}-30 ,\.:\1., thllt there i!S 
:special tJIird dust-\ raUvmy fare fOl' this ~. ~~ ~.~ .~~ ~ ~~  
third clas ... fllre, that t;eH'I'UI truill'" l't'Me)l ~ ... !111· at· .il)()ut {) .\,M, UUd pus-
sengers f01' Hewuri ~ Nurnuul .. of these' trainstrayel by the Bombay •. 
Tllll'Oilu unn Celltml Indi'l ~  Ilwil \\'itliollt notice tJl/lI II "'pel:illl fare· 
~ to be ehurged HUn tllat IIltiHllltely tllt'.\· hUH' to pay pennlty fo\' not IHI\'ing 
!,Ilid the ~  £l1rf'?' -

(b) Do Government p\,0poRe to abolish thi8 speeial third class flire 01-
(Jl'fh'r thll t hooking del'k ... issuing tieket ... wOHM do "" Oil pII,Ylliellt of :SI,cr:iaL 
fare? 

The Honourable Sir Kubammad ZafrullatL Khan: . ~  _.th,e, ,BOIllilu," 
Baroda lind Central India Railway express train whftlh IMt"es Deftii at "R-2;l, 
the excess fllTe chargeable liS con1lllrren ,,-jth the furf' chllrgeahle hy orrli-
nl1r.t' trllilllil i" three-quarters of n pie 11101'(' for the first 300 miles and " 
qilllrterpie more for udnitionlll rli8tcll1ces ~  300 miles, This eXl',·s" 
ellllrge j" notitied in the Bomllll,", Baroda fllld' Central Illdia RailwH ,-'1' 
,Tariff. Passengers fOllBd t-ra \'f'llj'ng hy the express train on tickets ~  
aVllilable h;V thllt train' are reql1iren to ~  thp ~ farp in ilddition to ,I 
penalty, 

(h) (iovernment are not prepll1'(·d to suggest to the Bombay, Bnron:1 
:md Cent,ral India Railvl'Rv Anministrntion the withdrawn I of the hiO"hpl" 
~  of fnrelil applicahle ~  pxpress trains; ;·;AS';eooi..ing::ClefAa ~  ~  
~  whllt particulllr trllin II PIJ.SSf'lIgel' mny e\"entunlh' t\'l1yel. they. would 

~  i88m' a fickl't. avniluhle ~ nil ol'ilitllln-, ~  nnle!io;: th'(:" ,n·l'f·, 
nskl'rl to iSRue one /Ivllilnhle hy thE' ~  .  , ;.... . ., ' 
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'SUPPLY OF WUER TO PASSENGEBS ~  THE BAHADUBGARH RAILWAY ~ A  
ON THE NORTH WESTERN RAILWAY. . 

'184. *1Ir. Sham Lal: (a) Are Government awa.re that in. hot weather 
there are not suffioiently good arrangements for giving water to passanj:(ers? 
If so, what is the reason therefor? 
(b) Are Government aware that this complaint. is particularly appli-

cable to the arrangements at the Bahadurg.arh RaIlway Station on North 
Western Rc.ilwa,y line? 

The Honourable Sir Muhammad Zaflullah Khan: (a) ~ .  i would 
:refer the Honourable Member t,o pageS. ',7Z t()'Ufof . ~  

Report for 1935-36, Volume 1. 
(b') I am communicating the Honourable Member's observations to the 

Agent, ~  West.ern ~  for such action as he may consider 
ne.cessar;y . 

'POSITION WITH REGARD TO THE CINEMATOGRAPH (AMENDMENT) BILL .AND THE 

INDIAN :MOTOR VEHICLES (A)lENDMENT) BILL. 

185. *JIr. Sri Prakua: (6) 'What is the present position of Government 
with regard to the Cinematograph (Amendment) Bill and the Indian Motor 
'Vehicles (Amendment,) Bill that were referred to Select Committees in the 
-:Simla SeasioJa. of 1985? 
(b) Were 'any meetings bt the Select Committees 'held" If not, do 

Government intend to drop ,the Bills or have they Jmy ~. . ~ proceed 
with them?' ". ;' "', ~.  

·fte Honourable Sir Jl8nry Orl.lk: (a) Both the Bills havelapsed-one 
under rule 36C of the Indian Legislative Rules, .and the other under the 
-proviso to Standing Order 4 (2) of the Standing Orders of t.he Legislative 
Assembly. . 

(b) It was not found possible owing to t.he pressure of more urgent 
business to hold any meetings. It is not at present int.ended to revive 
either Bill. 

NON-RETt"BN OF THEIR INCOMES TO INCOME-TAX OFFICERS BY HIGH 

~ ~ . 

18ft *Jrr. SrI Prabsa;, ~  ~  attention ~~ ~  ~  
-to the fact that high Government officers do not return 'their incomes to 
income-tax officer apart from their salanes on which tax is deducted at 
source; and is it a fact that it is only after their retireJDentthat income-
tax officers are a.ble to catch them. and even to fine them.1·. 
(b) Are Government prepared to send out strict instruct40ns that 

'income-taxofficers are to insist upon all Government servants returning 
·their income-tax on the prescribed forms; and also instruct their ~
tax officers to take all necessary steps to punish any that do not fulfil the 
requirements of law? 

fte BODOUr&b1e Sir lames (lria: (a) No. ' 

. (b) The Government do not consider that it is necessary to issue any 
"special instruct.ions on th subject. 



QnSTlOXB AND A)fSWUS. 

~  '0:8' INTEBJ(BDIATE C'LAss Co»PABTJ(ENTS FOB. MALES AND 
. FE:H.ALES (ON TlIE EAST INDIAN RAILWAY •. 

187. *JIr •. Sri PrakIa.: (a.) With reference . ~  reply:$Q quution 
No. -219 on September 9, 1936, are Government aware that not only in the 
second class but particularly in intermediate class, much inconvenience 
is felt by men passengers when women passengers also travel in the general 
compartments, while very often the compaJ.:tment reserved for women goes 
empty? 

(b) Is it not n fact. that many jntf'nnedi.ate·-«ltaFJS.:bogies()D. ~  :East 
Indian -Railway have six compartments of· which one and sometimes two 
are reserved for women, while women have the -right /1;0 travel ~ 

remaining ones and men not permitted to travel in the reserved women's 
compartment· even ,though empty? -: . : 

(c) Are Government prepared to ~ ~ Eastlfldiau Rail-
way that whenever a six compartment intenpediliteclass lJogieis put 'on, 
one may be reserved for women, two for mElD and the remaining left as 
general compartments? 

The Honourable Sir Muhammad Zatnillah Khan: (a) Government are 
aware t,hat a certain IImount of inconvenience is caused in such cases. 

(b) I am prepared to accept this from the Honourable Member. 
(c) The suggestion -Wiii' becoinm:hnic8tie"d-totne: Agent. ·;Easf.' Indian 

Railwa:y, for such action as he may consider necessary. 

CLASSIFICATION OF SoLDIERS CONVICTED FOB RAm ON BENDA VILLAGE. 

188. *I(r. Sri Pr&ku&: (a) With reference to the reply to question 
No. 220 on September 9, 1936. will Government state whether classification 
of prisoners is based solely on their social standing or on race as well? 

(b) If on social standing only" to. what grade wowd. the soldiers con-
vict.ed for raid on Benda village correspond to ~ non-officials? 

(c) Are Indian non-officials of that grade alwa.,.vs ~ "E." class (:llassi-
fication? . --.-., .' . 

(d) Is social grade judged upon financial condition or/and anything 
else when classification is given t·o a prisoner? 

(e) What were the salaries of the various persons c:lonvicted in the 
Benda case? Are Government prepared to issue instructions that all 
Indian non-officials hAvinl!: this income shall be classed as "B" elaRf:; 
-prisoners? . .:; : :-;: _ -, .. ..r 

'ftuI Hemovable Sir Heary Or&ik: (a) and (d). I refer the Honourabl.3 
. Member to the Home Department ~. of the 19th February, 
1930. 

(b) Does not arise. 

(c) The classification of prisoners is t:he concern of the Local Govern-
ment. ~  of th.e convicting Court. The criteria for the ~  of 
prisoners are clearly stat.ed in' thE' Home Depflrtm.entCommunique. dated 
the 19th ~  1930. 

(e) They were all Private saldiers wfioS6 pay; is_ about·: Rs.,' 2 & day. 
Government see no reason for issuing fmy further instructions. 
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O!'INION OF THE GoVERN1\IEN'l' 0' hma REGA.RDL"iG THE ~  EX .. 

KING EDW.nm VIII ABOUT'HIS MARRIAGE A~  ABDICATION. 

181. *1Ir. 811 Pnkua:. (3) Did the Go"\"ernmettt in:, Englan&'tinvite the· 
opinion of the Government of India regarding the proposals: of his former 
Majesty King Edward VIII about his marriage arid abdication and the 
possible reactions' on Indian opinion of either alternative? 

(b) If so. will Government state what reply, if ~  ~  gave? 

The HODOUrIoble Sir BeDI'J Oraik: (11) lind (b). I \\"(l\Ild refer the Honour· 
able Member. to' tbe repl:,' which I gave ~  to Sflrdar l\Iangal Singh ·s· 
starred question No. 148. 

USE OF THE WORD "('OOLIE" FOR PORTERS AT RAILW.-\Y STATIONS. 

190. *JIr. sri Prak .... ~ (a) With reference to the' answer to question 
No_ 217 on. September .9, 1986, \\"ill Government state what railways give 
badges to their porters with t.he word "coolie" and what with the word 
"porter"? . 

(b) Are Government. prepared .tc;! .,1lonsid.erthe: desirability of using tht· 
word "porter" offiC'ieJly in their own books and badges regardless of whflr 
tE:rms pHssengers and others use? 

The Boneurable lir Kl1!1ammad Zafrullah Dan: (a) Of the Stutt·-
managed Railways ill Indiu the ~  \Yestl:'l'll. ~ ha,-e IIdo)Jted t1w 
term "Licensed Porter" for budges worn ~ porters at ~. Th, 
Grent Indi:lIl Peninsula. Ellst Indian. ,1Ild ~  Henl!al ~ ~ liS, 
tlw \'\"Ora" '-Li'oonsed (,oolit'''; ,  . 

(h, 1 would: invite the Honourable Mombt'r's attention io ~ rep'.'" tl. 
parts (e, Mnd (d) of starred quest-ion No. 217 ~  ~ him on the mIt 
8t'ptE'mbel·. ~. 

ENACTMENT OF _, LEGISLATION TO TAX INCOMES EARNED AS S.lLABIES ANn· 

. "PENSIONS IN I!'O'DU WHEN SE.."'l"T ABROAD .. 

191. *1Ir. Sri Pr&k&sa:. (a) Is it a fact t-hat incomes earned as salarie" 
or pensions in India when sent abroad, are not liable to income· tax '! 

(b) If so, do Government intend to bring in legislation to make these 
f.axable? 

(e) What is the approximate loss to Indian revenues by sueh sum8-
Ilscaping the income·tax? 

The Honourable Sir .James Grigg: (a) and (h). T im-ite tIl(' Honour-
able Memb.t'r·s uttention to Chapter T. Rection 2 (b). and Chapter T. Sec· 
tion 6 (h) flnd (c) of the IrlCome-tux Enquiry Rl'fjOrt. ~  wil'} hf' 
in his hllnd" on Wednesday next. . 

(e) It i" impoRsihle to frpme ~  reliflhlE' estimaie of tlw extrH rE'yemll" 
i h:lt would IlP sf'cllred if tllf' measurE'S dio;;cussed in thos(' pft""'a,:ws ~  til,· 
Report. were ncilopted. 

GRANT TO THE AJMER M"UNICIPALITYFOR DB_'\I::\AGE AND 'WATER :ST"PPl,y 
SCHE'liE!'. 

192. -lI.ai Blhadur-Se\h .bagchand Ioni: (a) Are Government awarp 
that in principal cities likeCawnpore. '"Luelmow, Benarel!. Allahabad ... 



Lahore, Amritsarand Rawalpindi for any sanitary schemes like draiDage 
and water supply the Provincial Government give a grant to the extent of 
50 per cent. of the total cost, as a rule, towards the capital cost? 

(b) Are Government aware that the schemes in these Municipal areas. 
are carried out uilder the expert supervision of the Government Sanitary. 
Engineering Departments? 

(c) Is it a fact that the Central Government has got a Sanitary Engi-
neerltlg Department at Delhi? 

(d) Arc Government prepared to consider the feasibility of giving 8' 
grant, to Ajmer Municipality for drainage and water supply schemes, and' 
is it a fact that during the last fifty years of its ~  the Municipality 
of Ajmer has never received any grant from the Government for the-
sanitary schemes? 

(e) Are Government prepared to consider the advisability of asking the-
Sanitary Engineering Department at Delhi to plan and carry out these 
sanitary schemes in Ajmer as is done in other provincial towns by the· 
Provineial Sanitary Engineering Departments? 

Sir Aubrey lIrIetc&lfe: The information required is being collected and 
will be laid on the table in due course. 

FIXATION OF UNIFORM STANDARDS OF WEIGHTS AND MEASURES IN INDIA •. 

193. ·Sardar lIrIangal Singh: (a) Will Government please state' 
whether they have examined the question of the introduction of necessary 
legislation to fix uniform standards of weights and measures throughout 
India, and if so, with what result? 

(hl Will Government please state whether they intend to take suitable-
measures to fix weights and measures throughout India? Will Govern-
ment Iliso infonll this house whether they are bringing forward any legj.s" 
lation on this subject this Session or in the Simla Session? 

The Honourable Sir Muhammad Zafrall&b. lDIaD.: (a) The Honourable-
Member is referred to the reply given to the Honourable Raja Sir Raghu-
nandan Prasad Singh's question No. 23 i&t the Council of State on the-
22nd September, 1936. 

(b) Under the new constitution the Provincial Governments will be-
competent to legislate with regard to weights lind measures and the Fede-
·ral Government will only have power to legislate for the establishment !)f 
standards of weight. In the circumstances, the Government of India do 
not consider it advisable at this juncture to undertake any legislative· 
measure for the standardisation of weights and measures on an all-India 
basis. 

ESTABLISHMENT OF FEDERATION. 

. 194. ·Sardar Mang&l Singh: (a) Will Government please state 
what ~  has so far been made to briDg in the Indian States into 
the proposed All India Federation and whether this House will be oonsulted 
before t.he final steps are taken in this matter? 

(b) Will Government please state whether All India Federation. would.. 
be established by April 1938? 
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The Bonourable Sir Bripendra Sirear: First part of (a). Discussions 
are still proceeding with the States for clearing doubts and difficulties. The 
formal proposals vf States have not yet been received. 

Second part of (a). The a.ttention oi the Honourable Member is in· 
vited to the answers given on the 1st September, 1936, to the relevant 
supplement aries of Mr. ~  to his starred question No. 25. 

(b) It is not possible to make a forecast as to the date of inauguration 
of Federation. 

CoRONATION DURBAB OF HIs MAJESTY THE KIN.G EMPEROR. 

195. *Sardar Jlangal Singh: Will Government please state whether 
the Coronation D:ubar of His Majesty the King Emperor George VI will 
be held in India, and if so, when? 

The Bonourable Sir Belll'Y Or&ik: No decision has yet been reached. 

RELEASE OF POLITICAL PRISONERS IN MEMORY OF THE CoRONATION DURBAR. 

196. *Sardar Jlangal Singh: Will Government please state whethtlr 
they have considered the question of the release of the Political Prisoners 
in memory of the Coronation Darbar of His Majesty the King Emperor 
in London or in India? 

The Bonourable Sir Belll'Y Or&ik: It is not proposed to grant an amnesty 
to prisoners of any description. 

STATEMENT ISSUED BY MR. Tv AB ALI ON MR. BINDER'S REPORT REGARDING 
INDIANS IN ZANZIBAR. 

197. *JIr. T. S. Avtna!!biUngam Ohettiar: Will Government state: 

(a) whether they are aware of the statement issued by Mr. Tyab 
Ali on Mr. Binder's report and published in The Hindu of 
19th December, 1936; 

(b) whether it is true that Indian traders have been ruined; 

(c) whether the Anti-Indian Legislation is still in force in Zanzibar; 

(d) in view of this Act, what action have they taken in the matter; 
and 

( e) if not, what action do they propose to take? 

Sir Girja Shankar Balpai: (a) Yes . 

. (b)-(e). I would refer the Honourable Member to information which 
I have supplied to the House on dUlerent occasions in the past. All that 
I have to add to it at the moment is that Mr. Binder's report has Slnce 
been published, and the Government of Il}.dia. have made representations to 
His Majesty's Government on matters arising out of ~ . 

. r·· 



QUEsTl(:iNS' AND ~ ~ . 99· 

RACIAL DISCRIMINATION nit mE IIATriBOF EDUeATION OF INDiANS Ilf FJ.n. 
. . 

198. -:Mr. T. S. Avinashilingam Chettiar: Will Government state: 

(a) whetber tbev are aware of the article entitled "Indians in Fiji" 
by Mr. C. F. Andrews, which W&s published in The Hindu 
of 10th December, 1936; 

(b) whether racial discrimination is made against Indians in the 
matter of ~  and 

(c) if so, whether they have taken any steps to set this matter 
right? 

Sir G1rj& Shankar B&lpai: (a) Yes. 

(b) Separate schools for Indian, European and Fijian children exist in 
Fiji. 

(c) The article referred to by the Honourable Member makes a sugges-
tion for imparting secondary education on non-racial lines. As explained 
in my reply to part (b) of Seth Govind Das's starred question No. 115 of 
the current Session, this suggestion will receive attention. 

EMPLOYMENT OF INDIANS TRAINED IN THE " DunERIN ". 

199. -:Mr. T. S. AviDashiliDgam Ohettiar: Will Government state: 

(a) the number of Indians trainfld in the "Dufferin" till now; 

(b) bow many of them have been employed; and 

(c) what steps have they taken to provide employment for the 
rest? 

The Honourable Sir Muhammad Zafrullah ltha.n: (a) Since the estab-
lishment of the Training Ship "Dufferin" 214 cadets have completed their 
training and taken their Passing Out Certificates. Of these, 66 cadets have 
obtained their Certificates of Competency after completing their s('a-training 
as apprentices. 

(b) Of the 66 certificated ex-cadets 60 have found employment (includ-
ing two who are now preparing for higher examinations). 

(c) Of the six certificated ex-cadets, who are out of employment. four 
have obtained their Certificates of Competency only recently and are 
awaiting ships, and the position of the remaining two, who are believed to 
be in the United Kingdom, is not known. Government do not, therefore, 
.consider that· any action on their part is called for. 

EJIPLOYMENT OF INDIANS TRAINED IN THE "DUFFERIN". 

:200. -:Mr. T. S. AvtnaBbiJingam Obettlar: Will Government state: 

(a) ~ . they have approached foreign shipping companies 
enJoymg Government contracts to employ in those .companies 
Indian cadets trained in the .. Dufferin ,', ;  . 

1'b) whether they have received any defimte replies from those 
.. 1'OIDJ'8nies ;-.. and 

(c) if so, what.? .' 

02 
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_ BoDourable Sir Muhammad Za!nlUah DaD: (a) The Governrnen\ 
of India have no contracts with foreign shipping companies. 

(b) and (c). Do not arise. 

STRIKE ON THE BENGAL NAGPUR RAILWAY. 

201. *Kr. T. S. Avlnasbt1ingam Ohettlar: Will Government state: 
(a) what are the causes of the present strike on the Bengal ~  

Railway Company; 

(b) how 'many workers have been involved in the strike; and 

(c) in view of the gravity of the sit.uation caused b.y the strike. of 
thousands of workers, whether they did anythmg to avert It '! 

The Bonourable Sir Muhammad Zafrullah Khan: (a) The st.rike 
originated in the refusal of a number of st.aff surplus to requirement.s to 
accept employment temporarily in a lower grade and on a lower pay as 
the alternative tc discharge. 

(b) The number has fluctuated but Government are informed that 
approximately 26,000 men have been involved. 

(c) Government considered the desirability of appointing Ii Board of 
Conciliation and decided that this would serve no useful Jlurpose. Govern-
ment also considered the desirability of appointing a Court of Enquiry and 
decided there was no justification for this. 

REPORT OF THE INCOME-TAX EXPERTS. 

202. *Kr. T. S. Avinasb.ilingam Chettiar: Will Government state: 

(a) whether the income-tax experts have submitted their report; 

(b) if so, whether the report will be circulated to the Members of 
tbe Legislature; 

(c) wbether the experts have recommended the ehange of any 
portion of the Income-tax Law in this country; and 

(d) wbetber they propose to introduce legislation to an:end the 
present Income-tax Law accordingly? 

The Honoun.ble Sir James Grigg: (a), (b) and (c). Yes. 

(d) The question of the introduction of legislation will he decided after 
Government have considered the report. 

REPRESENTATIONS RR DEPRECIATION OF INDIAN CultBENCY. 

+203. *Kr. T. S. Avinashilingam Ohett1&r: Will Government state: 
(a) whether they are aware of a widespread feeling throu8Pout 

the country that our currency should be depreciated; 

(b) whether they have received representations to that etlect from 
commercial bodies; 

(c) whether they have considered these representations; and 

(d) if so, with what effect? 

tFor answer to this question, /lee anawer to ~  No. 17. 



QmlBftOlfI AND 08 ..... S. 101 

204 .• Jr.&1 Bahadur Seth Bhagchand 8oDi: (a) Are Government aware 
that water supplied by the Municipality of Ajmer for human consumption 
is unfit for that purpose not only on chemical and bacteriological examina-
tion but also on mere physical examination? 

(h) If the answer to part (a) be in the affirmative, will Government 
please state what action is being taken to improve the quality of the 
supply? 

(c) If the Municipality of Ajmer is not in a position to improve the 
quality of water, are Government prepared to consider the advisablility of 
asking their own Sanitary Department to preparp. a scheme for the 
iwmediate improvement of water supply: 

Sir Aubrey Metcalfe: The information required ill ueing collected and 
will be laid on the table in due course. 

POSITION OF THE ARMy IN INDIA. 

205. ·Sir Muhammad Yakub: (a) What IS the relative position of the 
Army in India as compared with the militar:v strength of other countries 
of the world pll.rticularly of Russia, Japan, ItRly nnd Germany? 

(b) Will the Government of India be pleased to state what preparations 
they have undertaken to defend this country against foreign invasions in 
case the line of communication betwe'.ln England and India is 'interrupted? 

lIr. G. Jr.. F. Tottenham: (a) The Government of India have no official 
information regarding the military strength of the countries mentioned. 
Certain statistics are given in the Statesman's Year Book, which the 
Honourable Member might care to consult, but this, of course, is not an 
official publication. 

(b) The Honourable Member will appreciate that it would not be in the 
public interest to disclose the nature of the preparations that have been 
made to meet an emtrgency of the kind envisaged in his question. He 
may, however, rest assured that the Government of India are doing and 
will continue to do everything possible, within the limits imposed by finan-
cial considerations, to secure the integritv of this country in all 
contingencies. •• 

Sir Oowasjl JehaDgir: Does the answer to part (b) mean that there will 
be a 18Tger expenditure on the army? 

JIr. Q. R .. P. TotteDham.: It does not necessarily mean that. 

CollOlUNIST AND SoCIALIST ACl'lYITIES IN INDIA. 

206. ·Sir Muhammad Yakub: Are Government of Indio. aware of 
the extent and magnitude of the communist and soci8.1ist activities in 
this country? WIll Government be pleased to state what action have 
they taken to t:m.eck ita progress in this colintry? 
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'I'he Honourable Sir Henry Oraik: I would invite the attention of the 
Honourable Member to the answer given by me to parts (b), (c) and (d) of 
Pandit Nilakantha Das' Short Notice question in this House on the 21st 
March 1935, Imd also to Mr. Hallett's speech on the 28th September, 
1936, i'n the Council of State on the question of the growth of communism. 

NON· CoNSULTATION OF INDIA REGARDING IMPORTANT EVENTS RESULTING 

IN THE ABDICATION OF EX' KING EDWARD VIII. 
P). 

207. ·Sir Muhammad ftkub: (a) Is the Gov€:rnment of India aware 
of the deep feelings of resentment in this country because India was not 

~  like other partners of thEl British Commonwealth of Nations, 
as regards the important events which resulted in the abdication of 
ex-King Edward VIn? 

(b) Do Government propose to convey to the Secretary of State fol' 
India the feelings and resentment. of the people of Indin in t.he matter 
lind also India's unanimous desire that on imporbmt matters flffecting 
the prestige ar!d the position of the Empire she should be consulted and 
should have a "oice like the other partners of the Commonwealth? 

The Honourable Sir Henry Craik: (a) and (b), Government are not 
aware of any such widespread feeling on the subject that it is necessary 
to represent it to the Secretary of State, Goyernment fully appreciate the 
desire of India to be consulted on important matters affecting the Empire, 
but in this particular case consultations were necessarily limited to the 
strict requirements of the law. 

Sir Muhammad Yakub: Is the Government also aware that a Com-
mission has been lately formed in connection with the Coronation of His 
Majesty King George VI in which members bom the Colonies have been 
taken in and India has been excluded? Will the Government eonvev to 
the ~  of State for India the feeling of the people of this ~  
that. theIr neglect of India in matters like this is extremely detrimental to 
the mterests of the British EIr!pire itself? 

...-
~  ~ Sir ~ Craik: .That is an entirely separate question 

and It does not. arIse from thIS questIon. To the best of my recollection, 
however, there IS some representation of India on the Committee dealing 
with the Coronation, 

Mr: Lalchand ~ .  May I ask .the Honourable Member why an 
exceptIOn was made m the case of IndIa because she was not consulted 
on this question? 

, The Honourable Sir Henry Craik: The Honourable Member has not 
listened ~  ~  ~ . I said that in this particular case consultations were 
necessarIly hmlted to the strict requirements of the law. 

Mr. Lalchand l{avalra1: May I know why they were limited and· who 
were consulted? 

'!'he Honourable Sir Henry Ora1k: H the Honourable Member will refer 
. ~ ~ . of Westminster he will see that· it is obligatory to consult 

certam DOmInIOnS 8'bout any ehangein the .Succession Act and :that was 
why they were consulted on the AbdicatioJi' Bill. . 



USB OJ' TIna AXLE Box F ACB PLATES ON .TJIB .EAS!' IllDLUT ~ . . 

208. .Sir Jluhammad Yakub: (a) Is it a fact that the East ~  
Railway 8S well as other .Railways will n?w ~ to ul!e i of ~  ~  
thick axle box face plates mstead of 8/16 mch thick plates, which ~L 
enormously increase the cost? Is it a fact that only on the East IndIan 
Railwav the cost will be increased hv Rs. 75 thousand per year? 

" . 
(b) What will be total increase of cost on the other Railways? 

(c) Is it also a fact that all t.he Railways have been ordered to use 
"Shake proof" washers in the wagons instead of thl;l ordinary washers 
used now-a-days? _ How much expenditure will be increased by this 
change? . 

(d) Will Government be pleased to explain why this increase of ex-
penditure is permitted :lt a t,imfl when the finances of the Railway!'! are bO .. 
alarmingly unsa:tisfactory? 

The Honourable Sir Jluhammad Zafrulla!1 Khan: (a) It is a fact that 
the minimum acceptable thickness for steel axle box face plates on wagons 
offered for interchange in the wagon pool is now!,'. Appreciable expendi-
ture has been involved in providing new face plates for wagons not already 
so fitted but such expenditure is not of ~ recurring nature. 

(b) The total cost of providing 1" steel plates on all pooled wagons not 
already so fitted is estimated at 2 lakhs. 

(c) All nuts on pooled wagons are now required to be provided with 
approved types of anti-vibration washers 01' other equally effective security 
devices. The estimated cost of providing such washers or devices on all 
pooled wagons is 4 lakhs. 

(d) A large saving in the recurring cost of maintenance of wagons will 
result from such initial expenditure. 

ANTI-AIRCRAFT PREPARATIONS IN INDIA. 

209. *)[r.]I. Asaf All: (a) Will Government be pleased to state if i1> 
is a fact that (i) according to all competent authorities air warfare will 
be the predominant factor in any international war of the future; and (ii) 
the comparative strengt,h of the air armadas of each of the first class powers 
, within striking distance of India is at least fifty times ~  than that of 
the air force in India? 

(b) If the reply to the foregoing question is in the affirmative or even 
partially so, will Government state what steps they have taken in the 
direction of anti-aircraft preparations, particularly against Thermite and 
Lewisite incendiary and mustard gas bombs, unJ.erground or other shelters 
for the populations of crowded cities like Peshawar, Lahore, Delhi, 
Lucknow in northern India, gss mask drillli, affording protection to mills. 
watel' supply reservoinJ,' bridges, power stations, railways, etc., etc.? 
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"lila BOIlour&ble Sir Bemy OraJk: (a) (i) The part which aerial ~~  
will play in future wars is even among experts largely a matter of opInion. 

(ii) Government have no detailed information, but it must be realized 
that India's main protection lies in the distance which separates her from 
the first class powers to which the Honourable Member refers. 

(b) The whole question is at present under the consideration of Govern-
~ . 

BRITISH ARMY IN INDIA. 

"210. *)[r •. K. Asaf Ali: Are Government prepared to reconsider their 
policy of maintaining 1/3rd of the entire British Army in India (i) in favour 
of replacing either the whole or the major part of it by a locally raised air 
force of reasonably adequate strength, and (ii) adequate anti-air craft 
measures? 

JIr. G. :B.. P. TottMlham: No. 

PLOTS OFFERED·TO PuBLIC IN NEW DELm. 

211. *)(r. K. Asaf Ali: Are Government aware that the schemes of 
the Land and Development Department of the Province of Delhi have 
failed to attract the middle class population of the old town to New Delhi 
~  that: 

(r.) at every auction only a few plots are offered to the public; 

'(b) buildings are not allowed on more than one-third of the plots; 

~  in certain areas as the Babber-ka-iakia, lessees are not allowed 
to have even communicating doors between adjoining houses; 

(d) plots surrendered by States are not offered to any but what is 
described as the RaiB class; 

(e) no scheme of developing the land between the Old Fort Rnd 
Hllmayun's Tomb has yet been taken in hand; 

(f) no scheme of developing the land adjoining the Lodi Golf Course 
has yet been taken in hand; and 

(g) no s(\heme of developing the land between Nizamuddin and the 
Government Nursery has been taken in hand? 

Sir Girja Shankar Baipai: Enquiries have been made 'and a reply will 
be placed on the table of the House on receipt of information. 

DEMAND FOR RESIDENTIAL HOUSES FOR MIDDLE CLASSES IN DELHI. 

:212. *JIr ••• Asaf Ali: Are Government aware that: 

,(a) the pressure on the residential area in Old Delhi has b8come 
intolerable; 

'(b) there is an urgent demand for residential middle class houses' 
and 0' 

(c) loans for schemes of such developments can be easily raised in 
the preaent conditions of the.money market? 
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Sir Glrta Sltankar Ba!pal: (ff) to (e). Government are considering the 
formation of an Improvement Trust for Delhi. which will devise inter alia 
means of relieving congestion. 

AGRICULTURAL INDEBTEDNESS IN THE DELHI PROVINCE. 

213. *JIr. II. Asal Ali: With reference to my question No. 348 (b) 
.and (c), dated the 14th September, 1936, regarding ~ ~  indebted-
ness in the Delhi Province, llsked during the last SeSSIOn, Wlll Government 
be pleased to state what results have followed the answer given to this 
-question? 

Sir Girja Shankar B&jpai: A proposal for the establishment of a Debt 
Conciliaiion Board in Delhi has been accepted and the necessary provision 
bas been made in next year's budget estimates which will be presented to 
this House in due course. 

REDUCTION IN THE PAY OF CERTAIN EMPLOYEES OF THE ELECTRICAL 

DEPARTMENT OF THE NORTH WESTERN RAILWAY. 

214. *Kr. Lalchand l!fav&trai: (a) Is it a fact that on the North 
Western Railway the pay of certain daily rated employees of the Electrical 
Department has been reduced and recoveries have been ordered to he 
mllde from them of difference between the original and the newly fixed 
pay? 
(b) Is the reduction made general in case of all daily rated employees? 

If not, why thE' difference? 

(c) Is it a fact that some mistry wiremen such as Gurdatsing on the 
North Western Railwav have not. been affected and their service cards 
nave been returned by -the Agent's office duly checked? 

(d) If the replY to the above be in the affirmatiYe. will Goyernment be 
pleased to say whether there has bep,n any such case in the past and 
whether recoveries for periods over a year prior to such refixation of pay 
nave ever been made? 

(e) Will Government be pleased to say whether the officer who sanc-
tioned the original rates of payor subsequent increments in the case of 
these employees was fully empowered to do so and if he was ~  empowered 
why after the lapse of years the question has now been reopened? If he 
was not so empowered why immediate action was not taken by the Chief 
Electrical Engineer, Lahore or Audit, who used to prepare the salary 
hills and pass them finally? 

(f) Will Government be pleased to sav whether the refixations having 
the Elffect of reducing individual's pay 'is in aC'cordance with Fundamental 
Rule 15; and whether the conditions of this rule, i.e., inefficiency or 
misbehaviour was proved against those employees before their pay was 
refixed? If not, why was the revision made and how do Government 
justify its application with retrospective effect? 

(g) Is it a fact that pay of certain employees has been re-rated after 
five to ten years of service? 

(h) Are Government prepared to review the position and see that 
justice is dbne to the employees of the Electric Dep&rtrneat, especially with 
reference to retrospective effoct? If not, why not? 
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able Sir Muhammad Zafrullah ~  ·1.am collecting in-
~ ~~~  lay a reply on the table of the House 10 due course. 

INDlA'S EXPORT TRADE WITH GERMANY AND OTHER EUROPEAN COUNTlUES. 

d -th Ohattopadhvava: Has the attention of 
215 *JIr Amaren ra ..... a " ." d  C .. .• th rt of the Indian Tra e ommlSSloner 

Government been draV\<"'Il to e repo .  t exchange ~ 

at Hamburg, wherein ilt has I ~ ~ ~ ~ ~  ~  and other 
tions and other obstac es, n la s exp ? 
European countries has been greatly hampered . 

. Xu mmad Zafrullah Khan: Government have not 
~ ~ ~ ~  such ~  statement in ~ ~  ~~ ~  ~ ~  

Indian Trade ~  ~~  ~~ ~~  aharJpe; the trade of 
that "exchange restrICtIOns an o. er 
an'll countrv to which they are applIed. 

v • 

COLLIERY DISASTERS IN BmAR AND BENGAL. 

216. *.r. Amarendra Nath Ohattop.adhyaya: (a):Will ~~  
b 1 .J t "tat how man'll colliery nH:asters had t.al.en place 
e n f'H!'en 0." -e, .  . ? 
and Bengal during the years 1935 and 1936. 
(h) Will  Government he pleased to state ~~ number .of mel!- and 

women (i) died as a result of these disasters, (n) became lDcapaCitated, 

and (iii) ~  . 
(c) Will Government be pleased to ~  the ~ ~ of proprietors. 

Managers and Managing Agents ann respectIve colhenes. 

(d) \Vill Government be pleased to ~  if any. regular ~  

had been made into the causes of these dlsast.ers: did such diSAster take' 
place through negligenlJe of the managing authorities? If so, what steps 
",'ere taken to punish such officers? 

(e) What ('ompensation was granted to those who died, were wounded 
and incapacitated? What was the total loss incurred by the proprietors. 
of the respective collieries or by the managing authorities? 

The Honourable Sir Prank Noyce: (a) and (c). As there is no clear in-
dication of what the Honourable Member means bv "disaster", it is diffi-
cult for me to give any precise answer; but on the assumption that he 
means fatal accidents in mines, 1 would refer him, so faT as 1935 is con-
cerned. to the report of the Chief Inspector of Mines, a copy of which 
is in the Library of the House. He will find in this particulars of every 
fatal accident which occurred in that year in every coal mine in the 
provinces mentioned. These give the names of the mines. the names of 
the owners, the names of the persons killed, and the causes of the accidents. 
Fuller particulars are also given of certain accidents. The names of the 
managers are not available in this report, but these can be found in the 
List of Coal Mines in British India. PaTticulars for 1936 are not yet.avaiI-
able. but these will be published in due course in the report for that year. 

(b) The following figures give the number of persons killed and injured 
during 1935. They are not confined to Bengal and Bihar, but these ~ 

vinces contain the bulk of the coal mines. 

Menki)led, '284; , Men injured, 805. 

W om'en killed, ~  . <0' Women 'mjurea,·64 .. 
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I am unable to say-in how many cases the injuries resulted in perma-

nent incapacity. 

(d) A regular enquiry as well as an inspection was made in the ~ 

of every fatal accident. In addition 4 Courts of Inquiry were appointed' 
in 1935 and 1936 under section 21 of the Indian Mines Act. It is obviously 
impossible for me to make any general statement regaTding negligence as 
the circumstances differ in each case, but the proportion of accidents which· 
if.; directly traceable to negligence on the part of the management is small. 
Particulars of prosecutions, which are not limited to cases where 8'Ccidents 
actually occur, are given in the Chief Inspector of Mines' report annually. 

(e) The Government of India are not in possession of this information. 

SUICIDES AND DEATHS OF DETENUS AND INTERNEES AND THEIB RELEASE ON 

THE OCCASION OJ!' THE KING'S CORONATION. 

217. *][r. Amarendra :Hath Ohattopadhyaya: (a) Will Government be 
pleased to state the number of detenus and internees who have (i) commit-
ted, suicide during the last three years in their respective place of deten-
tion, (ii) died of diseases? 

(b) Do Government propose to release them before the, or on th&-
~  of the, Coronation of His Majesty the King Emperor? 

(c) Are Government aware that situation in Bengal or for the matter of 
that of India in relation to terrorism has changed? If so, do not Go\'ern-
~  propose to revise their policy regarding further detention of men 

without trial simply on suspicion? 

The Honourable Sir Henry Craik: (a) The Government of India are only 
concerned with detenus at Deoli. As regaTds that detention camp there 
have been no deaths through natural causes during the last three years. 
One detenu recently committed suicide there. 

(b) No. 

(c) Although the situation in regard to terrorism has improved, the im-
provement would not justify the general release of persons detained because 
of their connection with terrOl'ism. in view of the fact. t.hat such releases 
have, in the past, been followed by a recrudescence of the movement. 

PRACTISING OF HOM(EI)PATHY BY GOVERNMENT SERVANTS. 

218. *)(r. Amarendra :Hath Ohattopadhyaya: (a) Will Government be 
pleased to state if a protest has been received hv the Director General, 
Indian Medical Service, from a numb",r of medical practitioners against 
'the pra<ltice of Homooopathy by Government servants? 

(b) Is it a fact ,that there are more than 50 Homll'opathy practitioners 
who are Governinent servants? 

(c) Is it a fact that Government servants. who practise Homreopathy 
have to take permission in order to act in conformity with Rule 13 of the 
Government Servants Conduct Rules, 1935, W Rule 15 of the Rules. 
applicable to other persons? If so, are such fermiasions granted by the-
Heads of respective Departments? 
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(d) Are Government aware that such practising Homreopaths do a good 
deai of useful work to their neighbours who seek their aid in time of illness 
in their homes? 1£ so, have Government withheld the ~  for 
practising Homreopathy in response to the aforesaid protest from a number 
Qf medical practitioners? 

(e) Has there been any case of negligence of duty on the part 
of such Government servants who have been permitted to practise 
Homreopathy? If not, will Government be pleased to state that no such 
application fol." permission to practise Homoeopathy from Government 
.servants will be refused? 

ne Honourable Sir Henry Craill:: (a) Yes. 
(b) Government are not aware of the actual number; but there was 

Teason to believe that a good many' Government servants were practising 
Homreopathy when the protest was received. 

(c) r invite .the Honourable Member's attention to the Rules. 
(d) I have no information, nor am I aware whether permission has been 

-withheld in any case. 

(e) Government have not enquired whether there are specific instances 
·of neglect of duty due to the practice of Homreopathy. They are satisfied 
'however that the practice is objectionable and should not be permitted. 

"INDIAN EXILES LIVING IN FOREIGN CoUNTRIES NOT PERMITTED TO RETURN 

TO INDIA. 

219. *JIr. Amarendra Hath Ohattopadhyaya: (a) Will Government be 
'pleased to statp. the names of the IndiJ\n exiles living in foreign countries 
who are not pp.rmitted to return to India on political grounds? 

(b) Will Government state when the aforesaid exiles had left the shores 
-of India and in what political connection they were obliged to go out of 
India and remain exiled? 

(c) Is it not a fact that Mr. Bhupendra Nath Dut.t and Mr. Sailandra 
Nath Ghose were exiles of the above type? If so. no Government propose 
to take similar steps with regard to other exiles as they have taken with 
Tegard to the aforesaid exiles? 

The Honourable Sir Jlenry Craik:. (a) and (b). I would invite the atten-
tion of the Honourable Member to the reply given by me to Pandit Paliwal's 
question No. 370 on the 13th September, 1935. Both the persons men-
tioned therein have since returned to India. " 

(c) The Government of India have not received requests from any 
other such persons for facilities to return to India. 

"TRAVELLING OF SERVANTS IN RAILWAY COMPARTMENTS WITH THEIR MASTERS. 

220. *Kr. Sri Prakua: (a) Is it a fact that Rules 88 and 8440f the 
Indian Railway Conference Association's Coaching Tariff No. 10 quoted 
"by the Honourable the Commerce Member in reply to question No. 285 
on September 9, 1936, refer to servants travelline with women and 
children, and are Government prepared to frame specific rules regarding 
the travelling of servanti' in the same compartment with their maBtera 
.occasionally from station to station? ", 



(b) Is it or is it not·" fact that servants with ordinary third class. 
servant tickets do travel with their masters in the first and second classes. 
to attend on them as required? Is this as:ainst rules or not? If it is, do· 
Railway Administrations connive at it? Have there been any cases where 
such servants have been found so travelling, and if so, have they or their' 
masters been prosecuted? 

The Honourable Sir Muha.mm&d Zafrull'ah Khan:. (a) The reply to the 
first part is in the affirmative. As regards the second part, I wi.ll convey-
the Honourable Member's suggestion to Railways for consideration. 

(b) As regards the first part, Government believe that this is the case,. 
but Jllwe no information as to the extent of the practice which is not; 
provided for in the rules. Government are not aware of any case of the· 
kind referled to in the last part of the question. 

SALE OF PLATFORM 'fICKETS AT THE BENARES CANTONMENT RAll..WAY' 

STATION. 

221. ·Kr. Sri Prakala: (a) Is it a fact that on the East Indian Railway,. 
rlb-tiorm tickets at some stations are sold at the booking office and at 
f,ome at the gate? 

(b) If ~ what is the exact point in this differentiation? 

(c) Is it a fact that at the Benares Cantonment Railway Station platform 
ti.ckets were formerly sold at the gates and are now sold at the booking: 
office? If so, why was the change made? 

(d) Are Government aware that an important Dlatform at the Benares. 
~  Railway Station immediately adjoins the portico on the· 

cantonment side and that persons arriving from thRt side to receive· 
friends at that platform have to go over a long overbridge to reach the· 
booking office to buy platform tickets, and are Government. prepared to, 
recommend to the railwllJ authorities to arrange for the sale c:.i platform 
tickets at the gate of thiR platform. at least for thp, important trains due· 
to arrive at that platform? 

The BonourJaoble Sir Muhammad Zafrullah Xhm:. (a), ~ and (c). Gov-· 
onlment bave no information. 

(0) I will convey the Honourable Member's suggestion to the Agent, 
East Indian Railway, for consideration. 

RESERVATION FOR A CERTAIN PERIOD OF THE DUFlI'ERIN BRIDGE NEAR THE' 

KASHI RAILWAY STATION FOR VEHJCULAlt TRAFJ.I'Ic. 

222. ·Kr. Sri Prakasa: (a) What is the average number of trains 
pasR'ing over the Dufferin Bridge near the Kaahi Railway Station on the· 
East Indian Railway every 24 hours? 

(b) Are Government prepared to recommend to the Railway Adminis .. · 
tration to arrange for the reservation of one hour every morning and 
evening definitely for vehicular traffic over the-bridge duringtbe months.; 
when the pontoon bridge is not available? 
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(c) Has the Railway Administration ever received any representation 
from the railway staff at Kashi Station that' such reservation is possible 
and will be convenient both for the' staff and the public? 

The Honourable Sir Muhammad Zafrullah Khan:, Enquiries are being 
made from the Railway Administration and a reply will be laid on the 
table in due course. 

'TENDERS FOR THE CONSTRUCTION OF THE IMPERIAL AGRICULTURAL RESEARCH 

INSTITUTE. 

223. *1Ir. Sham Lal: Is it a fact: 

(a) that in 1935 tenders to the value of about five lacs were invited 
by the Public Works Department for constructing the resi-
dential portion of the Imperial Agricultural Research Insti-
tute; 

(b) that the ultimate total cost in this portion of the scheme has 
exceeded twenty lacs; 

{c) that the same contractor was allowed to carry out the whole 
of 20 lacs without any further tenders being invited; 

'(d) that the same contractor was given the contract for the non-
residential portion of this work in spite of his tender being 
about sixty thousand rupees higher than the lowest tender; 

(e) that again in 1936 the same contractor was given the work of 
over a lac of rupees for four Gazetted Officers' bungalows 
when his tender was not the lowest; and 

(f) if the answer to the above be in the Rffirmath'e, will Gov-
ernment be pleased to state what action has been taken 
against these officials? 

The Honourable Sir I'raDk )foyce:. (a) Tenders for constructing t.he 
residential portion of the Imperial Agri<iJ.lltural Research Institute were 
invited at the same time as for the non-residential portion. 

(b) No. 

(c) and (d). The contract for both portions of the scheme was awarded 
to the same contractor, whose tenders for both together were Rs. 12,000 
and not Rs. 60,000 higher than the lowest tenderer's. 

(e) Yes. 

(f) No action was called for against any official. 

INSTITUTION OF AN ENQUIRY INTO THE WORKING OF THE PUBLIC WODS 

DEPARTMENT, DELHI. 

224. *1Ir. Sham Lal: (a) Do Government propose to institute an 
'enquiry into the working of the Public Works Department, Delhi, and 
"lay the findings before the house? 

(b) Is it a, fact that an enquiry was held in this connection by the 
Accouilts Department? 

,(cl If so, will Government ~ on the, table of this House the 
'findings? Have Government considel'ed '8 furtber ~  ,necessary ln 
the light of these findings? 
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The Honourable Sir .J'rank lfayee:. {a) No. 

(b) and (c). If the Honourable ~  ~ in miD;d. the enquiry ~  
by the Government of India laRt year mto the IrregularitIes ~  ~  
-the acceptance of tenders for the construction of the Irwm HospItal, 
New Delhi, I would invite his attention to the reply given by me to part 
(a) of Mr. Asaf Ali's question Xo. 355 on the 14th September, 1936, in this 
House. Government do not consider it necessary to hold any further 
enquiry into the matter. 

NON-INCLUSION OF ENGINEERING AS A SU.BJECT FOR THE INDIAN CIvIL SERVICE 

EXAMINATION IN INDIA. 

225. *Irtr. Sham L&l: (a) Will Government be pleased to state if it is 
a fact that engineering is not allowed to be taken up as a subject by the 
candidates for the Indian Civil Service examination appearing in India? 

(b) Is it a fact that the same subject is allowed to be taken up in 
Er; gland ? 

(c) Will Government he pleased to state the reasons for this anomaly, 
-and whether they nre nrepared to remove it in view of the increasing 
restrictions in the way of Indian students going to England? 

The Honourable Sir Henry araik:. (a) and (b). The reply is in the 
affirmative. 

(c) Government do not admit that any anomaly exists. During the 
years 1923 to 1930 when this subject was allowed only 3 candidates offered 
it in India, none of them with success. The 1. C. S. examination is based 
upon a wide general education. An Engineering degree, on the other hand, 
in India involves a very specialised course of study and the candidate who 
takes up such a subject may be expected to look forward to a career in 
Engineering rather than in the Indian Civil Service. No change is there-
fore contemplated. 

RELEASE OF MR. HmA LAL DAS GUPTA, MR. MANORANJAN DRAR AND 

MR. HUNAJORANJAN-DHAR, DETENUS IN THE PuNJAR. . 

226. *Irtr. Sham Lal: (a) Is it a fact that Mr. Hira Lal DaR Gupta, 
detenu, was transferred to the Punjab as a companion to Mr. Sen? 

. (b) Is .it a ~  that he is the ~  son ~ his father bnd that during 
,hlS detention hIS father developed Renous phYSICal troubles which disabled 
him from earnin'S his livelihood and resulted in his death two or three 
months back? . 

(c) Did Hira Lal make repeated representations for family allowance 
and leave to see his father and to what effect? 

(d) Was Hira Lal allowed leave to perform the saradh ceremonies of 
his father and to arrange his domestic affairs? 

.. (e) Have Government made any arrangements. for the maintenance of 
the family? 
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(f) Is Bira Lal suffering from appendicitis and o1lherctise&ll887 

(g) Did he apply for his transfer to Calcutta for treatment? Wbat was· 
tl;e fate of bis application? 

(h) Are Government prepared to release Bira Lal? 

(i) Is it a fact that Mr. Manoranjan Dhar and bis brotber Bunajoranjan. 
Dbar are under detention for the last seven years? 

(j) Is it a fact that during their absence from home their father bas. 
developed heart trouhle and is not in a position to help his family? 

(k) Did Manoranjan Dhar and bis brother .apply for release and 
mhlntenanctl for their family? If so, to what result? 

The Honour&ble Sir Henry Craik:. (a) Yes. 

(b), (e), (h) to (k). The  Government of India have no information. 
These are matters for the Government of Bengal. 

(c), (d) and (f). The question of family allowance is one which con-
cerns the Government of Bengal. I am making enquiries as regards the 
other information required and a reply will be laid on the table in due 
course. 

(g) Yes. His request was not granted. 

CoLLISION AT BARHAN STATION ON THE EAST INDLUf RAILWAY. 

227. *Dr. Ziauddin Ahmad: (a) Did the Inspector of Railways visit;; 
Bllrhan station, East Indian Railway, where Down Bareilly-Agra Express 
collided with Up Parcel Express, on the morning of the 5th December. 
19361 

(b) Did the Inspector present a report to the Government? 

(c) wm Government be pleased to lay the report on the table? 

(d)' Who was responsible for the collision? 

(e) In cal'le the collision was due to the mistake of the· driver of Parcell 
Express that he <lid not see the signal on account of fog, will Government. 
be pleased to tell whether fog signals were used? If not, why not? 

(I) Did the Inspector find the proofs that fog signals were used? 

The Honourable Sir Muhammad Zafnlllah Xhan.:. (a) and (b). Yes . 

(c) The suggestion will be considered. • 
(d) to (f). I regret I am unable, at the present stage when no decision 

bas been reached in regard to the action to be taken against those con-
cerned in the accident, to make any statement on these points. 

Dr. Zlauddin .&l1m1d! When will Government take any action in this: 
matter?' 
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The Honourable Sir Kuhammad Zafrullah Khan.:. There IS $ question 
by the Honourable Memoer on the subject later on. 

CoLLISION AT BAB.lIAN STATION ON THE EAST INDIAN RAU..WAY. 

228. .Dr. Ziauddin Ahmad: (8) What· is . therotal station st$ff $t; 
Barhan station, East Indian Railway, and wh$t $re their qualifications?, 

(b) What steps did the station sta.ff take when they noticed that the 
Parcel Express did not stop outside the signal? 

The Honourable Sir Muhammad ZafruUah Khan.:. (a) I have called for 
the information required: and will  place it on thetabJe of the House 
when it is received. 

(b) On account of ~  fog., th!'l station ~ did not see the .Parce. 
Express till it had actually come into the station. 

Dr. Ziauddhl Ahmad.:. Has ~  devised any ~  by 
means of which the Driver can ·see.the signal because the fog is a thing 
of common occurrence and is not confined to any particular line? 

The Honourable Sir lttuhanUn8d Zafrullah Khan.:. There is a reply to 
that question later on. 

CoLLISION AT BABHAN STATION ON THE EAST INDIAN RAU..WAY. 

229. *Dr. Ziauddln Ahmad: (a) In view of the fact that the a.ecident 
at Barhan station, East Indian Railway, took place at Pown platform in 
front of the Station Master's office, will Government be pleased to tell us-
why the Up Parcel Express comes on the Down platform? 

(b) In case it is due to double inter-locking system, do Government 
.propose to get the system examined by experts? 

(c) What steps do Government propose to take to safeguard the life of 
travelling public that similar incidents may not occur in future? 

(d) In view of the fact that thiek fog . frequently occurs in cold 
weather in Upper India in morning hours, what guarantee there ~ that 
drh erp, of fast trains will see the signals at small stations? 

The Honourable Sir Muhammad Zafrullah :Khan.:. (a) The lTp Parcel 
Express should not have come on to the down p1atf9rm. 

~ The interlocking system at the station had nothing to do with the 
cccurrence. 

(c) and: (d). I would refer the Honourable Member to the reply I 
have just ~ to parts (d) to (f) of his question No. 227. 

ISSUE OF INSURANCE TICKETS FOR ACCIDENT OR DEATH OOOURRING DURING 

RAILWAY TRAVELLING. 

2BO. *Dr. ZiauddinAhmad: Are Government prepared to take steps' to 
issue insurance tickets for accident or death occurring during the travelling, 
as iq done in some European countries? 
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The Honourable Sir Kuhammad Zafrullab Khan:' Proposals for the 
. adoption of an Accident Insurance Scheme a.re at present under examina-
tion. 

~  OF THE INSPECTOR OF RAILWAYS ON THE BARKAN AOOIDENT. 

231. *Dr. Ziauddin Ahmad: Was the' report of the .Inspector of 
. .Railways on Barhan accident examined by Railway Board? What is their 
. opinion? 

The Honourable Sir Muhammad ZafruDab Khan.:. The report has only 
recently been received and is under the consideration of the Railway Board. 

Dr. Ziauddin Ahmad.:. Will the Government lay this report on the table 
when it has been considered? 

The . Honourable Sir Kuhammad Zafrullah B;hau..:. I have replied to that 
1D reply to a previous question. 

Pu'r.rING OF LUGGAGE VANS BEHIND PAS&ElIIGER CARRIAGES IN PARCEL 

EXPRESS. 

232. *Dr. Ziauddin Ahmad: (a) Axe the luggage vans put behind 
passenger carriages in parcel express? H so, why? 
(b) What was the opinion of the Government Inspector on this point? 

The Honourable Sir Muhammad Zafrullah Khan: (a) I have called for 
certain information and will place a reply on the table of the House when 
it has been received. 

(b) The Government Inspector did not refer to this point in his report. 

Dr. Ziauddin Ahmad: I thought it was rather an important question. 
In th'e case of the Parcel Express the luggage vans are put behind and the 
passenger carriages are put ahead. Is it not possible to do the other way 
round so that in case of a collision the lives of passengers may be saved 
from these accidents? 

The Honourable Sir Muham,mad Zafrullah Khan:. That is a suggestion 
made by the Honourable Member, but that was not a point for the Govern-
ment Inspector to consider for the simple reason that he was considering 
the cause of the accident. 

Dr. Ziauddin Ahmad:. Had the arrangement that I suggest been followed 
there would have been no damage done to the passengers. I wasemyself 
unfortunately a victim of the accident. If the passenger carriages had 
been put behind. then I would have been saved all the trouble. 

The Honourable Sir Muhammad Zafrullab Khan:. 'l'he Henourable 
Member has made that suggestion but it has nothing to do with the Govern-
~  Inspector's report. 

Dr. Ziauddin A ~. It has nothing to do with the question about 
the eollision, but it has everything to do with the damages done to the 
p8ssengers ? . 
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The Honourable Sir Muhammad Zafrullah Khan.:. The Honourable 
Member's suggestion will be considered but it ·had nothing to do with the 
<Government Inspector's report who was not bound to consider it. 

TERMS OF REFERENCE OF Sm RALPH WEDGWOOII ENQUIRY CoM)llTTEE. 

233. *Dr. Ziauddin Ahmad: (a) What are the terms of reference of 
$ir Ralph Wedgwood Enquiry Committee? 

(b) Is the Committee authorised to issue any questionnaire or to take 
.oral and written evidence? 

(c) \VIlI the Committee confine its enquiry to the Railway officerll 
.attached .to Railway Board and Agents? 

The Honourable Sir Jluhammad Zafrullah :Khaa: (a) '1'0 examine the 
position of Indian State-owned railways and to suggest ~ measures as 
may, otherwise than at the expense of the general Budget, (i) se(lure an 
.improvement in net earnings, due regard·. being paid to the question of 
·establishingsucheffecti.ve co-ordination between road and rail transport 
·as will safeguard public investment in railways while providing adequate 
services by bo.th .means of transport; and (ii) at a reasonably ear}y date 
.place railway finance an .8 sound and remunerative basis. 

(b) Yes. 

(c) No. 

Dr. Ziauddin Ahmad':. Win the Government also consider the fact ~  

1jhere is a question of the levy of a protective duty for the railways as 
against motor cars on the petrol which has just been about 7i .annas per 
gallon because the Honourable the Finance Member said this morning that 
ien annas per gallon are being collected out of which 2t annas go to the 
noad: Fund and the remaining 7i annas are debited to the General Fund. 
This is really a question of protective duty for the benefit of the raij.ways. 

The Honourable Sir Muhammad Zafrullah Xlum: That is a statement 
by the Honourable Member. .. 

Mr. N. M. Joshi: Mav I ask whether this Committee will consider the 
question as to how the ra·ilway revenues are being adverselyaffectea by the 
'neglect of the third class passengers? 

The Honourable Sir Muhammad Zafrullah Khan: They will consider 
·everything that is relevant to the terms of their inquiry. 

Xr. Lalchand B'avalra1.:. May I ask whether this Committee will 
examine or consu1t the Railwav Unions and the Motor owners whose in-
·ten'sts are at stake? . 

The Honourable Sir Xuhammad Zafrullah . .~ This Committee, I 
believe. invited suggestions from everybody as soon as the Chairman landed 
Oin India. 

Kr. Lalchancl NavaIr&t: May I know if these bodies will be examine"d? 
112 
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The Honourable Sir Muham.mad Zafrullah XhaD:. Anything that is put 
forward before them will be examined. 

Babu Batjnath .~ Is the Honourable Member aware that there 
iF: a great resentment in the country that no Indian has been associate<I 
with this Committee? 

The Honourable Sir Muhammad Zafrullah Khan: How does this arise· 
out of this question? 

EXPENDITURE ON THE EXPERTS BROUGHT OUT TO INDIA. 

234. ·Dr. ZiauddiD Ahmad: (8) How many experts did the Govern-
ment of India bring out to this country in the ealendar year 1936 anfI 
how much will each expert oost to the Indian tax-payers? 

(b) Was the expenditure 'included in the b.udget of. the current or 
the previous year? 

'!'he Honourable Sir Henry Oraik: (a) and (b). I would refer the Hon-
ourable Member to the statement laid on the table on the ltith Septem-
ber. 1936. in ~  to :\Ir. Avinashilingam Chettiar's question ~ . 413 
and to the answers given to the supplementary questions on that occa-
sion. The further information now asked by the Honourable :Member is 
being collected and will be laid on the table" in due course. 

Dr. Ziauddill Ahmad: Were the expenses included in the Budget of 
1936-37? 

'l'he Honourable Sir Henry Oraik·: That is part of the information I am 
collecting. 

CASE OF MR. GHUI..AM HUSAIN KHAN, Ex-TRAVELLING TICKET EXAMINER,. 

NORTH WESTERN RAILWAY, LAHORE Dn'"ISION. 

235. *Khan Bahadur Shaikh I'ul-l-Haq Piracha: (a) Will Government 
please place on the table the report of Mr. S. C. Sircar who had been 
deputed to inquire into Mr. Ghulam Husain Khan's case ex-Travelling 
Ticke' Examiner, North Western Railway, Lahore Division? 

(b) Is it a fact that as a result of the investigation referred to above, 
Mr. Ghulam Husain was reinstated in his original appointment on the 
27th of May, 1930, (vide letter No. 40131/C.T./30)? 

(c) Are Go,"ernment aware of the fact that simultaneously wiij-l his: 
reinstatement Mr. Ghulam Husain Khan was given notice for the termi-
nation of his services; if so, will, Government please state reasons? 

The HOIlourable Sir Muhammad zafrullah Khan.:. (a) Government are 
not prepared to place the report on the table of the House as this document 
is only for departmental use not intended for publication. 

(b) and (c). Government are informed as foUows: 
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Yes. As Mr. Ghulam Hussain was under suspension, the officer passing 
the order of discharge was under the impression that ~  ~  

precede a notice of discharge. 

CASE OF MR. GHULAM HUSAIN KHAN, Ex-TRAVELLING TICKET EXAJrIDTEB. 

NORTH WESTERN RAILWAY, LAllOBE DIvISION. 

236. *Khan B&hadur Shaikh J'azl-i-Baq Plracha: Will Government be 
pleased ~. '. . 

(a) whether due regard to the true interpretation of the terms of 
agreement entered into with Railway authorities was paid 
in serving Mr. Ghulam Husain with one month's notice; and 

(b) what action, if any, they propose to take in the case of Mr: 
Ghulam Husain Khan in view of the peculiar circumstances 
of this case 'I 

The Bonourable Sir KuhammAd Zafrullah Khan.:. (8) Yes. 

(b) None. 

UNSTARRED QUESTIONS AND ANSWERS. 

brCOME FROM FmsT AND INTERMEDIATE Cr.A..ss PASSENGERS AND 

INTERMEDIATE Cr.A..ss WAITING ROOMS ON THE EAST INDIAN RAILWAY. 

1. IIr. Kohan La! Sakaena: Will Government be pleased to lay on 
the table a'Jststement giving the following information regarding East 
Indian Railway: 

(a) total income from first class passengers in 1935-1l6; 

(b) total income from intermediate claBB pal'lsengers in 1935-36; 

(c) the respective number of stations where separate waiting rooms 
for first and intermediate class passengers exist; nnd 

(d) the number of station!! wh"ere no arrangements ~  for the 
intermediate class passengers excepting the third class pas-
senger hall? . 

"!'he Bonourable ~ ~ A  Zafrullah Khan: (a) Rs. 12,11,000 . 
.. I _,,' ~ . .!;i !d::t':l ,.: ~ ~  . .:...L !:i -;j ~ 

(b) Rs. 34,86,000. - . 

(c) and (d). Information is being obtained from the East Indian Rail-
-way, and will be laid on the table in due course. 

CoSTS OF TIME TABLES OF V.AB.IOUS RAlLWAYS. 

2. 1Ir. Kohan tal SakBena: Will Government. lay on the table a 
~  ~  t;he ~  costs of time tables of various railways, 

ihell' respectl.ve mileage aDd lDcomes on account of advertisement in time 
tables? 



118 LBGISLATIVE ASSEMBLY. [25TH .TAN. 1937. 

ft, Honourable Sir Kuhammad Zafrullah B'J1an: I am placing on the. 
table a statement giving the particulars asked for in regard to those Rail-
ways for which information is available. 

8ta1emM1t reZaRng to the half·yearly Englwh Time Toole-October 1936 i88tUl. 

RevenUEr 
derived 

Railways. Mil6a.ge. Cost of from 
production. advertiee-

menta. 

Rs. Rs. 

A.B. 1,306 2,112 92& 
B.&N. W.* 2,110 2,058 135· 

R.&K. 570 
B.N. 3,392 4,263 1,62() 
B., B. & C. I. 3,691 2,142 Nil. 
Burma. 2,059 2,464 1,684 
E.B. 2,009 7,300 4,600 
E.I .. 4,391. 14,070 3,1M 
G.I. P. * 3,727 4,749 21() 
M.&S.M. 3,228 9,115 1,182' 
N.W. 6,944 14,166 2,82() 
B.I. 2,532 4,433 212' 

*April1936 issue. 

ISSUE OF CRARGE SHEETS TO SUBORDINATE EMPLOYEES ON THE EA.STEBli 

:BENGAL RAILWA.Y. 

3. Kr. trmarAly Shah: (a) Will Government be pleased· to state 
whether the Uailway Board has very recently issued a letter to the A ~  

Eastern Bengal Railway, regarding issue of charge-sheets, stating that tire 
issue of a charge-sheet to a subordinate employee by a gazetted officer is 
ruscretionary under certain circumstances in cases where a charge-sheet 
has already been issued by 8 senior subordinate? 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state whether the Railway Board's recent· orders referred to 
above run eounter to the statement made by the Honourable the Com-
merce Member on the floor of 'this Assembly in reply to unstarred question 
No. 155 put by Mr. Amarendra Nath Chattopadhyaya-vide Legislative 
Assembly Debate, dated the 27th Februnr;v, 1936'? . 

fte Honourable Sir Kubammad Zafrullah lD1an: (a) I'eil. 
(b) No. 

MlLEAGE OF ROADS IN·INDIA. 

4. Mr. Mohan Lal Saklana: Will Government lay on the ~ 8-

statement giving the following information regarding roads in India: 

(a) the total mileage of road; 

(b) the mileage of metalled and unmetalled roads; and, . 

(c) the respective mileage of metalled and unmetalled roads main-
tained by the Public Works D'epartment by the District and 
Local Boards and by t.he Municipalities and Cantonments? 
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The HODDUl'able Sir l'raDk .ayee: Sir, with your approval I will reply 
to questions NOB. 4 and 6 together. 

The information is being collected and will be laid on the table when 
ready. 

INADEQUACY OF RoADS IN INDIA. 

5. Kr. Mohan Lal SakBena: (a) Are Government. aware that the roadS' 
in India are inadequate to meet the requirements of the people? 

(b) Is it a fact that in British India there is only 6'S miles of 
surfaced and 24'19 miles of both surfaced and unsurf$ced: roads per 100 
sguare miles of area and the comparative figures for a sparsely populated 
country like the United States of America the figures are 12'05 miles and 
8(} miles respectively per 100 square miles of area? 1f not, what are the 
exact figures for the two ~  for England and ~  

The HODOUrable Sir ~ .ayee: (a) Yes. 
(b) I am not in a position to verify the figu"es quoted by the Honour-

able Member, but they probably give a reasonably accurate picture, ex-
cept that the figures for British India do not take into acccunt. the very 
large mileage of village roads regarding which no statistics are available. 
The figure for England and Wales together, including urban ruads, is 
262 miles per 100 square miles of area. 

ADDITION TO ROADS SINCE 1ST Al>BIL, 1929. 

t6. 111'. Kohan Lal Saksena:. Will Government state how many miles 
of surfaced and unsurfaced roads have been added since 1st April, 19"29? 

MONEY RAISED BY THE birOSITION OF ADDITIONAL DuTY ON PETBOL SPENT 
ON VILL.AGE ROADS. 

7; 111'. Koha.n Lal Saksena.:. (a) Will Government state how much 
money has been raised by the. imposition of additional ~  On petrol 
smce 1st April, 1929 and how It has heen spent by the varIOUS Govern-
ments? . 

(b) Was any pilrt of it spent on the improvement of village roads? If 
D,ot, why not? 

The Honourable Sir I'rank .ore.,: (a) The total audited revenue de-
rived from the additional duty on p'etrol amounted, up to the end of 
1935-36, to 763f lakhs. Out of this, 3t lakhs have boen sct aside for 
grants-in-aid for civil aviation purposes under paragraph 2(1) of the Reso-
lution governing road development. The remainder has been distributed 
as follows between the different authorities : 

Reserve with the Government of India 

Allotments to provinces. , . 
Indian States and Minor Administratio.' . 

Unadjusted ~  . 

Lakbe. 

Rs. 
·88'42 

563'37 

IOS'3! 

0'14 

Totul 760'25 

tFor answer to this question, see answer to question No.4. 
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'The allotments to the Governors' Provinces up to the end of March, 

1986 are shown in the attached sta:tement. The grants ~  ~ 
~  on reconstruction of existingmetaUed roads, metalling of un-

metalled roads, and provision of bridges. 

(b) Local Governments have full discretion to spend the amount dis-
tributed in the way they consider best, subject of course to the Ilpproval 
of the schemes intended to be financed fr6m such allotments by the 
Government of India. The policy of the Transport AdvisoryCouneil, to 
which the provinces are a paTty, is that a large share of the expenditure 
should be devoted to the improvement of communications in rural areas. 
ParagraphS .of the existing Road Resolution also lays down that in 
cOnsidering schemes the Governor General in Council shall bear in mind 
the urgent need for improving the efficiency and reducing the cost of 
transport by road of agricultura'l produce to markets and raihvays_ 

L:* ,  . 

Statement showing allotments to Governors' Provinces from the Road Fund to end o/lOJi-aB. 
~ .... ": ". .... '. . 

Madras . 
Bombay 

Name of Provinllll. 

Bengal. . 
United Provinces 
Plmjab ',. .  .  •  .  • 
Burma. including Federated Shan States 
Bihar and Orissa. . 
~  Pl'oYinGea • 
Assam. .  .  . 
North·West Frontier Province 

Share to end of 
1935-96 including 
allotments proposed Probable expendi· 

~ ~  ,tnu.;to'SIId of 
for the period 1st 1936-37. 
October 1935 to 
31st March 1936. 

tts.' lakh8:' 
99·99 
130·83 
95·55 
40·48 
51·84 
69·42 
24·59 
22·11 
15·52 
12·84 

563·37 

Re.lakhs. 

62·00 
so· 00 
53·00 
41·eo 
33·00 
34·00 
14·00 
20·00 
13·00 
11·00 

361'00 

CERTAIN INFORMATION REGARDING MIuTARY MANoroVBES. 

8. Mr. Kohan Lal Saksena.,' Will Government lavon the table a 
statement giving .~.. .~ ~  information. regarding military manremrres 
held during the las,t tl?i'ee Years: 

(a) number of manreuvres held; 

(b) total amount'of i!ompenillition paid in various manreuvres; 

(c) total number of persons who were paid compensaiion; and 

(d) total number of days each m!tnreuvre was held? • 

Kr. G. B. 1'. Tottenham: (a) The following figures relate to the 
manreuvres and field exercises carried out by formation of tbe strength 
of a brigade ADd above: .,. 

1933-34 

1934-35 

1935·36 

27 

29 

25 
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(b) and (0). The iDfonnation is not readily available. Its eompillrlion 
would involve a reference to many civil and military authorities and the 
time and labour involved would not be commensurate with the value of 
the results. 

(d) A stat.ement is given below. The figures do not include "columns" 
·operating from frontier stations and smail concentrations for artillery 
practice camps, nor exercises without troops . 

1. R. A. concentration 
·2. Brigade training 
3. Brigade training 
4. Brigade training 
5. Brigade training 
6. Brigade training 
7. Brigade Exerc ise 
8. Brigade Exercise 
9. Brigade Exercise 
10. Brigade Exercise 
11. Brigade training 
12. Brigade training 
13. Brigade training 
14. Brigade training 
15. Brigade training 
16. Brigade training 
17. Brigade training 
18. Brigade training . 
19. O:Jmbined (Div.) training 
20. District exercises 
21. Btigade training 
22. Manreuvres 
23. Brigade training 
24. Brigade training 
25. Brigade training 
26. Inter.brigade exercise 
27. Brigade training 

1. Cavalry brigade training 
2. Brigade training • 
3. Brigade training 
4. Brigade training 
5. Brigade exercise 
6. Brigade exercise 
T. Brigade training 
8. Brigade training . 
9. Cavalry Brigade training 
10. Cavalry Brigade training 
11. Cavalry Brigade exercise 
12. Inter-brigade training 
111. Command exercise 
14. Brigade training 
15. Brigade training 
16. Brigade training 
17. Brigade training . 
18. Cavalry Brigade training 
19. Inter.brigade training 
20. Inter-brigade training 
jll. Manreuree and ceremonial 

. /: ·.·.:.1 

1933-34. 

1934-35 

Number of 
daya. 

12 
8 
19 
l' 
1 
8 
1 
2 
1 
1 
1 
1 
14 
17 
10 
16 
II 
12 

• • 18 
-5 
21 
1 
2 
6 
2 

21 
13 
13 
13 
1 
17 
12 
13 
.5 
16 
3 
3 
3 
13 
10 
9 
4 
7 
2 
3 
8 
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22. Brigade training . 
23. Cavalry brigade training 
24. Brigade trairiing 
25. Brigade training 
26 Command manreuvres 
27. Brigade training 
2S. Brigade training .  . 
29. Brigade, Bn. and Coy. training 

1. A. B. Q. Exercise 
2. Brigade training . 
3. Cavalry brigade training 
4. Brigade exercise 
5. Brigade training . 
6. Cavalry Brigade exercise 
7. Brigade training 
S. Brigade exercise .  , 
9. Cavalry brigade training 
10. Cavalry brigade exercise 
n. Brigade training 
12. Brigade concentration 
13. Brigade concentration 
14. Cavalry brigade training 
15. District exercise 
16. Command exercise 
17. Brigade training 
IS. District exercise . 
19. Artillery concentration 
20. Brigade training . 
21. Cavalry brigade training 
22. Brigade training 
23. Bx:igade training . 
24. Brigade and Bn. training. . 

1935-36. 

25. CQncentration. Infantry and Artillery 

SOLDIERS AND OFFICERS III THE ARMY. 

[25TH JAN. 1937. 

Numberoi 
days. 

25 
13 
15 
n 
7 
22 
n 
35 

8 
14 
17 
2 
14 
2 
1 
2 
11 
3 
11 
35· 
33· 
20-
3· 
3· 
4 
3· 
4 
10' 
31 
15· 
12 
11 
4 

9. JIr. Kohan Lal Saksena: Will Government lay on the table &: 
litatement giving the respective numbers of soldiers and officers in the 
Indian Army from the various districts and provinces? 

Mr. G. :I.. P. Tottenham: The information in the form required by the 
Honourable Member is not available and its collection  would entail ron 
expenditure of time and labour which would not be commensurate with 
the resul\. 

4 

CoNTRACTS OF BOOKSTALLS AND EUROPEAN REFRESHMENT ROOMS ON TRB 

NORTH WESTERN RAILWAY. 

10. Mr. Sham Lal: (a) Have Government considered whether it is· 
economical to sell the contracts of Bookstalls and European Refreshment 
Rooms on the North Western Railway stations, as it will save the Rail-
way free passes, freight concessions, free carnage of certain articles, E"te.?' 
If not, what are the reasons? 
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(b) Is the North Western Railway prepared to withdraw all free passes, 
freight concessions, etc.,  etc., from Bookstall contractors and European 
Refreshment Room contractors? If not,. why not? 

(c) Is it a ·fact ~ in Eu!"opean Refreshment Rooms over- ~  -Nbrth: 
Western Railway a bottle of Murree Beer is sold at Re. ~. ~ ~ and ~ bazar 
rate is Re. 0-9-0, a bott-Ie of whisky is sold at Its. -10 whIle It IS sold In bazar 
at Rs. 8-0-0 and a battle of Beck's Beer which is sold in Bazar at Re. 0-14-0 
is sold at Rs. 1-5-0? 

:(d) If the answer be in the_affirmative, will the North Western ~  
Administration explaill why articles are not sold at market rate In the-
European Refreshment Rooms? 

(e) Is it a fact that a pP.g of whisky is sold at t-'hJ ~ ~ 
meat Rooms on the N.J!1h ~  Railway at Es. 1-4-0 whIch meanR 
that a bottle of whisky is sold for Rs. 15 which Can be had in bazar 
at Ra. 8-0-0? If the answer to the above be in the affinnative, what is-
the justification for this ,-SO-per ~ . incre.-e -:>f :prices? 

'!'he Honourable Sir KubammM ZafruIlah Khaa: I have called for 
certain information and will place a reply on the ta.ble ;:w.PeJl it" ~  

received. 

SALE OF FOOD CoNTRACTs ON THE NORTH WESHBN RAILWAY. 

11. :Mr. Sha.m Lal: (a) Is it a fact that the North Western Railway 
Administration has decided to sell the food contracts, both European and 
Indian, and is it a .fact that an Indian contractor of the Delhi Station has 
been selected for t-rial ? 

(b) What. is the reason that a bookstall or a European ~ . 

Room at Delhi has not been selected for a trial? 

(c) On what Railways-State or Company-the food contracts,:; tloth 
European and Indian, are sold? What are the different methods on various 
Railways for making money on food contracts-both Indian· and -Europe-an .,. 

The lIonourable, Sir KuhaJr;mad Zafrullab Khan:_ (a) No definite deci-
sion has yet been arrived at. As, however, certain contracts lit Delhi 
were recently terminated,-the opportunity· was taken . of invitimr flendel'B' 
and a contraetor has since been appointed. ., 

(b) A similar opportunity has not arisen in cmqlection with the.· con-
tract for the bookstall and the European refreshment room. 

(c) I would refer the Honourable Member to the memorf.U'dum placed 
before the Central Advisory Council for RailwaY6 at their meeting in 
October, 1986. . 

CoLLECTION OF MONEY FROM INDIAN FOOD CoNTRACTORS ON THE BENGAl. 
- NAGPUB RAILWAY. 

12. Kr. Sham Lal: (a) Is it a fact that a big amount is collected from 
Indian food contractors on the Bengal Nagpur Railway, and is it ~ 
fset that this amount is all spent up on the employment of a European 
Catering Superintendent Rnd European catering? 
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(b) Is it a faot that the Railway Retrenchment Committee in the 
Report of 1931 disapproved of this system on the Bengal Nagpur 
Railway and strongly recommended for its abolition? 

The Honourable Sir Kuhammad Zafrullah Khan: (a) I would refer the 
~ Me.mber to the. reply given by Mr. P. R. Ran to Mr. Satya-

muiti's question No. 1264 on' the 1st April; 1935. 

(b) The Committee recommended that the question of letting the 
catering to contractors should be considered. 

PASSES GIVEN TO EUROPEAN REFRESHMENT ROOM AND BOOKST.Al.L 

CoNTRACTORS ON THE NORTH WESTERN RAILWAY. 

13. Ilr. Sham L&l: What is the total number of first, second, inter-
mediate, third and card passes given to European Refreshment Rooms and 
Bookstall contractors by the North Western Railway and what is the total 
value of these passes? 

The Honourable Sir Mubammad Zafrullah Khan: I am placing on the 
table a statement showing the number of card passes issued. It is not 
practicable to evaluate' them, as particulars of the extent to which they 
are used are ~ .-'ble. '", 

lit 

hd 

Inter 

3rd 

Statement of card pa88e8 iS8ued. 

Claae of paaa. 

Total 

No. of passes issued. 

Catering Bookstall 
contractors. ccntractors. 

3 1 

9 3 

2 
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OFFERS INVITED FOR C:un-oNMENT LAND AT KAllACBI. 

14. Seth HaJI Abdoola Haroon: (8) Is it a fact 'that Government 
have invited oifel"8 frOih'the Ka.rachr MUllicipal COl"porati.)n for the Canton-
ment land at Karachi? 

(b) If so, have Government considered the claims of old le88ees who 
have been in possession of the land for more than 50 year.s? • 

(c) Are Government aware that some of the above lessees have spent 
a larg.3 amount for the development of land and have paid nlore than 
double the value of the land in the shape of rent, etc.? . 

(d) If so, what do Government propose to do to safeguard their rights 
on the land? 

(e) Is it a fact that some of the lesseall have been granted permanent 
leases, and if so, on what conditions? 
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(f) Will GO\·ernment ~  whJ the same offer is not being extended 
to others who hold the phts and have been approaching Government for 
the conferment of the same rights? 
(g) Are ~  aware that the discriminating policy has created 

a great heart-burning in the lessees of the plats? 

(h) If so, whut steps do -Government propose to take to give ''<luaI' 
treatment to all the lessees? 

1Ir. G. B. 1'. ~  (a) Yes, for certain a'l"eas in the Cantonment. 

(b) to (h). I have had to call for certain information and will lay a 
reply on the table in due course. The rights of lessees will of course be· 
given due consideration, if the land is sold. 

STATEMENTS LAID ON THE TABLE. 
Information promi8ed in reply to starred que8tion No. 250 asked b!l Mr. 

AmarendrQ Nuth Chattopadhynya on the 11th February, 1936. 

PERROXR DET.HXEO eXDER THE PnOYIX('L\L HEGULATIONS AS STATE 

~ . 

Statement showing number oj pet"8QfUI deaU ,dt" as State Prisoners since 1905 and period oj· 
det_tion. 

Year. 

1907 
1908 

1912 
1914 

Prodnce concerned. 

Punjab 
MadrILs 
Bengal 
Madr8.:'l 
Madr&s 
Bombay. 

(1) Rrlrased. 

Number 
detained. 

2 
1 
9 
7 
4 
7 

Approximate dUrlLtion of detention. 

6 months. 
3! years. 
14 months. 
6 months. 
4 months in 3 cases and 3 years in 1 case. 
10 years in 2 cases and ·2! to 3 years in ~ 
cases. 

1915 Madr&s 4 It years to 5 years. 
Bengal 10 6 months to 4! years. 

1916 Bengal 63 3! months to 4! years. 
Punjab 3  6 months to 2 years. 

1917 Bengal.. 47 6 months to 4 years. 
Ajmer-Merw&rIL 2  2 years and 21-years. 

1918 Bengal 18 6* months to 2t years. 
1919 Bengal.. 8 4! months to 1 year. 

Central Prodnces 2  7 months. 
N.-W. F. P. 12 5 mouths. 

1920 N.-W. F. P. 2  1 year 10 months to 2 years. 
1923 Bengal . 17 11-years to 4! years. 

Punjab . 1 10 months. 
N.·\\,. F. P. 1  9 months. 

1924 Bengal 32 2 months to 41 yeaI"l'l. 

1925 
1927 

, 1928 
1930 
1931 

N.·W. F. P. 1 8! months. 
Bengal 1  I month. 
Punjah 1 I! years. 
PunJab 2  1 years 2! months. 
Punjab 3  3 yean! to 3J years. 
Bengal 1  1 years 10 months. 
Punjab . 2 3t months and 3 years. 
N.· W. F. P. 4 2! years. 

1932 Bengal . 4  I year to 4 ~ . 

BOlIiba.y . 2  4 montho;! and 2J years. 
Punjab . 1 10 months. 

1933 Delhi . 2 I! and 2t years. 
Punjab . 1  1 year. 

NOTE.-In addition, approximately 245 Moplahs were detained as State Prisoners 
between 1922-24 in connection with disturbances in Malabc!.r involving forcible conversions. 
These persons were all released gnLdually between 1924-1931. 
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(2) Uf'IIkr detention at pruent. 

Year. Province concerned Number Date from which detained. 
detained. 

1931 Bengal 11 23rd-25th November 1931. 
Punjab 2 10th February and 21st May 1931. 

1932 Bengal 51st-2nd January 1932. 
Delhi 1 26th April 1922. 

1933 Punjab 24th April and 3rd October 1933. 
Burma 1 30th April 1933. 
Delhi 1 13th August 1933. '" 

1934 Madra8 1 lOth Sepiimbei1934. ~ 
Punjab • 1 18th July 1934. 

1935 Punjab 1 14th December 1935. 
Ajmer-Merwara 1 23rd September 1935. 

1936 Punjab. 1 17th March 1936. 
Bengal 1 8th April 1936. 

N .B.-The above DguteB exclude political refugees and Hz-Rilling Chiefs detained 
as State prisoners for reasons other than those connected with the maintenance of law and 
Order in British India. 

Information promised In reply to unstarred question No. 149 asked by 
Pandit Sri Krishna Datta Paliwal on the 18th February, 193(;, and 
starred questions Nos. 1014 and 1015 asked by Bhai PQ.rmanand on 
the 9th March, 1936. 

DISABILITY PENSION TO MILITARY EMPLOYl-:ES INVALIDED DURING THE GRE.\T 

WAR. 
The questions appea.r to relate to one individual case viz., that of Mr. J'. :P. 

Sharma, an ex-clerk of the Royal Indian Army Service Corps. That case has now 
been decided and, with the approval of the Secretary of State, a permanent disability 
pension of Zl shillings a week plus 20 per cent,. thereof and wife's allowance at 8 
,$illings a week have been granted to Mr. Sharma. with effect from the 16th Decem-
"ber 193O, in addition to the service invalid pension which he was already drawing. 
The additional pension is in conformity with the provisons of Article 741-1\. Civil 
:Service Regulations. There is no other outstanding case of a similar nature. 

Information promised in reply to Htarred questions Nos. 1752 and I,!;.'J 
asked by Mr. Muhammad Azha1' Ali on th'e 18th April, 1986. 

WILLINGDON NURSING HOME AT NEW DELID. 

Que8tion No. 17.52.-(a) and (d). The Xursing Home attached to the \VilIingdon 
"Hospital at New Delhi is kept open tltroughout the year. 

(b) The Nursing Home has been built and equipped from private funds and handed 
over to the New Delhi Municipal Committl'e f01· administrative purposes. It provides 
Accommodation for all classes who live in the ~  stvle and are prepared to pay 
the prescribed scale of fees. • 

(c) The General Ward in the Willingdon Hospital provides aecommodation for 
patients free of charge. 

(e) The Municipal Committee employs a nursing staff for running the Nursing 
Home. The Civil ~  who is in charl1;e of the Willingdon Hospital is also 
'Superintendent in charge of the Nursing Home. 

(f) The Ciyil Surgeon is the Superintendent. of the Nursing Home and the ~
-ant Surgeon IS the Deputy Sunerintendent,. There is nothing incompatible between 
their functions as such and their other dutiE's. 

(It) Recognised private doctors can treat and look after their patients who mav he 
admitted to the Nursing Home with the prE'vious permission of the ~ . 

(h) The Civil Surgeon and the A~ . Rllrgeon are not paid bv the Municipal 
Committee. No information is availahle regarding priVAte fees recov;red. 
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(i) Information to answer the first part is not available. As regards the second 
part, the Honourable Member iB referred to the answer to part (g) of·thiB question. 

WILLINGDON NURSING HOME AT NEW DELHI. 

Que'tion No. 175S.-(a) The Willingdon ~. Home owes .. its . ~ to 
private munificence and has been attached to the Wilhngdo.n Hospital, ~  Delhi .• to 
enable private patients who can afford to pay for medical and surgical ~ ~  
which cannot be equally conveniently rendered at home, to make ~ of the facilities 
that it provides. The Home is also available for Government ~ . The a17ange-
ment is in no way individious to the general and poorer sectIOn of the pubbc for 
whom both Government and the Municipality provide other suitable facilities. 

(b) and (c). All Government servants are entitled to free medical and surgical 
treatment in hospitals. Members  of the superior services are in addition entitled to 
free ordinary nursing in hospitals. The flat rate of daily fee at the Home includes 
cost of ~  accommodation and diet and a poztion of the fee representing that cost 
is realilllld in cash from the patients, the balance, which represents cost of medicaJ. and 
nursing services, being paid by Government. 

(d) Yes, because the rate of Rs. 4 per diem was ·not remunerative. 

(e) No. Government do not see any necessity for this. 

Information promised in reply to starred questions Nos. 252,  253, 254, 256, 
257 and 258 asked by Mr. AmaTenara Nath Chattopadhyaya on the qth 
September, 1936. 

CLASSIFICATION OF TECHNICALLY TRAINED SUPERVISING STAFF OF THE MECHA-

NICAL ~ . EAST INDIAN RAILWAY. 

Question No. 252.-Government are informed as follows: 

(a) Apprentices who have completed a recognised course of training in a workshop 
together with training in a technical school are designated technically trained hands. 
~  mechanics recruited from trade apprentices who are either literate 01" have 
a little education are classified as non-technically trained hands . 

. (b) Similarity of procedure is observed in all the workshops under the Mechanical 
Department of East Indian Railway. In some cases non·technical trained staff have 
been promoted to t.he grade of chargemen, but these men had long practical expeli-
ence in workshops and diEcharged the duties entrusted to them in an efficient and 
reliable manner. In many cases they had received some technical education although 
.possibly not in such a regular manner as is given at the present tUne to apprentices 
who pass through the Jamalpur Technical School. 

. (c) When the technically trained grade of chargemen was introduced the staff at 
Ldlooah who had the requisite educational qualifications, i.e., Matriculation or Junior 
Cambridg,:, . were brought on to the technically trained chargemen's scale of pay. 
The. ~  staff .who had ~ their apprenticeship but did not have the 
quahficatlons as reqUired under the ~  orders were allowed to continue on their 
old scales of pay. 

(d) No. 

(e) In view of my reply to part (c) above this does DOt arise. 
(f) ·No case of the kind alleged is t.raceable: 

. (g) Technically trained staff are claE)!ified under the MIlle principle in all the 
workshops of t.he Mechanical Department of the East Indian Railway. 

ApPOINTMENT OF ApPRENTICES ON THE EA£IT INDIAN RAILWAY. 

Question No. 2.'iS.-Govemment are informed 8S follows: 
(a) Among those who had signified their willingness to accept lower posts than 

that of chargemen, and appeared before the Selection Board when called for. Mesar,. 
P. N. Dutt and J. Carnegie had stood first in the technical school examination. 
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(b) Government do not consider any action is called for. 

(c) In view of the reply to part (a). above, Government do not consider this is· 
necessary. 

Ez-ApPRENTICES OF THE J AMALPUR TECHNICAL SCHOOL, EAST INDIAN 

RAIL\VAY. 

Question .Vo. 2,54.-Government are informed as follows: 

(a), (b), (c), (i) and (j). The persons in question wet'e apprenticl' mechanics with 
no guarantee of appointment on completion of apprentict'ship. 

(d) Only those who were retren<:hed as a result of the economy campaign and 
placl'd on the Waiting Jist. 

(e) and (f). The waiting list of ex·apprentices has no connection with the waiting: 
list instituted for retrenched st.aff . 

. (g) Yes in reply to part (f) of question No. 1324 and not. question No, 1325. 
(h) Such promotions are occasionally made in exceptional circumstanc .. s when 

apprentices trained in the particular branch art' not available or for other g()()d reasons. 

(k) No. 

SUCCESSFUL A ~  OF THE LILLOOAH WORKSHOPS. 

QueBtioll No. !56.-Tht' information was placed ~  the table of House on the 31st 
August, 1936, in connpction with t.ht> HOllotlrahlt' Memher's w18tarred questions Nos. 
434 and 435 asked in the J,egisJative AssC'mhly on the 23rd March, 1936. 

ApPOINTMENT OF SuCCESSFUL MJ:CHANICAL:.r ·.APPBENTICBS OF '!'HE LILLOOAH 

WORKSHOPS. 

Question No. !'57.-Govemment are informed as follows: 

Reply to the first part of the question is in the negativl'. The lattl'f parts do not 
arise;· 

Ez-ApPRENTICES OF THE JAMALPUR TECHNICAL SCHOOL, EAST INDIAN 

RAILWAY. 

QueBtion No. 258.-(a) Thl' attention of the' Honourable Member is invited to the 
inforlJlation laid on the table of the House in reply to part (b) of starred 
question No. 252 asked by him on tht> 9th Sl'ptembel". 1936. In the circumstances 
explained therein, Governml'nt consider that it would not be fair to replace the 
'mistr;es and others promoted previously to chat'gemen by engaging ex·apprentices. 

(b) In view of my reply to part (a) abon.>, this does not arise. 

(c) No. Government consider this lll1n"(,l's5ary Bnd unlikely to servl' any useful 
purpose. 

Information promised in reply to unSltarred question No. 50 asked· by Mr. 
Amarendra Nath Ohattopadhyaya on the 15th September, 1986. 

CoNTINUATION OF THB CUT ON ALLOW.A!lTCES OF THE RAILWAY STAFF AT 

HOWRAH AND CALCUTTA. 4 

The condition in the agreement of the employee is that his pay, allowances, provi. 
dent fund, gratuity and leave will hI' regulated by the rules and conditions of the 
ez·East Indian Railway Company's service 8S thev stood  on the 31st December 1924. 
This. conditi.on did ~ imply that a compensatory allowance, which is given ~ meet 
certalU speCific expentbture, would not he altered at all. Such allowances are varied 
from time to time to meet the requirementB of the case. Government do not propose, 
for the ~  stated· above, to exempt tOe employees in question from the applica-
tion to them of the reduced local allowances. 



iInjo.rmatiOf; pT.ofrl.ued in reply ,to part (a) 9f ,short nDtic.s que8ti.(m ~  

by ~ .  Sia,gk on the ~ . September, 1936. 

'EXPLOSION ,AT THE AL ~ . ~  ON THE NOETH WESTJj:BN 
. .. 1tAILWAY. 

A . . ~ A L. ~ 
Work8hop8 on the 18th SeptembtW 1936. 

'1. PirBux. 
'2. Aziz Din. 

3. N. A. Jacob . 

,4. Abdul Rahtilan. 

Treated in H08pilal DB Indoor patiem8. 

} Mayo Hospital. 

Albert Victor Hospital <at Naulakha). 

~ in N. W. Railway Hospital, Mog1&alpttra GB ~ ~. ; 
.1. Ramanand. '  ,  " 

:2. Mohd. Sharif. 

'3. Inayat IDlah. 

-4. DhaDi Ram • 

. 6. Yakub Beg. 

6. Jamal Din. 

'7. MacIen LaL 
8; Ali Mohd. Disc!urrg£od on '24th 8E:ptember 1936. 

9. Gaj Ram. Discharged. on ~ .  September 1936. 

ao. Manzur-ul..Haq. 
tll. l1ahi BUl[. 

!l2. Bulaki. 

il3. Hangal. 

14. Jaimal Singh. 

;15. Abdul Rahim .. 

016. Fouja Sin$h. 

!l7. ~ .. . 

'I. Abdul Rahman.. 

.~. 

,3. BayatllobaJW,lid. 

4. .. .~. ' 
~ . ~ . ,;. 

·6. ~ . 

. ~ .. 
;8. Pari&b Singh.' 

:9. A ~ . 

I",;"red end fIU"""ed to dulg after Fir,4 Aid and treatmenl. 
iI. ~. . . 

:I. Mohinder Singh. 

:3. BhahaJ> Din. 
-4. Badart;)in • 

.IS. Barfaraz Khan. 

'6 • ..Kahd..Saleem. 

"'1.. Hassau.iChan. 

I 
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Information promised in reply to darred question No. 637 asked by Mr. 
Mohan Lal Saksena on the 25th September, 1936. 

'VILLAGE POST OFFICES OPENED DURING THE I,AST Two YEARS. 

Information by p1'QVince8 is not available, but a 8tatement 8howing the nun'ber of village PfI!t: 
,oifteu optmd in the different po8tal cWclea dtirif'lg the year8 1934-J/j anll 1935-36 1.8" 
given below. 

Bengal and Assam . 
Punjab and N.·W. F. 
Sind and Baluchistan 
Madras . 
United Provinces 
Bombay . 
Bihar and Orissa 
Burma. 
Central. 

Name of Postal Circlt,. 

Total 

Number of JlfW 
village post ( fficell 
opened during 

},934-35. 1935-36., 

3 
31 
5 
20 
6 
11 
5 
5 
12 

98 

30 
43 
Hi' 
52: 
21 
33 
15 
12 
56 

278 

Information promised in reply to starred qUlJsfion !i.'f)'. 726 asked by Pre! ... 
N. G. Ranga on the 30th Sepfember, 1936. 

ADDITIONAL POSTAL FACILITIES PROVIDED FOR RURAL A A ~. 

(a) The statement below shows the net incremoe in the number of post offices, letter-
boxes and postmen and village postmen (both departmental and extra-deparlmentalt· 
in rural areas during the period from the 1st. January 19i5 t<¥ 30th .June 1936. 

Circle. 

Bengal and Assam 
Central 
Bombay 
Burma 
Bihar and Orissa 
Punjab and N.-W. F. 
United Provinces 
Madras 
Sind and Baluchistan 

Total 

" 

Net increase in the Net increase in No. 
No. of poet offices fu of letter boxes fu 
rural areas during rural' areas during 
the period 1st the periOd 1st 
January 1935 to .Tanuary 1'935 to 
30th June 1936. 30th June 1936. 

31 -15 
41 200 
44 -7 
11 -14 
20 21 
35 45 
20 8 
63 106 
19 15 

284 359 

Net increase in No •. 
.~  and 
village postJnen . 
(both departmental" 
and extra dejJli.rt- ~ 

mental) ,in rural , 
8l'e88 during ~. 
January 1935 to· 
30th June 1986 •. 

109' 
10' 
35 
---8' .-
.27 • -9 
9 

,-, 

38' 
.. Ni4 

211 
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(b) Information by provinces is not available but the num.ber of post ~  opened. 
in and new letter boxes provided for rural areas in the different J.>Ostal Circles for 
the period from the 1st January 1935 to the 30th June 1936 is given below. The 
totals of new letter boxes placed in rural areas include letter boxes ~  ~  
villages in which advantage had not been taken of them, to other Vllla:ges ill whlCh 
there were indications that they would be, used and are not thus net mcreases. 

No. of Post Offices opened No. of new letter boxes< 
in rural areas during the placed in roral 8.J'e88 ' 

Circle. period 1st January 1935 during the period froID 
to 30th June 1936. 1st January 1935 to 30th 

June Igs6 •. 

Bengal and Assam 1 38 249 

Central Cil'cle 60 338 

Bombay . 51 298 

Burma 17 93 

Bihar and Orissa. 21 III 

Punjab and N.·W. F. 64 1,921 

United Provinces 29 53()O 

Madras 74 416 

Sind and Baluchistan 21 29-

Total 375 3,985 --
(c) ,Orden -have been issued for thie e:xtehded employment of departmental .village' 

postmen, for the delivery of mails in remote areas difficult to access, and for more-
frequent deliveries than before. 

Government have also issued orders for the adoption of a ~ liberal, policy in 
respect. of un·remunerative post ofIces' so that offices which are not payin! tnelJ" way 
may be retained when the 108s does not exceed Rs. 240 per annum, instead of Rs. lID 
per anbum as formerly. This will avoid the elosing down of offices even when they 
alre notd self· supporting . and will ~  the re-opening . of others. ~  ha,ve been 
C osed own. 

In/ormation promised in reply to parts (b) and (c) 0/ starTed qUt;stion No. 
766 asked by Mr. S. Satyamurti on the 1st October, 1936. 

(b) As a result of the investigation made by the High Commissioner for India 
it has been reported that no Indian Medical student has been refused, on racial 
,grounds, admission to the course at the British Post·Graciuate 'Medical S.::hool 
Hammersmith, . LoII'idon, provided . he W8l! suitably qualified IlI1d there waS a -vacant\y:" 
On the contrary," .incethe opening of the School in May" 1935, . aDd upto 19th 
October, 1936, ninety-two Indian students had been admitted to the School. Both 
~ ~ ~  ~  ~  the Lond.on County Council deny that. there is any dis-
crlmmliJ.lon agarnBt Indum students 1D the matter of 'Hoase' apporntrr..ents at that 
School. The statements attributed tb Colonel Proetor, the Dean of the School are 
also denied. ' 

(c) .The question does not arise. 

12 
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~ .  promised itt. 'reply to a ~ .  ""ed by Dr. 
ZialLddin .Ahmad in. .connection. with starred ~ . No. n1 by Mr. S. 
8atyam:urti (m the .;th October, 1936. 

DISTRIBUTION OF Qt1INlNE TO PBovrN'CES. 

North'West Frontier Province 
P1lIljab •  • 

~ Provinoes 
Bib. uel Orissa 
AsIaIn. • 
Central Px:ovinces 
Bombay 
Madras • 
Burma. 
Delhi. . 
Ajmer-Merwara 
Baluchistan .• 
Coorg . 
Andamans 

Total 

LbP. 

1,250 
7,000 
6,000 
6,000 
4,500 
3,500 
4,000 
4.000 
. ~  
'1,250 .. 
.210 
1,250. 
750 
100· 

Information promised in reply to ~  question No. 129 asked by Seth 
If aji AtJdo01a 11 aroon on the 8th October, 1936. 

LOCAL PEm;ONB EMPLOYEDIN' BALUCHISTAN DUE TO EARTHQUAKE. 

~ . 

B1IpeDOI'. 

131 

Number of Locals 
employed. 

&.periOl'. Iaferior. .Su.periol'. 

8 

Infpriol'. 

Information promised in reply to part (Ii) of unstaTTcd question No. 137 
asked by Sardar Sant Singh on the 8th October, 1936. 

NON-PBN1SIONABLB APPOIN'HIENTS IN THE TEL1!:G'RAPB ])BPABTMENT. 

Mistries (including ABBistant MiBtriee) 

Mechanics (inclttcting Assistant Mechanics) • 

Distributors of GoV8rllIDeD.t Press 

250 

38 

• Nil. 

InJoTmation promised ill repZ, to atlUTs4 questio. No. 971 .. ked ~ P.rulit ' 
KriaAnG Kaat Malat'JiyIJ on. the 9'* Otrfober, 1936; 

• 
ABOLITION OF POSTS OJ' .WnCTClaS IN .'l'HE CUW 8¥al'. ON'tHB EoUI'f 

INDIA!f RuLw AY. 

Government are informed as follows: 

(a) &; (b). The reply to the firat part of (a> is in the negative, the latter part 
and. pa.rt (b) do not arise. 
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In/ormation promised in 1'eply to ports (c) (iv) and (v) 0/ st,,"ed qtteliion·. 
No. 1076 fUlked by Mr. B. B. Varma on the 10th October, 1936. 

LEAVB, ·PASSES, ETC., 011' THE STAFlI' ON THE BBNGAL AND NORTH WB8TMN 

RAILWAY. 

Government are informed as follows: 
(c) (iv) There is' no provision for casual leave for stall appointed either before ... or 

after 1933. 
(v) The staft concerned are allowed 24 days lea". on, full substantive pay in-=h 

year. This amolUlt iii cumulative .up to two moaths except for staff with over twenty 
years service who arE' allowed to accumulate up to. four months. 

Information promi8ed .in reply to 8tarred que8tion 1\'0. 1153 asked by Mr. 
Anugrah Narayan Sink" on the 12th October, 1936. 

INCONVENIENCE AND HARDSHIP CAUSED BY SILTING UP OF A CERTAIN W ATER-
WAY BETWEBN BUXAR AND CHAUSA RAILWAY STATIO:NS ON THE EAST 
INDIAN RAILWAY. .. . 
, . .' . 

(a) A representation was received from Babu Jagdeo Rai. 

(b) Yes. 
(c) The Divisional Superintendeilt ordered the removal of about six inches of salt. 

(d) &tid (e). 'fhe puUa floor of the bridge is about 3 ft. 4 inch below ground 
leveL During ftoods, water stands at 5 ft. 2 inch above ~  ftoor. 

Nil silt;eIQoval will affect the water level The bridge was built about 1862. 
hence the cost of a level crOBSing, if now required, will have to be met by the local 
civil authorities. 

Information promi8ed in reply to starred question No. 1154 asked by 
Meulvi Badi-'Ilz-Zaman on the 12th October, 1936. 

FILLING UP OF A POST OF HIGHER GRADE CLERK IN THE RAILWAY CLEARING 

ACCOUNTS OFFICE. 

(a) to (d). Goyernment haye had the case investigated and have saiisfied them· 
selves that ~  irregularity was committed. 

information promised in reply to p.,ojessor N. G. Ranga's Btarred qu,e,tion 
No. 1168 on the I2th October, 1936. 

HISTORICAL MONUMENTS AT CHBLROLE IN THE GUNTUR DIS'I'RlCT. 

, (a) There are no· ancient mounds of archR!Ological value at Chebrolu but there is • 
fine group of four temples and several .Ilmall shrines and also a few inscribed stone 
pillars dating from the 11th to the 15th Century A. D. Most of the temples have 
been disfigured by white-washing and are not in good repair. They are in use for 
religious purposes and are maintained by t.he ~  Board from the endtlwmeuta 
attached to. them: :rhere are ~  6 inscriptions on maLsive square -pillars of black 
~ ~ . standmg mtlun tile ~ of the temples. ~  oWO ~  inscriptions in t.be 
VlClDlty. All these have been copied out and pubhshed by the ArchlllOlogical Depart-
ment. Round about the temples are lyinlt scattered a number of broken images of 
various deities and pillars of ruinedllwndaps . 

.. (b) There .is no evidence of any sculptures or antiquities havinlt been remo"cd or 
v:llfully destroyed. Such damage as is noticeable is merely due to the ravages . of 
tlDle and. weather. 

(c) The site is not worth excavating. 
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. Information promised in reply to part (e) of starred question No. 1178 
asked by Mr. B. Das on tke 13th October, 19.'36. 

,APPOINTMENT OF COMMITTEES SIMILAR TO RAJ CoMMITTEES FOR THOSE GOING 

TO PLACES OF PILGRIMAGE ABROAD. 

Enquires made by Government show that the Port Haj ~ . of Bombay has 
Ilot negotiated with any shipping company for the transport of pilgrims. 

l"'formation 'Promised in Teply to starred question No. 1185 asked by Pandit 
Kriskna Kant Mala'f1iya on the 18th October, 1986. 

PRESSURE ON TICKET EXAMINERS TO INCREASE THEIR EARNINGS. 

The Honourable Member is referred to the information laid on the table of the 
House on the 15th September, '1932, in reply to Khan Bahadur Haji Wajihuddin's 
starred question No. 241 Bsked on the 12th February, 1932. 

Information promised in reply to starred questions No. 1215 and 1216 asked 
by Pandit Sri Krisnna Dutta. Paliwal on tke 13th October, 1936. 

THEFT!'\ COMMITTED IN THE AJMER CITY. 

'Qtleation No. lf15.-(a} The statement required is placed on the table. 
(b) No. Thefts and burglaries committed within the Ajmer Municipal limits from 

April, 1935, to August, 1936, were less than those committed in the preceding 17 
months and the number of thefts and hurglaries detected during this period was 
greater than that during the preceding 17 months as is evident from the statement 
1Jlaced on the table. . 

(c) Yes. The increase in expenditure was due to the investigation of the Dogra 
Shooting Case and the detection of other terrorist activities in Ajmer-Merwara by a 
.special staff under an additional Supetintendent of Police sanctioned for the. purpose. 

(d) In view of. the ~  to pa.rts (b) II:nd (c) ~ the quest.iou. no steps are 
necessary. Prevention of Crlme and Its detection have Improved considerably during 
the last 17 months. 

~  Sl(dement Bhowing 11M number oJ ~  find BU'Y/ia"'u. 

~ 
<I <Ii' .n 

~  ~ I ~ 
.!I I! 

... EI e .. . ~ i m< ;i 8. 

'Oi! 
.. . ~  I: 
~ l.t Q, 

PerIod. ~ ~ I! '8 

~  ~ ... 
., . '0 3 

~ 
o. 

~ 
,.>- ~~  ~ ji foB =:: ...... .~ i <lElSIl 1>8, ~  .. 88 

~ 11 ~ ~ ~~ ~  ~ ~  
~~ ... .,fl 

Eo< Eo< 

"" "" 
~ Po< .e 

BB. A.~. Rs. A.~. 

~. • 
AprD. 11135 to 
.\upst 1938. 

"387 18,4116-3-8 2,914-2-3 148 128 4 16·78 87'73 

lfovember 1933 401 21,185-l.!-1I 2,538-12·9 111 105 8 11'98 27·88 to Karcb 1113i. 

Bwglari ... 

:A,prIl 1935 to 194 32,188-0-11 ~ 
A.1IgI18t 1988. .' 

44 40 2 10'28 21'88 

November 1938 243 38,584-12-0 1,450-7-8 « lIS 8 3'97 18'10 to llareh lias. 
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$lGtemenll1owmg the number oj ~  value of .Iolen property and property re8.tared 10 
, ~  clc. 

.Period. 

~ ~  
number ''rotal value of Names and add-
of thetbl Y&Jue of the stolen _ ortbe 
commlttecl property  property peJ8OII8 whole 
and stolen. recovered property was 

reported to and stolen. 
the A.Jmer restored 
City totbe 
poifce. owners. 

3 6 

Number Number 
of cases or cases 
!lent to In whicb 
comta by IlODvictIoD 
AJmer was 
Police. eecured. 

II 7 

Remarb. 

(8 

JlprU 1985 to 
August 11186. 

IRs. CA. 1'. Ba. A. P. 

'e387 18,466-3-6 2.9a-2-3 List or tbe names-
and addreBBes 
In each case Is 
attached se-
parately. 

146 128 IhWhmder 
tzIaI. per. 
-tap ot 
pro pe rtJ' 
MCOVered 
16'78% • 

.. 408 _ :were actuallY flIported. 'but 16 were expunged. 

"TRB NAJlES 1ND ADDRESSES OF PERSONS WHOSE PROPERTY WAS STOLEN. 

Case No. Section. 

188 379 

189 379 
193 379 
jl03 30m 
~  3711 
'209 379 
211 379 
213 379 
216 319 
.229 379 
222 37D 
229 37. 
.232 371 
239 ~ 

246 379 
251 379 
257 379 
262 379 
274 379 
280 379 
281 379 
284 379 
285 379 

286 379 
287 379 
306 379 

.327 379 
3ao 379 
331 379 
33/1 379 
:342 371J 
344 379 
347 378 
,348 379 

From April 1935 to August 1936. 

Name and .w,dress of the oompJainant. 

Mool Chand a/o Lal Chand, Mahajan, of outside Madai' Gate, 
Ajmer. 

Pershadi s10 Rewar, Gujar of Kaisarganj, Ajmer. 
Wahid s/o Wazir, Muslim of Agra, Mohalla Mansur Khan ki Gudri. 
Ram Bharoaa s/o Udai Ram, Mali of Hathi Bhata, Ajmer. 
Narain Singh slo , Umba Lal Co., Srinagar Road, Ajmer. 
Dr. P. Banerji, Victoria Hospital, Ajmer. 
Mithu s/o. Udai Ram, Machi of Diggi Bazar, Ajmer. 
Mat'. Sukh Dei d/o Bhura Lal Mali of Gulab Bari, AjJller. 
,Ram Pal s/o Bal Mokand, Mahajan of Ram Ganj, Ajmer. 
Abdulla s/o Imam Udion, Sheikh of Durgah, Ajmer. 
Bam Dhan Chaur8!!ia, Proprietor R. D. Chaurasia & Sons, Ajmer. 
.Railway CcJIlpany. 
Ditto • 

Ram Chander s/o Ram Nath, Mahajan of V. Saradhana, P. S. 
Imperial, Ajmer. . 

Executive OIfIicer, Municipal Committee, Ajmer. 
~  Lakhmi Chand, Mahajan of Kaisarganj. Ajmer. 

Mo ad Isrullah s/o ZahurullUl, of Inderkot, Ajmer. 
Gauri Lai s/o Shiv Lal, Brahmin of ~  Town, Diatt. Aligar. 
Ram Bharcsa s/o Udaj Rl!.m, Mali of Hathi Bhata, Ajmer. 
Pushks:r'Narain s/o ~ Mali of Gar hi Malian, Ajmer. 
Magdat sjo Lakhmi Chand. Brahmin of Jangi Chabutra, Ajmer. 
Mst. Bhuri w/o Bhakta. Dhanka ofParao. Ajmer. 
Gobind Dass s/o Bam Deo. Swami ofV. Goj Pura, P. S. Banwal, 
Jaipur Stat.e. 

Mst. Pie w/o Nanda, Danga of Gulab Bari. Ajmer. 
Ram Bbarosa s/o Udai Ram, Mali of Hathi Bhate, Ajmer. 
.'JaswantSingh B/O Udai SIngh, Rajput of Jathana, P. B. Man. 
gilwI, Ajmer. 
Kalas.h Narain Mistri, of Jonesganj, Ajmer. 

Mohammad HURlain 8/0 Vasil:Khan, Railway Quarter, Ajmer. 
Pnem:Sarup Bhatnagar, Chargeman B., B. & C. I. Rly. 
Peru 810 Ram Pal, Mali of Pal Bisla. Ajmer. 
Magna s/o Dh1ra, Kbatik of Gbisiti MohalIa, Ajmer. 
Ganga Ram s/o Kaja, Khatik of Utar Ghisiti, Ajmer. 
Sub Engineer Sahib. B. B. & C_ I. Rly., Ajmer. 
Ram Bharc8a 8/0 Udai Ram, Mali of Hathi Bhata, Ajmer. 
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CUe NO. Section. 

357 '379 
370 :t79 
371 319 
372 :t79 
m 379 
378 379 
379 379 

382 379 
387 379 
393 379 ... 379 

m 379 
379 

DO 379 
412 379 
435 379 

«1 379 
«6 379 
453 379 
458 379 
465 379 
466 379 
482 37ft' 
486 379 
493 379 
400 t'T1t 
496 379 
497 379' 

~  
~ 

379' 
502 379 

503 379 
505 :rtit 

~  319 

510 379 

t12 379 
IS 379 
515 ~ 
516 379 
511 379 

.~ 
319 
37!W 

~ 
379 
379 

M'5' 31fJ 

~ 
379 
319-

528 379 
529 . 319 
536 319 
53\! . ng 
534 379 
~  379 

536 379 
538 379 
539 ~ 
540 S1!l 
544 3711 
048 ~  

[25TH JAN. ~. 

~  and Bcidreas of th& eOmpJaiDliint. 

Bawani Singh s/o Chattar Bhuj. Daroga of Kala Bagh, Ajmer. 
Sub-Engineer, B. B. & C. I. Rly., AjmeI' .. 
Amir Ahmad s/o Mushtak Ahmed, Syed of Saharanpur. 
HamiduDah Khan s/o Wazir KbuI, Pathan·. of Nala Bazar, Ajmer. 
Sub-Enginrer, B. B. & C. I. Rly., Ajmer. . 
Girwar Lals/o Sita Ram. Brahmin of Jonesg&!Dj,.Aj-mer. 
Mohan Lal s/o Bharon Lal, Mahajan of V. KarlI,. P. S. Pushkar •. 
Ajrner. 

Moti Singh s/o Sujan Singh, Mahajan of Sri Nagar Road, Ajmer. 
Nazar Mohammad s/o Nur Mohammad, Quetta Baluchistan. 
Imrat Chand s/o Mool Chand. Mahajan of V. Khatu, Jodhpur 
State. 
Ratan La1 B/O Banwari Lal. of Kay88th Mohalla, Ajmer. 
Laxmi LaiBlo BiRhan LaI, Koli of Railway Power House, Ajmer •. 
Badri Pershad s/o Rati Ram, Brahmin of Usri Gate, Ajmer. 
Gobind Ram s/o Bala Ram, Kalal of wsise Madar Gate. Ajmer. 
Sub-Engineer, Railway. Ajmer. 
Met. Kesari w/o Panna, GnjarofV. Hathli •. P. S. Mal PuN. Jaipur:-
State. 
Bishamber Natll Advocate. Kaicheri Road,.Ajmer. 
Chitar Mals/o Chaju Ram, Ma.hajaQ of Naya Bp,zar, AJmer. 
Chander s/o Jathu. Mali, Banj ImIi •. Ajnier. 
~  LaIs/o Mati Lal. Mahajan of Chodar Mohalla,.Ajmer. 
1tam Chander Chapl'alii. City Magistrate Court •. Ajmer. 

~  Sarup Vakil, Kaichery Road •. Ajmer, 
Errol Quets Calf Ground. Ajmell. • 
Guwardhan s/o Nand Kishora •. KaY88th,.of Civil Line, Ajmer .. 
.Dr. Irahao Ahmed Sye6t. Distt. Hazara. 
Dip Chand s/o Kosari Mal iIa.llai!IJI of lfaya Bazar •. Ajmer. 
Fat03h MohamD;lK s/o Ali Bux •. v. .. Godhar •. Distt. Jullandher .. 
Sac:tik HliSsain s/o Gulam Qhaus Of Msa Gani..Ajmer. 
Cbandia s/o Bhura. Kochi of ~ .  Go\IoI"an, Ajmer. 
~  Jur;nan s/o EAllu .. Saelkh ..... llali,s,bad. ~  AtaJa. 

~ Khan s/O AbDir :Kh,e.n,.. Paf.lum ot. Ga;tti lIohalla, Jubbalpurr 
StMe. .. , 

~ .  Satt.e.i'e.fO A,lll6UJ . . .~  Lt, Ajmer; 
Abdullah ~ ~  .. U,iibl: l!atniCf; lIusli:in Dhai Din ka ,Thonpm •. 
Ajmet •. '. ' ," . 
Abd\J.l .~ _to itoDammai Isbi,q .. of Ahmedabad Panch Dar-
waza. 
HUl!sana s/o Nathu, MuSlim of Quota. . 
Piru KhI\.J;ls/o, Sadullab KhanJ Fqiar. of Shahpura, Jaipur State •. 
GutarnH'usagfn s/o .~  Uddto. of.ardan, Distt. Peshawar. 
Izaz Hussain, Koj·wali. Aimer. '. 
Abdul Hamid 8/0 Ab4id Azit. Allinedabad Panch Kui, Darwaza •. 
Ahmed Khan s/o MaIloO, V. Birtra, Dliolpore State. 
Al?4ut Ghani s/o Kadir. Muslim of Lahore Rai Darwaza. 
Xiiltai s/o i1ir Khan, Chaulddar Watch &: Ward, Ajmer. 
Mohar;ninad TuUm s/o Abd.lll Hokhn. Syed of Garukh Pur. 
$abba s/o Khuda BuX, Sheikh of ~. Anwar Ganj. 
Kamur Uddin s/o Nasit ttddiri., ~  of ~ . Patan.· 
N'lir ~ s/o Hashinat UDah, Amritsar. 
Dhul Singh s/o Lakha Singh, ~  or.Purani Vanlii, Ajmer .. 
AZWIddin s/o Nazam Uddin,-Mu¢cipal Board, Jaipur. 
Raizuddin s/o Ammim'Iddin, Imli Mohalla. Ajmer. • 
Karam Din s/o FIi.7.alUddin. Calcutta. HoWIe No. 12. 
sandhu slo WaziI', orCswnpore. 
1'4ohammad HU&lIain s/o Rahiln Bux. S1Jeikh ofDatia. 
H.ap;ur Chand s/o Sheo . ~.  of inllide Madar ~ . 
Ajmer. '.' , 

:BeN Dayal.s/o Sri ~  ~ ~  of Kafailth :M;ohalla. Ajmer. 
~  U ~ .~ Mian, of. A.llmedabaq, ~  Kalupu. 
Mohammad YakllbB/O .. ~  n. akim, Imler Kot. Almer .. 
~  ~ 8/0 ·Pit' B,ux. :M:uslimof M"rut. 
&jamul HusSain B/o1t&nuk Ali. of ~ . . 
bdulla s/o Budha, Beawar Bazar, Ajmer, 



Case No. l!!Ieiltioil. 

547 ' 319 
548 379 

549 379 
500 379 
553 379 
656 379 
557 379 
583 379 
565 379 
see 879 

57! 379 
573 879 
574 379 
576 379 
601 379 
III 379 
615 379 
619 379 
121 379 
622 379 
824 379 
S2!J 87& 
tI33 :J79 
14' 819' 

843 379 
e5d 379 

657 379 
6!'\S 879 
864 979 
668 879 
eo 379 
677 379 
687 379 
694 379 
fi9 87fJ 
704 379 
701 179 
'IIi 3" 

I 379 
11 379 
13 379 

14 379 

19 379 
22 379 
26 379 
33 379 
34 379 
41 379 
44 379 
46 379 

47 879 
51 379 
63 379 
66 379 
68 379 
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Name and address of the compl&itumt. 

. Bagbirath ~  Ram KiBhore, Mahajan of Naya Bazar, Ajmer. 
Shea Bux 8/0 Durga Pel'8had, Johari of Delhi, MohaUa Dariba.. 
Kalan. ' 

Mohammad Bu,.. 8/0 Jan Mohammad, Lahore of Jit Ganj. 
Rahmat Ali 8/0 Farzand Ali Gf Chandni Chawk, Delhi. 
Ganesh 8/0 Ganda, KoJi of :,facio Ghar, Ajmer. 
Wazir _/0 Bandn, MandS01V, Gwatim IState. 
Mohammad Naim B/O Moinuddin, Hyderabad. 
Jas Karan B/O aho Nath, Sunar of Karaka Chowk, Ajmer,' 
Lekhraj Singh !I/o Baldev ~  Rajpllt of .Sardba ~  A ~. 
Mlit. Bhakhta1var WId HaJI UI Abbu, Sheikh, of Puranl Kotwali.-
Ajmer. ' ' 
Sadik Ali "/0 BuJa Ali, GaDj, Ajmer. 
~  Rehman a/o Nathu, of Madar Gate, Ajmer. 
Kali Charan a/o Baehishar La} ~  Khatri of Ajmer. 
Ram DBSS 8/0 Ajudhia Peftll!lad of' Hanway Account Office, Delhi., 
Sham Shanker 8/0 Haria Lal, 'Of KayasthMohalIa, Ajmer. 
Abdul Rebmana/o --, ctf AM Ganj, Ajmel'. 
Sub.Enginoor, Railway, Apne ... 
K8IIim8/o Rehmat Ulla,Sheikh of ('.IC!utta. 
Roshan I.al Sop Ram Narain, Kayuth of Jatia MohalIa, Ajmer. 
Mr. A. E. Franken ~  No. 58. 
Ram Chander _/0 Ram ~  Khatri of Mundri Mohalla, Ajmer. 
LaLli 8/0 Bhakta, Brehmin ofV. Kaisa, P. S. Bebror, Alwar State., 
S. P. ('!. A., Ajmer. 
Mat. Rafatul Niea w/o Nawab Niaz Mohammad, of Khllodim Mohal-
la, Ajmer. 

Mr. G. MiddiIe Court, Bungalow No. 393, Ajmer. 
Glllab Shah B/O Mohammad, of Shabra, ~. S. Martian, Distt. Pesha--
war. 
Kalsy Khan, servant of Seth Abdul 'Latif Kaisar Ganj, Ajmer. 
Debi Lal a/o Mathra Mali of Naya Ghar, Ajmer. 
Lal Chand B{O Ghisu Lal, Mahajan ~  Purani Man."ii, Ajmer. 
Mr. M. K. Joshi, Government High School, Ajmer. 
~  Municipal Committee, Ajmer. 
Rameahwar Pershad fI/O Bh8DWar Lal, Kayasth Mohalla, Ajmer •. 
Devi s/o GOf'!'I, Gujar of Pahar Ganj, Atmer. 
Abdul HamId fI{O Abdul Gaffar of Ludhlana. 
Abdul Rehman Bfo Badloo, Kamandas Pura, Ajmer. 
Phura Lal 8/0 Nathmal, Mah.jan 'of Nehar MohalIa, Ajmer. 
Wahid Beg, Shril!htaidll.l', ABlltt. Commiaaioner, Ajmer. 
Badri s/o Rakhji, J'onesganj, Ajmer. 

193ft. 

Ganllla Ram of Beawar. 
Kadir BUll: 8/0 Khuda Bux, Muslim of Officer Club, Ajmer. 
Abdul Majid Khan 8/0 Awaz Khan, of Nanak Pur, Distt. Partab-, 
garb. 

Alladad Khan 8/0 Jamgul, Pathan of Bhn Pina, Distt. Hazara now· 
Ajmer. 

Chand Khan s/o Gulab Khan, Muslim of outside Usri Gate, Ajmer. 
Mohan Lals/o Ram Pal, Daroga ofGali Oajmal, Ajmer. 
Sardar Tirlochan Singh, Sub.Inspector, District Police, Ajmer. 
Medieal Officer of Health, Ajmer. 
Mr. F. T •. Menning, Bungalow No. 73, Srinagar Road, Ajmer. 
Niaz Uddin B/O Abdulla, MUlllim of Nagar, Ajmer. 
Mr. A. Madin, Railway r.o-operati"e, Ajmer. 
Abdul Majid Khan, 8/0 Awaz Khan, of Nanak Pur, ~ . Partal::· 
garh. 
K. G. Mehta, PurBDi Mundi, AjmAr. 
Abdul Hafiz Khan No. 1911ead Constable,KotwaIi, Ajmer. 
Head Master Govmnment High Sehoo], Ajmer. .. 
S. M. Mehta, ~  Electrro supply Company, Ajmer. 
Channu a{o Chalu, Sweeper, Mn'Vant of Bungalow Master ~
Nalta Madar, Ajmer. 



US 

tCase No. SectiOll. 

.72 379 

'74 379 

-:79 . ~  

~  379 

'82 379 
:87 37Q 
.89 3.'19 
:91 379 
'92 379 
'95 B79 
~  379 

104. 379 
107 379 

109 379 
illl 379 

.d14 379 

.126 179 
130 379 
331 3711 
135 379 
139 379 
.;J.41 379 

.J.4 379 
145 379 
~ . 3.79 
149 379 
:162 379 

'163 379 
168 379 
174 3.79 

179' .3.79 
182 379 

:186 379 
190 379 
~  379 

:197 ,3,79 
:200 379 

'212 379 
~  379 
216 3.79 

217 379 
US 3.'79 
221 379 
224 379 
.228 3.711 
231 379 
237 379 
'.251 379 
:253 379 
,265 379 
.266 379 
:269 379 
;270 379 
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Name and addres8 of the ~ . 

Sal6va 810 Furtawar. ADglo-Indian of Banglow Madan, now 
Dharamshala. Ajmer. 

Mohammad Raouf Khan 810 Na8irabadi Khan, Muslim of Asa Qanj, 
Ajmer. 

'Basant Lal ./0 Chedi Lal. Mahajan of Benera8 of Pather Gali, 
Thana KotwaIi. , 

Gl1iam Dastgir e/o Mula Bux, Sheikh of Ajmer, Mohalla Katala· 
walan. 

Abdul Jabbar Khan 8/0 Dr. Jamal Khan, Ea8i Purs, Ajmer. 
Elwing, S. P. W. I.. Ajmer. 
·Lal Chand s/o Prem Raj, Mabajan of Purani Mandi, Ajmer. 
Ganpat Ram 8fo Birbhan Das, Mabajan of Nays Bazar, Ajmer. 
Ganpat Ram a/o Birbhan Daa, Mahajan of Nays Bazar, Ajmer. 
Mr. Balaton. Superintendent of A. C. B. S., Ajmer. 
Muhammad Sadiq 8/0 Rahim Bux, Muslim of Alimgarh, Mahalia 
Diggi, Ajmer. 
Railway Police, Ajmer. 
J. W. Coutes, Stenographer, Superintendent of Police, ,Ajmer-
Merwara, Ajmer. 
Fateb Chand Jethi, Nala Bazar. Ajmer. 
Janki Kumar c/o Dr. B. N. Verma. dentist of Karaka Chowk, 
Ajmer. 

Chand Khan a/o Azim Khan. Mualim. Pathan. of Khari Chah Ajmer. 
S. N, Roberts 8/0 George Roberts, AJmer Civil Lines, Ajmer. 
Uatad Khan a/o Mohmmad Ali Khan, Pathan of Phool Gali, Ajmer. 
Jaffar Ali 8/0 Bane Shah. Faqir of Khadim Mohalla, Ajmer. 
Choth Mal a/o Ganesh Ram. Mali. Nasirabad. 
Btiliari Lal 8/0 Mewa Ram, Ma.hajan of Pati Katla. Ajm.er. 
Ganga Ram 8/0 ~  Balai. of Ajmt'l', Mirshalli, servant of Lachman 
Contractor. 

~  Khan 8/0 Junai Khan, Pathan of Pal Biela, Ajmer. 
Kishan Sarup 8/0--. Bar-at-Law, Civil Line., Ajmer. 
.Mr. Nathu La!. Heda, B.A., LL.B .• Vakil. Nasirabad . 
.Nawal Siitgb s}o Hans Raj. Mahajan of Kaisarganj, Ajmer. 
.Mr . .I. W. B. T. Cargain, Kanwar Sahi.b of TheliBri State now Mayo 
()Qllege., AtjDl8l', 

,H, P. Hasao.. ~  Ofiice, Ajmer. 
Burs .a/o Ladu, .Sadhu of Kasari Nari, Ajmer. 
.N&ik Mohammad Khan 8/0 Zain Mohammad Khan, Rajput, Ajmer, 
Kaisarganj. 

..:A.bdul ~  a./o Kallu. Muslim of Kaillarganj, Ajmer (Sheikh). 
Umed .~  Ram Cha.nder, Mabajau of Aj_, Ghaaiti Bazar, 
Ajmer. 

Mr. V. G. Hetley, captain Medical Officer, BaIl80 Camp, Ajmer. 
Mr. Kanti Prenhad. Vakil of Ajmer near Kotwali. 
Ram Chander 8/0 Shea Naraiu., Kalal. of Bhudol, Lodpurs, Station 
Mastel:, J. R. Railway. Pithor. . 
Golab Chand 8/0 Shea N.ath, Mahajan Ajmer, Patti Katla. A.jmer. 
Sit Narain a/o Balkishan DaBS, Brehmin of Chun Pach Mohalia, 
,-'1jmer. 
Bhoja a/o Parmanand. Mahajan, of Gudwa, DiBt., Gudwa. 
Moti Ram. Constable No. 109 Kaisarganj. Ajmer_ 
&m Singh a/o 'Chh:anji La!. servant carriage No. 29 Ticket No. 
31008. 
Sita Ram a/o Raghbir Singh. Brahmin, Kaisarganj, Ajmer_. 
Ladu slo Kaja, Balai of Diggi Bazar. Ajmer. 
Bhanwar LalaJo Ghisu Lal, Mahajan Madar Gate, Ajmer. 
B. S. Wjte. 
Post Master Sahib. Ajmer. 
Bal Kishan a/o Fokar. Mali of Loha Kan. Ajmer. 
Nathu Lal Blo Laxmi Narain. Mahajan of Purani Mandi, Ajmer. 
Jeth Mal 810 Jug Lal, M&li of Pal Bichla, Ajmer. 
Rai Bholan of Bichla, Ajmer. 
C. Maur Furon Cottage, Ajmer. 
MU88t. Bukman wife of Durga. Bhopa Dharmllbala. Ajmer. 
Ram Charan Gupta ~  Babu Makhan Lal of Kaisarganj, Ajmer. 
Subhan Bakbllb 8/0 Qadir Bakhsh Musalman. Delhi Gate, Ajmer. 



<lase No. BectiOll. 

271 379 
281 379 
:289 379 
292 379 
'293 379 
296 379 
312 379 
319 379 
323 379 
:324 379 
:325 379 
.328 379 
330 379 
:334 379 
.335 379 
:341 379 
:348 379 
:359 379 
:371 379 
:374 379 

:378 379 

:384 379 
392 379 
396 379 
-405 379 
Ml6 379 
·409 379 
410 379 

·416 379 
418 379 
419 379 
444 379 
·448 379 
450 379 
·452 379 
·454 379 
·457 379 
459 379 
179 380 
187 ::80 
'200 380 
'214 380 
235 380 
'237 380 
250 380 
254 380 
264 380 
'267 380 
272 380 
'283 380 
299 380. 
304  380 
307 380 
308 380 
309 380 
312 380 
.320 380 
. 321 380 
. 324 380 
. 328 380 
:336 380 
:338 380 
.~  380 

STATEMENTS LAID ON THE TABLE. 

Name and addrel!B of the cc.mplaiJ!ant. 

Habib Ullah Khan Constable No. 6 Imperial Police, .Ajmer. 
Musat. Manji wife of Tara Chand Koki of Jadughar, Almer. 
Abdul Qayum, Head Constable No.4 Police, Ajmer. 
Bhairia a/o Shom Sweeper of Masuda·Narl, Ajmer. 
Nau1a B/O Radha Kishan Sargara Jones-Gan1' Afmer. 
Anis-Ur-Rahman 8/0 Fazal-Ur-Rahman Ganl, Almer. 
Engineer, Municipal Committee, Ajmer. 
Babu Sampat Lal Overseer, Mayo College, Ajmer. 
Shanan Lal Brahman of Hathi Bata, Ajmer. 
Amra a/o Kana Dhobi, Ajmer. 
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Narain B/O Sita Ram Employee of Electric Supply, AjlDel': 
Muast. Jamni Wife of Ramza Kanjar of Karaka Chawk, Almer. 
Bhanwar Lal B/O Girdhari Mali of Patti. Katla, Ajmer. 
AmiD Ram Brahman of Ramganj, Ajmer. 
Chhote Lal B/O Shew Bakhsh Mali of Power House, Ajmer. 
Mul Chand B/O Unkar Barber of Lakhankothi, Ajmer. 
Municipal, Ajmer. 
Jamns Rawat of Mirzapurs, Imperial Police, Ajmer. 
HlJIIIl&in Bakhsh B{O Ashraf Pathan Silswat Khari Chah, Ajmer. 
Syed Ghulam Sabir Kazmi,: Accountant of Superintendent'B Office, 
Tonk State. 

MUBBt. Fatma Daughter of Karim BakhBh Musalman Kunjra of 
Madar Gate. Ajmer. 

Allah Rakha a{o Gharib Ullah, Musalman, Lal Kothi, Ajmer. 
Gokal Chand a/o Mangal Mahajan of Mundari Mohallah, Ajmer. 
Bindra Ban 8/0 Babu Madan Mahajan of Lakhan Kotbi, Ajmer. 
MUBBt. Jhamri widow of Budha Rawat of Kalyanipurs, Ajmer. 
Abdul Karim B/O Din Mohammad Musalman of Laungia, Ajmer. 
Bhola Singh B{O Bhawani Singh Sikh of Gulab Bari, Ajmer. 
Wazir Khan B{O Ghulam Mohiuddin Khan, Pathan of Mohallah 
Sheikhan, Ajmer. 

Unkar B{O Siri Ram Mahajan of GhaBiti, Ajmer. 
Amar Chand Blo Ganga Mahajan of Nahar Mohallah. Ajmer. 
Nihal Chand B{O Bagh Mal Mahajan of Sarauli Mohallah, Ajmer. 
Abdul Shakur of Ajmer. 
Perbesh Ram Blo Kedar Mal, Mahajan of Naya Bazar, Ajmer. 
Manohar La} Blo Mori Lal KayaBt of Gheemandi. Ajmer. 
Babu Gursn Da88 of Water Works, Ajmer. 
Mahabir Pershad a/o Nathe Lal Chhipa of Hathi Bata, Ajmer. 
Abdul Ghani Blo Ghiso Ji of Lakhankothi. Ajmer. 
Dr. B. B. Banerji of Purana Hospital. Ajmer. 
Panna Lal B/O Sagar Mal Mahajan of Chawk Karaka, Ajmer. 
Ram Chandar B{O Pusa Ram Rajput of Nehar Moballah, Ajmer. 
Mohammad Ismai a/o Ghulab Khan Pathan of Puranimandi, Ajmer. 
Rshmat Khan Constable No. 101 Police lines, Ajmer. 
Sardar Karam Singh s{o Mahant Singh of Hathi Bata, Ajmer. 
Mr. O. N. Soarer Divisional Electric Engineer. B. B. &; C. I. Railway. 
Rang Lala/o Chuni Lal Gold Smith of Puranimandi. Ajmer. 
Mohan Lal B/O Dil Sukh of Sanjiki Gall, Ajmer. 
Sheikh Rahman B{O Banne Khan Edward Memorial, Ajmer. 
R. B. Banke Lal Ji of Ajmer. 
Mr. O. M. Sooper DivisionalElectric Engbeer. B. B. &; C. I. Railway 
Tandal a{o Mangal Koli of Jadughar, A.jmer. 
Munshi Khan Constable No. 515 Police Lines, Ajmer. 
Hardev Parshad s/o Har Nath Brahman of Lakhan Kothi, Ajmer. 
Musst. Kesar wife of Bhopal Chhipa of Mondri Mohallah, Ajmer. 
GhaBi B{O Samir BahiBhti of Diggi Bazar. Ajmer. 
Allah Bakhsh B/O HUllSBin Bakhsh Sheikh of Diggi Bazar, Ajmer. 
Rugnath Parshad B/O Vidaya Parshad Vaish of GuJab Bari, Ajmer. 
Tej Singh ConBtable No. 116 Police Lines. Ajmer . 
Chail Bihari Teacher, Government High School, Ajmer • 
Bijai Singh B/O Rugnath Singh Rajput of Chand Gate, Ajmer . 
Kahlil Ahmad s/o Syed Ahmed Sheikh of Dargah Bazar, Ajmer. 
Ganpat Lal B/O Matho Ram Brahman of Lakhan Kothi, Ajmer. 
Jjnkar ParBbad a/o Brij Lal of Kayasth Mohallah, Ajmer. 
Ram Parshad B/O Bhagwan Dass Brahman of Paharganj, Ajmer. 
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Case No. Bedion. 

31iD 380 
362  380 
373 1180 
390 880 
391 1180 
406 380 
409 380 
421 380 
423 380 
426 380 
428 380 
432 380 
434 380 
436 380 
44&. 380 
443 380 
445 380 
447 380 
450 380 
4M 380 
457 380 
461 380 
491 380 
.058 380 
660 380 
570 380 
598 380 
810 380 
612 380 
614 380 
617 380 
628 380 
631 380 
532 380 
64& 380 
642 380 
643 380 
644 380 
646 380 
647 380 
652 3'80 
654 380 
676 380 
689 380 
7dJ 380 

16 380 
38 380 
42 380 
43 380 
52 380 
57 380 
62 380 

83 3RO 
84 380 
94 380 
100 380 
117 380 

.136 380 
137 ·380 
151 380 

LKGlSLATIVE .'SBEHBLY. [25TH JAN. 1931 .. 

Name and addrees of the complainaat. 

Damodhar Lal KiBban Singh of Kayastb MohStDah, Ajmer. 
lDr&him 8/0 Nir.amuddin Tailor of Dargah Bazar, Ajmer. 
Mangal Singh s/o Sunder Singh Rajput of Mayo College, Ajmer. 
S. D. 'Upadhla of Bombay. 
Mr. Fls.lI: of NursiDgh Home, Ajmer. 
Nur :Mohammad .(0 Abdullah of Nagra, Ajmer. 
G. B. Durga of Government High School, Ajmer. 
Pribhu Dayal 8;0 Kesra Mali of Gbari·Malian, Ajmer. 
Abdul Jabbar s/o Habib·Ur·Rahman of Kachh State. 
Debi Sahai s/o Dhanna Lal Brahman of Usri Gate, Ajmer. 
Chhagan !.als/o Ram Chandar Brahman·1)f Gali Gajmal, A ~ 
Abdul Baqi Paish Imam of Pamo lioIIque, Ajmer. . 
M. K. Telegraphist of Telegraph Offiee, Ajmer. 
Pir Ban Singh Constable No. 562, Ajmer. . 
Abdul Rahman s/o Akbar Khan of Hathi Bata, Ajmer. 
R. B. Seth Bhag Chand .Ti Boni, Ajmer. 
Siri Ram CoDBta.ble No. 107, Lines, Ajmer. 
Godhu Ram s/o Doni Chand Dhobi of Tirpolia Gate Ajrnet'. 
Mirza. Khan 8/0 AmI Khan Pathan of Dargah Sharif, Ajmer.: 
JU[(BI Kiahore Panbad 8/0 Bas Dev of Shoba, Ajmer. -
Bar Lal s/o Kajja Mali. Ajmer. 
Zafar Ahmad s/o Ali Ahmad Sheikh of Calcutta. 
Hem Raj s/o Shea Narain Gold Smith of Ajmer. 
)(uEt. Dhanni, Banglow of I. G. P., Ajmer. . 
Puran of Ajmer. 
Gopi Lal s/o JiTan Lal Habajan of Puranirnaadi, Ajmer. 
Mohan Lal s(o BashElllh&rRam Kayasth, Ajmer. 
PanIa Lal s/o Mehtab Chand lIahajan of Gheemandi, Ajmer. 
B. G. Jlalington, Ajmer. 
Mr. T. C. Caverse. Bauglow No. 496, Pal Bisla, Ajmer. 
Mr. O. Brin, Bll8war R.<.4 Ajmer. 
Mr. H. P. C. Vishnu, DivisioDaI Engineer. Telegraphic Office. ~ 

W. R. Gail·i, Looo Shop, Ajrner. 
M. J. L .. Barlet, Loco Shop, Ajmer. 
Abbas Hu_in Constable No. 60 Lines, Ajmer. 
L. Polis, Banglow No. 385, A~ . 

L. Polis, Banglow No. 385, A~ . 

L. Polis. Bunglow No. 385, AJmer. 
A. Bannet, Ajmer. 
W. Haujor, Ajmer. 
Ashfaq HU8B&in s/o Mohd. ~  Pathan of Ganj, Ajmer. 
Kalyan Mal Typist J. Section, Cania.g6 Shop. Ajmer. 
A. Baujarse. Ajmer. 
Sukh Dev s/o Ram Bakhsh Dorogha. of Chawk Karaka., AjlD8l'. 
Syed Zahid Mobel. s/o Syed Mohd. Jan MusaImaa., Ajmer. 

HI36 .• 

Abdul Rahim s/o HWIII&in Khan Muslim of ~  Ajmer. 
Mushtaq Hu_in s/o Ashraf Ali Muslim of Dargali, Ajmer. 
MUBBt. Fatma wife of Mukhtar Abmad of Piplore, Dist. Sultaapu.r. 
Shea Kisban s/o Gopi Nath of Puranimandi, APr. 
Imam Bakhsh sjo Rainzani Sheikh of Khari Chab, Ajmer. 
Bholu a/o ~  Ragar of KalIna Rao, Ajmer. 
Shea ShanlJ.ar Lal s/o Manak Lal Kayasth of Gali Khazanabian,. 
~ ~ 4 

Gobind Narain s/o Mabajan of Ganj, Ajmer. 
Ram Nath "/0 Chhoto Brahman of Ganj, Ajmer. 
Mohd; Shabrati s/o Nathu of Silawat Mohallah, Ajmer. 
H. Peark. Srinagar Road, Ajmer. 
Mr. P. D. Fox, Aaaistant Eleetric Engineer, B. B. &; C. I. Railway .. 
Ajmer. . 
Nathu Lal s/o Bih8ri Lal TaJElboll of Gall Balaji, ·Ajmer. 
Ghulam HUIlllain. alo Gulab M\islim of Puranimandi, Ajmer. 
MUlBt. Chanda widow Fual H_in Muslim of ·Autar Ghasiti .. 
Ajn:.er. 



(Jue No. Section. 

164 380 
165. 380 
166 310 
170 380 
175 380 
181 380 
194 3" 
199 aso 
205. 310 
"208 380 
til * "229 380 
"230 380 
St! SSG 
"244 380 
"24.7, 310 
"248 380 
:257 380 
272 380 
.301 .J8O 
304 380 
:309 ~ 
.314 ,110 

. ~ ~ 

.320 380 

.321 380 

.329 -.333 380 

.351 380 

.354 380 

.36() 380 

.370 380 
"372 380 
.383 8SO 
.387 880 
:8S8 880 
:HI ~ 

402 380 
404 380 
411 380 
of'!! 380 
426 380 
427 380 
434 380 
441 380 
443 380 
464 380 
465 380 
486 380 
487 380 
470 380 

ITATBUNTS. LAID ON THE TABLE. 141 : 

Name and addreEII of the c( mplainant. 

~  SsrooP. 8/0 aam Sa.roop ~ of Autar Ghasiti, Ajmer. 
Hodu 8/0 Cham Sbaa of Gbantagbar, AjmIr. 
8hambu La! S/o Mob&n Lal of Naya Bazar, Ajmer. 
Shujan Singh Slo Mangal Singh of H&tlai·Bata, Ajmer. 
Durga P ..... d AEiIItant Jajlor, AjmBr. 
Prem I>utt 8/0 Matho Lal Brahman. Ajmer. 
M1I8Bt. Hu.fr.i wife of GhMfar of Khadim MohaJlab, Ajmer. 
Aabfaq H_in of Kayo College. Ajmer. 
K. K. Kelfard of Nab Kadar, Ajmer. 
Parbiaati 8/0 Bhaulldou. of Aj_. 
R. BiabaB of Oriental Life Co., Ajroer. 
Syed Sultan Abbas of Ram:ganj, Ajmer. 
Sita BeDJ 8/0 MUDIbi Dhs4m Bb&o, POSt Office, Ai-mer. 
. Mr. Bann Paratlad SabiB Ba.h&dnr, Ajmer. 
Mr. S. J. Karnills, Ajmer. . 
.aaJab ebIIadM,Io Tan Sukh Ram Ibbajan Usri Gate, Ajmer. 
~ 810 Sbpm'her Iron 8mith. IIacIar O&te, Ajmat'. 
Tula Ram 8f. Jai Kiahore Barbar of Nagra, Ajmer. 
BU i!IJaQkM-Ste lIIAIbta Ji Gf Cbawk Kamkka., Ajmer. 
BaiAU. La18/0 Palji Darogha, Edw&rd. Memorial, Ajmer • 
Durga Parahad ~. Lekhu Ram Brahman, Ajmer. . 
s...pu; ,'0 Ladbu. ~ . Ai-'. 
,Kuahtaq &a.aia I/o Hoh.d. Hu.aiR· 8yed. of If6bar Mohalah, 
.Ajmer. . 
itMk-OIaad 810 8Mnir Mal MahajMI. of Di@gi Bazar, Ajmer • 
Ganga Singh S/o Sa.rdar Singh, Hatbi&ta, Ajmer • 
Teja Slo ~A  .Jonesga.nj, Ajmer . 
.1Iadho Sf,o Ram 'N&th Teli of Shea Bagb. Ajmer. 
Mangal Chand Slo l\I9J;j .lA.l ;Mahajan. Ajmer . 
Rahim Bskhsh of Ajmer . 
Bbam Singh 810 BncDa 8ingh Mabajan, Keabai-ganj, Ajmer . 
B. B. Dhandri. Slo Panda RIm Bhan!iari Dakhni ~ of 
Brahm ~ Ajmer. '. 

Deo Karan of Lakhan Kothi, Ajmer . 
A. Fernandas, Bungalow No. 452, Ajmer. 
Ram 8aha.i 8/0 Samna Lal Mahajan of:lfagra, Ajmer • 
D. Sella B. P. W. I., Railway Hospital,Ajmer. 
lIanoa 6/0 Bhola Butcher, Parao. Ajmer. 
M..t. Bwga wife·ofCbaDd Mal Brahman of Siri ~  
at Ajmer). . 

Babu BiI!han DaE8 Vakil Co. Apner. 
Babu Bukhdev Brahman, Ajmer. 
Nathu Lal S/o Lachhman Lal!4hajan • .A ~  ~ . . 
Birdi Chand cycle Mf'rchant. Kutchery &ad, AimEL". 
Ghabru Lal 8Jo ;BJIura La! Dargah Baur, Aim€)·. 
Chandar Pal Mistri, Agra Gate, .Ajme,r. 
Ram Parshad Slo Girvar La! Brahman ~  Ajmer. 
Nizamuddin BloKarim BakhFhofGaJiKha.anehian,Ajmer. 
Dr.llanohar Lal Dubhe of Ghf'E'mandi, Ajmer. 
Siri Kish.an, S. P. W. L, Railway, AjmH. 
Atma Ram 8/0 LachhDlan Lal Brahman Power H(;-uEe, Ajmer. 
Xishan Chand B/o Jan Chand loIahajan ofTopcihara, Ajmer. 
Mod-u Ram, Iron Smith, Kadar Gate, Ajmer. 
Amar Chand Blo Moti Lallfahajan ofHolidara, Ajmer. 

Year 1935, lIection 381 CG4IN. 

<lase No. Be9tion. Name and addre88 of the complainant. 

221 381 Indar Bhan Blo Phul Chand Bahargava. Kutcheri Read. Apz;.Er. 
263 381. Babu Sheo Ram, B. I. Police, Finger Print Bureau, Ajmer.· 
.314 381. RUSbar :Qayal fJ/o Tara Chand Brahman, Ramganj, Ajmer •. 
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Case No. Section. 

368 381 
388 381 
417 381 
460 381 
463 381 
470 381 
552 381 
583 381 
626 381 
639 381 
708 381 

28 381. 
98 381 

105 381 
187 381 
243 381 
273 381 
295 381 
339 381 
358 381 
. . 31J8 381 
407 381 
412 381 

415 38i 
436 381 

LEGISLATIVE ASSEMBLY. [25TH .lAN. 1937"_ 

Name and address of the complainant. 

R. B. Seth Bhag Chandji Bani, Ajmer. 
Rollhan Lal S/o Ram Charan Mahaja.n Mali Mohallah, Ajmer •. 
Narain DBBB S/o Mohan Lal Khatri.of Bati Bata, Ajmer. 
.P. A. Pharera, Ajmer. . 
Superintendent. R. M. B. Office, Ajmer. ; 
Bhanwar Lal S/o Panna Lal Mahajan outside Madar Gate-. Ajmen. 
Turab Ali S/o Yaqub Ali, near Ghanta Ghar. Ajmer. 
J ohri Lal Singh 8/0 Hira Lal Rajput of Hathi Bata. Ajmer. 
Mr. A. O. Watson. Bungalow No. 283. Beawar Road. Aj.mer. 
Babu Gori Shanker, Kuteheri Road, AjJDer. . ... 
Mr. T. L. MUnro. Bungalow Divisional Electric ED8iD£er. Ajmer: 

Y_1936. 
Mr. W. A. Bruto, Sinnagar Road, Ajmer. . 
R. B. Chanka Panbad PenBioner Assi£tant'Iraffic 8uperintencieDt,.. 
Ganesh, Ajmer. .  . 

. Norman Kafeet Sahib Priest, Bungalow. Sirinagar&ad, A ~. 
Seth Godmal Loda Banlr;ar Khazanchi, Ajmer. 
Lachmi Naram of Par Bichla. Ajmer. 
Radhe La! 8/0 Ge.ntlEhiMahajanofNap.AJmer. 
Wazir Ali 8/0 Bafiz Fateh Mobd. Gall La.Dgar Khana. Ajmer. 
Bar Charan Dass Xapur, :Mayo Collfgt'. Ajmu. 
Modh Dae SJo BinjaJat, 6M&i ChiBhti-Cbam8ll, Ajmer. 
Nisar Mohammed 8/0 Moh Babh Sheikh. Indar KON. Ajmer . 
Gopi Narain S/o Moti Narain Mahajan, Rattan Building, Apner. 
Bar Bhajllll Lal SJo Madan La! ~  Railway Quartan ... 
~ ~  ..' . 

S. I. RaJwant Singh. Kotwali. Aj mer. . 
GordhanLa18/0 Ram Lal Brahman, PalIar·Ganj, Ajmer. 

PROSBCUTJON OF PROSTITUTES IN AJm. 
Quation No.· lt16.-,-(a)A ·number of public prostitutes "-ere prosecuted by the' 

Municipal Committee themselves aud certa.in areas of the city were cleared of them 
before 1935. . . .  . . .  . 

'(b) No. The facts are .~  in 1934 t.be ~  COmmittee, in amplificatien. 
of a resolution passed by them in 1930, p8saed a resolution that there was no objec-
tion to residence ill the ·prohibited area. of girls who followed the profession of-
dancing and -ainging and who. C$Dle to Aimer during the UTI Fair &nd were not public:-
prostitutes. In 1935 the matter was raised in public discussion and, on a reference 
from the Chainnan, Municipal Committee,. on the eve of the UTI Fair, the Police 
authorities suggested, in confonnity. with ·the provisions of the ~  Merwara 
Municipalities ~  VI Qf 192,5. that public prostitute!! should not be allowed" 
to stay in prohibited ateas but . that . dancing girls having a declared paramour might. 
be allowed in ~  ~  to ~ . the. avow-ed ~  of dl/onping and. singing only 
and ~  dancmg guls catrying on pubhc prostitut.lon should be prosecuted. This-
suggestion was placed before ~  .MunicipaJ. . COmmittee: . 

(c) No. The question. 9f . adoption did not arise as ~ 'sup;getitioll referred to iir 
(b) above was· already covered .by the Committee's resolutions of. 1930 and 1934. . 

(d) The n:solution of ~ MunicipalCemmittee aces· not·iu;ohibit residence. of" 
dancing giria aBsuch. It.. prohibits the Tesidence of public prostitiIteB. A largj,' 
number. ~ dancing girlsCBme to Ajmer ~  ~  in the, . . ~  Bazar during the 
UT8 ~  m 1935, as usual. ~ ~ IS m ~  that ~A  girlllwere publiC.. 
prostitutes or that the CommittRe s J'e8OlfltUl!I was thE'ret)y cobtravened. .  . 
(e) No. 

(f) ~ 

(g) The informat.ion is not available. 4 

(h) The statement is as below:' 

Year. 

·1934·35 

~  ' .. • 

NUJ:llbor of 
cues 

instituted;. 

622· 
~ 



STATEMENTS· 'LAID ON TUB TABLE. 

(i) Does not arise in view of the reply to (d) above. 
(j) The Government of India do not consider that any action by them is called· fOl' .. 

Information promised in reply to sturred question8 Nos. 11227 anti 1f!2B askea. 
by Pandit Krishna Kant Malaviya on the 15th Ocf05er, 1936. 

RAILWAY BOARD'S LETTER REGARDING REVISED> S'CALES OF PAY. 

Quelltion No. l!27.-The reply to the opening part of the q!lllstion is in tlie-
affirmative. 

(a) No. 
(b) The reply to the first part of th& ~ nr in tlie affirmative; As regards th' .... 

latter part staff are liable t() discharge on a month's notice.. 

(c) (i) Yes. I  . 

(ii) No. 

(d) No. 

DESIGNATION OF TICJ."'ET CHECKERS ON TBE:EAST INDIAN lU!LWAY; 

Que8tion No. ~ .  Chief Operating Super.intendent, East Indian RailwaY'.-
was of the opinion that the travelli.g ticket inspec.t.()J"s working on certain sectiona. 
of the line shoaId be abolished 011 the iIltrod",:twn of the Moody-Ward system and 
the Agent, East Indian Railway, in forwarding the Chief Operating Superintendent's 
propoeala' .exp1WlK!d himself as . in puenJ. agreeIDtlDt with them. Tbe· Railway Boar.ci; 
accepted the ~ . 

Information promi.edin Teply to a ,:upplemen.tar.y qtllutiof&. asked by Dr •. 
Ziauddin Ahmad to staTTetI question No. 1236 on tlie 15th October,. 
1936. 

RESEARCH WORKS CARRlED Ot,TT B}rTHE IJlPERIAr..DAmy EXPERT. 

The ·subject of ·the improvement in yields of the different breeds of cattle is dealt: 
with every year in the annual reports of the Impel'ial Dairy Expert published with 
the. Scientific Reports of the Imperial Agricultural Reeearch Inatitllte, copies of. 
which are available. in the Library of the .. Houle. 

Information promised in reply to parts(tI) ana (lJ) of starred qU6S-· 
tion No. 1241 asked by Dr. N. B. Khare on the 15th. Octoocr,.1936. 

ELECTRIC SUPPLY IN SHAHDARA, DELHI. 
(a) The farthest distance to which energy is supplied by generat.ing plants is, iii· 

Delhi City _d Civil Lines 7! miles from the Delhi Electric Supply and TractioD-: 
Company Power House, and in New Delhi eight miles from the Municipal Committee 
Power House. There are 'no generating plants in Shahdara or CiTll I,.ines. Shahdlira. 
is supplied fl'OhlBhola, 37 miles away, on the ·United Provinces Grid 'System.· Only 
the Fort area is luppliedfrom the Fort Power· House. ' '. . 

(b) The ~ ~  Shahdara to Delhi City is lellS thaD.· . ~ ~ . . 
to which energy is, SllPplie·d in ~  area from its Power Hpuae. eJ'cept ~ the·, c:Pe .of 
the Fort area. . 

, Information promi.ed in reply to sturTcd ~  Nus. 1:2':5 lind i!J76 ~  
;by' Mr.' B. Das on the Mth October; 1936. 
, . . , 

ALLEGED THROWING OUT FROM'A MOVING ~ OF! AN 0RIYA Boy BY' /1.\ 
A LL ~ TICXE:r CotLECtOR OF THE BENGAL NAGPUR RAILWAY. 

QueBtion No. ·:l175 . ..o....GovemlBent are informed as··followl!I: 

(a) The ~ ~ ~.  as stated in the question. The Travelling Ticket Checker 
of the Bengal··Nagpllr Railway was prosecutE'd under section 304-A., Indian Penalll 
Code, for causing the death of ·a passenger, but. was acquitted. . 
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(b) No., 

(i:) (i) No claim has yet been received. 

(ii) All the ticket checking staff have been .personally reminded of ~  duty to 
the public by the Commercial Traffic Manager of the, ~  Nagpur RaIlway. 

(d) (i) and (ii). The Ticket Checker. ~  Euspendeq. ~  the date of ~  

.and was then dismissed after his convICtIOn under sectIon 323, I. P. C. (As8IIult) III 
,a court of law. 
(e) No, as it will not serve any useful purpose . 

. ALui:GATlONS AGAINS:r CF..RTAIN EMJ>LOyEES OJ' :rHE ,BE,NGAL NAGPUR RAILWAY. 

Quution No. 1276.-(a) No. 
Government are informed as follows: 

(b) (i) and (ii). The guard was suspended after arrest and his service will be 
·terminated from the date of suspensIOn with loss of Provident Fund Bonus and 
.Gratuity. Suitable action will also be takefl against the Khalasi. 

(c) No circulal' has been issued. 

(d,) Doel not .e.rdse. 
~  Ya. 

lnfof'flf1.ation promised in Teply to Pandit GOf)jnd Ballahh Pant}, sts1'Ted, 
que8tion No. 1283, on the 15th OctobeT, 1936. 

PEnSONS PROHIBIT,.:D ~  ~  ~A. 

'(a) to (c). I presume the Honourable Member is referring to persons ~  
!from British, .In<;li, by: tRe Bombay Goy"ermnent i,n. ~  with the civil  dis-
~  movement. Extemment orders aTe 'at present in force against 18 such 
,persons, all Elf whom are subjects of Indian States. A list of such persons is laid on 
the table. 

(d) and (e). Manilal Kothari was subject to an order of externinent,but the order 
was cancelled on the 22nd September, 1936. He is, I understand, suffering from acute 
.melancholia. . 

.Lin of Persons against whomOrderB oj Deporj,atirm ifBUe(l. tl1lde,. SectiJl'ft 3 oj Act III oj 
1864 are Btill in force . 

• Serial State of which he or 
No. Name. ahe is a native. 

;J. Nl'tvarIal Tapisbav.ker ~  
2 Manharlal Rajaram . 
3 Lavanprasad. Fulchand 
4 Trikamlal Mansukhlal . 
.tI Valjibhai Govindbhai Desai 
. ~ Bhivnandji Chaturbhuj 
'7 NathaIal Mansukhlal . 
'8 Fulchand Kasturchand . 
9 Ra.JnsbankE'r Jagannath :Pandit 
.110 Virchand Bhikhabbai . 
II Chhaganlal Nathabhai Joshi . 
12 .GoQJ;lLlllma, .wife of Vellkailwnaya 
13 ~ 8anjivrao . .'. 
14 S. Venkat6pathBiya. . 
15 Audumbar WiEhwanath Bhin:laji 
I6 ~  Vjthal SaIg8QDkar • 
17 1'arbbatsang Gwn8Il8l\lJg . 
J'8 DaJpatram Dahyablmi Desai. 

OhAota Udepur. 
WadbWINl. 
Nawa.Jilllpl'. 
Liplbdi . 
Jet-pur . 
WBdhwBn. 
Limbdi. 
WadhWSD. 
Baroda • 
'Y8Q.Q(l. 
Baroda. 

• . ~. • 
1;10. 
Do. 

.A.un6. 
~ . 

~ . 
~  
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Information promised in rrply to starred questions Nos. 1299, 1304, 
1309, 1311, 1312, 1314 and 1315 asked by Mr. Mohan LaZ Baksena on 
the 15th October, 1936. 

PROVISION OF REST ROOMS FOR INDIAN GUARDS AT CERTAIN RAILWAY 

STATIONS. 

Question No. 1!e99.-1 presume the Honourable Member is referring to the 
Bohilkund and Kumaon Railway. If so, Government are informed as follows: 

(a) Rest Rooms for Indian Guards have been provided at Lucknow JUnction and 
Mailani. As Bareilly City is the headquarters of all guards operating on the 
Bareilly-Kasganj, Bareilly-Lucknow and Bareilly-Kathgodam Links, residential 
quarters have been provided and the need for a rest room does not arise. A Rest Room 
at Kasganj City is provided and guards return from Kasganj Junction to Kaaganj City 
(a distance of half a mile) for rest. A rest room at Moradabad Junction is ~ 

considered necessary. 

(b) Separate rest rooms for relieving staff are not provided. Staff to be relieved 
have instructions that before proceeding on leave a part of their quarters must be 
vacated for the relieving staff. 

(c) No action is called fo!'. 

CIRCULAR No. 11 OF 1932 OF THE AGENT, R{)HILKUND AND KUMAON RAILWAY. 

Que,tion No. 1304.-(a) A copy of the circular is placed on the table of the House. 

(b) Government have no reaaon to think otherwise. 

Copy 01 Agent" Circular No. 11 (Rohl7kulIrl and Kumaon Railw(l'fJ Co.) 

Rulel regulating the discharge and dismissal of Railway servaDtl. 

1. Extent oj application.-(a) These rules apply to all Rohilkund and Kumaon 
Railway employees including labourers employed in railway Workshops, or an! other 
branch of State railway service, provided they haYe completed three year, conti-
nuous service; and to temporary employees provided they have completed 3 years' 
continuous service. 

(b) The rules relating to dismiual also apply to all employees who have not 
completed 3 years' continuous serYice. 

2. PoweT8.-No authority lower than the Head of a 'Department may pus an 
order of dismissal. 

3. No officer lower than a District Officer or corresponding rank may p&88 an 
order of discharge. 

4. Notwithstanding the provisions of rules 2 and 3, the Age:lt may, at his discre-
tion, ,delegate power to an officer of an Assistant grade or a senior subordinate to 
discharg .. , or to an officer of the senior scale or a corresponding rank ~ dismiss, aD 
employee on a IIC&le of pay not exceeding Re. 30 per mensem who has rendered less 
than ten years' continuous service. 

5. Dinnis,al.-An employee will be liable to be dismissed from the service in the 
following circumstances, namely: 

(i) in consequence of his conviction by a criminal COl1rt, or 

(ii) for serious mi1lconduct, or 

(iii) for neglect of duty resulting in, or likely to result in, loss to the Railway 
Administration or danger to the lives of persons using the railway. 

,6. Di8charge.-An employee will be liable to be discharged from the service in the 
following circumstance1l, namely: 

(i) on reduction of establishment, or 

(ii) for inefficiency, or 

(iii) for an offence of aserioul charact6r but not 10 IllriOUII al to W&l'laM 
dilmlissaJ. or ~ repeated offef:1cel of a Ughw .charaeter. 

, . 1;,' 
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.An order of dismissal operates as a bar to re-employment in ~ . &D;d 
Kumaon Railway service and sho,ll not he issued unless the employee.s g.uilt IS 
established by cleo,r and conclusive evidence. In other cases when t th:re I:h ~~ ~ 
tantial evidence as to his guilt, it shall be open to the compc en o,u on y 
consider the question of ~ him, 

Explanations,-The Railwav Dt'partment, being a commercial department, ser,vice in 
it must in its nat,ure differ fi'om service in Governm!lnt Departments o,nd ~  
of employment must be subject to the test and c<!nditlOns en,fo.rced ,by large ~  
concerns, Accordingly the power ~ ,i,he Hallway, A ~ ~ possess 0 IS-
charging railway servants without asslgm,ng reasons ~ accoldance wlthfJ. th: ~  ~ 
their agreement or otherwise on reduction of estabhshment due to uc ua ~ 0 
traffic simpliflc::.tion of the methods of work or any ~  cause, or ~ groun s of 
inefficiency must be retained, Thill power, h0v.:ever, ~  Its very ~  ~ . up'on 
the competent authority the obligation to use It conslderatell .and With stfl'1luStice 
10 that the ro,ilway servo,nts shall feel that they can ~~  alr 'id ~  en trea;i 
ment. A too frequent or a thoughtless recourse to It IS apt to ea 0 a Be se 
insto,bility of ~ which ~ ~  both to the welfare of the staff and to the 
efficient and economlc&l workmg of rallways. 

The following principles are accOl'dinlZly laid down, ,without prejudice to. the 
foregoing power, for the guidance of the competent authority: 

(a) In cases falling under Rule 6 ii) and (ii) the competeJ.lt ,:u,thority should 
consider betore passing an order of, discharge the deslrablht;r ,of ~  
ing the servant concerned ~  m any ~  place o! poSition and, 1£ 
this is desirable and possible. should offer him the option of transfer to 
such place or position. 1n this connection it is particularly ~ 
that whenever a reduction in establishment is foreshadowed, enqulnes 
should be instituted at the earliest possible moment directed to find 
lIuitable employment on the same. or even .reduced pay fo! those. who ~  
likely to be brought under reduction, and If an employee 18 provided WIth 
a post on a lower pay on account of the abolition .of his former ~  his 
_ slwuld receive special consideration far PT?motlon to '! post, on higher 
pay not exceeding, however, the scale apphcable to his ~  post, 
which may fan vacant at a, future date. 

(b) Rule 6 (ii) cover cases of inefficiency whether due to incompetency, insol-
vency, physical unfitness or any other cause, where an employee is 10 
inefficient that it is considered unprofitable for the railway to continue 
to employ him. Every effort should, however, be made to avoid hard-
ship and extenuating circumstances, if any, should he considered before 
au order of discharge is passed, as far as the exigencies of the service 
may permit. Rule 6 (ii) also includes cases in which an employee holding 
a post. the duties of which affect the safety of the travelling public, fails, 
due to defective eyesight or any other infirmity, to confonD to the 
standard of physical fitness required of the holder of such post. In such 
circumstances, he may be given leave up' to the amount admissible as may 
be decided by the ~ authonty prior to discharge and during 
such leave every effort should be made to find other euitable employment 
for himJ 

(c) Special effort should be made to avoid the hardship entailed by the discharge 
of an employee who has completed 10 years' continuous service. N 0 ~  

employee should ordinarily be discharged on grounds of incompetency 
under Rule 6 (ii) unless frequent specific failures in work have occurred 
on his part for which he has been given a written warning and he has 
been punished with the stoppage of an inorement. or by reduction in pay 
during the last two years of his ser\'ice. • 

_ 7. Dismi88al-Procedurc.-In all cases where an employee is charged with an offence 
of a nature which if proved against him is likely to lead to his dismissal, a char/le 
sheet shall be drawn up by his Superior Officer who will read out and explain it to him 
stating the nature and details of the charge or charges against him and thereafter 
hand it over to him and he shall be required to submit a written e'xplanation by a 
fixed date which shall ordinarily allow of an interval of ·seven clear days from the 
date he reeeived the charge sheet.. In the cue'tlf an illiterate or semi-literate ~  

the tharge sheet .hall be read otlt arid explained to him by the ofticer or a .elected 
II8Diot I1lbordinate who shall record the explanation given by the employee. 
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The charge sheet with the explanation will then be placed be.fore the. officer 
~  to pass the order of discharge who shall make such enquIry and In Buch 
manner as he deems proper and sufficient into the facts of the case and shall record 
his considered opinion before passing the order of dismissal. 

Note.-The provisions of this rule do not apply when it is proposed to issue an 
-order on the strength of facts or conclusions established at a judicial trial or when the 
xailway servant concerned has absconded with an accusation hanging over his head. 

8. Discharge-I'rocedure.-When an employee who has completed ten years' 
'continuous service is charged with an olience of a serious character or with repeated 
offences of a lighter character, meriting discharge under Rule 6 (iii), the procedure 
shall be as detailed in paragraph 7; 

Note I.-This rule does not require the prescntation of a charge sheet for each 
-offence of a lighter character but only when such oliences are so repeated as to merit 
& discharge. 

Note 2.-Note under Rule 7 applies here also. 

9. Any person whose conduct is undergoing investigation on a serious charge shall 
be placed under suspension until his case has been decided by the competent authority. 

10. ApPeaZ/J.-No appeal shall lie from an order of discharge made on reduction of 
establishment. 

11. Subject to the exception provided fOJ in Rule 10, an appeal from an order of 
discharge or dismissal shall lie only to the authority next above the officer passing 
the order, provided that if· the order was issued by the Agent himself, no appeal shall 
lie from it. 

12. Every appeal &hall be preferred within one month after the date on which the 
-employee preferring the appeal is informed of the order he appeals aglOiDst. 

Note.-The post vacated by an employee dismissed or discharged under the provi-
aions of Rule 5 or Rule 6 (ii) and (iii) shall not be filled up permanently until the 
expiry of six weeks or if an appeal is preferred until the orders of the authority to 
""hich an appeal lies' are received. 

13. An appeal preferred under these rules shall contain no disrespectful or improper 
language and shall be ~  through the immediate superior of ~ appellant and 
'the head of the office to WhICh he belonged, and through the authonty from whose 
-order the appeal is preferred. 

14. On receipt of an appeal which complies with the provisions of the ~  

Tulea, .the authority to whom it is addressed shall carefully review the whole case '10 
.as to avoid iniustice or undue hardship, and shall pass such order as appears to him 
to be just and equitable, having regard to all the ~  of the case. In ftC 
.ease and in no seR8e i8 an appeal to be treated a, a mere formality. 

Note8 . ......()n receipt of an appeal which complies with the provisions of these rules, 
"'the officer to whom it is addressed shall ordinarily dispose of it himself, except that, 
in respect. of appeals addressed to the Agent the latter may at his discretion and 
subject to such conditions as he may prescribe entrust their disposal to an officer of 
·nol. lower rank than a Deputy Agent. 

2. In the case of an appeal against an order of dismissal, the appellate authority 
",hall consi der :' 

(a) Whether the facts on which the. order was based have been established; 

(b) Whether the facts established afford sufficient ground for taking action; and 

(c) Whether the penalty is excessive or reasonable; 

'and after Buch consideration ahail pass such order 818 he thinks proper, either confirm-
ing the order appealed against or remitting or reducing the penalty. 

15. An appeal may be withheld by any officer through whom it. is submitted if: 

Ci) it is an appeal in a case in which under these rules no appeal lies; or 

(ii) it does not eomply with the provisions of rules 12 and 13; or 
t(iii) it is a repetition of a previous appeal and is made to the same appellate 

authol'ity by which. such appeal was decided, and DO new facts or 
. ,circUmstances. are adduced 'lIIhich; afford gt'OW1ds for a reconsideration. of .. 
. "'the cue; or. 

II 
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(iv) it is an appeal to an authority to whom under these rules no. appeal lie.s; 
ProvIded that when an appeal is withheld, the appellant shall be mformed of the 

fact and of reasons for it. 
16. No appeal shall lie against the withholding of an appeal by a competen. 

authority. 

NON-PROVISION OF QUARTERS AT AISHBAGH JUNCTION, BAREILLY AND MAILANI 

FOB THE MEMBERS OF THE TRAFFIC AND Loco. DEPARTMENT •• 
Quution No. 1909.-(a) Quarters are supplied for all staff liable to be called upon -, 

any time without notice to attend to the business of the Railway; also for most of the-
remainder of the staff. 

(b) No. 

(e) No.· 

ABSENCE OF AN OVERBRIDGE AT THE BHOJEEPURA RAILWAY STATION. 

Que,tion No. 1911.-There is no overbridge at Bhojeepura. Adequate precautions 
are taken when the passengers are required to entrain from other than the main 
platform. 

ABSENCE OF INTERLOCKING SYSTEM ON THE ROIDLKUND AND KUMAON 

RAILWAY. 

Quution No. 191!.-The Agent, Rohilkund and Kumaon Railway, reports that the 
interlocking of the stations on that Railway is in progress. 

FRAUDS IN THE SUPPLY OF COAL TO THE Loco. DEPARTMENT IN BARBILLY 
CITY. 

QueBtion No. 1914.-The reply is in the negative. The second part of the question 
does not arise. 

HOSPITALS AND DISPENSARIES ON THR RoffiLKUND AND KUMAON RAILWAY. 

Quution No. l!lS.--Goverument are informed as follows: 
Ca) The reply is in the negative. 

(b) All the dispensaries are well stocked with medicines of every day use. The-
accommodation is enough for their requirements as these dispensaries cater only for 
the oatpatients who come for treatment for minor ailments. All the serioUB CII88IJ. 
are sent to the Central Hospital at Izatnagar. 

(c) No. 

Information promi8ed in reply to 8to,TTed que8tion8 N08. 1326; T328, 1329-
and 1330 a8ked by Dr. N. B. Khare on the 15th October, 1936. 

REPORT OF THE COMMITTEE THAT VISITED A CERTAIN SCHOOL ON THE EAST' 

INDIAN RAILWAY. 4 

Que.dion No. 1926.---Qovernment are informed that in actual practice only one' 
officer, asnally the . Tra.Dsportation ~  of a diviBion, has visited' the-
School on each occasIon In pursuance of t·he lnstructionscontained in 'item 70t para.. 
30 of the Gazette referred to in the question. 

, . These report. are departmental documents not ~  for publication and Gov. 
ermnent regret that they are not prepared to' place cOpIes on tile table o.f the ~ 

[. I. 
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.RESPONSIBILITY OF THE GOVERNOR GENERAL IN COUNCIL AND THE SECRETARY 

OF STATE FOR INDIA IN COUNCIL FOR THE ACTIONS OF THE AGENTS OF 

STATE RAILWAYS. 

Queatio7J8 NOB. ISla and 1929.-The redponsibility of the Secretary of State for 
India or the Governor General in Council for the actions, deeds and orders of the 
Agents of State-managed Railways depends upon the character of each such action, deed 
()l' order. 

POLICY OF ABOLITION OF POSTS IN THE HIGHEST GRADES OF STATE RAILWAYS. 

QueBtion No. IS90.-The reply to the first part is in the negative. The latter parts 
do not 801' •• 

lnforma.tion promi8ed in reply to 8tarred que8tion No: 1371 a8ked by 
Raizada Hanft Raj on the ~  Ootober, 1936. 

STUDENTS PASSING FJroM THE 'A' CLASS OF THE MAcLAGAN ENGINBERING 
COLLBGE, LAHORE. 

(a) 115 . 

. (b) Approximately. 95 per cent. 

(c) Approximately 250. 

(d) Two of the above vacancies were filled by direct recruitment of qualified 'A' 
CluB students and three by promoting qualified 'A' Class students who had been 
initially recruited as journeymen. In addiHon, qualified, 'A' Class students were 
appointed to the following posts: 

(1) In the Electrical Shops -4 ChargemeD. 

(2) In the Electrical Shops -9 Journeymen. 

(3) In the Signal Shops -4 Assistant Block Inspectors. 

(e) Reply to the first and second part .. is in the affirmative. Initial recruitment 
is made to the post-of Journeymen in the Workshops and these posts are filled by 
the appointment of qualified 'B' class students of the MacLagan Engineering College, 
if enitable and available. In t.hl' past when the reqnisite nnmber of 'B' class MacLagan 
Engineering College Btudents were not forthcoming for employment as journeymen, 'A' 
~ student. of that College, who cared to arcept eaeh poats, haYe been taken on &I 
Journeymen. -

(f) Prior to the 23rd .January, 1936, quaUtied students of t.he lIacLasan Eagineering 
College engaged as journe,}'lDen were borne on OBe seniority list with those who had 
attained this rank by promotion or had been recruited directly as joarne;ymen after 
qualifying from other inatitutMlIIII; cOIllIequently promotion from journeymen to charge-
men was from a common list. Recruitment to the post of journeymen since the abon 
date has been restricted as a general rule to candidates qualified at the L~ 
Engineering College or other similar institution, t.he bulk of the promotiona to ~  
maD'e posts in the futute will be from those with this qualification. 

(g) The 'A' Course diploma of the Firat Class in: 

(i) Mechanical Engineering, and 

(ii) Electrical Engineering, 

pnted by the lIacLagan Enginecring College is now recognised. 

As regards latter part if a qualified 'A' ClaM student chOOBeSto offer himself 
for the post of a journeyman and is appointed he is paid accordingly, and his pay 
is the 88me as that allowed to a 'R' Clas,; student t'ccrnited as a journeyman. Should, 
however, a qualified 'A' Class student be l'ecruitea as a chargeman or in any other 
corresponding or higher capacity his pay is regulated accordingly. 

(h) Vacancies in posts of chargemen are normally filled by rromotion of suitable 
journeymen and as stated in reply to part. (f) qUlllified students 0 a . ~  institu-
tion will secure the bulk of ~  promotiolls. Government do not conSIder that any 
further preference in favour of 'A' Class. over 'B' Class is ~  for. 

Ii) Recommendations for promotion to the Lower Gazetted SerVice are made to the 
Railway Board when vacancies occur and wher. called for by the Board for promotion 
to the Bu.perior Services. 
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(j) Does not anse. 

(k) Twelve out of thirteen appointments on the North Western Railway were given. 
to subordinates. 

(1) and (m). The claims of qualifh·d 'A' ClaSR ~  of the. MacLagan. Engineering 
College who are in service are taken into consideratIOn along wlt.h the claims of other 
subordinates when making recommendations for promotion to the Lowel' Gazetted 
Service, but posaession of the College qualifi?ation in itself ~  them no pl"eferE'.nce· 
over other subordinates who may be more sUItable for promotIon. 

Information promised in reply to part (a) of starred ~  No. 1378: 
asked by.Mr. Mohan Lal Saksena on the 16th October, 1936. 

INDIAN COMMISSIONED OFFICERS IN THE ARMY PASSING PROMOTION 

EXAMINATIONS AND REPORTED FIT FOR PROMOTION. 

During the period October, 19314, to October, 1936, 28 Indian Commi88ioned Officers. 
became due for promotion to the rank of Lieutenant. AI! of them ~  ~  
and promoted from the dne dates. During the Bame ~  12 IndIan ~  
Officers became due for promotion to the rank of Captain. Eleven were quahfiecl 
and were promoted. During the same period 'Z1 King's ~  Indian officer. 
qualified for promotion-25 for captaincy and two for. majority: If recommended,. 
they will be promoted when they actually become due for promotIOn. . . 

Information promi8ed in reply to starred que8tion No. 1.'388 a8ked by Mr. 
Mohan Lal Saksena on the 16th October, 1936. 

SELECTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR THE. 

INDIAN AUDIT AND ACCOUNTS SERVICE EXAMINATlON. 

~  (b) ~ (c). Yes; this is due to the 'fact that in making selections t.he Public 
Service Commission have to take into account the suitability of the applicants and to-
ensure ade9uate representation of the various provinces and communities of India.' 
~  ~  of the Honourable Member is invited· to mle 2 of the rules published 
with the Government of India, Finance Department. Resolution No. F .. 13(3).Ref./36. 
dalied the 16th May, 1936.' . 

Infol'm.atlOn promised in reply tc staned questionlJ Nos. 1397, 14(1) an:£t 
.1406 asked by Mr . .LaIc hand Navalrai fin the 16th Octooer,.1936. 

CONFmMATION OF SPECIAL TICKET EXAMINERS ON THE NORTH WESTERN 

-if. ltAlLWAY. . 

Que&tion No, 1897.-Government are informed that final orders regarding the con. 
firmation of Special Ticket Examiners are under issue. ; 

RACIAL DISCRIMINATION IN THE MATTER OF PROMOTION OF OP'FIOB: 

SUPERINTENDENTS ON THE NORTH WESTERN R\IJ,wAY. 

Quution No. 1405.-;(a) Yes. 

(b) The reply to the first :part of the question is in the affirmative. As regar& the-
latter part communal considerations are not taken into account in making promotions. 

(c) and (d). In view of my reply to part (b) these do not arise, 

PROMOTION OF OFFICE SUPERINTENDENTS ON THE NORTH WESTERN RAILWAY 

~  No. ~ .  A statement is placed; the table of the .HOIl88 giving.'th& 
reqmred lnformatlon. 
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(b) There are-no rules regarding the appointment of Office ~  to 
officiate in gazetted rank.. Officiating appointments are made by selectIon WIth due 
regard to Administrative convenience and to seniority. 

(c) In view of my reply to part (b) this does ~  arise. 

(d) As regards the first part 110 limit ~ been lait! ~ . With regAl-u tu thtl 
latter part G'overnment do not consider any rules on the subJect are necessary. 

(e), (f) and (g). Officiating service is taken into consideration when ~  
permanent appointments to the Lower Gazetted Servicc. The power to ~  officIat-
ing appointments has been delegated to the Agents of State-managed Rallwl!'Ys and 
Government have no reason to believe that the cl;i.ims of staff do not recen'e due 
conaideration when these appointments are made. 

L* oJ Office ~  fOlio officilJltAl CI8 Gazetted oJlieer. during 1934.36 up to 31. 
-. October, 1936. 

Rawalpindi 

Delhi 

Raraehi. 

Quetta . 

Headquarters 

. Mr. J. W. C. Knight 

Mr. J. D. J. Crowh1D'llt 

Mr. Amir Chand . 
Mr. H. C. S. Bennett 

Mr. Gian Chand 

Mr. Ramji Das 

Mr. J. E. Orielly 

Mr. Mohd. Ibrahim 

3rd January, 1936 to 3rd February,-
1935. 

16thMarch,1936to 30th April. 1936.-
8th May, 1935 to 27th May, 1935.-
26th May, 1936 to 29th June,I936. 
1st December, 1933 to 9th January, 
1934. 
18th Deoember, 1934 to 14th January, 
1935. 
19th March, 1936 to 16th April, 1936. 
22ndMarch, 1934 to 13th July, 1934.. 
24th Beptember,1934tc 23rdOctober, 
1934. 

22nd May, 1935 to date. 
.--. 4th June 1935, to 12th October, 1936· 

A. T. O. Lahore. 
2nd November, 1935 to date 
A. P. O. Quetta. . 
25th DeCE'mber, 1934 to 7th Febru. 
ary,1935. 

16th September, 1934to 26th October, 
1934. 
1st June, 1934 to 30th September, 
1934. 
30th March, 1935 to date. 

Information promised in reply to staTTed question No. 1425 asked by Bhai 
Parma Nand on the 16th October, 1936. 

SELEOTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR TH.I!l 

INDIAN AUDIT AND ACCOUNTS SERVICE EXAMINA'l'ION. 

(a) 761. 

(b) 272. 

~  The ~  of the Honourable Member is invited to rule 2 
PReubfh/836heddwtlthd tlh6e Government of Tndia, FinanCE' Department Resolution ~ . ~~. ~ ~ 
.  ,  a  e th May 1936. . 

(d). ~ Hindus and 46 Muslims were selected for admi_ssion to the Comhl'ned 
Exammatlon, 1936. 

(e) Yes; the converse is also true. 

Th ~ ~ ~ Who were not selected were infc.rmed by the 9th September 1936 
of ~  Ic ~  Commission make. every effort to inform candidates of thd ~ 

elr app Ica Ions as SOon as practicable. 

(g) No; the admission of candidates rests with the Public Service Commission. 
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Information promI8ed in reply to 8tarrrd que8tion8 Nos. 1428, to 1431 asked 
by Mr. Muhammad Azhar A.li on the 16th October" 1936. 

MAINTENANCE ALLOWANCE FOR THE INHERITANTS OF THE PROPERTY UNDER 

THE COURT OF WARDS MANAGEMENT IN DELHI. 

Quest;f)1I No. 1#8.-(a) It is presumed the Honourable Member ~  to certain 
members of the ez-Royai Family of Delhi and their property. Mamtenance allow· 
ances wert' fixed at the tin];> when the property was first taken over by the Court of 

Warda. 
(b) The i!lCOme of the estatf' when it was first taken over by the Court of Wards 

was Rs. 19.345 per annum. The present income of the ,,:state amounta to RB. ~. 
Since the estate was first taken under management m 1913 debts. amounting 
Rs. 1.19.6431 have been paid off. Arrangements have been made to Improve the 
existing propertv at a cost of TIs, 55.40lr new lands have been purchased and a 
Bum of Rs. 61,'725 has been expended on the educ,ation of the ward and his relatives. 

CLAIMS OF SHAHZADA SALBBM MUHAMMAD SHAH'S DEBTORS. 

'Que3tion No. 1.J!9.-Yes, the Deputy CommillBioner has the power to do thi. under' 
the provisions of Section 28 of 'tlle. Puniab Court of Wards Act, 11 of 1903. 

'COSTS' OF LITIGATION FOR EXECUTION OF DBCREES ON THE SIDB OF THE 

, COURT OF W ABDS. 

Quedion No. 1f30.-(a) 1£ ,is not clear to what decree the Honourable Member 
refers. If the decree referred to is that obtained by M. Mohammad Shah against the 
Court. of Wards, execution proceedings were taken by M. ~~  Shah's widow 
and her daugbter, and the defendants were Mohammad Shah's sIster Badshah Jahan 
Begam through the Court of Wards. The amount spent, viz., RB. Z15, was debited 
against Badshah Jahan Begam's account in the ordinary course. 

(b) The suit wal filed by 1\1. Mohammad Shah and the Court of Wards have, 
therefore, no details as to the cost involved. With regard to the cost of the exeCl/.tion 
proceedings, I would refer to the reply to part (a) of this question. 

APPOINTMENT OF GIBD.AW'.tR Q.ANU!<GO AS MANAGER OF THE COtmT OF WARDS. 

Quution No. 1431.-(a) Yd. . 

(b) No. 
(c) No. 
(d) No. 
(e) Does not a.rise. 
(f) No. 

Jg) The judgments oi the civil courts in question make certain reference to the 
pollcy of the <;:ourt of Ward., but no mentioll whatsoever is made therein in regard 
to. the ~  .of the l\f!lllager. The MaJl8ger, Court of 'Vards, acts in accordance 
WIth the ~  receIved from the Deputy Commissioner, who in turn acts 
under the guidance of the Chief Commissioner, Delhi. 

(h) The pa.ssage hal not been correctly quoted. 

~  No action was taken by Government Bince in the ~  no action WM 
conSIdered nec:essary. The passage in the judgment referred to is not correctly 
quoted, and, ill any. cal!('. Government does not neCeBlarily sh&re the views of the 
Bub·Judge who tried the case. 

Information ~  in reply to unstarred question No. 156 asked h 
Maulvi Badrul Hasan on the 1'6th October, 19.16. • Y 

ENFORCEMENT OF GOVERNMENT OF INJ>IA ACT X OF 1858 IN PORTION OF THE 
DELHI DISTRICT WHICH WAS UNDER THE PUNJAB GOVERNMENT. 

It h8ll not been possible t? obtain definite information; but it is probal>le that 
A~ X of 1858 was 10 force 1Il that part. of the District of Delhi which th 
UDdlr the Government of the Punjab. was en 
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InformationpromiBed in reply to unBtarred questions NOB. 160 and 173 
asked by Mr. Sham Lal 011 the 16th October, 1936. 

OPTION IN THE MATTER OF SCALES OF PAY AND SENIORITY LISTS IN THE 

MORADABAD DIVISION OF THE EAST INDIAN RAILWAY. 

Quelt;on No. 160.-The reply to the opening part. of the question is in the affirm-
ative. 

(a) Yes, the option is final for both. 

(b) Under the circular referred to State and ex-Company employees alike may 
exercise the option to elect the co-or dina ted scales of pay. 

(c) I presume the Honourable Member is referring to the Assist.ant Station 
Masters employed on the Moradabad Division. If BO, Government are informed that 
the. d,termination of an equitable system of regulating the seniority and promotion 
of this class of stafi was beset with difficulties, and 88 these difficulties ~  to 
notice it was necessary to amend the orders from ~ to time in the interests of 
the staff ~ . 

RIGHTS AND PRIVILEGES OF THE NON-GAZETTED RAILWAY STAFF. 

Que,twn No. 178.-The powers, BO far a8 they concern the non-gazetted staff, 
have been delegated by the Governor General. in Conncil under the 'Direction' 
appended to the Railway Services (Classificatior., Control and Appeal) Rules, a copy 
()f which is in the Library of the House. 

Information promiBed in reply to unstarred question No. 187 aBked by Mr. 
Amarendra Nath" Chattopadhyaya on the 16th October, 1936. 

REFRESHER COURSES OF RAILWAYS. 

(a) The matter has been left to the discretion of each Railway Administ.ration. 

(b) Government are informed that the age for exemption is 45 and over, a:l:cept 
in td!e .case of Transportation Inspectors for whom it is over SO. 

InformatiDn promised in reply to unBtarred question No. 197 asked by Mr. 
N. M. Joshi on the 11Jth October, 1936. 

OFFICIA'l'ING lNCRBlIENTS FOR lNFBRIOR SERVANTS 01' THE POS!'AL 

DEPARTMENT IN THE KONKAN DIVISION. 

(a) and (b). The facts were substantially as stated by the Honourable Mem-
b,er, but I may inform the Honourable Member that the claims in question have 
IlDce been settled and that arrears of increments have been paid to the officials 
eonceraed. 

(c) and !d). Do not arise in view of the reply given to ~ (a) and (b) 
of the question. 

Information promiBed in reply to unstarred questions Nos. 221,  222, 224, 
225,  229, 230, 231,  232, 233 and 234 asked by Mr. UrrI.ar Aly Shah on 
the 16th October, 1936. 

DISCHARGE OF CERTAIN FmEMEN AND SHUNTERS ON THE EASTERN BENGAL 

RAILWAY. 

Question No. 221.-(a) Yes. 

(b) No. . ~ not the .practice to. mention in the agreement details of the 
rules and condltl0:Ds govermng the service of. the man executing it, as all railway 

~  are subJect to the rules and regulatIOns which may be in force from time 
to time. 

(c) Yes, in most cases. 

(d) Does not arise. 



1M LJlGI8LATIVE ASSBIIBL'f. [2&m JAB. 1987. 

(e) and (g). Because they failed to pass their promotion examinations. More--
over, by retaining these men it became difficult to train efficient jnnior men to fill 
the higher posts of shunters and drivers, resulting in a lark of adequate supply of 
suitable men in those categories. 

(f) Yes. 

(h) Orders were originally issued in 1929, but in 1932 they were made applicable 
to staff recruited before 1929. 

(i) Yes. 

(j) In the interest of efficiency, and for reasons explained in the reply to part 
(e) above. 

ABOLITION OF NIGHT SCHOOLS FOR EDUCATING THE ILLITERATE RAILWAY 

WORKERS OF THE Looo. DEPARTMENT. 

Question No. 2!!.-(a) Night schools have been abolished, but not on account. 
of economy. 

(b) Eight. 

(c) Night schools were provided at II\08t stations for the purpose referred to 
by the Honourable Member in the question, but the staff failed to make ~  use 
of them and 80 they were cloaed. 

(d) There were Night Schools at Katihar and Lalmonirhat, but not at Ishurdi. 

(e) One shunter and 12 firemen from Lalmonirhat; four firemen from Katihar and 
two firemen from Ishurdi, have been discharged for not passing the departmental 
examination. 

RELIEVING ALLOWANCE TO tlTAFF SENT TO OUTSTATIONS TO. RELIEVE STATION 

MASTERS, SIGNALLERS AND CLERKS. 

Question No. .~.  364 of the State Railway Open Line Code, which 
permitted the grant of relieving allowance to the staff referred to, has been super-
seded by the ordeq-contained in Railway Boaril's letter ::\0. 6878-F., dated the .1Jlth 
May, 1931, a copy of which has ~  ~  in the Library of the House. These 
orders have been issued in order to introduce on State'managed Railways a uuiform 
procedure which would be simple as wdl as economical. It is within the powers of 
the Government of India to issue such orders. 

PROVISION OF Box KHALA8IES 1'0 CARRY THE ;BOXES OF INDIAN DRIVERS. 

Question No. 225.-The reply to first part of I,he question is in the affirmative. 
As regards the second part, all th,· State-managed Railwavs in India have com-
plied with the instructions of the Railway Board in this matter. 

RUNNIKG RoOM ARRANGEMENT FO£( CREW STAFF ON THE EASTERN BENGAL 

RAILWAY. 

Que$tio71 No. 2S9.-The reply to the first part of the question is in the negative. 
As regards the ~  part Government ~ ~  that separate rnnninge rooms 
for crew. staff ha\e been pronded at certum ~  and at others the crew staff 
are permItted to use the guards' running rooms. 

MILEAGE ALLOWANCE GRANTED TO THE RUNNING PARCEL CLERKS ON rnB 

EASTERN BENGAL RAILWAY. 

Que8tion No. 230.-(a) Yes. 

(b) No. Such sanction is not con3idered necessary. 
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BIrrROSPECTIVJ!l BPFECT TO CONCESSIONR GRANTED TO RAILWAY STAn. 

Quelltion No. '''t.-(a) The Honourable 'Member has quoted only: one-balf .of 
what I said. The other half was "but each case must obviously be Judged on lW 

merits". 
(b) The same principle applies generally when existing concessions are with-

drawn .. 

REDUCTION IN WORKING EXPENSES ON THE EASTERN BENGAL RAILWAY. 

Qllelltion No. ~. .  Eastern Bengal Railway A~  has f!,r a ~~  
of vears been making every endeavour "to reduce workmg expenses and 18. contmumg 
to do so. It is not practicable to detail all measures proposed; but t.hey cover 
the ground indicated below:-

(a) Job analysis with a view to making the best use of the staff already in-
service. ' 

(b) Investigating .the. potsibilit.y of utilizing ~  . ~  etc., without 
loss of efticiency.' 

(c) Remodelling yards or reorganizing their "orking to effect reduction in the-
cOst -of' operation. . 

(d) Examining the possibilities of reducing payments which have to be made: 
to other Departments of Government, Municipalities, etc. 

RUNNING PARCEL CLBRKS ON THE EASTBRN BENGAL RAILWAY. 

Qllflltion No. ',,".-Government are informed as follows:-

(a) The reply to the first part of the qnestion is in the affirmative. As regard ... 
the second part the transfers have \;een made for administrative convenience. 

(b) May, 1919. 

(c) and (d). Running Parcel Clerks only deal with parcels and their duties are, 
therefore, only part of those formerly performed by 2nd guards who were in addi-
tion responsible for the safe working and protection of the train. 

(e) As regards the first part of the question, statistics, of claims paid on parcels 
traffic carried in charge of Running Pa_rcel. clerks are not maintained separately. As 
regards the ~  part of question of mileage allowance is in no way connected 
with any saving that may have accrued from the employment of these clerks. 

(f) Records are not available at this distant date to show the reasons for intro-
ducing ~  Parcel Clerks in place of 2nd guards. 

(g) The reply to the first part of the queStion is in the affir.native. As regards 
tbe latter part Government see no justification for' the grant of mileage allowance 
to s';1ch staff as are perfQrming duties not connected ~  'with the charge of 
movlDg trams. 

POWERS GIVEN TO AGENTS OF SrrATE RAILWAYS TO MODIFY THE RULES FOR' 

TIIB GRANT OF ALLOWANCES. 

Qlle,tion No. '''4.-The reply is in the affirmativll. 

Information pro,tnised in reply to unstaTTed question No. 239 asked by 
Pandit Sri Krishna Dutta Paliwal on the 16th October, 1936. 

DRIVERS IN THE JHANSI DIVISION OF THE GREAT INDIAN PENINSULA RAILWAY. 

(a) A statement is laid on the table of the House giving the required information. 

(b) Drivers are not recruited direct but promoted from firemen. A statement 
showing the grades and scales of pay of drivers on the Jbansi' Division 'is placed Oil> 
the table of the House. 
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(c) Racial considerations are not taken into account in making promotions which 
care made pn qualificat.ions and experience. 

(d) The reply to the first part' of the question is in the negative. As regards 
the latter part the HonourablE. Member's attention is invited to paragraph 9 (1) (a) 
of the Government of India Resolution No. F.-14/17-B./33, dated 4t.h July, 1934, 
~ copy of which is in the Library of the House. 

(e) The Honoura.ble Member is referred t{) the reply to part (b) of the question. 
(f) Yes. 
(g) The reply to the first pa.rt of the question is in the affirmat.ive. The latter 

]l&rt does not arise. 
(h) The reply to the first part. of the question is in the negative. The latter pari 

does not arise. 
(i) and (j). No. 

'A' grade. 'B' grade, '0' ,grade. 

AngIo-IDdiaD . 4,7 2 
Pa.raee 30 
Hindu 13 
Muslim 26 
Indian Christian 1 5 1 

.8kItement llhowing Ihe different Gradell and BcaJu of Pay for Drif1erll on tAs Jhan&i [)iW. 
Ilion on Ihe Great 111dian Peni118Ula BailfIXIY. 

-'A' 
·'A' 
-cB' 
'B' 
"0 ' 
'0 ' 

grade Goods 
Mail &; Paeaenger 

.' Goods 

" Mail &; P&lllle1lgBr 
II PlBIeDger .. Goode. 

&s. -

160--15--16--20--10--20--15--15--370 
285-310 
130--10--20--15--15--20--210 '_236 
14,0 
72-10-8--20-15--116 • 

lnf()!fmation promi8ed ift reply to unatat'Ted que8tion. N08. 240, 242 and 
24:1 a8ked by SardaT Sant Singh on the 16th October, 1936. 

hiOOKB AND EXPENDITURE OF THE SALES DEPARTMENT OF THE NORTH 
WBSTERN RAILWAY. 

,(Julllltirn& No. I.fO.--(&) No. 
(b) Doea not arise. 

INJUSTIOE DONE TO INDIAN OFFICERS ON THE NORTH WESTERN RAILWAY. 

Question No. !4S.--(a) Yell. 
(b) Mr. Jordan was already 8 permanent gazetted 

{)fficiate as Sales Mana.ger. 
(c) No. 
(d) Some of t.he officers of t.he Superior Service 

.anted against his appointment. 
(e) No. 
(f) No act.ion is considered necessary. 

4 
officer, when selected to 

senior to Mr. Jordan repll8-



STATBMDl'l'S LAID ON TBETABLE. :157 

ApPOINTMENT OF MR. HALES AS DIVISIONAL L~  RAWALPINDI 

DIVISION OF THE NORTH \VESTERN RAILWAY. 

Question No. !,$3.-(a) No. 

(b) Mr. Hales was reduced temporarily in 1916 while ~  ~ A ~ .  ~  
Superintendent, Karachi Port, for not exercising proper vigIlance m Signmg certain. 
settlement bills. 

(c) No. 

(d) Does not arise. 

Information promi8ed in reply to unstaTTed questions NOB. 245, 246 ana 
247 asked by Mr. Ram Narayan Singh on the 16th October, 1936. 

PROCEDURE ON STATE RAILWAYS FOR PUNISmNG OR,RF.J)UClNG THE STAFF FROII 

SUPERIOR TO INFEmOR SERVICE ON FAILURE TO 'PASS AN EXAMINATION. 

Quelltion No. !45.-The reply to the first part of the question is in the ~ 

As regards the latter part, Government are informed that the rules like many othera. 
have varied from time to time in different divisions and they consider that their· 
compilation will involve an amount of time and Ja.bour not likely to be justified bT 
results. 

ApPEAL AGAINST THE DISCRETION OF THE DIVISIONAL SUPERINTENDENT ON' 

THE. EAST INDIAN RAILWAY. 

Quellti01l. No. B4C.-The Honourabl!' Member is referred to rule 17 of the Rule. 
regulating discipline and rights of appeal of non.gazetted Railway Servants, a COPT 
of which is in the Library of t,he House. 

MAINTENANCE OF RECORDS OF SUBORDINATE NON-PENSIONABLE SERVANTS ON' 

STATE RAIL WAYS. 

QueBtion No. !.f7.-The reply t.o the first part of the question is in the negative. 
As regards the second part of the staff referred to are governed by paragraph 403· 
of the State Railway Open Line Code, Volume II, a copy of which is in the-, 
Library of the House. 

DEATHS OF MAULVI BADI-UZ-ZAMAN AND U BA SI • 

. The Honourable Sir lIripendra Sirc&r (Leader of the House): Sir, with-
your permission, I desire to mention the deaths of two sitting Members 
which took place after we met here for the laE·t time, I refer to the deaths 
of Maulvi Badi-uz-Zaman and U Ba Si, who were sitting Members of 
this Assembly. U Ba Si was once a Member of the Assembly in 1928. 
He was also a delegate to the Second Round Table Conference. We 
were informed that he had intended to stand for the local Assembly. 
Maulvi Badi-uz-Zaman was elected at a by-election and since then he had-
been attending this Assembly. About Maulvi Badi-uz-Zaman I reall:v-
have no personal knowledge, but I understand that he was a respected· 
Member of this House. I desire that you, Sir, will kindly convey to the 
members of the families of these two ~ our sincere condolences 
at the great loss suffered by them. 

Sir OOwasfi J'ehaDgir (Bombay City: Non-Muhammadan Urban): Sir, 
I would like to associate myself and my Party with the Resolution moved' 
by the Honourable the Leader of the House. -The' late MaulVi Badi-uz-
Zaman was a member of this Party ever since he joined this House soine. 
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seven years ago. I can truly characterise him as one of the most 
unassuining HOllourable Members this ~ has ever. had. ~  pulled 
his weight not only in the Party, but also m thIS House wI.thout. bemg. vocal. 
He served on Committees and he was always ready with hIS adViCe. I 
C:lll say with confidence that he was exceptionally popular in his own 
constituency and was returned to this House unopposed whenever he 
stood for election. We deeply regret his loss, and we shall thank you, 
Sir, to convey to the members of his family our sincere condolences in 
their bereavement. We again have had to mourn the loss of a member 
.of our Party which we can ill afford. 

Mr. President (The Honourable Sir Abdur Rahim): It will be my duty 
to communicate the feelings of sorrow that have been expressed by the 
J Jeader of the House and by Sir Cowasji J ehangir with respect to the two 
~  gentlemen to the bereaved members of their families. I 
happened to know Maulvi Eadi-uz·Zaman fairly well in the last Assembly, 
and I endorse everything that has been said by Sir Cowasji Jehangir 
regarding him. He was, in fact, a very useful Member of this Assembly, 
though he seldom spoke in the House. He was always regular in his 
attendance and rendered useful service on committees. As regards 
U Eo. Si, I had not the pleasure of knowing him personally. I shall 
~  the condolence of the House to the bereaved members of his 
;family as well. 

MOTIONS FOR ADJOURNMENT. 

OFFICIAL INTERFERENCE IN ELECTIONS AT MORADABAD. 

Mr. PreSident (The Honourable Sir Abdur Rahim): I have received 
-several notices of adjournment motions. The first is in the name of 
Mr. Mohan Lal Saksena, the second is also in the name of Mr. Mohan 
Lal Saksena, the third and fourth are in the name of Pandit Lakshmi 
K'anta Maitra, the fifth is in the name of Mr. Satyamurti, the sixth is 
in the name of Pandit Lakshmi Ranta Maitra, the seventh is in the name 
of Mr. Satyamurti. The eighth and the last is by Maulana Shaukat Ali 
I do not know whether the Honourable Member, Maulana Shaukat Ali, 
nasseen the Notification in the Gazette Extraordinary which was pub· 
lished only yesterday relating to motions of this class. There is a new 
Rule promulgated by the Governor General in Council, and I take it it 
comes into effect at once. Under that Rule, the Honourable Member has 
t.o give notice of bis adjournment motion, not only to the Secretary of the 
Assembly, but also to the Member of the Government concerne.J;l. I want 
tb know whether the Honourable Member has given that nolice to the 
Government Member concerned. 

The Honourable Sir Nripendra Sirc&r (Leader of the House): I am 
-prepared to waive that notice. . 

If.he Honourable Sir lIenry Orldk (Home ~ . I did receive 
notice. 
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][r. President (The Honourable Sir Abdur Rahim): The notice is that 
the Honourable Member wishes to move the adjournment of the House 
on an urgent, definite and important matter of public importance, namely, 
the interference of the Collector, Moradabad, Major Nethersole, and Lhe 
Tahsildar of Moradabad, Sayid Bashir Hyder, in the free elections in that 
district, in spite of the ~  orders of the Government of India and the 
.assurances given in the House by the Leader of the House and the 
Honourable the Home Member. 
I understand that a Resolution was moved in the last Simla Session 

with reference to this very matter, that is to say the alleged interference 
by officials of Government in elections and that Resolution was d'ebated 
for two days and it is down for further discussion on the 29th January. 
That being so. I should like to know from the Honourable Member how 
he could justify this motion· because· it will be anticipating the discussion 
on that Resolution. That Resolution will cover the whole subject IQatter 
eontained in the notice he has given. 

Kaulana Shaukat AB' . (Citiee:. of the United Provinces: Muhammadan 
Urban): The elections are to take place on the 7th February, and if 
-offic:als are allOWed to interfere, then free elections would be a farce. In 
the debate OIl the Resolution referred to by you, Sir, the Honourable the 
Leader of the House realised the importance of non-interference by 
<>fficiah, and he \ery kindly promised that everything would be Ilone to 
l1ee that no interference took place in free elections. The Honctlrable the 
"Home Member further asked us that if we had any complaints to make, 
'We should refer them to him. In compliance with that promise, the 
'lHonourable the Home Member should now instruct his officials not to 
interfere in the elections. The elections are to take place on the 7th Febru-
ary, barely two weeks more. We have got no other means of bringing 
to the notice of Government how their officials disregard the orders of 
the Government. 

1Ir. President (The Honourable Sir Abdur Rahim): The Resolution 
will be on the list for 29th Januarv. Then the Honourable Member can 
-discuss this matter. . 

Kaulana Shautat Ali:. There is no time to wait till then. Canvassing 
work has to be done. Moreover, I cannot speak on that Resolution as 
I have already spoken once. I have now got certain facts to put before 
thEl House as to how the officials in Moradabad are interfering in the 
-elections. 

1Ir. Preaident (The HOnourable Sir Abdur Rahim): The point is that 
'there is a Resolution already down for discussion on the 29th Januarv 
that is this week, and, therefore, this adjourn!I\ent motion, if admitted: 
'Would anticipate that Resolution. That cannot; be allowed. I, therefore, 
rule the motion out of order. 

ImpORT OF THE GOVERNMENT DELEGATES AT THE TWEN-
TIETH SESSION OF THE INTERNATIONAL LABOUR CONFER-
ENCE. 

The Honourable Sir Prank ]foyce (Member for Industries and I.Jahotir): 
It NoO]f . Sir, I lay on ~  table the draft Conventions and Recommenda-

. won adopted at the Twentieth Session of the International 
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Labour Conference together with the report of the Government Delegates 
to that Conference and a statement indicating the course of action whioh 
the Government of India propose to follow in respeot of these Draft 
Conventions and Recommendations. 

THE TWENTIETH SESSION OF THE INTERNATIONAL LABOUR 
CONFERENCE (JUNE 1936). 

RnoB.T OF TBB DELBGATB8 OF 1'BB GoVlllBNlONT OJ" INDIA. 

lfltrodvctory. 

1. The 2Or.h Session of the International Labour Conference opened at Geneva 00 
the 4th June 1936, and ended on the 24th June 1936. The Conference was one of 
the best attended in the history of the International Labour Oftice. Fift.y·one 
countries were represented by 161 delegates and 256 advisers. Italy" which in past 
years had taken a prominent part in the deliberations of the Conference, was con-
spicuous by it.s absence. The Italian Government suddenly informed the Secerlary-
General of the Conference that "the Italian Delegation will be unable to attend". 
Egypt as usual sent an observer, but this country, during the course of the Conference, 
applied for and became a full member of the Organisation. The entry of Egypt wall 
welcomed by t.he Conference. 

2: The Indian Delegation consisted of the following: 
"Government Delegatu. 
Sir B. "N. Mitra, K.C.S.I., K.C.I.E., C.B.E. 
Mr. S. N.Roy, C.I.E., I.C.S. 

Advi'er, to the G01Jernment DeZegatu. 
Mr. A. Dibdin. 
Mr. S. R. Zaman, I.C.S. 

Bmployers' Delegate. 

Sir Romi Mehta. 

Adviser to the Employer" Delegate. 

Mr. P. S. Sodhbans. 

Worker8' Delegate. 

Rao Saheb R. W. Fulay . 

.Adviaer to the Worker,' Delegate. 

·Mr. G. Chelvapathy ~ . 

Mr. Zaman also acted as Secretary to the Delegation. Sir B. N. Mitra left Geneva 
for London on the 23rd June, and Mr. Dibdin acted as his lubstitute for the" rest 
of the Conference. 

BUlinu8 of the Oonference. 

3. The agenda f)f the Conference consisted of t.he following itelila: 

I. The regulation of certain special systems of recruiting workers. 
II. Holidays with pay. 
III. Reduction of" hours of work in public works undertaken or" subsidised by 

Governments. 
IV. Reduction of hours of work in the building and civil ~  ~  
V. Reduction of hours of work in iron and steel works . 
:V'I. l\eduction of hours of work in coal mines. . 
.VII. Reduction ~ ~  of work in the textile indust.ry. 
VIII. Sa.fety ~  ~  . workers in building constrnction with reference to" 

scaffoldmg and hOlstmg machinery. 

Opening of the Oonfere1l.ce and Electio1& of Office Bearer,. 

4. In his capacity &8 Chairman of the Govel:Jing Body Mr. Riddell (Government 
~  f?rmally ~ ~~  proceedings. ,In the course of his opiming apeech ~. 
bneflJ l'eVlewed the activities of t.he OrganlB&tion in the put" twem months and! 
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·ment.ioned . the Preparatory :\'Iaritime Conference held in November 193!> and ~  
"Conference of Amerir.an States held in Santiago in January 1936. Accordmg to hIm 
tbe holding of a regional Conference in Santiago far from impairing ~ universal 
character of the Organisation marked, as a matter of fact, a new phase In the deve-
lopment of t.he Organisation, pregnant with possibilities for broadeni';lg the horizoDll 
-of social justice in all parts of the world. It also strengthened the nes between. the 
Organisation and the Governments and peoples of the new world. The International 
Labour Conference, he concluded, provided a great Dpportunity for creating lOund 
world public opinion on vital questions affect.ing labour. 

The Conference then elected the following office bearers: 

Pre6ident. . Dr. BramanBel' (Denmark). 
Vice-Praidems: 
Government Group 
EmployeI'll' Group 
Workers' Group . 

Mr. Winant (United States of America). 
Mr. Vanek (Czecho-Slovakia). 
Mr. Mertens (Belgium). 

In his Presidential speech Dr. Bramsnaes touched upon the increasing world 
interest in social problems since the Washington Conference of 1919, for which he 
t.hought that the International Labour Organisation was principally responsible. 
According to him the years of the strongest economic development seem to have 
afforded the greatest pOB8ibilities for the carrying 'through of IOcial political measures. 
He was of the opinion that in the long run social policy and lOund economy were, 
in reality, closely connected. He ended up by saying that although the world had not 
yet come Dut of the economic crisis, the bottom of the depression seemed to have 
"been passed and he hoped that a turn for the better in the economic field had taken 
place in most countries, and that this might be t.aken as a signal for improved 
possibilities of carrying through a more extensive social legislation. 

S. Oommittees.-The following members of the Indian Delegation were appointed 
"*.0 the Committees enumera'ted below: 

Selection Oommittee. 

Indian Government 
Indian Employers' . 
Indian Workers' 

Oommittee on Application of 
Indian Government 

Indian Workers' 

·Oommittee on Recruitment of 
Indian Government. 
Indian Employel'll' . 
Indian Workel'll' • 

Sir B. N. Mitra. 
Sir H. Mehta. 
Rao Saheb R. W. Fulay (Substitute member). 

Conventions. 
Mr. A. Dibdin. 
Mr. Dihdin was also' appointed Reporter of 
the Committee. 

Rao Saheb R. W. Fulay. 
Workers. 
Mr. S. N. Roy. 
Sir H. Mehta. 
Rao Saheb R. W. Fulay (Substitute-Mr. 
G. C. Chetty) • 

.committee on Holidays toitA Pay. 
Indian Government • 
Inc:Uan Employers' • 

Mr. S. R. Zaman. 
Sir H. Mehta (Substitute-Mr. P. S. Sodh-
banal· " 

Indian Workers' Mr. G. C. Chetty (Substitute Member). 
,Committee on Hours of Work in Iron and Steel I,dUBtry. 
Indian EmployeI'll' . Sir H. MelDa. 

Committee on Hours Of Work in Coal Mines. 
Indian EmployeI'll'. .  . Sir H. Mehta (Substitute-Mr. P. S. Sodh-

bans). 

Committee on Hours of Work in Teztile Indwtry. 
Indian EmployeI'll' •  • Sir H. Mehta. 
Indian Workers' Rao Saheb R. W. Fulay. 

Item I.-Regulation Of eertaill IIpeciol systems of Tecruiting WorkeTS. 

_  6 .. The Committee appointed to consider the draft Convention on the above sub-
Ject Included Mr. S. N. Roy, representing the Government of India Sir Homi 
Mehta ~  ~  Employers, and Mr. Chetty (substitute for 'Mr. Fu)ny) 
Hprenntmg 'robe Indian Worken. 
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7. In their reply to the questionnaire issued by the Labour ~ th,; Goventment 
of India had made it clear t.hat the ideal they had constantly ~  ~ view was that 
of free recruitment of labour within India itself, and that their polley. WIUI .to keep 
restrictions at a minimum and to rednce or remm.-e such of ~ as. shU eXISted ap 
and when conditions permitted. While, ~  they had ~ ~  ~ the adop-. 
tion of a draft Convention for the regulation of extra-terrltonal ~  ~ 
were not prepared to accept international regulations for the detailed control of 
intental recruitment in India. It is interesting to note that at the very outset of the 

~  the British Empil'f! Workers' . ~ ~ ~  moved an ~  to ~~ 
the words "with a view to the prognlssl\-e elunmahon of the recrumng of laboUl 
at the end of Article 1. What he had in mind was internal ~~  in South 
Africa but in view of thE' arguments contained in the reply 'If thE' Brlttsh Gowrn-
meni- to Questioll 40 of the questionnail'e ~  to all ~ ~  e,'en ~  
Governments which had given a favourab\p reply to thp question wlthdl"PW thpII' 
sUPiort and the amendment wap defE'ated. 

8. Acting on instructions, the Indian Government representativp moved an Hnh-nd-
ment to clause (6) of Articlt' 2 for the substitution: 

(a) of thE' words .. ~ dependpnt on State mt'mbers" fo\' the ~ 
"dependent territories" in line 2. and 

(b) of the words "territories of State members" for the words ~ self-
go,-erning countries" in the last line. 

The amendment, which was moved as a purely drafting amendment, was supported. 
among others, by the British ('TOvernment and the Indian Employers' representatives 
and carried unanimously. Thp draft sub-committee, however, suggested some modi-
lications in the wording in the final ~ which did not affect, the lIubstance and were· 
not objected to. 

9. The British ~  repI'esentative moved several amendments with a view 
to ~ conditions of labour. P.g.. the progressh'e abolition· of the compound 
system. accommodation of ~ in quartprs conforming of health requiremenb. 
aholition of certain forms of thE' truck system and encouragement of co-operatiw 
trading. These were all rejected on the ground that they belonged ~ to the 
question of labour contracts or conditions' of labour. both of which were separately 
under the in'\"estigation of the Labour Office. The question of thp right of ~  

tion of recruited workers was also raised. It lI"as pointed out that the subject wa. 
outsidp the scope of the Com'ention lInd was eventually not pursued. 

10. A motion of thp Netherlands Government renresentativp for the insertion 
of a new article prohibiting all recruitment of non-adult persons was adopted. hut 
subsequently it was pointpd· out that the new article would depriye a valuable ~ 

of workers of the chance of being better fed and better housed and that it wa. 
therefore necessary to modify thl' article. It was decidpd to rpfer the matter to thE" 
drafting committee and Article 6 was-the result. 

n. The British Workers' representative, with the Bupport of other worker dele-
gates, sought t.o modify the first paragraph of Article 17 80 as to place the responsi-
bility for the transport of the worker to his place of employment as well as 
his return home on the recruiter or employer. A long discu8sioll ensued in the COUr8& 0' which it was pointed out that the question of repatriation went hevond tht' scope 
~  of the article in question and thp Convention in general, which' was concernt'd 
only with recruitmeJ?-t and not with conditions of contract or ~ . The only 
rt'sult of the adophon of the amendment would be to place difficulties in the wa'-
of States to ratify the convention. Eventually the British W:orkE'rs' ~ 
withdrpw his amendment on A ~ .1? hut 011 A~  18 he moved that the proviso 
.at the end of paragraph 1 Q.f the. original draft, "'Z. : 

"Pro\;ded that where this requirement is not in accordance with leal custom 
it may be wah-I'd by tbe-competent lIuthority if the authority is satis-
fied that the employers bave. in fixing wage rates. made reailonable aUow-
ance for the. expenses of the workers in connection with their journey" 

sho?,ld be deleted. :rhe ~ had been drafted to meet the objectior.. of the 
~ of South Africa and the representative of that Government. argued that the 

adol!tlon of the ~  would destroy the system of subsidised voluntary emi-
. ~  and prove an msuperable obstacle to the ratification of the CouventionD\' 
the Government pf the Umon. The sympathf of the Committee was with the moyir 
of the amendment but many members of the Committee were disinclinE'd to support it 
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if it was going to endanger ratification. In the end the ~  was adoph',[ 
by the narrow majol'ity of one. In the Conference the POint was again forced to ,. 
vote which confirmed the result of the voting in Committee. 
12. The Indian Workers' representative moved an ame!,-dment to Al1:icle 22 j" 

terms almost identical with an amendment presented during the 1935 Conferen ..... 
providing that permission to recruit labour in any ~ . shall not be granted by the 
competent authority unless guarantees were forthcommg lJl regard to: 

(a) rights to acquire property both movahle and immovahle. 

(6) equal statUII before t.he law, 

(e) franchise to loc.al bodies in the area of employment, and 

(el) provision againllt discriminatory legislation. 

It was pointed out that the first question figures in . ~ draft ~  accom-
panying the draft Convention and that the. relDBlIllng, ~  Iml?0rtant they 
might he in themselvel', had nothing to do With the Question of ~ . The-
Chairman, accordingly, ruled the amendment out Df order as ~  heyond Iha-
1IC0pe of the Convention. I_ater, however, when the Recommendation drafted by 
the Labour Office came under discuAsion, the Recommendation proposed by the-
B.titish Workers' repreBentath'e was adopted by the Committee,. with certain . ~
fications, in Bubstitution of the original draft of the Office. TillS recommendation IS 
silent ou the question of the right to a('quire Immoyable property. 

13. The Conference adopted the COII\'entioll ~ it E'mprgecl from th., Committee 
without auy modification. 

Ifelll I/.-Holidays u,jtl. Pa!l. 

14. The suhject was discussed at great length in the Committee 1.0 which it was 
referred. The Committee submitted a draft Convention, a draft RccommE'ndation and 
four Resolutions, all beariug upon Holidays with Pay. 

15. The Committee hegan its work by discussing whether it was in favour 
of a Convention or a Recommendation. Acting on instl"Uctions of the Goyernmeut. 
of India, the Indian Government representati\'e \:\11'. Zaman) pressed that a Recom-
meudation would be mort' suitable than a CouYention. He added, however, that so 
f&:r as the principle of holidays with pay was concerned, therp ('ould be no ohjection to, 
it, but that the difficulty lay in the applicability of the COll\·entian. This view \Va" 
also supported by Mr. Sodhbans, the Indian Employers' rt·presentative. Those ~ 

were in favour of a Convention held that internntional regulations in ordE'r to b .. · 
effective, musT, take the form of a Conveution. Paid holidays were jUl'tiiied, n('t. 
oUly on humanitarian, but also on economic gl"Ounds. as ther enabled the worker tt. 
maintain his skill and output. The supporters of a RecommE'naation maintained that 
the granting pf holidays with pay should not-b .. made compulsory by law, but shoulc:l 
be introduced by collective agreements. Methods of granting holidays with pay ~  

of necessity from country to country, from district to district, and e\'en from 
industry to industry. WherE' the wages bill constituted (lnly a small percE'ntage of th,-
cost of prc:>duction, the in('rease resulting from the granting of holi.days with pay 
would not be of great importance, but whE'I'C it represented a high perceutage of tht> 
cost of production the iucrt-ase would be such as to influence considerablv the BellinI! 
price and so cause an increase ill unemployment. The Goyernments of -many Conti-
nental and South Americau coumriell werE' in favour of a Convention and the Com· 
mittee finally YotE'd in favour of a draft ConYE'.ntion. 

16. Taking the draft Convention prepared by tllP IntE'l'Ilationnl Lahour Office all 
a working model the Committee then examined E'ach arti(,\p seriatim. A large num-
ber of ~ were suhmitted which ~  !1elaYfd the work of H.e 
CommittE'e. The view favoured hy thp Go\·ernmer.t of ~ that the Convention 

~  give ~ ~  nbsolutc .dis('reti,?n in the mattel' of ~  the o('('u-
pations t.o Whl('h It. should be apphcahle ~  Iiot find much IOUppOrt among the mem 
bers .of the Committee. Efforb to ~ the number of oc('upatiolls also pro\'e,[ 
abortIve. When the Report of thl' CommlttE'e was submitted to the Conference '" 
genE'ral hut brief discussion to?k place. Mr. Cl:etty (Workers' Delegate, India) 
8qp,Ported ~  prop,?sed ~ . D,urmg ~  course of his speech hp stated tha::. 
iwlidaya With P&Y III certain State services ann a few private undertakings in ~ 
had shown :that the systpm tends ,to make lahour more settled. impl"OvE' disciplint' and' 
. ~  . and. reduce ~. Some of tbe GovE'mmp,nts: although not very Pll-
thusl8Shc so far as the Convention WIIS concerned, votpd fol' it as thE'\' did not waut 
to oppose the prin('iple of holidays with pay. MI'. ForbE's Watson (Employl'l's·. 

x2 
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Britisl Empire) said that the. Conyention ~ ~ add 2 per ~ . to the British em-
ployers' wages ~  ~ .cost. ~ country &S mllhon. ~  ~ a year. ~  ~  
also aggravate mequahhes m lutemahonal competltIon and so Violate the mtentlOn 
(If the Treaty of Peace. When the COIlYention was put up to the Conference for 
final vote it 'was adopted by 99 yotes to 15. The Recommendation ~  is a corol· 
lary to the Convention was adopted by 9B votes to 15. The Indian ~  
Delegates abstain from voting on the Convention as well as the ~ . ,!he 
Indian Employers' Delegate abstained from voting on the Conventlon but voted ~  
the l\ecommendation. The Indian Workers' Delegate voted for the Convention as 
well as the Recommendation. The Conference also adopted four Resolutions relating 
to Holidavs with Pav for domestic servants, hall porters, home workers and agricul. 
~  workers,. and iequesting the Governing Body to include the question of Holi· 
-davs with Pay for the categories of workers mentioned above, in the agenda of as 
<8a;ly a future session of the Conference as possible. 

17. The Convention as adopted applies to persons engaged in industrial and com-
mercial establishments and undertakings. It provides that after one year's cont.i-
nuous service eu·ch persons shall be accorded an annual holiday of at least six working 
-days with pay at the usual rate or at a rate specified in collective agreements. The 
Conyention also lays down the principle that the duration of the holiday should 
increase progressively with the length of senrice, and fixes the minimum annual 
holiday at twelve days in the case of persons below sixteen years of age including 
apprentices. 

/tpm lll.-Reduction 0/ hOIlT' 0/ 'Il"oTk in Public W orh undertaken or sub,idi,ed by 
Governments. 

lB. The question of the 4O·hour week has already been discussed at several Inter-
national Labour Conferences since 1931. Last yea::-the Conference adopted a Conven-
tion which enunciated the principle of the 4O-hour week. It may be noted, inci-
-dentally, that this Convention has not yet been ratified by any country. After a good 
-deal of heated discuuion it also adopted a. Convention which applied the 4O-hour week 
to glass bottle manufacture. Attempts made in the 1935 Conference to apply this 
Convention to Public Works, Iron and Steel, Building and Coal Mining, proved 
unsuccessful. The Employers' Group present-ed a solid front against a 4O.hour 
week last year, so much so that although they took pan in the general discusaion in 
the Conference they refused to take part in any Committee set up to draft Conven-
tions relating to the 4O-hour week. This year they slightly modified their attitude 
and to()k part in the Committee discussions by means of their advisers but on the 
-understanding that they would take no part in the drafting of any Conv:ntion. 

19. The 1936 Conference considered the application of. the 4O-hour week to five 
different industries, i.e. : 

1. Public Works. 

2. Building and Civil Engineering Industry. 

3. Iron and Steel Works. 

4. Coal Mines. 

5. Textile Industry. 

"The ~ ~  of the 40-hour week took the view that once a Conventidll relating 
to. the ~  of the 4O·hour ~  had been adopted its extension to as many indus-
tnetl as posslble was only a loglcal sequence. From the beginning however ·t 
.apparent that the chances of carrying through Conventions for all ~  five ~ ~  
vere relllJ)te. e. 

20. Th.e application of a 4O-hour week to Public Works was warmly cham ioned b 
Mr. JustIn ~ (Government, France), who stated that Public Works Pwere ~ 
4!c:pendent. for their BUCCetlB on export concliuons and were not th fo , ere  re, open to 
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rompetition from countries with low labour standards. l\lr. McKeen ~ ~ ~  
New Zealand,) also supported the Convention. Mr. ~ . ~  Bntlllh 
Empire) opposed the Convention on the ground that the Buildmg mdustry was sUb: 
ject to climatic conditions and that in England it was regulated by a system of 
collective bargaining. The excellent relations hitherto existing ~ employerli 
and workers would be imperilled ii the -industry were used as a stalkmg-horse and 
subjected to super-imposed and doctrinaire Conventions. 

21. On being put to final vote Lhe Convention applying the 4O-hour week to 
Public Worl..8 was adopted by 79 votes to 38. The Indian Government Delegates 
and the Iudian Employers' Delegate voted against, and the Indian Workers' Dele-
gate voted for the Convention. 

Item IV.-Reduction Of hours Of wOTk in the Building 'and Oivil Engineering Indu.tI"Y_ 

22. There was not lLuch djscussion in the Conference on this subject. The draft 
Convent.ion submitted by the Committee was put to final vote, the voting being-For 
the Convention 71: Against 42. Two-thirds majority not having been obtained the-
Convention was not adopted. 

Item V.-Reduction of hoUTIf of work in Iron and Steel Work,. 

23. This subject was referred to a Committee which submitted a draft Convention 
to the Conference. The Convention was objected to by some t)f the Employers' 
Delegates as having been drafted in haste. It was, however, supported by the 
Government Delegate of the United States of America, who, it may be added, 
supported the 4O-hour week in respect of the other industries under discu8Sion in-
the Conference. The Conference was opposed by Mr. Legget.t (Government, British, 
Empire), who advocated a Tripartite Technical Conference for the purpose of arriv-
ing at an agreement based on a full knowledge of facts. Sir Homi Mehta (Em-
ployers', India) contended that the adoption of the 4O-hour week for Iron and 
Steel WDrks would spell !Uin to this industry in India, where it was in it.s infancy_ 
Mr. Fulay (Workers', India) supported the Convention. On being put to final vote-
the Convention failed to obtain two-thirds majority and was consequentlv not adopt-
ed. -

Item V 1.-Redllction of hours of !Dork in Ooal Mines. 

24. The draft Convention submitted to the Conference by the Committee was 
auppon.ed by the French Government Delegate, who stated that in the programme 
of the new French Government the average hours in French mines, which were at 
P.l"esent 47 a week, would be reduced to 39. The GOYemment Delegate of the 
tTnited States of America also supported the application of the 4O-hour week ~ 
the coal !D.ining industry, an<l held that t.he adoption of the proposed Convention. 

~ ~  It may not. solve all ~  problems of the industry, would certainly be the 
~  of !" ~ . On bemg put to final vote the Convention did not secure 

two-thIrds maJoru.y and was therefore not adopted. 

Item Vll.-Reduction 01 houTS 01 wOTkin tilt Tezt.ile 111 dU8 try. 

25 . .A ~  the discnssion on the other 4O-hour subjects was meagre t.he Textile-
~  prpvIded the focus for the discu8Sion of the 4O-hour week and' most of the 
unportant. speeches relating to the principles aDd practice of the 4O-hour week took 
place durlD.g the course of the discuuion on this ~  and may be taken .a typify-
mg the ~  of the three groups .on ~ important subject. The British 
Emplo.yers Delegate, who opened the dISCUSSion, stated that the Textile Industry 
composed no less than eight main sections, i.e., Cotton, Wool Silk, Rayon Linen 
~  Jute &;Dd ~. Techniaal considerations and labour' requirements' differed 
WIdely and thIS compleXIty rendered the Textile Industry altogether unsuitable for 
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,an Intel'national Labour (;ol\\",£lItion. Tlwre could. therefore, he no ~  
-of uniformity of applicatioll and OIlP of the ~  of ~ ~  week Convention 
would be to" increase the inequalities and accentuate tht' d18parlty between the. back-
ward and advanced countries. He also held that, the argument that the ~  of 
working hours would result. in a ~ ~  of unemployment was ~ ~~~  . ~  
(If the most important textile co,:mtnes In .the world. could not ~ ~ thiS 
Convention. He was. therefore. III favour of collective ~  betvoeen the em-
ployers and employee. rather than the fixation of hours hy legislatIOn. 

26. TIlt' Workers' Delegate of the British Empire held that there was. heavy 
unemplovment in addition to ~  in e\'ery branch of . ~ TextIle In-
dustry .• Another important ~  of this ~  was that .the. maJol'lty of perso,:lS 
employed were. womell and children. C.ollect.lve agreement, If It had succeeded lU 
:some branches of the ~  had failed m other branches and he thought the 
t,ime had arrh'ed for ~ some international regulation of hours as a step towards 
the levelling up of conditioils of work throughout the t.-xtil., ~  In all 
('ollntril's. 

?:T. The most important speech on this ~  ~  di'livered by .Mr. ~  
'Brown. Minister of LIl)JOu\" Great Britain. He statt'd that the ("onvl'nt.lon of pl'ln-
oeipll' adopted la.t, year gay;) sanction only to compulsory work· sharing and did not 

. ~  safeguard wagps. This kind of w(>I·k·sharing would not be ~  
in an\' industry in Great, Britain. The 4O-hour week programm(> was launched With 
the idea of distributing avaiiahle work an,l ~ and reducing the numbel' of the 
wholly unemployed hy a sharing of work. It. ~ ilievitB:hle. however, that the 
,<!uestion should be ~ . 1I0t onlv from the point of Ylew of the unemployed, 
but also from that of the employed. . It was natural that those in employment saw 
in the proposal a menace to their own e8l'1lillgA and this aspect of the question was 
vel'Y prominent in Gr(>at Britain. He warned the Conference agaillSt thl' dangera 
-of rnshing into premature Conventions. He was therefore in favour of collective 
agreements I'ather than Conventions which only pl'o\'ided for the sharing of work 
;and could not ~  guarantee thl' keeping up of wages. 

28. Sir Homi ~  ~. . India), declared himself opposed to the 4Q·hour 
-Convention on the ground  of difference of conditions in India and in other countries. 
lie referred to the climatic conditiolls the ~  of holidays resulting from the 
multiplicity of religious festivals, the competition which l'mployers in India had to 
face from Japan, and t.he lack of assurance that any system adopted for British 
India would be acceptable by the Indian ~. In the last thrl'e or four ~ he 
'stated that the textile industry in India had be .. n going down to such all extent that 
nearly 20 per cent. of the machinery had been scrapped. Mr. Fulay (Workers', 
India) asserted that the Employers should not always think in terms of dividl'nds 
and capital. According to him history had shewn that with Povery reduction in hours 
-of work the textile industry had flourished. If Indian climatic conditions wel'e to 
be taken into account they should tell in favour of reduction of hours and the rais-

~ <;>i the ~  of living rather ~ the reverse. As regards the multiplicity of 
TellglOus hohdays he held that such hohdays were granted only in lieu of weekly daYII 
of rest and furnished no argument against a Convention for the reduction of working 
hours. He appealed to the Government of India to consider t1:1\ situation created by 
the dumping of cheap Japanese goods. As rep:ards the Indian ~ he held that 
('onditions could be equalised if only the Indiau Goyernml'nt exercised a little pressure. 

29. ~  Japanese Government Delegate disputpd thp. theory that the 4O·hour week 
~  give more employment. In his opinion the only solution to all the ills from 

whICh labour suffered waa the removal of high tariffs and other rpstrictive measures 
i,?posed by certain ~  a!l8inat .Japanese g0o.ds. Freer trade. according to 
~  ~  .the ouly pOSSible pohcy which would brmg about economic rel'o\"er\' and 

:SOCial Justice. •  • 

30. Mr. Jouhaux (Workers', France) made a passionate plea in favour of the 
'IIO-hour week. and ~  that academic dilCUssion on this 1Iilbjeet had gone on long 
'4lD?ugh. Rapid actIOn was now necessary before it was too late. He pointed wiUl" 
pnde to .the fact that even while they were discussing this lIubject in the Confer-' 
('nce I!' Bill fer a ~ .  week Vo-as beinl!: introduced is the, French Chamber of 
DeputllIB. The appilcatlon of the 4O-hour wVk to .the Tl'xtile Industrv was alllO' 
.tIupported by the GoYernmt'lIt DelegatI' of tit" United States of America. . 
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31. Aftel' a general dillcussion on the subject the Conference decided not to suspend 
the Standing Orders for the purpose of having a. single discussion and final decision 
at this session. It also decided to place the question on the agenda of the 1937 
~  for Second discussion and directed the Intel'1la.tional Labour Office to frame. 
a questionnaire. 

Item T'IlI.-Sajetll }JTQri&iulI8 lOT u'orkerlJ in bllilding cOlIlJtrllction. 

32. This subject came up for first discussion. The ~  ,,:hich was asked 
to ~  the subject and which had laid down the pomts 0!1 wh!ch ~  
should be consulted by questionnaire with a view to ~  qlscusslon and .posslble 
decision in the Dext session of the Conference, Bublllltted Its report WhIch was 
adoptl'd without opposition. It was alilo decidl'd to place the question on the agenda 
of the 1937 session of the Conference. 

Committ,e on tile Application 01 C'JnVe1ItiOIl8. 

(Article 408.) 

33 .. The Conference appointed the ulual Committee to examine the reports of 
'Governments on t.he application of Conventions. Mr. Dibdin represented the Indian 
. Govemml'llt and ~ . Fula" the Indian Workers on the CommittE'e. :M:r. Dibdin 
was elected Reporter of thl" ~ . 

34. The COllll1littee took as the basis of its discussion the report of the Experts. 
There wel'e 69 reports which had been received too late to be I'e\-iewed by the Experts 
and these wel'l' examined by the Reporter assisted by the two Yice-Chairmen. ~  

of the Committee's seven sessions was devoted t{) discussion of gener!'l questiolls. 
The Committee were inclined to accept a formula in regard to ratification which was 
somewhat less rigid t·han that. of other years. In so doing they were influenced by 
·the needs of certain federal States who pointed out that in the constitutional position 
in ,,-him they found themselves federal ratification wight be an indispensable preli-
'1Ilinary to pro\-incial legislation. 

35. In the discussion regarding iJldh'idual Conventions, Mr. Fulay made repre-
nntationa in regard to the application of the Hours of Work and Weekly Rest Con-
ventions' ou railways in India and criticised the Government of India's application of 
"the Unemployment Convention. The Go\'ertImeut representative for India rl'plied 
and the poiuts are l'eported, with o[.hers, ill the Appendix to the Committee's report. 

36. The Report of the Committee was the subject of a short non-controversial 
debate 011 the last ~  of the Conference and was adopted without oI=position . 

.11 if/ration 0/ W ~ . 

37. :rhe Conference in accordance with the recommendation of the Committee 
~  had considered this subject in the. light of the report prepared by the Inter-

nahonal Labour o.ffice, adopted a Resoluhon welcoming the enquiry which was being 
made and ~ the hope that. the Governing Body would place on the agenda 
of a very .earl:y sesSIon of the ~ .  if possible in 1938, the problems arisiJlg 
out of ~  of. Workers WIth reference to l-ecruiting conditions of labour and 
.the quesboll of equahty of trl'atmellt of foreign and national workers. 

Beaollltwll'. 

38. Thirteen Resolutions were submitted to the Conference which were adopted 
'without opposition. Amongst the Resolutions the following may be cited as heing 
.1-he mo",interellting: 

. (1) The . . . ~ Body should consider the establishment of an Asiatic Com-
mIttee wlthlll the framework of. the InieI'IllItional Labour Office to meet 
every other yeal' ill an .;\siatic country. The Resolution wu proposed 
by tl,p Japanese alld the Inrlian Workers' Delegates. 
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(2) The Governing Body should ~  ill".lllciing ~ ~ ~ agenda of aD: early 
session the' question of the safeguardmg of Individual ~  m the 
exercise of their freedom of association from pressure by private em· 
ployers. 

(3) The Governing Bocly should recommend to ~ ~ in whose countries 
the sale of opium for smoking was permitted: certam measures. for im· 
proving the conditions of labour and reducmg the consumptIOn of 
opium. 

(4) The Governing Body sbould take steFs. to. ~  the ~  Lab?ur 
Office to continue the study of the Nutrition of Workers m ~  
with the other international organisations ~  and. should cC?nslder 
placing on the agenda of the Conference certam questIOns relatmg to 
some aspects of the problem. 

(5) The Governin::; Body should study the effect of dumping on the ~  
of living and study the remedies for the evil caused. The ResolutIOn was 
proposed by Mr. Fulay, the Indian Workers' Delegate. 

39. :Mention has been made in an earlier part of this Report that the application 
of the 4O·hour week to the Building. hon and Steel and Coal Mining Industries was 
not accepted by the Conference. ~ . Resolutio!lB requesting the Governing ~  
t.o consider the convening of a Tnpartlte Techmcal Conference on these BubJects. 
were, however, adopted. A similar Resolution was also adopted in respect of the-
Textile Industry. 

Di3CU31!ion3 on the Directo,'s Report. 

40. The Director's Report containing as it does a compact but analytical and 
closely reasoned survey of world economic and social conditions, provides a very 
useful Yenue for discussing labour conditions as they strike observers in different. 
parts of the world. The Report wa.s discussed in six sittings of the Conference and 
practically every Member State contributed something towards the discusaion. Al 
though ~  of the subjects were academic and theoretical and the remedies pt:O-
posed often far too ambitious, the discussion served the useful purpose of indicating 
in what direct.ions reform was urgently needed. The Report begins with an examma-
.. ion of the question as to whet.her the world is proceeding towards economic recovery 
or suffering from a relapse. It then goes on to consider the various methods advocated-
for combating unemployment. From that it proceeds to the examination of vari01J8. 
social and industrilll policies and ends with the Director's views on reconstruc-
tion. 

41. Speaker after speaker deplored the prevailing intense economic uationalism·. 
It was stated that the present world-wide unemployment was, to a large extent, dUB" 
to tariffs, bounties, subsidies and currency control. It was held by some that all 
expansionist monetary policy promoted international trade by increasing the buying 
power in the country adopting that policy. Many delegates pointed out that the 
erection of trade barriers by one country forced similar action in others and was 
ultimately responsible for the tangle of export-subsidies, bounties and other dubious 
devices. 

42. The Irish Free State Government Delegate, however, pleaded for self-sum-
ciency and held that· nations could not expect political appeasement unless they 
were prepared to recognise the right of every country to develop its own resources 
~  much as it reasonab!y could and to secure prosperity for its own people within 
Its own ~ . The Importance of a forward Public Works policy, a.s a measure 
for combatmg. ~ .  was, u.rged by ~  speakers. The GoverniJwnt Dele-
ga!e of the Umon C?f Soviet Soclahst Repubhcs took advantage of the discussion to 
pomt. out how RU8sI;& had. ~  economically under the Soviet Union and how 
Russum lah?ur was Improvmg In every way. Japan argued that all ~  should 
try to. consider. one another's positions sympathetically and ltated that. it wished to 
recognise the rights Of others but asked in. return to be treated fairly. 

. 43. Mr. Sodhbans ~ ~  India) said that India was loyally co-operating 
In the ~  of the Orgamsatlon to the full pieasure of her possibilities and that 
the Indian Employers had not shirked their share of this work. Every 'Convention. 
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that could be applied in India had been ratified and was ~  enforced. ~  
hoped, however, that in Geneva thel'e would be an adequate reallsatlOn of. the diffi-
culties which India had to face. Modern industrialisation was a comparatlvely new 
develppment. in that country ~  time would be required for the working popula-
tion to adapt. themselves toO new methods. He urged that the Conference should not 
overlook the competition which India had to meet from Japan and the Indian States. 
Mr. Fulay (Workers' India) advocated the desirability of holding Asiatic Conferences 
for the study of the labour problem8 of Japan, China and India and countries 
similarly placed, and invited the Director toO seek an early opportunity of visiting 
India. Sir B. N. Mitra (Go\"ernment, India) said that in spite of the rather. gloomy 
picture drawn by the Indian Employers' and Work.ers' re.preeentatives, business condi-
tions in India had improved in 1935. India, however, wished to see the restoration of 
the full and unrestricted flow of international trade at the earliest poasible date. The 
Indian Government had been anything but remiu in "planning" and its attitude 
had always been progressive. Subject to the limitations imposed by the special 
conditions and circumlltances of the country, the policy of r.he Government had 
steadily been directed towards improving the conditions under which the ~ 

live ~  work and he saw no reason to anticipate any change in that policy in 
future. . 

44. The Director, in the course of his reply, criticised the usefulness of the double 
discusaion procedure and suggested that instead of double discussion there should 
be a Techmcal Conference or Committee to be followed by a final discussion. As 
regards aborter hours he said that some. co.mtriea which had adopted them had 
actually demonstrated that they had produced more employment, or at any rate that 
they had prevented more unemployment. As regards cost, he said that it was 
extremely likely that they would not increase as much as theoretical calculations would 
indicate, owing to offsetting factors. He joined iasue with those who condemned 
artificial trade barriers, and ended up by saying: 

"Whar. is now needed is to bring the' causes of political discord into relation 
with the problell18 of social and economic policy. If the economic element 
at the root of international differences and disturbances could be isolated 
and dealt with, a large part· of their sting would be removed. The 
darkness of the present outlook is largely due to the fact thar. no such 
synthesis of politics and economics has yet been undertaken or even 
contemplated in the international field. Until it· happens, the social 
prospects lor the future must remain clouded and anxious, and it will be 
difficult for the Director in his annual report to express anv unqualified 
optimism wir.hout being false to his duty." • 

Concltaion. 

45. This Conference, like its predecessor, occupied itself principally with the 
application of the principle of the 4O-hour week to \"&rious industries. The mar.ter 
was forced 011 public notice pn the eve of the Conference by the strikfo in France and 
the decision of the French Governm!lnt to apply the 4O-hour week.· to all industries. 
France, therefore, was a strong supporter of the reduction of hours and was sup-
ported by r.he United States throughout. Several Continental countrieR and States 
from South America also fell into line with them. Those' who favoured reduction of 
hours held that it would reduce unemJ:loyment, while those against it argued that it 
would increase cost, red\lce sales, and thereby cause more unemployment. The Goy-
~  of the British Empire was against mere work-sharing and opposed any measure· 
which would have r.he effect of reduclllg wages and hours without cOllsidering its 
effect on the pouible lowering of the standard of living . 

. 46. In conclusion we desire to place on record oll.r warm appreciation of the able 
assistance we received from our advisers, Messrs. Dibdin and Zaman, throughout the 
~ ~. We are also much mdebted to Mi'. Zaman for his help in the prepara-
tlon ·of th18 report. 

• 1.t July 1986. 

B. N. MITRA. 

S. N. BOY . 
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APPENDIX, 

1. DRAF:r CONVENTION CONCERNING THE REGULATION OF (;ERTAIN SPEClAL SYSTDlIl OF 

RECRUITING WORKER'" 

Formal preamble has loeen omitted, 

.4. rticle I, 

Each Member of the lntel'llational Labour Organisation which ,'atifies this Com'eu. 
·tion undt'rtakes to regulate in accordance with the following provisions the recruiting 
.of indigenou8 workers in each of ~ territories in which such recruiting exists or may 
hereaft.el' exist. 

.4 rtide !. 

For the pl1l'poses of this Convention: 

(a) the term "recruiting" includes all operations undertaken with the object 
of obtaining or supplying the labour of persons who do not spontaneously 
offer their services at the place of employment or at a public emigration 
or employment office or at all office eonducted by an employers' organiy-
tion and supervised by the competent authority; 

(b) the term ~ workers" includes workers belonging to or assImilated 
to the indigenous populations of tbe dependent territories of Members of 
the Organisation and workers belonging to 01' assimilated to the dependent 
indigenous populations of the home territories of Members of the Organisa-
tion, 

A.rticle 3. 

Where the circumstances make the adoption of such a policy desirable, the follow-
ing classes of recruiting operations may, except when undertaken by persons or a8socia-
.tions engaged in professional recruiting, be exempted from the application of the 
·Convention by the competent authority: 

(a) operation undertaken by or on ~  of employers who do not employ more 
than a prescribed limited number of workers; 

(b) operations undertaken within a preBCribed limited radius from the place of 
employment; and 

(e) operations for the engagement of personal and domestie servants and of 
non· manual workers. 

Articlt 4. 

Before approving for any area any scheme of economic development which is likely 
to involve the recruiting of labour, the competent authority shall take such measures 
may be practicable and necessary: 

(a) to avoid the risk of pressure being brought to bear on the populations con-
cerned by or on behalf of the employers in order to obtain the labour re-
quired; 

(b) to ensure that, as fal' as possible, the political and social organisation of the 
populations concerned and their powers of adjustment to the changed 
economic conditions will not be endangered by the demand for labour; and 

(e) to deal with any other possible untoward ('ffects of such development on the 
populations concerned, 

Article 5. 

1. Before granting permission to l'ecruit labour in any area, the competent authority 
,shall take into consideration the po88ible effects of the withdrawal of adult males on 
.the social life of the population concerned, and in particular shall consider: • 

(a) the density of the population, its tendency to increase or decrease, and the 
probable effect upon the birthrate of the withdrawal of adult males; 

(") the possible effects of the withdrawal of adult. males on the ',health, welfare 
and development of the population concerned, particularly in connection 
wit h the food .apply; 

(r) the dangers to the family and morality arising from the withdrawal of adult 
males; and II-

(tI) the possible effects of the withdrawal of adult males on the social organisa-
tion of the population conremed. 
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2. Where the circumstances make the adoption of such a policy practicable and 
necessary, .t.he competent authority shall, in order to safeguard the populations con-
cerned against any untoward consequences of the withdrawal of adult males, fix the 
lLaximum number of adult males who may be recruited in any given social unit in 
such maWler that the number of adult males remaining in the said unit does 1I0t fall 
bt>low a prescribed percentage of the normal proportion of adult males to women and 
·children. 

Article 6. 

X on-ad1;llt perSODB shall not be recruited: Provided that the competent authority 
may permit non-adults above a prescribed age to be recruited with the consent of 
-their parents for employment upon light work subject to prescribed safeguards for their 
welfare. 

A.rticle 7. 

1. The recruiting of the head of family shall not be deemed to invoh·e the recruit-
ing of any member of his family. 

2. Where the circumstances make the adoption of such a policy practicable and 
~  the. ~  auth,ority ~  encourage recruited workers to be accompanied 

by theIr famlhes, more particularly III the case of ~ recruited for agricultural 
·or similar employment at a long distance from their homes and for periods exceeding 
a specified duration. 

3_ Except at the express request of the penons concerned, recruited workers shall 
not be separated from wives and minor children who han been authorised to accompany 
them to, and to remain with them at, the place of employment. 

4. In default of agreement to the contrary before the departure of the worker from 
ihe place of recruiting, an authorisation t.() accompany a worker shall be deemed to be 
an authorisation to remain with him for the full duration of his term of sen·ice. 

:Articlt I. 

"'here the circumstances make tht' adoption of such a policy practicable and desir-
.able, the competent authority may make it a condition of permitting recruiting that 
·the recruited workers shall be grouped at the place of employment under suitable 
·ethnjcal conditions. 

A.rticle 9. 

Public officers shall not recruit for private undertakings either directly or indirectly, 
ucept when the recruited workers are to be employed on works of public utility for 
·the execution of which prh'ate undertakings are acting as contractors for a public 
.authority. 

A.rticle 10 . 

. Chiefs or other indigenous authorities shall not: 

(a) act a8 recruiting agents; 

(.b) exerciae· pressure upon possible recruits; or 

Ie) receh'e from any source whatsoever any special remuneration or other special 
inducement for assistance in recruiting. 

Article 11. 

X 0 pe.·80n or association shall engage in professional recl"Uiting ~ t he said 
·person or association has been licensed by the competcmt authority and is recruiting 
workers for a public department or for one or more specific employers or ~  

of pmployers. 
A.rticle It. 

Employers, employers' agents, ~ ~  of ~  ~  ~  
bv employers, and the agents of orgamsaholls of employers and orgaDlsations SUhsl.dlsed 
;by f'mployers, shall only engage in recruiting if ~  by the competent Ruthorlty. 

if. rticle 111. 

1. Before issuing any licence for recruiting the competent authority shall : 

(a) sati,sfy ~  that the applicant for ~ licence, if an individual, is a fit and 
proper person; 
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(b) requirt' the applic;mt for a licence, except when the said applicant is an 
employers' organisation or an organisation subsidised by employers, to-
furnish financial or other security for proper conduct as a licensee; 

(c) require the applicant for a licence, if an employer, to furnish financial or 
other security for the payment of wages due; and 

(d) satisfy itself that adequate provision has been made for safeguarding thlt-
health and welfare of the workers to be recruited. 

2. Licensees shall keep, in such fonn liS the competent authority may prescribe, 
records from which the regularity of every recruiting operation can be verified and· 
every recruited worker can be identified. 

3. A ~  who ill the agent of another licensee shall wherever possible receive 8o. 
fixed salary, and in any case in which he receives remuneration calculated at a rate· 
per head of workers recruited such remuneration shall not exceed a maximum to be-
prescribed by the competent authority. 

4. The validity of licences shall be limited to a fixed period not exceeding one year 
to be prescribed by the competent authority. . 

5. The renewal of licences shall be conditional upon tho! manner in which the licensee-
has respected the conditions subject to which the hcence .. as issued. 

6. The competent authority shall be ~  
(a) to withdraw any licence if the licensee has been guilty of any offence or lIlis· 

conduct unfitting him to conduct recruiting operations; and 

(b) to suspend any licence pending the relult of any enqniry into the conduct of 
the liCt'nsee. 

Article IJ. 

1. Xo person shall assist a licensee in a subordinate capacity in the actnal recruiting 
operations unless he has been approyed by a public officer and has been furnished with 
a pennit by the licensee. 

2. Licensees shall bc responsible for the proper conduct of such assistants. 

Article 15. 

1. Where the circumstances make the adoption of such a policy necessary or desirable,. 
the competent authority may exempt from the obligation to hold a licence worker· 
recruiters who: 

(a) are employed as workers by the undertaking for which they recruit other 
workers; 

(b) are fonnally commissioned in writing by the employer to recruit other workers;· 
and 

(e) do not receive any remuneration or other advantage for recruiting. 

2. Worker-recruiters shall not make advances of wages to recruit.. 
3. Worker-recruiters may recruit only within an area to be prescribed by the com-

petent authority. 

4. The operations of worker· recruiters shall be Bupervised in a manner to be pres-
cribed by the competent authority. 

Article 16. 

1. Recruited workers shall be brought before a public officer, who shall satisfy him-
self that the law and regulations concerning recruiting have been observed and, in·· 
particu1ar, that the workers ha,'e not been subjected to illegal pressure or recruited by 
misrepresentation or mistake. 

2. Recruited workers shall be brought before such an officer as near as JIlay be· 
convenient to the place of recruiting or, in the case of workers recruited in one ferritoTY· 
for employment in a. territory under a different administration, at latest at the place 
of departure from the territory of recruiting . 

.. . ~ 17. 

Where the circumstances make the adoption of such a proVISIOn practicable and, 
necessary, the competent authority shall require the issue to each recruited worker who-
is not engaged at or near the place of recruitinlJoo of a dpcument in writing Inch u  • 
memorandum of infonnation, a work book or -a provisional contract containing lIuch, 
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particulars as the authority may prescribe, as for example particulars of the identity 
,of the workers, the prospective conditions of employment, and any advances of wages 
made to the workers. 

.hticle U. 

1. Every recruited worker shall be medically examined. 

2, Where the worker has been recruited for employment at a distance from the 
place of recruiting or has bef'n recruited in one territory for employment in a territory 
under a different administration the medical examination shall take place as near as 
'may be convenient to the p!ace of recruiting or, in the case of workers recruited in one 
territory for employml:nt in a territory under a different administration, at latest at the 
.place of departure from the territory of recruiting. 

3. The competent authority may empower public officers before whom workers are 
.brought in pursuance of Article 16 to authorise the departure prior to medical exam· 
.ination of workers in whose case they are satisfied: 

(a) that it was and is impossible for the medical examination to take place near 
to the place of recruiting or at the place of departure; 

(6) that the worker is fit for the jOUI'Ilt'y and the prospective 

(c) that the worker will be medically examined on arrival at 
ployment or as soon as possible thereafter. 

employment; and 

the place of em-

4. The competent authority may, particularly when the journey of the recruited 
'workers is of such duration and takes place under such conditions tbat the health of the 
worker is likely to be affected, require recruited workers to be examined both before 
-departure and after arrival at the place of employment. 

5. The competent authority shall ensure that all necessary measures are taken for 
·the acclimatisation and adaptation of recruited workers and for their ~  

.against disease. 
Article 19. 

1. The reeruiter or employer shall whenev6r possible provide transport to the place 
-of employment for recruited workers. 

2. The competent authority shall take all necessary measures to ensure: 

(a) that the vehicles or vessels used for the transport of workers are suitable for 
such transport, are in good sanitary condition and are not overcrowded; 

(6) that when it is necessary to break the journey for the night suitable accom-
modation is provided for the workers; and 

(c) that in the case of long journeys all necessary arrangements are made for 
medical assistance and for the welfare of the workers. 

3. When recruited workers have to make long journeys on foot to the place of em-
.'ployment, the competent authority shall take all necessary measures to ensure :-

(a) that the length of the daily journey is compatible with the maintenance of 
the health and strength of the workers; and 

(6) that, where the extent of the movement of labour makes this necessary, rest 
camps or rest houses are provided at suitable points on main routes and 
are kept in proper sanitary condition and have the necessary facilities 
for medical attention. 

4. When recruited workers have to make long journeys in groups to the place of 
,employment, they shall be convoyed by a responsible person. 

Article 10. 

1. The expenses of the journey of. ~ ~ to ~ place of employment, in-
cluding all expenses incurred for theIr protectIon dunng the Journey, shall be borne by 
the recruiter or emp}oyer. 
2. The recruiter or employer shall furnish recruIted workers with ~ ~  ~

sary for their welfare during the journey. to the place of empl?yment, mc1:udmg parti-
cularly, as local circumstances. may rec;lUlre, ari:equate and SUItable supplies of food, 
-drinking water, fuel and cookiug utensils, clothmg and blankets. 

3. This Article applies to workers ~  by worker-recruiters ~  to the exteut 
,to which its application is considered poSSIble by the competent authonty. 
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Article !1. 
Any recl'uited worker who: 

(a) becomes i;lcapacitated by sickness or accident during the journey to the plac,' 
of employment.; 

(II) is found on medical examination to be unfit for employment; 

(e) is not engaged after recruiting fOl' a reason for which he is not responsible;. 
or 

(d) is found by the competent authority to have been recruited by misrepresenta-
tion or mistake; 

shall be ~  at the expense of the l'ecl'uiter or employer, 

Article se, 
The competent authority shall limit the amount which may be paid to recruited 

workel's in respect of advances of wages and shall regulate the conditions un4er which 
such advances may be made, 

A.rticle 23, 

'''ner(' the families of recruited workers have been authorised to accompany the 
workers to the place of E'mployment the competent authoIity ~  take all necessary 
measures for safeguarding their health and welfare during the journey and more parti-
cularly : 

(a) Articlep 19 and 20 of this Convention shall apply to such families; 

(6) in the event of tne worker being repatriated in virtue of Article 21, his 
family shall also be repatriated; and 

(e) in the event of the death of the worker during the joumey to the place of 
employment, his family shall be repatriated, 

_·hticle 24. 

L Before pel-mitting the recruiting of workers for employment in a territory under 
a different administration, the competent authority of the territory of recruiting shall 
satisfy ~  that all necessary measures haye l>eeu taken for the protection of the 
recruited ~ in accordance with the provisions of this Convention when the 
workers have travelled beyond its jurisdiction. 

2. 'Vhere workers are recruited ill one territory for employment. ill a territory under 
a different. administration and the circumstances· and amount of recruiting appear to 
the competent authorities concerned to necessitate such action, the said authorities 
shall enter into agreements defining the extent to which such recruiting is to be 
pErmitted and proYiding for co-operation betwel'n them in supervising the execution of 
the conditions of l'ecl'uiting and employn:.ent. 

3. The recruiting of workers in onl' ten-itory  for employment in a territory under-
a different administration shall be undertaken only under licence issued by the com-
petent authority of the territory of recruiting: Provided that the said authority may 
accept as equiya\ent to a licence iSSUE'(l hy it a licence issued by the competent authority 
of the t.erritol·y of employment. 

4. 'Where the circumstances and the amount of recruiting for employment in a terri-
tory under a different administration appear to the competent authority of the terri-
tory of recruiting to necessitate mch action, !he, said authority sha:ll provide that such 
rl"cruiting may only be undertaken hy orgamsatlons approved by It, 

A.rtic7e 25. 

1. In respect of the ~ ~  referred to in Article 35 ~ th:e ~ ~ of ~
International Labour Orgamsation, each Member of the Ol'gamsatlOn which .tliies thIS 
C'OnYention shall append to its ratification a declaration stating: 

- (0) the territories to which it undertakes to apply the provisions of the Convention 
without modification: 

(b) the territories to which it undertakes to apply the provisions of the Conven-
tion subject to modifications, together with details of the saidmodifica-
tions; 

(,.) ~ territories to which the Convelltien is inapplicable and in-such cases the, 
grounds on which it is inapplicable; 

(d) the ter!'itoril"s in respect of which it \'Q&el'ves its decision. 
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2. The undertakingM referred to in suh-paragraphs (a) and (b) of paragraph 1 of 
this Articlp shall be deemed to be an integral part of the ratification and shall have 
the force of ratification, 

3. Any Member may loy a suhsequent declaration cancel in whole 01' in part any 
reservations made in its ,)riginal declaration in virtue of sub-paragraphs (b), (e) or (d) 
of paragraph 1 of this Article, 

A.rticle 26. 

The formal ratifications of this Convention shall he communicated to the Spcretary-
General of the League of Kations for registration. 

A.rtiele 27. 

1. This Convention shall be binding only upon those Members of the International 
Labour Organisation whose ratifications have been registered with the Secretary-General. 

2. It shall oome into force twelve months after the date on which t.he ratifications 
of two Members have been registered with the Secretary-General. 

3. Thereafter, this Convention shall corne into force for any Memher twelve months· 
after the date on which its ratification has bee!! registered . 

.4 rticle 28. 

A.. soon as the ratifications of two ~ of the International Labour Organisa-
tion have been registered, the Secretary-General of the League of Nations shall so 
notify all the Members of the International Labour Organisation. He shall likewise· 
notify them of the registration of ratifications which may he communicated subse-
quently by other Members of the Organisation. 

Article ;,!9. 

1. "\ Member which has ratified this COllvention may denounce it after the expiration 
of ten yeal's from the date on which the Convention first ~  into force, by an act 
communicated to the Secretary-General of the League of Nations for registration. Such 
denunciation .hall not. take effect until one year after the date on which it IS registered. 

2. Each Memher which has ratified this Convention and which does not, within the 
year following the expil'ation of the pel'iod of ten years mentioned in the preceding 
paragraph, exercise the right of denunciation provided for in this Article, will be 
bound for another period of ten years and, thereafter, may denounce this Convention 
at the expiration of each period of ten years under the terms provided for in this 
Article. 

Article 30. 

At the expiration of .each period of ten years after the con.ing into force of this 
Convention, the Governing Body of the International Labour Office shall present to the 
General Conference a report on the working of this Conventior. and shall consider the 
desirability of placing on the .\genda of the Conference the question of its revision in 
whole or in part. 

Article 31. 

1. Should the Conference adopt. a new Convention revlsmg this Com'tmtion in whole 
or in part, then, unless the new Convention otherwise provides, 

(al the ratification I,y a Member of the new revising ConveuLion shall ip.w jure 
involve the immediate denunciation of this Convention, notwithstanding 
the provisions of Article 29 above, if and when the new revising ('om-en· 
tion shall have come int·o force; 

(II) as from the date whim the new revising Convention ~ into force this 
COll\'ention shall cease to he open to ratification by the l\Iembm·s. 

2. This Convention shall in any case l'emain ill fOI'ce in its aetual forlll and content 
for those Members which have ratified it but have not ratified the revising Gonn'ntion. 

Article 8B. 

The French and English texts of this ConVention shall both be authentic. 

2. RECOJOlENDA1'ION CONCERNING THE PROGRESSIVE ELIllINA'flON OF RECRUITING. 

Formal preamble has heen omitted. 

The Confereuc:e, 

Having adopted a Draft Coin-pntion concerning the regulation of certain special 
systems of recruit.ing worker." 



176 LEGISLATIVE ASSEMBLY. [25TH JAN. 1937. 

Considering that in addition to the regulation of recruiting of: labour it should ~ 
a earuinal priu('iplp, to be followed by the Members of the InternatIonal Labour Orga!ll' 
sation to direct. their policy where necessary and desirable towards the progresBlve 
t'limination of the recruiting of labour and the development of the spontaneous offer 
of labour, 

Recommends that each Member of the International Labour OrganisatIon should 
take steps to hasten such elimination by: 

(a) improvement of the conditions of labour; 
( b) development of the means of transport; 

~  promotion of the settlement of workers and their families in the area of em· 
ployment, where such settlement is the poliey of the competent authority; 

(d) facilitating the voluntary movement of labour under administrative super-
vision and control; and 

(e) the educational development of indigenous peoples and the improvement of 
their standard of living . 

. 3. DlUFT CONVBNrION CONcmNlNG THE JUmUCTION OF HOURS OF WORK ON PUBLIC WORKS. 

The General Conference of the International Labour Organisation, 

Having met at Geneva in its Twentieth Session on 4th Junl) 1936; 

Considering that the question of the reduction of hours 'of work on public works 
undertaken or subsidised by Governments is the third item on the Agenda 
of the Session; 

Confirming the principle laid down in the Forty-Hour Week Convention, 1936, 
including the maintenance of the standard of living; 

Cousidering it to be desirable that this principle should be applied by inter-
national agreement to public works; 

. adopts this twenty-third day of June one thousand nine hundred and thirty-six the 
following Draft Convention which may be cited as the Reduction of Hours of Work 
(Public Works) Convention, 1936 :-

.tI.rticle 1. 

1. This Convention applies to persons directly employed on building or Clvil engineer 
ing works financed or subsidised by central Governments. 

2. For the purpose of this Convention the precise scope of the terms "building or 
CIvil engineering", "financed" and "subsidised" shall be delimited by the competent 
authority after consultation with the organisations of employers and workers concerned 
where suell exist. 

3. The competent authority may, after consultation with the ~  of 
employers and workers concerned where such exist, exempt from the application of this 
Convention : 

(a) persons employed in undertakings in which only members of the employer" 
family are employed; 

(b) persons occupying positions of management who do not ordinarily perform 
manual work. 

Article S. 

1. The hours of work of persons to whom this Conv:ention applies shall not exceed 
an avel"age of forty per week. 

2. In the case of persons who work in successive shifts 011 processes required by 
reason of the nature of the process to be carried on without a break '!.. any time of 
the day, night or week, weekly hours of work may average !orty-two. 

3. The competent authority shall, after consultation with the organisations of 
employers and workers concerned where such exist, determine the processesCto which 
paragraph 2 of this Article applies. 

4. 'Where hours of work are calculated as an a\"erage the competent authority shall 
~  ~  with the organisations of employers and workers concerned where luch 
elnst, determme the number of weeks over which this average may be calculated and 
the maximum number of hours that may be worked in any week. 

5. For the purpose of this Convention, the term "hours of work" means tht' time 
during which the persons employed are at the <'disposal of the employer and d08l ~ 
include rest periods during which they are not at his disposal. 
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A1"ticle ~. 

1. The competent authority may, by regulations made after consultation with the 
organiaations of employers and workers concerned where such exist, provide that the 
limits of hours prescribed in the preceding Article may be exceeded in the case of : 

(a) persons employed on preparatory or complementary work which must neces' 
sarily ~  carried on outside the limits laid down for the general working 
of the undertaking or branch thereof or of the shift; and 

(b) persons ~  in occupations which by t.heir nat.ure involve 10Di periods 
of inaction during which the said persons have to display nt.ither physical 
activity nor Hustained attention or remain at their posts only to reply to 
pouible calls. 

2. The regulations referred to in paragraph 1 shall determine the maximum number 
of hoars which may be worked in virtue of this Article. 

3. The competent authority may permit the limits of hc!urs prescribed in the preceed· 
ing Article to be exceeded to a prescribed extent in cases in which this is UeceSBary, 
if serious hindrance to the execution of a particular public work is to be avoided, on 
account of abnonnal circumstances such as the inaccessibility of the site or the im-
possibility of engaging sufficient qualified labour. 

Article .#. 
The limits of hours prescribed in the preceding Articles may be exceeded, but only 

so fal· as may be necessary to avoid serious interference with the ordinary working 
of the undertaking, 

(a) in case of accident, actual 01' threatened, or in case of urgent work to be done 
to machinery or plant, or in calle of IOTce maje'u1"e; or 

(b) in order to make good the unforeseen absence of  one or more members of a 
shift. 

Article 5. 

1. The limits of hours prescribed in Articles 2 and 3 may be exceeded in cases where 
the continued presence of particular persons is necessary for the completion of aD 
operation which for technical reasons caunot be interrupted. 

2. The competent authority shall, aftel· consultation with the organisations of em-
ployers and workers concerned where such exist, determine the operations to which 
this Article applies and the maximum number of hours in excess of the prl!8Cribed 
limits which may be worked by the persons concerned. 

3. Overtime worked in virtue of this Article shall be remunerated at not 1_ than 
one-and-a-quarter times the normal rate. 

Article 6. 

-1. The competent authority may grant an allowance of overtime for exceptional 
cases of pressure of work. Such an allowance shall only be granted UDder regulations 
made after consultation as to the necessity of such overtime and the number ot hour. 
to be worked with the organisations of employers and workers concerned where lUch 
exist, and no such allowance shall permit of any person being employed for more than 
one hundred hours of such overtime in any year_ 

2. Overtime worked in vil·tue of this Article shall be remunerated at not 1f'8B than 
one-and-a-quarter times the normal rate. 

A1"ticle 7_ 

In order to facilitate the effective enforcement of the provisions of this Con.vention, 
every employer shall be required : 

(a) to notify, by the posting of notices in conspicuous positions in the works or 
other suitable place or by such other method as may be approved by the 
competent authority, 

(i) the hours at which work begins and ends; 

(ii) where work is carried on by shifts, the hours at which each shift begina 
and ends; 

(iii) where a rotation system is applied, a description of the .y_, inclllding 
a. time-ta.ble for each person or group of persons; 

(iv) the arrangements made in cues where the average duration of the 
working week is calculated over a number of weeks; and 

L 
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(v) rest periods in so far as these are not reckoned as part of the working 
hours; 

(b) to keep a record in the form . ~ L  by ~ competent authority of 
all additional hours worked In nrtue of Articles 3 (paragraph 3), 5 
and 6 and of the payments made in respect thereof. 

Article 8. 

The annual reports submitted by Members upon the application of this Con-
vention shall include more particularly full information concerning: 

(aU.he definition adopted in virtue of Article I, paragraph 2; 

("iJ) procea"ses which the OPmpetent authority hal! recognised as necessarily 
continuous in cha.racter in virtue of Article 2, paragraph 2; 

(e) determinations made in virtue of Article 2, paragraph 4; 

(d) decisions taken in virtue of Article 3; and 

(e) allowances of overtime granted in virtue of Article 6. 

Article 9. 

Nothing in this Convention shall effect any law, award, custom or agreement 
between employers and workers which ensures more favourable conditions than those 
provided by this Convention. 

NOTE.-Articles 10 to 16 are identical with Articles 26 to 32 of the Draft Con-
vention concerning the regulation of certain special systems of recruiting workers. 

4. DRAFT CONVENTION CONCERNING ANNUAL HOLIDAYS WITH PAY. 

Formal preamble has been omitted. 

Article 1. 

1. This Convention applies to all persons employed in any of the following 
undertakings or establishments, whether public or private: 

(tI) undertakings in which articles a.re manufactured, altered. cleaned, repaired, 
ornamented, finished, adapted for sale, broken up or demolished, or 
in which materials are transformed, including undertakings engaged in 
shipbuilding or in the generation, transformation or transmission of 
electricit.y or motive power of any kind; 

(b) undertakings engaged wholly or mainly in the construction, reconstruction, 
maintenance, repair, alteration or demolition of anyone or more of 
the following: 

buildings, 
railway., 
tramways, 
airports, 
harbourB, 
docks, 
}:iera, 
works of protection against floods or coast erosion, 
canals, 
works for the purpose of inland, maritime or aerial navigation, 
roads, 
tunnels, • 
bridges, 
viaducts, 
sewers, 
drains, 
wella, 
irrigation or drainage works, 
telecpmmunication installations. 
works for the production or distriLution of electricity or PI, 
pipe-lines, 
waterworkl, 
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and undertakings engaged in other similar work or in the preparation 
for or laying the foundation of any such work or structure; 

(e) undertakings engaged in the transport of passengers or goods by road, 
rail, inland waterways or air, including the handling of goods at docks, 
quays, wharves, warehouses or airports; 

(d) mines, quarries and other works for the extraction of minerals from the 
earth; 

(e) commercial or trading establishments, including postal and telecommuni-
cation services; 

(I) establishments and administrative services in which thE' persons employed 
are mainly engaged in clerical work; 

(g) newsparer underta'l;.ings ; 
(A) establishments for the treatment and care of the sick, infirm, destitute 

or mentally unfit; 

(i) hotels, restaurants, broading·houses, clubs, cafes and other refreshment 
houses; 

(i) theatres and places of public amusement; 

(k) mixed commercial and industrial establishments not falling wholly within 
any of the foregoing categories. 

2. The competent authoritv in each coucltrv shall, after consultation wi'th thp 
principal organisations of employers and workers concerned where ~  exist, define 
the line which separates the ~  and establishments specified in the pre· 
cedinp: paragraph from those to which t.his Convention does not arply. 

3. The competent authority in each country may exempt from the application 
of this Convention : 

(a) penons employed in undertakings or establishments in which only memo 
bers of the employer's-family are em!Jloyed; 

(b) persons employed in public services whose condit·ions of service entitle them 
to an annual holidllY with pay at least equsl  in duration to that pre-
scribed by this Conventicm . 

.ATticle B. 

1. Every 1=er80n to whom ~ ('onvE'ntion applies shall be entitled after one 
YE'ar of continuous ~  to an annual 1.0liday with pay of at least six working 
days. 

2. Persons, including arrrenti·ces. undpr sixteen years of age shall be entitlpd 
after one year of continuous service to an annual holiday with pay of at least 
twelve working da.ys. 

3. The following shall not be included in the annual holiday with pay: 

(a) public and customary holidays; 

Cb) interruptions of attendance at work dne to sickneps. 

4. Nationa.l laws or re!!;ulations may authorise in special circnmstances the division 
into parts of any part of th" annual holiday with pay which exctleds the minimum 
duration prescribed by this Article. 

5. The duration of the annnal holiday with pay shall increase with the length of 
service under conditions t.e be prellcribed by national laws or regulations. 

Article ~. 

Every person ~ a holiday in virtue of Article 2 of this Convention shall 
receive in resrect of the full period of the holiday either: 

(a) hia usual remuneration, calcl1l1ltcd in a manner which shall be presenDed 
by national laws or regulations, ir.cInding the cash equivalent of hiB 
remuneration in kind, if any; or 

(b) the remunerat.ion determined by collpt'tive agreement. 

ATticle ,$. 

Any agreement to relinquiAh 
;such a holidar, ~ be ~ .. 

the right to an annual holiday with pay, or to forgo 

L9 
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Article 5. 

I . 'd that a pel,oon who engages in paid National laws or regu aUons may pron p 0 

employment during the course of his annual holiday ml\y be deprived of his right to 
payment in respect of ~  period of the holiday. 

Article 6. 

A person dismissed for a reason imputable t.o the employer ~  he has tak.en 
a holiday due to him shall receive in respec.t of eveyy day of. hohda.y due to hlm 
in virtue of this Convention the ~  provIded for m Artlcle 3. 

A1'ticle r. 
In order to Iacilitate the effective f'nforcemt'nt of the r-rovisions of this Conven· 

tion, every employer shall be required to keep, in a form ~  by the competent 
aut.hority, a record showing: 

(a) the date of entry into his 8ervic: of each person employed by him and 
the duration of the annual hohday with pay to which each such per· 
son is entitled; 

(b) the dates at· which the ann.ual holiday with pay is taken by each pe\'1!On; 
(e) the remuneration received by each person in respect of the period of his 

annual holiday with pay.' 

Article 8. 

Each Member which ratifies this Convention shall establish a system of 88uctiOll8 
to ensure the aFplication of it! provision •. 

Article 9. 

Nothiag in this Convention ,hall effect anv law. award, custom or agreement 
between employers and workers which ensures more favourable conditions than those 
t:rovided by this Convention. 

NOTE.-Al'ticles 10 to 16 are identkal with Articles 26 to 32 of the Draft Con· 
vention concerning the regulation of ~  ~  systems of recruiting workers. 

5. REcOMMENnATJON CONC'ERN1NG ANNUAL HOLIUA'i8 WITH PA •. 

Formal preamble has been omitted. 

The Conference, 

Having adopted a Draft Convention concerning. annual holidays with pay for 
employed persona, 

Considering that t.he purpose of ~  holidays is to secure to employed persoll! 
opportunities for rest, recreation and ~ development of their facultil's, 

Considering that the conditions laid down by the Draft. Convention constitute the 
minimum standard to which. allY ~  of holidays with pay should conform, 

Considering that it is desirable to deal in greater detail with the methods of 
applying the system, 

Recommends that each :\Iember· should take the following suggestions into eoW!i-
deration: 

1. (1) The continuity of fervice required ill order to bl'come entitled to a holiday 
should not be affected by intel'rurtions occa>ioned by sickuess or accident, family 
events, ~ ~ . the exercise of ~ ~  changes in the management 
of the undertakl11g lD whIch the employed person iH employed. or intermittent involun-
tary unemployment if the duration of the unemployment does not exeped.a pre· 
scribed limit and if the person concenwd reHumes l'mployment. 

(Jl) In ~  in ~  wod. is not carried on regularly throughout th .. ·· 
yeM the condItIOn of contInmty of employment should be regarded as satisfied bv 
the working of a prescribed number of days during a prescribed period. -

(3) The holiday should be earned after one year's work reaardless whether this 
period has been spent in the ~  of the same Pi: of'sev:ral employers. Each 
Government should take effectlye steps to ens,Yl'e that the cost arising from the 
~  of ~ holidays shall not fall e!ltirely upon the last employer. 
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2. Although it may be desirable that provision should be made in special cases for 
holidays to be divided, care should be ~  to ensure that such special arrange-
ments do not run counter to tbp purpos(' of tb(' holiday, which is to enable the 
employed person to make good the 108s of physical and mentalforcea during the 
course of the year. In other ('.!Lses ~  of the holiday should be restricted save 
in quite exceptional circumstances, to division into not more than two parts, ont! 
of which should not be less t.han the J=rescrihed minimum. 

3. It would be desirable that the increase in the length of the holiday with the 
duration of sen'ice should begin to operate as soon as possible and should be effected 
by regular stage!! so that a prescribed m.inimum· will be attained after a prescribed 
number of years, for example, tweh'e workin/!: ~ after seven years of service. 

4. The fairest method of calculating the remunemtion -of a person paid in "hole 
or in part on an output or piece-work basis would be to calculate the average 
r.arnings over a fairly long period so as to nullify as far as possible the effect of 
fluctuations in earnings. 

5. It would be desirable tImt thp Members should ('onsider whether a more ad· 
vantageous system should not be established for young, persons and apprentices under 
18 years of age in order to I'ase the transition fl'bm 'smQol toinduBtrial, life :'ifllrin1f 
a period of physical development. 

-"t(lt,menf. 

The following statement gil'e8 ~ of fIle ··ullrsc !rMe" tIle GO"cTl1ment a/India 
propo8e to /oll?w in Tellpect (If tht Draff r?"l"I'lIfiQ". and Re,"mmendatiol1s adopted 
by tile T1Ce7ittetl Se831Qn of tIle Inter/latlOnal Labotlr Conference. . 

I. (a) Draft Convention con. 
cerning the regulation 
of certain speCial sy.-
tems of recruiting wor-
ke1'l'l. 

(b) Recommendation con· 
cerning the progressive 
elimination of recntit-
ing. 

II. Draft Convention con-
cerning the reduction of 
hours of work on public 
works. 

m. (a) Draft Convention 
concerning a.nnual holi· 
days with pay. 

(b) Recommendation oon· 
cerning annual holidaYl! 
with pay. . 

No Resolution will be moved by ~  -. The 
Convention is df'signed to regulate the ~  of 
indigenous workpl"S in the tE>rrikries of 1I£I'mbel'll of 
IntE>rndional Labour Organization and the tl'rm 
.. indigf'nous workers" is df"finl'd 8R including 
"workers'bf'-longingto or llFE'imilatl'd to thE' indigpnous 
populations of thE' df>J)f'ndpnt t.-rrikrif'B of Ml'mbers 
of the Organization and workl'rs bE'longing to or 
Bl'Eimi1awd to thf' dl'pE'ndrnt indigt'noul" populations 
of thE' home t.-rritoril'S of Mpm brrs of thl' Organiza' 
tion ". This df>finition was c8l't'fully cUa.fted by the 
Committ.-e FO that it would only cover the conditions 
which the Conv£-Dtion was framl'd to ml'E't. It is not 
dt'signE'd to COVf'r conditions in India, l'inCf' India 
has no dE'ppndo>nt tf-rritoril'S and no workf'rs . belong. 
ing to or aSl'imi1af;('d to the dl'pPlIdent imiigl'nous 
populations of hl'r home territoriI's. In these 
cireumstanef'p, the Governmf'Dt c.f India do not 
propose to ratify it. 

The Recommendation concerning the propl!l'ive elimi. 
nation ofrf'cnliting is linkl'd with the Convention for 
regulating certain special syst.-ms of recruiting 
workl'rs and is equally not d!'Bigned to cover oondi· 
tions in India. In so far however as the principle 
underlying it, off'ncouraging the ~  ofvolunt&ry 
offers of labour, is applicablE' to Indian cor.ditions it 
accords wit.h the I!E!ttl£.d policy of the 'Qovemment 
of India. 

No Resolution will be moved by GovemmE'nt on the 
Draft Convl'ntion, as it is an a.pplication of the 
general principle of the ~ hours week whieh has 
been rejectE'd by t.he Council of State and the Legil. 
lative ABsem bly. 

A I:'esolution will be woved in this ~. 



PANEL OF GHAIRMEN. 

Mr. Preaidat (The Honourable Sir Abdur Rahim): I have to inform 
the House that under rule 8 (1) of the Indian Legislative Rules, I nomi-
nate Sir Muhammad Yakub, Mr. S. Satyamurti, Sir Leslie Hudson and 
Sir Cowasji Jehangir on the Panel of Chairmen for the current Session. 

THE DURGAH KHAWAJA SAHEB BILL. 

Secretary of the A ~ Sir, the following Message has been 
rel'cived from the Secretary of the Council of State: 

"In accordance with rule 36 (1) of the Indian Legislative Rules, I am directed to 
inform you that the amendments made by the Legislative Assembly in the Bill to 
make better nroviRion for the administ.ration of t.he Durrah and the Endowment of the 
Durgah of Khawaja Moin-ud-din Chishti, generally known as Durgah Khawaja Sahd •• 
Ajmer, werp taken into consideration by the Council of State at its meeting held on 
the 17th October, 1936, and that the Council have agreed to the amendments." 

LOYAL CONGRATULATIONS TO IDS MAJESTY KING GEORGE VI, 
EMPEROR OF INDIA, UPON HIS ACCESSION, AND AN 
ASSURANCE OF DEVOTION TO HIS ROYAL PERSON. 

The Honourable Sir lfr1pendra Slrca.r (Leader of the House): Sir, I 
hf'g to move: 

"That this Assembly do convey to His Majesty King George VI. Emperor of 
India, loyal congratulations upon his accession and an aSEU!'ance of devotion to His 
Royal l't'rson." 

This is a motion which reany does not require any "peech in support 
of it. We meet for the first time after t.he accession. and T think it is the 
duty of this House to convey this mef'Rage of loyal ('ongrnt.ulations as is 
stated in the motion. 

Mr. Prelddent (The Honourable Sir Abdur Rahim): The question is: 

"That this Assembly do convpy to His Majesty King George VI, EmFeror of 
Jndia, loyal congratulations upon his accespion and an ~  of devotion to His 
Royal Person." . 

The motion was adopted. 

ELECTION OF THE STANDING COMMITTF,E FOR THE DEPART-
MENT OF COMMERCE. 

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): Sir, I beg to move: 

"That this A ~  do procet>n t.() "'ect, in Ru('h mllllll"l' ns the HonoCrahlp th,' 
~  Ir.ay direct, three non-official l\f,'mhprs to SPl'VC on the Standing Committ('(, 

to advise on subjects in the Departmpnt of Commerce/' -

Mr. President (The Honourable Sir Ahdur Rahimi: The question is: 
"That this Assembly do proceed to plect, in such mannpr ~  the Honourablp the 

President IT.ay direct, three non-official Members to serve on the Standing Committlle 
to advise on subjects in the Department of Cotllmerce." 

The motion was adopted. 

( 182 ) 
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Kr. President (The Honourable Sir Abdur Rahim): I may, info.rm 
Honourable Members that the election of Members for the Standmg 
Committee for the Department of Commerce will be conducted in accord-
ance with the principJe of proportional representation by means of the 
single transferable vote. The dates for receiving nominations and for 
holding election, if necessary, for the Committee will be announced later. 

THE It.KPEALING AND AMENDING BILL. 

The Honourable Sir Nripendra Sircar (Law Member): !:lir, I beg to 
move for leave to withdraw the Bill to amend certain enactments and 
to repeal certain other enactments. 

l'his has become necessary by reason of certain defects and Govern-
ment do not wish to proceed with the BiH. 

1Ir. President (The Honourable Sir Abd'lr Rahim): The question is: 

"That leave be granted to withdraw the Bill to amend certain enactments and to 
repeal certaiI1 other enactments." 

The motion was adopted. 

The Honourable Sir Nripendra ~ . Sir, I withdraw the Bill. 

THE INDIAN BOILERS (AMENDMENT) BILL. 

The Honourable Sir Prank Noyce (Member for Industries and 
Labour): Sir, I beg to move for leave to introduce a Bill further to 
ameuJ. the Indian Boilers Act, 1923, for certain purposes. 

1Ir. President (The Honourable Sir A ~  Rahim): The question is: 

"That leave be granted to introduce a Bill further to amend the Indian Boilers 
Act, 1923, for certain purposes." 

The motion was adopted. 

The Honourable Sir Prank Noyce: Sir, I introduce the Bill. 

THE INDIAN ELECTRICITY (AMENDMENT) BILL. 

The Honourable Sir Prank Noyce (Member for Industries and 
Labour): Sir, I beg to move for leave to introduce a Bill further to 
amend the Indian Electricity Act, 1910, for rertain purposes. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to int·roduce a Bill further to amend the Indian Electricity 
Act, 1910, for certain purposes." 

The motion was adopted. 

The Honourable Sir I'raDk Boyce.:. Sir, t introduce the BUL 



THE LAND CUSTOMS (AMENDMENT) BILL. 

The Honourable Sir James Grigg (Finance Member): Sir, I beg to 
move for leave to introduce a Bill furt.her to amend the Land Customs 
Act, 1924, for certain purposes. 

JIr. President (The Honourable Sir Ahdur Hahim): The question is: 

"That lease h" granted to introduce a Bill further to amend the Land Customs 
Act, 1924, for certain purpuses." 

The motion was adopted. 

The Honourable Sir James Grigg:. Sir, I introduee the Bill. 

THE CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL. 

INSERTION OF NEW SECTION 44-A. 

The Honourable Sir Nripendra Sircar (Law Member): Sir, I beg 
to() move. 

"That the Bill further to amend the Code of Civil Procedure, 1908, for certain 
purposes, L~  01 new /Wction .U-A), as reported by the Select Committee, he 
continued. " 

This BilJ could not be brought on owing to pressure of business and 
other work and it has lapsed. Under the rules this motion has become 
necessary. 

Sir, I move. 

JIr. President (The Honourable Sir Abdur ita him) : The question is: 

"That the Bill further to amend the Code of Civil Procedure, 1908, for certain 
purposes, (insertion of new section U-A), as l'eported by the Select Committee, he 
continued. " 

The motion was adopted. 

The Honourable Sir Nrlpendra Sircar: Sir, I beg to move. 

"That the Bill further to amend the Code of Civil Procedure, 1908, for certain 
purposes, (insertion of new section -#4-A), as reported by the Select Committee, be 
re-committed to a :::ielect Committee consisting of Mr. Sham Lal, Mr. Sri Krishna 
Sinha, Mr .. Kazmi, Mr. Lalchand Kavalrai, Sir H. P. Mody, Mr. Nauman, Mr. F. E. 
James, The.Honourable Sir Nripendra Sircar, Sir Abdur Hamid and Rao Bahadur La! 
Chand, with indtructions to report on or before the 8th February, 1937, and that the 
nlWlber of members whose presence shall be necessary to constitute a meeting of the 
Committee shall be five." • 

I should explain why it is necessary to have the Bill re-committed. 
The Bill dealt with the matter of execution of foreign decrees, the idea 
being. to avoid the necessity of bringing a suit over again: on a foreign 
judgment .. Now, that matter is really mixed up with the next item on 
the agenda, namely, the question of the enforcement of awards as opposed 
t.o decrees_ Therefore the obvious c<9Urse is-and I understood on .the 
last occasion from inquiry that the idea was acceptable to a}l parts of the 
House-to !efer l?oth the m,at,ters to the same Select Committee. Sir, 
I move. 

( 184 ) 



•• PrQident (The Honourable Sir A ~  Rahim): Xhe,qllltltion"': 

"That the Bill further to alr.end the Code of Civil Prooedure, 19GB, for .certain 
purpoBell, (il'l8ertion 01 flew section .#.I·A), as reported by the Select  Committee, be 
re·committed to a Select Committee consisting of Mr. Sham Lal, Mr. Sri XJ;iBhna 
Sinha, Mr. Kazmi, Sir H. P. Mody, :Mr. Lalchand Navalrai, 'Mr. -Nauman,' Mr. 
F. E. James, the Honourable Sir Nripendra Sircar;8ir Abdul -}l&mid, and:RaG BalladUI-
Lal Chand with instrth:tionB tu repoI't on or her""J th.) 8th FellllJary. 1.937, and that 
the I1wrober of members whose presence Bhall be necessary to constitute a. meeting of 
the Committee shall be five." 

The motion was adopted. 

THE ARBITRATIOK (PROTOCOL AND CONVENTION) BILL. 

The Bonoarab!e Slrlntplndra Shear (Law Member): Sir, I move: 

"That the Bill to make ~  further provi.ions respect.in, the law of arbitra· 
tion in British India be referred to a Select Committee, consisting of Mr. Sham :r.I, 
Mr. Sri Krishna Sinha, Mr. Kazmi, Sir H. P. Mody, Mr. Lalchand Navalrai, Mr. 
Nauman, Mr. F. E. James. The Honourable Sir Nripendra Sircar, Sir Abdul Hamid, 
and Rao Bahadur Lal Chand with instructions t.) report on or before the 8th February, 
1937, and that the number of members whose preBence shall he nec_ry to_ c:onati. 
tute a meeting of the Uomnllttee shall be five." 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to make certain further provisioIls respecting th", law of arbitra· 

tion in British India be referred to a Select Committee, consis'iltg of Mr. @bam Lal, 
Mr. Sri Krishna Sinha, Mr. Kazmi, Sir H. P. Mody, Mr. Lalchand Navalrai. Mr. 
Neuman, Mr. F. E. James, The Honourable Sir Nripendra Sircar, Sir Abdul Hamid, 
and Rao Bahadur Lal Chand with instructions to report on or before the 8th February, 
1937, and that the number of membera whose presence lhall be Decea .. ryto 'IlOI1lIti. 
tute a meeting of the Committee Bhall be five." 

The motion was adopted. 

rHE INDIAN LAC CESS (SECOND A ~  131LL 

Sir Gl11a Shankar Bajpai (Secretary, Department of Edu(lQtiob, Heaith 
and Lands): Sir, I beg to move! 

"that the Bill flll'ther to -ameml tile tudiah tac Ceis At!t, 1030, for a certain 
purpose be taken into cOIlBideration." 

This ian purely fotmal ttleasure. necessitated by the separation of 
Orissa from Bihar: gf the million maunds of lac which are .prodw.cad by 
what used -to be lormerly the province of Bihar and Orissa, only ii,{)()();is 
produced bv the province of OrigSS nnd the amendments which I haTe 
put forward. purport to limit the representation of Government only to 
the Government of Bihar and not to include the Government-of ·<hissa 
which neither claims representntion nor merits it in' 'View of ,the iufiIlit-e. 
simal proportion which its production of lac bears to the total production 
from Bihar and Orissa. Sir, I move. 

Mr. Prestdent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian Lac Cess Act, 1930, for a certain 

!)Ilrpose be taken into considerBtion." 

The motion was adopted. 

CJause 2 was added to the Bill. 



~ LA.~  ASSBIOLY. [25tIiJAN. ~ . 

Iii. PruidiBi ~ 'HonolU'ahle Sir Abdur ~  The question is : 
"That. dauae 1 staut! part of the Bill." 

1Ir. I. D • .AD.dedOll (Secretary, Legislative Department): Sir, I beg 
to move the following amendment; .  . 

"l'hati-n clause; 1 of the Bill, fur the ~ ~  WU1JS and figUl1ll "(Secoud Amend· 
IlUlllt) Ad, 1936", the ~  \\01 d8 uut! liguJ CS • i.1uwu.Jwollt) Act, 1937" .be, 
lubatituted. " 

This amendment is altogether formal. The title which was appro-
priate when this Bill was before -this -House previously has, in the process. 
oi time, become inept .. 

Kr. President :(The Honourable Sir Abdur Hahim): The question is: 

"That in clause 1 of the Bill for the brackets words and figures "(Second Amend-
ment) Act, iQ36';,' the L ~  words and figures "(.\meudmellt) Act, 1937" he 
substituted. -.,. . 

1'he motiori was adopted .. 

lIr. President (The Honourable Sir Abdur Uahim): The question is: 

"That clause 1, as amended, stand part of the Bill." 

The motion was adopted . 

. Clause 1, as amended, was added to the Bill. 

The Title and the Preamble were added to the Bill. 

Sir Girja Shankar Bajpai!. Sir, I. heg to move: 

"That the Bill, as amended, be passed." 

ID'. President (The Honourable Sir Abdur Rahim): The question is: 

"That th" Bill, as amllnded, hp pSlIIICd." 

The motion was adopted. 

THE IDNDU -WOMEN'S RIGHTS TO ;PROPERTY BILL. 

PRESENTATION qF :TUil REPORT OF THE SELECT COMMITTEE • 

.,. :Dr. G. V. »eahmUkb. ~  City: Non-Muhammadan Urban): Sir, 
1 beg to present the Report of the Select Committee on the Bill to amend-
the Hindu Law governing the Hindu Women's rights to property. 

. The Assembly ·then adjourned till Eleven of the Clock on Tuesday, 
the 26th January, 1937. 4  • 
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